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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 19, 1970]Vaisakha 29,
1892 (Saka)

The Lok Sabha mer at Eleven of the Clock
[Mr. Spenker in the Chair)
ORAL ANSWERS TO QUESTIONS
Opposition te¢ Automation on Rallways

*1711, SHRI B K. DASCIIOWDHURY:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether he has advised the Railway
employecs not Lo Oppose aulumaton in the
expanding economy of a develuping country ;
and

(b) if so, the details thereof and the
response recvived by Goveroment from the
employecs in the matter

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR L.
CHATURVEDI): (a) and (b). While
addressing the Annual General Meeting of
the employees” union of the Indian Railway
Conference Association, the emjloyees were
advised that modeinisation was necessary in
a fast develcping systemy and, therefore, it
was upreasnable to oppose it, when proper
safeguards were applhed and the security of
setvice of the affected employees was being
guaranteed by the Government,

Organised labour had, in fact been,
apprised, in advance, ol the introduciion of
computers to serve managemen! purposes.
Assurances were also giv:n to them that
there would be no retrenchment of stafl as &
result of Installation of computers.

The Committee on Automation which
was constituted recently is discussing the
subject of automation with the representative
of workers. This maiter will also be
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discussed with the representatives of
recognized Unions of Rallways.

SHRI B. K. DASCHOWDHURY : Even
agreeing to the fact that this automatic
device may not curtail the present employ-
ment strength, there is oo deoying the fact
that according to past experience, the
installation of the automatic device will
certainly curtail the employment potential
and there will be unemployment problem.

In view of this fact, may I know from
the hon. Minister as to what positive steps
he has taken to increase the employment
ratio in the railways ? The Hon Minister
has stated that the Committee on Automa-
tion is discussing the subject of automation.
Mav 1 know whether this particular
Committee has advised thet automatic device
should be taken up in all the railways ?

SHRI R. L. CHATURVEDI : As far as
the first part of the question is concerned,
| have already stated in my main reply that
there would be no retrenchment.  As regards
the other part of his question, namely,
whether the employment potential will be
affected, to that my answer Is that it shall
not be affected.

SHR1 J. M. BISWAS:
affected.

It will be

SHRI JYOTIRMOY BASU : You kindly
read the Americao literature,

SHRI C.K. BHATTACHARYYA :
Sioce when has Shri Basu become a follower
of America 7

SHRI JYOTIRMOY BASU: The
Pentagon may oot opf this but the people
may oppose this.

SHRI N. K. P. SALVE : This has heen
closely guarded.

MR. SPEAKER : You can setile /vy
among yourselves later on.
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SHRIR. L. CHATURVED] : As regards
the second part of his question, that is about
the Committee on Automation, 1 should
say that this Committee is headed by Shr
R. Venkataraman, Member, Planning Com-
mission, and it is looking into all aspects of
automation.

SHRI B. K. DASCHOWDHURY : My
specific question was whether the automatic
device should be taken up in all the railways.
My first question was not answered as to
how the hon, Minister proposes to increase
the employment ratio in the rallways.

THE MINISTER OF RAILWAYS
(SHRI NANDA) : The hon. Member must
know that employment is the resultant of
investments also in a wvery large measure.
When there is development of the economy,
it means that there is going to be more
employment also and when we make savings
which are being invested, at the next stage,
they certainly yield a large potential of
further employment,

SHRI RABI RAY : But, what about the
wasteful expenditure ?

SHRI NANDA : Wasteful expenditure
mus! certainly be cut out. That is all right.
But, in this case, computerisation is not only
a question of savings but it is a question of
being able to Jook ifier complex processcs
with the accuracy which is required in the
case of transactions of such a magmtude,
which, otherwise, would not be available,
Automation does mean computerisation also.

SHR1 JYOTIRMOY BASU:
prepared his brief ?

SHRI NANDA :
brief.

SHRI B. K DASCHOWDHURY : May
1 know from the hon, Minister whether the
NF Rallw.y had decided to put one
computer machine, and if that be so,
whether, as stated by the hon. Mioister, any
of the organised labour ubions on the NF
Railway were consulted carlier or intimated
earlier or informed earlier about the installa-
tion of the computer machine ?

It has alsp teen stated by the bon.
Minister thst the organised labour unions
would be consulted In the mstter Which

Who

I do not need any
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railways, there are a number of unions which
are functioning well, though otherwise ‘hey
are not recognised. May I koow whether
those other assoclations also will be
consulted in the matter ?

SHRI R.L. CHAUTRVEDI: The
unions were apprised earller that we were
computerising. There was an annual con-
ference of Indian Railwav Conference
association which was addressed by the hon.
Minister ; after that, we did not receive
any response for or against computerisation.

SHRI DHIRESWAR KALITA : The
specific queation is whether the NF Railway
unions were consulted.

SHRI R. L CHATURVEDI : As far as
the point raised by the hon. Mamber about
the NF Railway Is concerned, we have
introduced computers there. Only in the
initial stages, there is a slight opposition..

SHRI JYOTIRMOY BASU: He had

been compelled to introduce it by the
Yankees. We know that,
SHRI R. L. CHATURVEDI : No, that

is not a fact. We consider that it is in the
best interests of the railways, from the point
of view of efficiency and accuracy that we
should have computers: we ulso have to
come up 1o the general level of technical
development.

SHRI B. K. DASCHOWDHURY : My
queslion has not been answered. I seek your
protection. Which was the labour union
which was consnited before the installation
of the computer machines on the NF
Railway ?

MR. SPEAKER : He need not go on
elaboratiog it more and more,

SHRI B. K. DASCHOWDHURY : What
was the labour union which was consulted
prior to the installation of this machine on
the NF Railway 7

SHR1 NANDA : This is a matter of
earlier history. I can say generally that there
are two federations which are recognised,
If the federation is consulted, it means that
the other unions are consulted, becauss

aer those recognised labour unions 7 In the federation represcnts all the unions all over
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the country which are affiliated to it. There-

fore, it is a general thing.

SHRI B. K. DASCHOWDHARY : My

question has not been answered. It is an
absolutely evasive reply. On the NF
Railway, they could not say aoything
about it.

SHRI TENNETI VISWANATHAM :
With reference to the employment petential,
the hon. Minister was pleased to sav that
the employment potential would not be
affected. We are told that in the railwavs
it would not be affected, if compulers are
installed ; in the LIC it would not be
affected and in the steel mills it would not
be affeced, and in any big institution it
would not be affected ; every ipstitution says
the same thing that it would not be affected
because there is development. There is
development beyond the LIC, beyond the
ruilways, beyond the steel mills, beyond
the jute mills and beyond the cotton mills.
Where is this development where the
retrenched people will be absorbed 7 If every
big urganisation says the same thing, then
clearly they are referring to some develop-
ment somewhere clse,

SHRI NANDA : It has been made
ubundantly clear that not a single person is
going 10 be retrenched. Further, the future
proapects of those people who may have to
be shifted from one operation to another are
also not going to be affected. Therefore,
there is no question of any retrenchment or
the case of

eoy loss of employment in
anybody.
AN HON. MEMBER : [ wish the

Assurances Committee is powerful,

SHRI NANDA : It will be carried out.

SHRi SEZHIYAN ; Therc seems 1o be
some contradiction between the answer given
by the hon. Deputy Minister and the hon.
Minister of Railways. The Deputy Minister
bhad said that there would pot be any
retrenchment and that the employment
potential would not be affected. But the
hon. Minister has said that there would be
some saving and the savings will be utili-ed
for some other invesiment. Unless they
are going to save in the form of labour and
i1s cost, in what other form are they going lo
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save 7 In an expanding economy like that of
Indla, where there is a heavy backlog of
unemployment all the modern methods which
are production-oriented should be introduced
and Dot labour-saving methods. This
principle had been enunciated by the late
Prime Minister Shri Jawaharlal Nehru. Mr,
J. K. Galbraith also had made this very
clear. So, Government should have a very
clear view in this matter. Whether it be
in the LIC or in the railways or anywhere
clse, what is the motive in iotroducing
sutomation ? If they say tha' there is not
going to be any labour saving, then why are
they introducing such sophisticated automatic
machioery which is going to cost a huge
smount of foreign exchange 7 What is the
use of introducing it if there is not golag to
be any saving? If there is going to be
labour saving, then it must affect the
employment potential of the country,

SHRI NANDA : | answered in general
terms the effects of automation and new
innovations. In the case of rallways, If I
save a considerable amount, I will have more
new lies and I will be able to give employ-
ment to many more people which 1 otherwise
may not be able to do. New trains and
pew Llines will be there. That will be
possible only with pew investment. Again,
computerisation is more for accuracy of
operation ; we have to see to the safety
factor in traffic. In the case of goods traffic.
for example, we should know where the
wagons are 80 that they inay not be missing
from ope line to abother, All these are
being worked by computers. There is no
retrenchment at all, Even the saving on some
labour in one operation is going to be very
small. The whole process of computerisation
involves only a few thousand workers out of
15 lakhs, Therefore, the question of the
potential being affected does not arise,

SHRI JYOTIRMOY BASU: Is ita
fact that the Railways have imposd a
blanket ban on fresh employment and that,
we presume, arises out of automation in
various fields ?

SHRI R.L. CHATURVEDI: We
imposed & ban not because of automation
but because we considered that econcmy was
cessential. We were In a tight corner
concerning our finances and we consideied
how we could economise,
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SHRI JYOTIRMOY BASU : How much
bave they spent on automation ?

SHRI R. L. CHATURVEDI : 1 do not
have the exact figure now. [can say
roughly that for each computer we pay Rs.
50,000— 77,000 rent per month.

o ArgTm wfgrne ooy AW
adl 2 fr fogd 21, @7 aql § g A
w1 9T A g & imede
9t &1 @m femr @ afeq @ fawda
F9TE | W1 2 & swEaw & e fea
aar ¢, afz g @ 97 wdl fer aead
) wear W § 7

Wl QA o9 wgwdl T §AE
#1 EEE dge Wt #€ T 9O fawn e
9T & | T ¥ EE A Fawa
TR

TSET WEEY T WA @1 gerar @
@t & ot agw oft agen ger § fe o
Afewa t2re i gAa awew w fmar @
99 qug H AT FH! 49 v § A
A ¥ g aF wrE-g g g SuTeEr
adt a2

SHRI SRADHAKAR SUPAKAR : Why
are these compu'ers not available on
purchase basis 7 Whether it is the LIC,
Railways or any oiher user, why should we
always have to rent them 7 Is it true they
arc available only on payment of foreign
exchange 7 Also, has any attempt been made
to calculate the y b ial
equivalent to the rent paid on these
computers ?

MR. SPEAKER : The question was
about opposition to automation. This is
beyond its scope.

SHRI R. L. CHATURVEDI : As regards
the first question...

SHRI SRADHAKAR SUPAKAR : The
question s wvery relevant. It arises out of
the Minister's answer,

MAY 1v, 1970
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MR. SPEAKER : 1am sorry I cannot
agree. The Minister also is not caring for
my ruling. He gets involved into further
supplementaries when 1 have disallowed a
question,

SHRI INDRAJIT GUPTA : The hon.
Minister in his reply tiies to give the im-
pression that by automation on the Railways
is meant only compuierisation. 1 want to ask
him specifically whether it is not a fact that
automation in the form of what is called
tie-tamping, that is to say, automatic track
maintenance by Plassermatic and Matisha
machines is being introduced and that affects
only class IV employees, namely, gangmen
by the thousands, and whether in that case
could he give an undertaking that not a
single worker will be retrenched and that
they will be absortbed anywhere else and if so
where 7

SHRI R. L. CHATURVEDI : For track
maintenance und other things we are adopt-
ing improved methods ; there is no doubt
about that. As for the other point raised,
how far it will affcct gangmen and other per-
sons, | am not in a position to say anything
just now . (Inrerruptiont.)

SHRI SHRI CHAND GOYAL: Heis
not able to assure us that no gangmen will
be retrenched. On the other hand the Rail-
way Minster Mr, Nanda a few minutes ago
assured us that nobody would be retrenched.
How do they reconcile this ?

SHRI NANDA : 1 repeat that whatever
right of job security existed in respect of
any calegory, that remains now also, By
automation of unything else those persons
who ure affecied on & completion of a job of
a o-sual character are not 10 be given
security for all time, That situation remains.
Automation does not chauge it . (Jnrer-
rupiions.) Il they are permapent, certainly
security will be there.

SHRI S. R. DAMANI : There is scope
for economy in expenditure on Railways. The
administrative expenditure alone works out
to about eight per cent. May 1 know what
steps they are going to take to reduce admi-
pistrative expenses 7

MR. SPEAKER : This is about opposi-
tion to automation.
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SHRI S R. DAMANI : The question
reads as follows :  “ . hether he has advised
the Railway employecs not io oppose auto-
mation in the expanding economy...”" 1 want
to know what steps they arc going 10 take
to reduce administrative expenditure.

MR. SPEAKER : This question refers 1o
opposition to automation on Railways. Mr.
Damani is not relevant.

SHRI SHRI CHAND GOYAL : From
the reply it appears a -ommiltee on autn-
mation has been set up.  Are there some re-
presentatives of the employees on that com-
mittee ? What are they going to do to ex-
pedite the work of that committee ? He suys
that only th® representatives of recogniscd
trade unions will be asked to give their
views, But the two recognised unions repre-
sent only a small section of the labour.  Are
they going 1o ascertain the views ol other
non-recognised railway umions also in that
matter ?

SHRI R. L. CHATURVEDI : The com-
mittee is working under experts and it is
headed by the Planning Commission Member,
Mr. Venkataraman. They are looking into
the technical matters and other aspects......
imterruplions ).

SHRI R. K. AMIN : The hon. Minister
says that he will nut make any retrenchment
of labour although by automation some
labour will be:ome surplus. May |
understand by his assurance that lor
sometime to come, say, for at least three
to four years, he will not be making any
new recruitment :n the Raiiways 7 Secondly,
automation is introduced for economic con-
sideration as well as for increasing the efii-
ciency of working. While he confine this
automation Lo improvement of efficiency and
not for economic consideration ?

SHRI NANDA : New recruitment is a
different aspect altogether. As a result of
these new devices there will be no retrench-
ment. That is all that I can answer,

SHRI R. K. AMIN : There will be sur-
plus labour.

SHRI NANDA ; There will be no sur-
plus labour,

VAISAKHA 29, 1892 (SAKA)
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SHRI DHIRESWAR KALITA : |
would like to ask a simple question.

MR. SPEAKER : Afwer waiting for so
long, it is only a simple guestion ?

SHRI DHIRESWAR KALITA : It is
a simple question., The ILC is seized of the
problem of automation. and it was also
decided therc that uniess there is a resolution
by the ILC for adopting automation, the
Railways will not go in for it, but then, in
spitc of the sta ding resolution, the railway
authorities have effected aulomation in the
Railways. Is it not a fact ?

SHRI NANDA : As far as [ can rocall,
in the lodin Labour Conference there are
resolutions on the subject where there is no
bar or ban of any kind...([nscrruption.)

SHR1 DHIRESWAR KALITA: It
was resolved there that uniess the ILC makes
a resolution, the Railways will not go in for
automation, That was the resolution.

SHRI NANDA : This computerisation
lias not been barred or banned by the Indian
Labour Confercnce. It is being adopted in so
many places.

SHRI J, M, BISWAS : It was agreed that
it would not be adopted.

SHRI NANDA : I have no knowledge.

SHRI J. M. BISWAS : After the intro~
duction of the Matisha and Plassermatic
machines in the Railways, a large number of
gangmen have already been retrenched. They
are permapent labour : not casual labour.
New methods have been adopled to retreach
these labourers. They are sent for medical
examination with a direction by the Divi-
sional Mcdical Officer...(Jnrerruprion.) The
Minister has said that nobody would be re-
trenched. So, for the information of the
Members of the House, through you, Sir,
I want to tell him that these gangmen are
sent for medical examination with instruc-
lions thut they will be medically (ecategori-
sed because their services are not required
after the introduction of these machines.

MR. SPEAKER :
allow a speech.

I am pot going to
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SHRI1 J. M. BISWAS ;
I0g a question. I want to know from the
Minister. He said that no permanent staff
is going to be retrenched due to the intro-
duction of Matisha and Plassermatic machines.
But is it not a fact that they have issued
instructions 1hat most of the permanent
gangmen who arc replaced by these machines
ure going (v be medically decategorised 7

Secondly, | want to get a simple infor-
mation. 1 hear that the elicironic compuler
machines have beer. taken on a rental basis,
If so, 1 want to kmow from which country
these have been taken and at what rate. 1
waat to koow at what rute they have been
taken, because 1 have conie to know that for
one electronic computer, for each hour, about
Rs, 80,000 are required to be paid by the
Railways 1 want to get this point clarified
by the Minister.

I am only ask-

SHRI NANDA : The information about
the rent has already been given. These com-
puters have a very large indigenous content ;
some parts of it mayv be impomd Whﬂhcr
renting it is @ more ec
than purchasing the computer u a thm;
which can be looked into.

SHRI1 J. M. BISWAS :
replied to it, Sir.

He has pot

SHRI NANDA : It can be examined.
SHRI INDRAJIT GUPTA : Sir, he
asked a specific question about the gangmen.

SHRI NANDA : 1 bave answered the
question regarding gangmen already.

SHRI KAMALNAYAN BAJAJ : May 1
understand from the hon. Minister that auto-
mation has been permitied because there
would be an improvement in productivity,
efficiency and there will be economy, and
that the cconomy, which may be effected,
would be enabling the Railways to improve
the services and give more service to the
consumer who travels by ihe Railways, by way
of opening more railway lines and so on,
and that it will improve the employment
potential also 7 Is that correct ?

SHRI NANDA : That has been already
stated.

MR. SPEAKER : He has already stated
about it, Next question.

19, 19% Oral Answers 12
Memorandum by Dally Passengers’
Associatlon, Delhi, Shabdars and

Ghaziabad

+

*1712. SHRI HARDAYAL DEVGUN :
SHRI1 JAI SINGH :
SHRI YAIJNA DATT
SHARMA :

Will the Minister of RAILWAYS be
pleased 10 state :

(a) whether the Daily Passengers' Asso-
ciation Delhi, Shahdara and Ghaziabad have
presented a memorandum to  Government
highlighting the difficulties faced by the daily
passengers travelling to and from Shahda:a-
Delhi and New Delhi and Shahdara-Ghaz'a-
bad ;

(b) 1t so, the nature of the suggestions
given in the memorandum and of those
accepted by Government ;

lc) whether it is a fact that some sug-
gestions have also been given for amending
the Railway Time Table for the convenience
of the Shahdara bound passengers from
Ghaziabad and Delhi/New Delhi in the even-
ing ; and

id) if so, the decision taken thereon by
Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR. L.
CHATURVEDI) : (a) Yes, Sir.

(b) to (d). The main demands include
(i) introduction of an additional evening
shuttle from Ghaziabad to Delhi ; (ii) adjust-

ment in timings of No. 372 and No. 19 ; (lii)
provision of stoppeges of trains at Delhi
Shahdere and Sahibabad : (iv) diversion of
85 Up/86 Dn. Assam Mails 10 and from
Delhi Mail ; and (v) additional amenities at
Delhi-Shahdara Station.

Stoppage of ao additional train vz,
] MD Pussenger has been provided at Sahi-
babad from 1-4-1970 and =additional ameni-
ties by way of platform shelters, drinking
water supply etc. are being provided at Delhi
Shahdara Station, It has not been possible
to meet other demands cither because of lack
of operational facilities ¢r because it would
affect i of other p gers.

ot geage dwgm : qgAT aTC W
afiqdl § IR W W @A € W) LS
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g &y, frardt aor @ fc-aowrd -
ardy Az w@ow fege o3 faedlt, 7€ feelt
R mfsamar o O § | wh gemr
A gaml W agEn ¥ W A g
I a7% & g8 giaad X 7 qir
ot § oy W I faem § wwE Ow
o miw goev Aew A A & &
wgr wwgar g fF ot W W=
dm @y & WR o ¥ AW
Qo mwrx omd § IR ghrera fed
o W mfsgrar & foes & fo
AT qiv a9 AT wiE ay & drw ¥
ardt g & wE far a1 osaew
fear om, w@# s wfeart & 7 @
wfafcw & ag o agar § e faseft
arfgarars vt @t feeet Arfgames &
dre i agr dwrgd, fawg qqr 7T
aelt afr srgal qT gee AT &
) S 7T & wgy AT A o fae
fiear & 7 Afaw ardt @ 3 o 7T X
Jor & IAA sAA X T@HL HEAA
woft wgiew ge # fF at # g
Gt & Frq A qfed @ e o
gare A glawd faest 7 7 & faar
ag dare § 7

éﬁmﬁ‘ ra Imigtiwmos
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Z0 wgeT ¥ et A 29wy wredww
Fdwa e 28 ww TEiwA
3w AQE AT oA AR
T & I & aoemT, 39 9 g faax
0, e @ aw Ak farfers I
g9 g & /w0

St TS AW : PET AT A
Ft wAF wgfeed oo ageg & sqra ¥
aré & 1 Ayt #373 # syaeqy ag) §, whgwr
¥ forr wer gfen onfoem fY 8, ¥fen
TEr & U AE B, 6T e arlt
Y, qardt oy, "’ﬁ-mﬂ'ﬂl
R AqmAfad qg ogr 3 B &
qrft & @mEr # cgweqT §Y o
¥ i wgiea & quAr wrger § s ey
g & & et frw, 4 qat ey
qT amar F@® § A v ampEe ¥
Y 27 T 3w §) & § afe
ag @ ard fs 25-30 gorre sy fiee
TR o ¥ A T e W
g?

=t Qg wTw wgedY - dar i
arer A gam faor §, Fosy g
|1 ATIAT W A |

st wwr ww T T,
e, g, g i ¥ feed
1 W A afadl ¥ s et §
120 gt ok 9@ &1 R
#t forr aga @t § 1 & wrmT g
f fewr Wk ot i o =t o of
¥ v o wmr mar g fr et %
qurdw o sy arew AW }? e
xawT qdai fear § R ? s gy
& ot feeft xt oy sredw & o o
ferag & vt g =G 7w aft
fwar & oY wr we @ gTade W Ay w0y
dix feeft ¥ o ofiritz & derc § awr
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gat feeht B srren & 9 sfafafy &, o
wgatT wT, v o ¥ TRy g e
wir gwaT &, xawr wrE wer fwre ?

ot Qe wrw wgEdt ;- ¥ e
FOT ¥ oger § | awers I E W
HHEIT WTHT TR g | J8 WEET g}
ANdfie fedt B W SR e @
W feeeht & o ag gwer @ 1 A q@w
a1 § e rferfasdt w=dr, AT
ZhaaE A w0 @R

ot wwe ww o . fEEd gTeAw
p st fradh Afafasdr 2 7 #7 @
qaT /A |

ot Qg e AgAAT
o sfere & F wwa 810
MR, SPEAKER : It is a specific ques-

tion. You are adding so “‘much to it. For
that you should give advance notice.

ag Wt -

o war wrw qex o fEEd wEdw
§ o e dfw 8 7

MR. SPEAKER : May I request him to
ploase resume his scat ?

&t TR T : wfwamTe, WEEd,
gut wife omgl ¥ @@l #oEwE A
feseft art Aor W@ F W W@
gt wgren & war e feadt gfaard
A h g afrrum @ s am &
™ ¥ aw gd I aeE W) miEnEr
¥ om0 dFwT I TR ag &
§ 1 gug W X oree e faed d
arit 14 2 ¥ a1 ¥ wheggid
yafw arh dgd o ww @} Fr
g o wffce it & org amt ¥
& st W fe wd At ¥ e

vy g faar & 7
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MR. SPEAKER : The question should
oot relate to places beyond Shahdara and
Ghaziabad.

SHRI R. L. CHATURVEDI :
not arise out of this,

st Tm wom cogwi i i
az & gret ww fad gu §

it wgrerw fag wreat o faeelt s
aifgrarz & @w QN aewiw § @
A ag & i amew & fad & smed £
et A & warar Avgw A Whgd | gmw
e fewr o d 1 owE faeh
M gudt feedt A ame¥ §
e g foar o7 o amegd & e
fra o Aot &1 o h o
ared &t wifed 1 7 A A §
TAH T F & oy g 7 o
sare faFar ?

SHRI R. L. CHATURVEDI ; I have al-
ready replied to it.

sit fererora ¢ feelt & Qe
gt faadf mfsgra 9@ & fodr
THE e W T i o
faeratr § mrtie & OfEGd oY Torg
TN AT IR § X A TN AR
Ei X arw frardf g g W X
Wt wwr fafen o @ 1 faorfemy

% g ar sfefema @ sra ¥ A

A & I & el gheerd T
Iyew A5 & | T ITW W9 3 Ay

fs x@ ERET A W FA & fag amw
Wi frgar awg & 7

ot Qg W e - 8 owed fear
§ fr Srftfewdt =t qwo e e wT



17 Oral Answers

o ¥ oFE wwer @t gw N ow
farearegds g7 ard ATt ATAA W WY |
gt a% oy fafaegt o1 @ }, &W
wm sifow s & fr ogi 9% e
#r fAfedr § agwx afead & v
ot g g o g 9 FY AR
@ FT gq am wE FT @ £ 1§ fraw
feomar & f6 & gt qeg 3, &Y A O
aifrarare wmd &, o7 Sy 2, Iy
aweitel & afefwa ¢ ) afea st g9 @
gH W1 3% fAg FT A £ Fr @ E

Weus WEITY ¢ AFEEE AT |
Wt T TR # o e
Y T8 IBAT SrRAT # !

W AEY  WT AR |
oft T Mo AT 0 # w3 @
wET AT TR ¢

Weas AEIa ;99§57
st Rl e o qgEw ara
HATH 9T /197 qure faqz am fam 9

wwmw wglam o f ozl gaw W
SET AAT E | AT AG |

Development of New Electric Locomotives
for Indian Rallways

*1713. SHRI R. K. BIRLA : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the new
electric locomotive have been developed ;

(b) if so, the details thereof ;

(c) the number of electric locomolives
which have so for been developed ; and

(d) by when they would be put on the
line ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R, L.
CHATURVEDI) : (a) and (b} Yes. Two
designs of glectric locomotives have been re-
ceatly developed by the Research Desigo and
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Standards Organisation and are under manu-
facture at Chittaranjan Locomotive Works.
These are the 1500 volt DC WCG-2 Class
goods locomotive and the 25 kV AC WAM-4
Class mixed traffic locomotive.

(c) Altogether three designs of electric
locomotives have so far been developed by
the Research Design and Standards Organi-
sation. )

(d) Twenty-one WCM-5 Class 1500 Y DC
mixed traffic locomotives were put on line
between 1962 and 1965. The proto-type of
the WCG-2 Class locomotive is expected to
be commissioned in October, 1970 and the
order for 57 such locoinotives is expected to
be executed within the next 4 years. The
proto-type of the WAM-4 25 kV mixed traffic
locomotive is expected to be commissioned
in September, 170 and the first order for
+4 such locomotives is expected to be execut-
ed by 1973.

SHRI R. K. BIRLA ; Sir, with your
permission I would like to refer to the letter
daied 2.5.1970 issued from the hon'ble
Minister, Mr, Nanda, wherein he has clearly
mentioned “heavy investments includiog
foreign exchange required for electrifying the
railway traction”. In view of this, may I
know from him whether he has got the
comparative operative cost per 100 km if
operated by the present electric locomotive,
by the diesel locomotive and by the steam
locomotive, and also the estimated cost when
this improved locomotive is going to be put
into commission,

SHRI R. L. CHRTURVEDI : As far
as the first part of the question is concerned
1 have not got the comparative figure of
electric, diesel and steam locomotives. As
for the cost of the electric locorotives I can
give the figures, if he so desires from 1961
onwards and also what we have plunned for
the current year. If the hoo'ble Member
wants that 1 can give the figures.

SHRI R. K. BIRLA : Before I ask the
second question 1 would like to draw the
attention of the hon, Minjster to the fact that
whenever [ have been able to ask a question,
unfortunately, his reply is a'ways In the
ncgative, namely, that he has not got the
figures or the inforimation.

MR, SPEAKER : Ask him a simpler
question.
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SHRI R. K. BIRLA : [ am asking him
the most simple question. If be is unable
to answer a simple question, how can he
answer complicated questions 7 My second
questlon, which is very simple, is : Is the new
clectric locomotive which, as the hon, Minis-
ter has said just now, has been designed,
with 100 per cent indigenous material or
know-how and what is the name of the person
who has invented it, how the effort of that
person has been appreciated and, if it has
not been appreciated, why not ?

SHRI R. L. CHATURVEDI : The AC
electric locomotive that was manufactured in
1967-68 had 42 per cent of import content.
The second baich of locomotives that came
in 1969:69...(Interruption),

SHRI R. K. BIRLA: [ am asking
about the recent one ; I am not askiog about
the previous locomotive.

SHRI R. L. CHATURVEDI :
giving you the percentage.

I am

MR, SPEAKER : Supplementaries are
meant for eliciting information. There is no

trinl of wits during supplementaries. Kindly
do oot do it.
SHRI R L. CHATURVEDI ! In 1968-

69 the import content of the AC locomotives
was 38.7 per cent in 1969-70 the import
content came dawn to 22.3 per cent and
'n the current year the import content
for AC electric locomotives will be 27.7
per cent, For DC it will be 14,5 per cent.

SHRI R. K. BIRLA : What is the
name of the person who invented it ?

MR. SPEAKER : Why are you interast-
ed in all the details ?

SHRIR. K. BIRLA : T would like to.
when you have allowed me, to ask a question.

MR. SPEAKER :
names like school boys.

Do not ask all the

SHRI D. N. PATODIA : The compar-
uble cost of operation of electric locomotives
was prepared by the Railway Ministry long
bick because until that was dooe electric
lucomotives could not have been put into
operation st all. Those comparable costs
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are constantly under check and are revised
every six months or every year. It is, there-
fore, very surprising that the Minister comes
out with the answer that he is not aware of
the comparhble cost. May I, therefore, know
whether it is a fact that comparable costs
were prepared before thn electic locomotives
were put iasto operation and that they are
kept under constant check ; if so, what
prevents the hon. Minister from giving that
figure and will he undertake to supply that
figure or lay it on the Table of the House if
it is not readily available with him ?

SHRI R. L. CHATURVEDI : Yes, Sir;
I will lay the comparable cost figure on the
Table of House.

SHRI D N. PATODIA :
the first part of my question ?

What about

MR. SPEAKER :
information.

He will give all the

SHRI D. N. PATODIA : The first part
of my question was whether it was prepared
initially, before the locomotive was put into
operation, and whether it is constantly kept
under check.

SHRI R, L. CHATURVEDI : Some
estimates are made. I shall lay the whole
detail; oo the Table of the House.

SHRI D. N. PATODIA : Why did you
not say so earlier ? He does not come
prepared with answers,

MR. SPEAKER : The hon. Minister
can easily say whether hefore going into
production they compared the figures. Of
course, the details can be given later.

SHR1 R. L. CHATURVEDI : The
figures for other locomotives have been com-
pared but I have not got the figures with
me at present.

SHRI MANUBHAI PATEL: Wedo
not know how the ecomomy is being worked.
Diesel and electric locomotives are put where
the conlfields are there and where coal is
casily available but where coal is oot easily
available or in areas which are far away from
coal fields, steam engines are put. May I
know whether, when you put these electric and
diesel engines on the line, you will give first
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preference to those areas which are far away
from coalfields ?

SHRI R. L. CHATURVEDI : 1 can
say we will consider this,
SHRI KAMALNAYAN BAJAJ : They

bave not considered even these things. How
are thev running the Government 7

st WW wwwm ®mEt o §ORI A
e & ffaw ama aw s fad § Ol
v g 9w il Frosam s
21 ¥ dfow & fag g fael o
frie w@ar 93 g & et o gwg
wf wwfe s 9y, ar gg o feafa
I g 9T, diow F1 UEE a7 g
gFar g | & @ mgew ¥ 9g IEAr
wrgar g e e &t dga 6R g
fazw wYerfessr % @ feas 2a &
fea # ¥gat awwdl @ i frea srer-
& a1 wget

8t Qgn ww wgEa  gEfes
amifean aga s grd €, w6ifs
TEH ¢F FeAW T FW @ HAT
gear & | AfFw FroEmeeem § gan
gad! oY g it 2 fad dew
swnifer @ swem A 2
frow "mmfea #1 F§ ot gewE
fear o1 @®ar § | guey ESETESTA
A v & ool gw wfagw awa
T N ofyagiiz # @gegr w7
& § A tdfgw aemifar &
geawTe fRaT AT '%aT §
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st swm &t : wT diew
& OO g @ T, ar §TEI
FOt ? qg AW FY qLAT 6 qAE
o wEvey faegw mwE EE R @ &

Expenditare Incurred on Advertisment
by Firms

+

SHRI SURAJ BHAN :
SHRI KANWAR LAL GUPTA:
SHR1 SHARDA NAND :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the total amount of expenditure
incurred on advertiscment by M/s. B. K.
Khanpa and Company (P) Ltd,, New Delhi ;
the Indian Engincer and Commercial
Corporaption Ltd, New Delhi; the Sind
Knitwears, Ludbiana ; Mjs. Khemka and
Company, New Delhi ; M/s. Bharat Vanidhys
Private Lid., New Delhj: and M/s. York
Hosiery Mills, Ludhiana during the last three
years ;

(b) whether Government have recelved
any complaints about these firms *

(c) if so, the details thereof and the
action taken by Government thereon ; and

(d) the total amount of advertisement
given by each firm to the Patriot, Link and
other pro-communist papers in the last three
years 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGHU-
NATH REDDY): (a) to (d). A Statement
is laid on the Table of the House.

*1714.

Statement
(a) Expenditure incurred on advertise- ment by the companies referred to in part a)

of the question is as follows :

Name of the company 1966-67 1967-68 1968-6
Rs. Rs, Rs.
1 2 3
I. Bharat Vanidhya Pvt. Ltd., New Delhi, 23,341 10,812 13,585
2. M/fs. Khemka Aviation Pvt. Lid. 36 4,443 5,452
3. Indisn Epgineering and Commercial
Corporation Pvt. Ltd., Kanpur. 66,217 88,076  Not availuble.
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1 2

3

4. B.K, Khanoa and Co. (Pvt) Ltd,

New Delhi.
5. Sind Knitwears, Ludhiana

6. York Hosiery, Ludhiena (now York

Hosiery Mills Pvi, Ltd.)

e v— i S—

Advertisement expenditure not shown
separately in the Balance-sheet.

Is not a company registered under the
Companies Act.

The firm “York Hosiery® Mills,
Ludhiana was incorporated as a
Private Ltd, company oaly on
14-4-1969 ond its first Balance-sheet is
not yet due,

(b) No, Sir.

(c) The Department of Company Affairs
has not received any complaint during the
last five »ears.

(d) The companies are not required to
indicate the company-wise break-up of
recelpts or expenditure in connection with
advertisements in the annual returos filed by
them in accordance with the provisions of
the Companies Act. Hence the information
sought is not available.

s g AW gy gef g A
SAFTY ¥ ag am wiE 2 fF @ o«
wwqfaal #1 #3gfare wmfas & @9
U gar § AR % A A F
¥z & Wt ax 3T AT ¢ R w9
fre awifas & wfaus s & &
¥ ¥ Fafagl gro 9% Wy §1 TEwe
ErRnEiza aitg & wf@ ¥ Fg-
frez adt sk wa Fgfre TS
seqre Y FgrEar W wgfwe fra
sra & vk & fag fear s g
afz g, @t w41 X 9 e A
T WA W CREW T AT S
#% fore w e o &% ?

SHRI RAGHUNATHA REDDY : This
Department has no information regarding
that. The question may be addressed to the
Ministry of Foreign Trade.

st gew = - e AEe 3 (@)
F I A g § fsowoiiw R §
sifawrsr & wge wwfal B @ «w

FT FF-79 37 1 grATAFAT TG &1 w_@
HYEMR NE FEAT UF % qge oEr
g w01 fs & Fefagr & S
#T ¥%-09 9 FL, aT(H ga qown qfew®
& Atfzg Fomak ?

SHRI RAGHUNATHA REDDY : That
is a suggestion for consideration. I will
examine 11,

st waT W g ;& wwfei, 3
aga @ gEd sl ®§ AR gE
Fegfrez 291 & AT@ sgmare w
™ Fvafag) 7 Frgfaez 201 & q19 ag
Frefdl F7 @t ¢ fF o aede
Ay & o1 aga &1 dar famar @, WE
wvgfaez ufefadtar & smar omar & )
aga @ wsgfaez a8 QRIS FH G
F@E, afe ¥ @ & garow fead
I § | cEE wErET QRATTAACE &
am qr &€ Fegfaee gRes o W
ggmar 4 Wt § W gl ot
W wa swgfae gafedes Y dar
fer wmar & 1 & A wEE AT
ffafess w1 3w X faaw §,
afen ag wm wrer @ gam & g
wifs fadwi & & @ a@ & & s
& g uREAl wEel @ e @
& 1 % ag T wgan § fe W wORK
¥ ow ot ¥ aehe § i fed
am gard swfadl & ofa & @rd
qudtfe qv feaar swiw owa §; aft
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g, @ 7 qewe € grirEs FHEEA
ar #32t fasgx @ arg Y odwie
sl fe frw g & ¥ afaar aed
dutfaw fed) mim afafeas anfear-
AR F wart o faeare & fou @
F@r g7 afz s§ wiw & wER O
AIHTL H1 q19H &1 919 % g 9@ &ay
g O %7 Ag WA F @YU W oA@ 9T
A WA 6 wwfAa g &
foet Qifafesa smsfearesh & fao aw
7

SHRI RAGHUNATHA REDDY : I have
given the figures of advertisement in the
statement, The figures speak for themselves.

1 do not want 10 express any opinion aboul
that,

In respect o other matters raised by the
hon. Member, there are a pumber of com-
panits in India which carry on irade and
other hinds of economic collaboration with
the Communist countries. This Ministry
does not have informaticn ; the Minisuy of
Foreign Trade may be able to give (be
answer,

sl fETmE g ®L maAE A
qmia Agr sar 1 ¥ 7 ag #@1 fF @r
T UFIT & wHaAe F01 f& ag F9-
frar g8 sw @ Mama s 2, wg-
faez wdisr & fawysgfae dfefars
LEF] "W AFGW FIT H1T A FTLA!
AR w@n ! A # & et &1 o0
war Ag) fear | & wpgm f wewd
|ET TEET 7@ E |

wiifis fawrw, winfos  smare
wqr wwaTg-wrd AN (s swediw ot
wERY) : Vgl &% W 8AIS AT ARGE
¢, Tt o dur f& AT EET A e
o tfamn @ aff § 1 W wmEw
% 9w 9 Afefes foar @
W oag g & W gmnanwd & f%
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TEE g I F N TREE agw
& @Y qow fAg et gw wraaTdr WA

FT &S HT |

W AT W A oW AR
"EIET T ard &1 Jmwra @ §...

Nt SHEAGA AW ATRE ATH
ATET §X | 4g 64Td T8N ¥ 9§ Ay
9T &, THH gH I AMAT & |

wege AEEY  q & T AT
Y

st Aty W W s Wl
qE1zT ¥W 4@ a1 wnawTd wwa d fe
gy § uwAfas 7w oqr A A oar
fmgy fafus geamt & arsqm § qwAn
i &, e sw@ § dwofrr frwterd
¢ ui fadw ami@ i fadve s
g favgrs fawma & s sRfwd
fasiaa § 91 w@e fag el
wHes far mF &

ot tfr v I awk ¥ Frewr
qr |

Nl AGX EAIC §ER g agt
W1 fasar, wraw gagi W fasrer s &,
w3 g fAasET drar @ 1 g fegrd
#1 F1aa aeTey sfEagrd § sumr g
%1 @ & gg s wgar g fe e A
sfegre 1 awwE * sifafraa ¥ -
tﬁmmmqmmmmv
w qr wft § war ? e vk
T qrat a9t § w7 o g, Wi
T s X et wft ot weefat
& g w4 fir ¥ aver qwaTer &, 3.8
araT qgarar §, @ & o wmgar § R
Farea ¥r€ gad fog geedar fgoad
@ feufa® & o s w1 wamw Fm
w7



2 Oral Anrwers

SHRI RAGHUNATHA REDDY : The
law in this aspect, the hon, Member is aware
of, hes amenced under Sec. 293 A of the
Companies Act. 1In what manner the law
has to be interpreted and what should be its
effect—1 am not here to give & legal opinion
on the question.

SHRI N.K. P. SALVE : It is no ques-
tion of legal opinion. This information...

MR. SPEAKER : Order please. The
simple question is : whether in such cases
Government is contemplating a ban on that.
It is no question of legal opinion.

SHRI RAGHUNATHA REDDY : 1
may respectfully submit that uoder Sec. 293
A, as the law as amended stands, the
companies are prohibited from making
donations to political Parties or for political
purposes. The ccmpanies can give advertise-
ments to newspapers. Suppose, the adver-
tisement fee given is so disproportionate,
probably it may be a matter for the court's
interpretation. 1 cannot say anything on
that.

SHRI K, LAKKAPPA : There is one
company called Dalmia Sahu Jain which has
supplied calendars to all Members of Parlia-
ment wherein all the photographs of all
political leaders have been published includ-
ing that of Mr Fakhruddin Ali Ahmed and
Mr. A. K. Gopalan. (/aterruptions It looks
a8 if the leaders of all the political Parties
bave taken mopey from the Dalmia Sahu
Jain Group. If such clandestine photographs
are published in the calendars supplied by
Dalmias, is there any resiriction by the
Goveroment to ban such clandestine adver-
tisements 7 What action is the Government
going to take against the Dalmia company
regarding this ?  Will the Minister explain
the position bocause members are supplied
the calendarm.

MR. SPEAKER : Mr. Lakkappa, you
are asking a very specific question, but I am
sorry, this is pot within the scope of the
question.

SHRI K. LAKKAPPA : Sir, I am asking
a very relevant question. These companies
arc paying money for advertisement and for
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propeganda of political parties. Why is this
company is allowed to print photos of politi-
cal leaders in advertisements in such a wav
that it pives the image that political leaders
are taking money from the company ? Why
should this companv be allowed to use such
advertisemen's ? This is my specific question.
What is the answer which Government can
give ?

MR. SPEAKER : You are a distinguished
lawyer yourself. You can ask a quesiion in
general terms about advertisement but not in
respect of a particular company. He is not
in a position to answer.

SHRI K. LAKKAPPA :
is very specific

My question

SHRI BAL RAJ MADHOK : These are
the companies of people who are Russia’s
men and they support only those who are
Russia’s men.

MR. SPEAKER - You are taking a
chance in between out of nothing.

SHR] K. LAKKAPPA : My question
should be answered, Sir. Why should they
allow such advertisement 7 It is misuse of
all political leaders.

MR. SPEAKER : He is not in a position
to answer.

SHRI A. SREEDHARAN : He has
put a general question on principle, Sir.

SHRI K. LAKKAPPA:  Leaders’
phutos are allowed freely by this company-
wallab. I would like to know why such a
restriction has not been put in respect of
advertisement of political leaders,

MR. SPEAKER :
tion to answer that.

He is not in & posi-

SHRI K. LAKKAPPA : 1 seek your
protection, Sir. You may kiodly direct the
Minister to answer that question. They
should ban such advertiserents,

SHRI RAGHUNATHA REDDY: As
you were Dpleased to observe, Sir, Mr.
Lakksppa is a wvery distinguished lawyer.
If the law of the land is such and if 293 A
can be interpreted to mean prohibition of
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advertisements by way of printing of
leaders' phtos, certainly it will fcome within
the purview of that : otherwise it will
not.

it ag fomd : woaw AgEE, WA
i ¥ TR faarar fr adfad
o fawgw o sfmEe far W &
Fa% A ¥ gFEA FwPE A oF 65
aT AT R A IAE A H OeF W
g wmar @ W §r g W€ s
FTATET FT aFq # ?

gadt T g ¢ fF swfra & grov
sfererd AT fasmeat 9T &Y &4 Far
¥ war 3% I FE FrgA Ao qary
N arr ag A9 aFF § a7 IAH I
w1 7ar 259 FAry & amg A qTH
@y gwdr & 7

SHR1 RAGHUNATHA REDDY : As
the hon. Member has observed, the Govern-
ment brought forward some law which the
Parliament has passed, and also this was
communicated to the com>anies and business
organisations, drewing their attention to
the nrovisions of the law, which prohibit
donations to political parties, I am not
able immediately to recollect whether any
response was there for this circular.

st wyg fmd o dfifar F at F
TAATED |

SHRI F. A. AHMED : After this
matter has been considered cerefully by us,

I shall keep this suggestion in mind to see
1f any ceiling is called for.

wt 9% weg ant : & Torfas o=
Fad ¥ owam A wwE e
farfrer <frer 7t a<H qA ABET FT o
femmr wmgar g 1 A wF-ad smede
fafaze a1 ofear fafwes srvilwr &
¥ gfzagr< fear #dt & afes W@ &l
#Y gfeagre ¥ &, o 390 o1 37 w99
T & grq L 0 TACHGAT geaey
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#rar & ot 3% fadr ¥ Afwram-adt 3y
¥ 1 T g MY ww s & fag
U FERew F 9 FG & fag s
& | W aE wet g A oo Qe
e e, frad agare gark difar
dw & difaw o ffeew A dfe,
gFfr T A 9w, g fead dredr
¥ sarar tfemge ad far o7 awa ?
R g Y oy oy A SR
s & fog ot dax & f5 dew qEaA-
feadiz o1 5 fweft ¥ ogmar fedt oW
gEa &) ar fedt qeax & q@ W
sfeagre #Y waw W A faar amoar )
47 979 Yar dareT qrv & faw durc
& 7 wwre AfY, /1 W@ Ad ..

MR. SPEAKER : You are only making
a suggestion.

Wt Swer wwi o seqw wEned, A
fAqEA Qg @rg | X ag W omar
qigar § 5 @ N ¥ Awar ¥ fag
WIq FqT FIA I5TX AV § ?

SHRI REGHUNATHA REDDY : All
these aspects suggested by the hon. Member
will be examined.

ot Swwrawt: ¥ gww AL o
& orare ¥ =rfzd

MR SPEAKER :
hour is over,

ot vy fomd : werw wiw, Ao
aqaeqr T 9 ¢ | fraw 46 & a@gw
AT MG BIA-FAEIRGT & a
fraw 46 ¥ ag gfaw § e Wit sgew afe
qMF A IF AW FT IO WA & A0 A
z @wx &1 sl EORTT § W
7 qret fadeft =AY & &9 @E-

Now, the question

‘Fraraa fear § | ag awee faege

Fam & foy, sreeda qm & fog
flax T & fay fadeft s=fml @
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neET & iz W@ R
wrgar § s frow 46 % aga @t o
& Fare w7 e freamar S
weaw wgiEw ¢ w9 g o faar-
Ffr §, fox ot 0 s +3 81
A AEg £ a1 & F@ T IA7 d9E
firsrar garr 1 1 am not going to allow this.
SHORT NOTICE QUESTION

Lauaching of Communication Satellite
+

SNQ No. 36. ShRy D. N. PATODIA :
SHRI G. VISWANATHAN

SHRI J. MOHAMED IMAM :

SHRI S. K. TAPURIAH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleascd to state :

(a) whether a communication satellite
is likely to be Ilaunched in India in
1972 ;

(b) whether Government have plans (o
use television for educational purposes :
and

(c) if so, the steps which Government
bave taken ia this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) to (c). A statement is laid on
the Table of the Sabha.

Statement

The National Aeronautics and Space
Administration of U. S. A. is proposing to
launch a synchronous satellite in 1973. The
Goveroment of India in the Depariment of
Atomic Energy have reached an under
standing with NASA for using the facilities
available in this satellite for an experiment
on satellite-based instructional television for
about a yeer,

Taking into account the proposed satel-
lite television experiment as well as the
expectéd expansion of coverage of All
Iodta Radio's television net-work in India
the Ministry of Education propose to exploit
television as a powerful tool for education,
It Is also proposed to integrate plans regard-
ing audip-visual education, school radio

educational television, teacher
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training programmes and programmes for
upgrading science education.

The following steps have already been
taken :—

1. A Special Cell has bezn established
in the Ministry of Educational and
Youth Services (o lonk “after all
aspects of software arrangements
for educational television.

2. A detailed scheme has been drawn
up for inclusion in the Fourth
Plan for establishing a Training
Centre at a total cost of Rs. f0
lakns for production of educational
television lessons and for training
of teachers,

3. Assistance has been sought from
the United Nations Development
Programme for experts, equipment
and for training facilities for Indian
pzrsonnel.

SHRI D. N. PATODIA : Adult educa-
tion is the most serious problem in India,
and even today, as many as about 70 per
cent of our population are illiterate,
Looking at the success cf the NASA
nrogramme in other countries in the world,
I have no doubt that adult education
problems can be effectively solved only if
it is properly arranged on a TV net work
all over the country. To that extent, the
arrangement with the NASA is welcome.
But the answer of the hon. Minister s very
much incomplete.

I would like to know from ‘he hon.
Minister how many places in India will be
covered by the communication satellite
system from 1973 on wards ? Actording to
the answer giver, it appears that this would
be for only one year on an experimental
basis. What arrangement do Government
propose *o make to extend the period byond
one year so that facilities for propaganda
education may be available to the people
and to illiterate masses in the villages for a
longer period 7

DR. V.K.R. V. RAO: [am in entire
agreement with the hon. Member "about the
importance of adult literacy and adult
cducation. We hope that the production
of these facilitics which will cnable us to
have a link-up all over the country will help
us in having a really massive adult education

programme.
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Regardine the second question about
coverage, as the hon. Member knows, this
is a syochronous satcllite, and we are
proposing what is called a hybrid arrangment.
The synchronous satellite will be located
some were above the continent of Africa,
but its antenna will be pointed towards
India, and it well be powerful enough to
transmit TV pictures to any community
receiver in any part of India. The com-
munity receivers will have to be specially
prepared for the purpnse

The programmes will be prepared by us,
that is, by the Indien Guvernment and they
will be transmitted from a special station in
Abmedabad, and this will transmit it to the
satellite which will then transmit it back 1o
India. When il is transm.ited “ack to India,
it will be parily through re-diffusion from
the existing TV network which is going to
be expanded in the Fourth Plan to cover
Srinagar, Bombay-Poona, Calcutta and
Madras ; there will be re-diffusion. The
places we are choosiog are isolated rural
centres in the backward arcas iu this country,
About 5000 rural commuaity receivers will
receive this direct,

This is an experimeni. We have got to
find out all the varirus problems cennected
with it. For the first year, afier the satellite
is launched and the progiramme goes under
way. we shall be doing it without any cost,
and the services will be free. At the end
of the year, we can hire it. and we shall
have (o pay if we want to use the satellite,
In the meanwhile, the Department of
Atomic Energy is conducting experiments for
launching heavy satellites itself, and we
bope that by the end of this decade, it will
be possible for cur own Government, with
our one scientific and technological resources
1o launch satellites which we shall be able
to make use of on a permanent basis for
this purpose.

SHRI D. N, PATODIA-: As you are
aware, the TV system comes under the
Ministry of Information and Broadcasting.
All of us are aware of the politically moti-
vated functioning of this Ministry, and we

are "ot in a position to permit the
Governtment to take over educational
broadcasis also under the Ministry of

Information and Broadcasting. 1| would
like to know fiom the hoo. Minister what
. arrangemert he proposes to make so that
the programmes particularly regarding
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educational broadcasts could be kept free
from politics and could be kept separate
from the Information and Broadcasting
Ministry aod real worth-while education
could be imparted to the people of this
ocountry.

DR.V.K.R. V.RAO: I can assure
the hon, Member that as far as educational
programmes are concerned, they will be
undoubtedly under the control of the
Ministry of education. A certain amount of
time will be given to us, on the TV network,
but the use of that time will be entirely
regulated by the programmes that we shall
be puttiog out.

SHRI D. N. PATODIA : Merely getting
time is not esough. The programmes will
bhave to be under the control of the Ministry
of Education.

DR. V. K. R. V. RAO : That was what
I had stated.

SHRI G. VISWANATHAN : I want to
know from the hon. Minister whether the
first Indian satellite will be in orbit by
1972, We bave information from other
sources that it will take another two to three
years more, say, up to 1974 or 1975, 1
want to have a categorical answer from the
hon. Minister whether the first Indian
sarellite launched by londian rocket will be
there in 1972. We have been told that
U. S. A. and India will co.operate in usiog
the geo-stationary satellite to flash educa-
tional programmes. [ want to know how
many villages will be benefited by this
programme, and which part of India will be
benefited to start with,

DR. V. K.R.Y, RAO : Perhaps [ did not
make myself cleur. 1 have not said that an
Indian satellite will be launched by 197., It
is the NASA satellite which will be launched
in 1573. An Indian satellite is expected to be
launched by the end of this decade, but
nobody can goarantee it when it will be
launched because it requires a great deal of
work and experimentation, a great deal of
equipment and so op. All that I am saying
is that at present the Atomic Energy Depart-
ment has a programme for launchiog their
own satellite before the end of the decads
which will take the place of the forcign
satellite we may be using,
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Regacding the other guestion about
villages, as 1 said, we are selecting a pumber
of States for clusters of villages. They will
be villages which are covired by the normal
television nectwork ; for example, in Madras
by the end of the Fourth Plan, quite a
number of villages which will be covered by
the Madras network will also be cowesed by
this Programme., Over and above the
villages which are covered by the normal
TV programme, ws are going to select
villages in isolated areas, instal commuanity
receivers there and sce bow effeciive the
satellite communication facilities are.

SHRI SHIVAJI RAO S. DESHMUKH :
On a point of order

MR. SPEAKER : During guestion hous,
no ppints of order are allowed, That is not
the normal practice.

SHRI SHIVAJI RAO S. DEBHMUKH :
This is during short notice question. The
hon. Minister’s statement sulfers from two
mis-staterments. Our experionce on earth
shows that a satellite caanot be stationary
aod it cannuot be gommunicative, Since we
capnot bave a satellite which wou'd be
stationaty and which would be both ways
commuunicative with earth, how does the hon,
Minister propost to have a sateilite which
will be communicating in space ?

MR SPEAKER : Shri Imam.

SHRI MOHAMED IMAM The
Minister has giving a glowing account of the
future and the expansion of the TV netwo:k.
But we know from expcrience that promises
are rarely kep!. Our country is very much
backward in the system of TV comm pication
and in spite of aspirations, several parts of
the country will temain in this stae for a
number of years. How long will it take for
Government to give this facility, the most
modera facility, to the entive country, tpoclally
South:India where it is being denied illl now ?

Becondly, our nain idea is to spread
education through cradicating illiteracy by
Biving mAss education. For  that, the
Minister las said that the Bnueati:n Minl-
stry will be mainly responsible. 1 am afraid
this is not so ‘easy. The entire syst*m of
information and broadcasting Is in the hands
of GQovernment. Ther: was a demand that it
sliould be put under ‘a corporution so thut
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it would befree from the influence of

Covernment and political pressure  Will
Government  take action 1o set up a
corporation as recommendsd by the . handa

Committee so trat when the entire pro-
gramme materialises, the system of imparting
mass education and other cultural matiers
propagated may be free from the influence of
governmenta! and political pressure ?

DR. V. K. R. V. RAO : Regarding the
first question, everything will despend on the
success of the cxperiment because covering
the entire country on the basis of terrestiial
TV network will cost niany hundreds of
crores of rupess and will also involve a
great deal of egiipment etc . If the satellite
experiment succecds, then side by side with
tee terrestrial programme: we are having, and
if the money recommended by Dr, Vikram
Surabhai is made available —he said that
about Rs. 160 crores will be required —then
within a period of 10 years, we hope to
cover the entire country with this programme.
But ths hoo. ienber w Il sce how many  ifs
are there to this proposition.

Anyway we want to make a start and
we hope that in due course, we will ba able to
extend it 1o all parts of the country. As far
as the South is concerned, 1 think the hon.
Member must have heard that even in the
present Fourth Plan Madras is going to be
covered by television and by the Fifth Plan
Mangalore is going to be covered by a
network which will be quite apart from the
satellite coymmunication experiment we are
launching on.

As regacds the s=cond question, about
setting u> a *esarate corporation to look
after the tdevision programme, [ shall hawve
the suggestion considered in  consultation
with t ¢ relevant ministries.

SHRI MURASOLI MARAN : As we
all know, our country is a polyglot one with
fifteen national languages and several hundred
minnr  languages and diatects. In  which
language or languages zre they going to
flash our educational programmes 7 Secondly
education is a state subject and cvery State
has a separate syllabus. How are they going
to 6t them all im0 a unilfoim system and
how are they going to make arrangements
with States ?

DR. V. K. R. V. RAO : The point
raised In his first question is one of our
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biggest headaches. If we want to have a
national pregramme; what shall we do with
the reelity of 14 or 15 different languges ?
That is one of the answers we have to find
out. It is quite clear that we are not only
relying on a satellite experiment.  The
pregramme of havine television network on
the basis of terrestizal cables 1s proceeding.
Therefere, 1his will be o hybrid systen. For
certain national programmes nnd for rural
and remote areas, the satellite will be used
if it becomes successful, For all the other
normul television, there will be regional
television statinns which presumably will be
using 1epional languages and will broadcast
their programmes  Jurerruptions!.  As
regards the second question, about educational
progrummes, I said that a centre would be
set up. The NCERT wil' set up a training
centre and a curriculam  development cenire
and thev will be in constan! toush with the
States, get all their svilabus and curriculam
and see to what extent it is possible to
uchieve indentity and uniformity, so that it
will be useful for all persons.

WRITTEN ANSWERS TO QUESTIONS

Collaboration by Foreign Fims with Indian
Fims in Union Territors of Deibi

*1715. SHR1 M. L. SONDHI will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the nemes of foreign fims with
their nationality, which have been allowed to
enter into collaboration arrangements in the
Union Territory of Delhi and the names of
the Indian collaborators ;

(b) whether there have been cases where
collaboration  arrai gements  were  sought
clsewhere in India and were Jater tiansferred
to the Union Territory of Delhi : and

(c) whether any of these fims have been
found guiltv of foreign exchanee regulations
or of the Company law regulaticns and, if
s0, the detailz there of ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAIL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED,; : (a) and ib;. List or frreign
collaboration agreements, aprroved by
Governmeni fiom tline to time, st owing the
pames of lodiap pariies, pames of fuicign
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collaborators and items of manufacture are
published in the Direcrorate of Commercial
Publicity, Ministry of foreign Trade monthly
publication “The Journul of Industry and
Traude*, copies of which are available in the
Library of the House. Information in respect
of collaboration agreements approved by
Government is not, however, kept State wise,
because such agreements are approved from
point of view of importance of particular
industries and =ot en  account of the
units 10 such Industries.

(¢) Information is being collected and
will be placed on the Table of the House,

Appeal for more Funds by Indlan Delegate
at General Session of U. N, 1. D. O.

*1716. SHRI N. R, LASKAR :
SHRI MAYAVAN :
SHRI DHANDAPANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleascd to
state :

(a) whether it is a fact that India had
mede an appeal for more funds for the
operations of the U. N. Industrial Develop-
ment Orgunisation (U. N, 1. D, 0,) ;

(b) if so, whether the appeal was made
by our delegate at the General Session of
the UUN.I.D. O ;

(c! if so, the other proposals put forward
by the delegate in the Conference ; and

id) how far they have been socepted and
approved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (B. Yes, Sir, in his
statement during the general debate, the
leader of the Indian delegation had stated
that it will be necessary for UNIDO to have
larger resources and greater independence to
evolve ils own strelegy and lo take its own
deeisions (0 promote indostrialisation of the
developing countries.

(¢} Some of the other important points
made by the Indian delegation are :

i) the pivotal role of UNIDO in the
Second Development Decade ;

the need for the promotion o! the
transfer of technologies including

(i)
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'nyse 10 use in some of the more
developed among the developing
countries, to the less developed
among them ;

(iii) importance of relating of the
UNIDO's Training Programmes to
the specific needs of the developing
countries

(iv) greater attention to adaptive
industrial research and development
of consultancy services to enable
developing countries to adapt im-
ported techmologies to suit their
local conditions ; and

(v) promotion of industrial cooperation
among developing countries.

(d) The Indian Delegation’s suggestions

were well received at the Session.

Election Petitions peadiog In High
Courts/Supreme Court

*1717. SHRI SHR1 CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the number of Election Petitions
arising out of the 1967 General Elections,
still pendind in the Supreme Court ;

(b) whether some Petitions are still
pending in the High Courts ; and

(c) the number of Election Petitions
pending in the High Courts, arising out of
the mid-term elections and also of those
pending in the Supreme Court ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) 12 appeals (2 relating to the
House of the People and 10 relating to the
Legislative Assemblies),

(b) 3election petitions (all relating to
Legislative Assemblies).

(c) 1o election petitions are pending
before the wvarious High Courts snd 14
appeals are peoding before the Supreme
Court.
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M(s. Stundard Drum aod Barrel
Maoufaciuring Co.

#1719 SHRI GEORGE FERNANDES :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 6292 on the 14th April, 1970
regarding M/s, Standard Drum acd Barrel
Mfg. Co. and state :

(8) whether the 18 gauge sicel sheets
received by Mrs. Standard Drum and Barrel
Mfg. Co. from the stockists were against
their own quota certificates ;

(b) if so, the details of the said quota
certificates and the sources from which the
same were received ;

(c) the pames of the stockists from
whom they received 18 gauge steel sheets
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aguinst these quota certificates along with
quantity of Body and End Sheets separately
received from each stockist ; and

(d) the names of the customers fiom
whom they received 18 gavge steel sheets ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (d). The information is
being collected and will be laid on the Table
of the House in due course.

Import of Diesel Engines from Russla
for Bhilai Steel Plant

*1720. SHRI BENI SHANKER
SHARMA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) the number and wvalue of diescl
engines imported from Russia for the Bhilai
Steel Plant up-to-date ;

(b) whether any of the said engines were
out-dated, old and inferior ;

(e) if so, the cost of repairs of those
engines ; and

(d) whether repairing cost compares
favourably with other types of diesel engines 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C PANT):
(#) Presumab!v the Honourable Member is
referring to diesel locomotives. A total ot 37
Russian locomotives were received for the
Bhilai Steel Plant during the years 1957-60.
The price of each loco is Rs. 4 lakhs on
oational tonnage basis.

(b) No, Sir.

(c) and (d). Average maintenance cost for
Russian locos comes to Rs. 1.56 lakhs per
joco per annum. The Russian locomotives
were procured carlier and the Czech locos
later. 1ln view of the difference in the period
of use of both categories of locos, a meaning-
ful comparison of their cost of maintenance
cannot be made. However, the average
maintenance cost for Czech locos has been
Rs. 1.11 lakhs per loco per annum.

Extension of Banspani-Joruri Rafl Link
during Fourth Plan Perlod
1721. SHRI G. C. NAIK : Will the
Minister of RAILWAYS be pleased to state :

(a) whether extension of Banspani-Joruri
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Rail link has been suggested by the Planning
Commission during the Fourth Plan period ;
(b) the quantity of iron ore and manga-
nese ore transported by road between Jorurl
and Banspani during the last three years ;
(¢} the total cost involved in the trans-
port of these ores carried by road ;

{d) whether it is a lact that the mine
owrers have undertaken to repay the cost of
the extension and  whether such an invest-
ment should be encouraged ; and

{e) if so, what steps have been taken to
construct the Railway line mentioned in part
(a) above ?

THE MINISTER OF RAILWAY (SHRI
NANDA) : (a) No.

(b) 10 (e). A swtemzat is laid on the
Table of the Sabba. [Piaced in Library. See
No. LT—3597/70).

Grant of Licences to the Birlas for
Setling up Alloy and Special Steel
Flant

*1722. SHR1 INDRAJIT GUPTA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
1eply given 1o Siarred Question No. 629
on the 17th December, 1967 regarding grant
ot licences 10 the Birlas lor settiog up Alloy
and Special Steel Plant ai d state :

(a) wheiher any scheme for expansion of
the Alloy Steel Plant, Durgapur, has since
been finalised for inclusion in the Fourth
Five Year Plan ;

(b) if so, the details thereof ;

(c) wbether the two licences given to the
Birla concerns for the production of alloy)
special steel which had expired on cthe 28th
February, 1969 have since been revalidated ;
and

(d) whether any final decision has been
taken on the application for the transfer of
the licence granted to Bihar Alloys to
M/s. Birla Jute Manufacturing Co., Ltd. ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) and (b). It is proposed to expand the
Alloy Steel Plant during the Fourth 5-Year
Plan. The details have not yet been worked
out,

(c) and (d). No, Sir. The applications
are still under consideration.
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Remittance of Dividend by Forelgn
Controlled Cigarette Companies in
1ndia

*1723. SHRI S. KUNDU : Will the
Mipister of INDUSTRIAL DEVELOP-
MENT, INTERNAI. TRADF AND COM.
PANY AFFAIRS be pleawd to refer to the
reply glven to Unstarred Question No. 3298
on the 17th March, 1970 regaidiog foreign
controlled Cigrette Indusiry and state :

(a) the names of the three companies
having majority foreign shar: holding in the
cigarette industry during 1968 which have been
allowed to retain and remit the dividend

(b) what is the criterion for allowing
such concessions :

(c) whether any steps are taken to
reduce the remittance ol such dividend and,
if 8o, the nature thereof ; and

(d) what are the other foreign holding
companies which are allowed the remitiance
of the dividend, and what was the amount
of such dividend remitted during the years
1967, 1968 and 1969 ?

~ THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A
AHMED) : 1a) The three companies are
M/s. Imperial Tab.cco Company. M[s Vazir
Sultan Tehacco Company and M[s Godfrey
Philips India Limited,

(b) and (). Under the exisiing policy
remittances of profits and dividends are
freely allowed to the foreign investors after
payment of Iodian taxes. Companies are
wiso fiee to retain their profits in India.
Government have no intention of changing
this. policy.

(d) InTormation is being coliected and
will be laid on the Table of the House.

Ald to Small Indestrialists

*1724. SHRI N. K. P. SALVE : Will
the  Minister of INDUSTRIAL DEVELOP-
MENT. _lNTEBNAL TRADE AND OOM-
PANY AFFAIRS be pleased to state :

(a) whether & group of industriai con-
opgay of Bombay have taken a deckioa to
hwlp small iadustriatists; and

(b) if so, what assistance Governmenit
popose ta give them to  fulfd  their
obyeciive 7

MAY 15, 19%

Weltten Aniwets o

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). A scheme known
as “'Partnership in Progress” has been
promoted by the Nativnal Alliance of Young
Entrepreneurs with the objeciive of securing
help for small industiia’ists from large scale
units. Government wiil be happy to receive
and deal very sympathetically with any
conciele suggestion with a view to securing
genuine assistance lor the small sector
from large industrial units.

Pulp and Paper Mill in Nagnland

*1725. SHRI S. K. TAPURIAH :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTFRNRL TRADE

AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government have finally
given their approval tor pulp and paper mill
1o be set up in Nagaland ;

(b) if so, the approximate cost of the
mill and the place where it is going 10 be
set up : and

(¢ whether ir will be in the public or
private seclor 7

THE MINISTER OF INDUSTRIAL
DI VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir.

(b) Rupees Sixteen crores. The location
has not vet heen selicted,

(¢} Public Sector.

Production and Coasuvmption of Cemhont

*1726. SHRI N.SHIVAPPA ;
SHR1 G. Y. KRISHNAN :

Will the Minister of INCUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

{a) what is the present per capita con-
sumption of cememt in the couniry and s
production, State.wise ; and

() what will be tHe chtitidted Staté-wise
demtiand for ceieot dotivg the year 1973 74
and-the tarpets: of - produoction ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A
AHMED) : (a) and (b). Stawzments I and
II are placed on the Table of the Sabha.
[P.azed in Library. See No. LT—3598/70].

Work done by Official Lapguage
(Legislntive) Commission during

1969-70
*1727, SHRI  ARJUN  SINGH
BHADORIA : Will ths Minister of LAW

AND SOCIAL WELFARE be pleased ‘o
state :

fa) the details of the work done hy the
Qfficial Language (Legislative) Commission
during 1969-70 ; and

(b) the number of sittings held by the
Commission during the same period ?

THE MINISTER OF LAW AND
SOCIAL WEILFARE (SHRI GOVINDA
MENON) : (a) A statement is liid on the
Table of the House [placed in Library. See
No. LT—3599/70),

{b) The Official Languaes (Legislative)
Comm:ssion h:'d 60 sittings during th> year
1969 70.

Iovestment of Fotcign Capital in Bata
Shoe Company

*1728. SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleaged to
stale .

(a) whether it is a fact that there is still
foreign capital invested in the total paid-up
capital in the the Bata Shoe Company :

(b) if so, the dctails thereof, esp=cially
the total of the foreign capital vis-@-vis the
indigenous capital invested in the Com-
pany and the percegiage -there of ;

(c) the Iodmn lodustrial houses who
have their capital invested in the Baia Shoe
Company ; and

(dv the annual profits of th: Company
within the last three years and the profits
scnt abroad during that period by foreign
igvestors, if any 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and ‘b). M/s Bata Shoe
Company Pvt. Ltd. bad paid-up capitgl
of Rs. 2.5 crores as on 3ist December, 1968
representing 25000 ordinary shares of
Rs_ 1000 each. Of the total number, 24875
shares were held by its Holding €ompany,
viz. Leader A.G.St. Switzerland and 12§
shares are held in th: name of the Holding
Company's Nominee who is also a foreign
national.

(¢} Does not arise.

(d) The Company earned profits before
tax amounting to Rs. 38' crores in 1966,
about Rs. 4 crores in 1967 and Rs. 4.54
creres in 1968. The infornation regarding
foreign remittances made by individual
companies is treated as 'confidential’ by the
Finance Ministry and is not normally dis-
closed.

Estimates of Cast of New Stecl Plauts

*1729. SHRI BAL RAJ MADHOK :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI M. S, MURTI :
Will the Minister of STEEL AND

HEAVY ENGINEERING be plegsed to
state :

(a) whether any ectimate has boen made
of the cost of the propowed steel plants at
Salem, Hospet and Visakhapatnam ; and

(b) if s0, what are the ustinmtes, :Plgot-
wise, tbe manner in whicn fupds will /be
raised and the time by which they will e
compleied ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINFERING (ISHRTI K C PANT):
() and (bi. The cost estimates and schedule
of completion for the mew steel plants will
be available only after the Detaliled Project
Reports are prepared. All the three new
stec] projects have been imeluded in the
4th Pisa sieel development nrogramme in-the
Ceatral sector. for which an allooation of
Rs.:310 crores exists (0 ot the oxpenditure
during this Plan period.



47  Written Answers

Forelgn Consultancy Service for
Underground Raillway in Calcutta

*1730. SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that he had
advised the Railway Board to secure foreign
consultancy service for an underground
Rueilway in Calcutta within the next three
months ;

(b) if so, the details thereof ; and

(c) the steps the Railway Board have
taken tawards this direction ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). The proposal
to obtain the services of foreign experts is
being progressed iu consultation with the
Planning Commission and the Ministry of
Finance.

Industrial Growth

*1731. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) what bas been the rate of industrial
growth during the last two years, year-wise
and State-wise ;

(b) whetber any assessment has been
made to find out whether the imports have
beon adequate for the industrial growth ;
and

(c) if not, the causes for the sluggish
growth in the industrial sphere in the
States ?

THE MINISTER OF INDUSTRIAL
DEVYELOPMENT, IN1ERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Available statistics pertain 10
industrial growth tor all-lndia as such and
not State-wise, There is no indication of
adverse effect on industrial growth. Oo the
contrary, the Index of indusirial production
with the year 1560 as base equal to 100, rose
from 151.4 during the year 1967 to 161.1
during the year 1968 and it rose furiher to
173.9 (provisional) in 1969.

(b) Government’s Import policy is
calculated to promute industrial growth in
geocral and produclion in priority industries
and export-oriented industries in particular.

(¢) Does not arise,
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Under-Utllization of Capacity of
H. E. C., Raochi

*1732. SHRI SHIV KUMAR SHASTRI :
SHRI RAM CHARAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state ;

(a) whether it is a fact that the Heavy
Engineering Corporation is one of the many
public sector undertakings which have utilized
only 15 per cent of their capacity in 1968-69 ;

(b) whether Government had not made a
proper scrutiny of ‘easibility studies and
project report before embarking upon this
project : and

(¢) if so, the reasont behind this dismal
performance ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) During 1968-69 the production in the
various plants as a percentage oF the rated
capacity was us under :—

(i) Heavy Machine

Building Plant  Mechanical 119,

Structural 227,
(ii) Foundry Forge
Plant 13%
(iil) Heavy Machine
Tools Plant 2.2%
(b) No, Sir.

(c) The pioduction build-up in the
plants has not yet reached the rated capacity.
lo plants of this size and complexity, produc-
tion build-up is gradual, With increased
production taking place over a period of
time as skills are acquired by the workers on
heavy and sophisticated technological equip-
ment and machinery, production should show
substantial improvement.

Collaboration of ladian Advertising
Agencles with Amerlcan International
Agencics

*1733. DR. P. MANDAL :

SHRI S, C. SAMANTA :

Will the Minpister of INDUSTRIAL
DEVELOPMENTI, INTERNAL TRADL
AND COMPANY AFFAIRS be pieased 1o
slale :

{a) whether Government will place o
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list of share-holders and Directors of three
Indisn Companies ¢ngaged in Advertising
Agency business with the collaboration of the
American International Advertising Agencies:
and

(b) whether such lists were earlier com-
municated to the Director of Advertising and
Visual Publicity and the Bureau of Public
Enterprises in an attempt to curb patronage
of such foreign ageocies by the Indian
Government Undertakings ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a, The [foliowing three com-
panies engaged in advertising agency business
in India have collaboration with American
International Advertising Agencits ;-

(1) Grant Advertising (India) Lid. of
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Bombay in which 40% of the
shares are held by Messers Grant
Advertising TInternational, Inc. of
U.S. A.

{2) Hindustan Thompson Associates
Ltd. of Bombay in which 40% of
the shares are held by Messes. J.
Walter Thompson of the U. S. A. ;
and

(3) Clarion-McCann Advertising
Services Ltd. of Calcutta in which
499, of the shares are held by
Messers. McCano-Brickson. Inc. of
the U. S. A.

The names of the directors of the three
companies are indicated below :—

Name of the Company Name of Directors As on
1. Grant Advertising 1. Will C. Grant Bl
India Lid. 2. Nav Roz G. Vakil
3. Robert J, Runtz ;
4. Regioalt F. J. Davidson At present
5. Sodershan M. Chatterji [
6. Mrs, Jeroof N. Vakil
7. A, Ganguly, J
2. Hindustan Thompson 1. Narayan Dandekar 31st December,
Associates Ltd. (Chairman) 1968
2. E.G.A.Bathon (Mg. Director) —do-
3. Maj. Gen, Virendra Singh —do—
3. Clarion McCann 1. Sachindra Nath Baoerjeo 27th August, 1969
Advertising Services (Managing Director)
e 2 Armando M. Sarmento 27th August, 1969.
3. David J. Hopkins - do—
4, Subbas Sen —do—
S. Subrata Sen Gupta —do—~
6. M. Tara Sinha —do—
7. Parikshit Yemanrso --do—
Dbolakia
8. Prasanta Sanyal —do—
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The lists of sharchelders of the three
public limited companics in question are
reported to be very long and are not readily
available. However, the pergentage of shares
held by foreign collaborators in the three
Indian compaenies is indicated below :—

Name of the Company  Percentage of
total  shares
held by foreign
company (col-
laborators)

1. Grant Advertising India

Ltd. 40
2. Hindustan Thor:pson

Associates Ltd. 40
3. Clarion McCann Advertis-

ing Services Ltd. 49

(b) The Ministry of Information snd
Broadcasting is seized of the problem. The
Rajya Sabha resolution of 13th March, 1970
which, inter-alia, provides that the services
of such  advertising agencies should be
utilised as are wholly Indian owned and
Indian controlled, has been brought to the
notice of all th= Ministries, Government
Undertakings, etc. by the Ministry of
Information and Broadcasting. The extent
of foreign controlling intsrest in the three
companies under reference is known to the
Ministry of Information and Broadcasting.

Observations by Mabarashira Irrigation
Minister Ke, Issue of Licences

*1734, SHRI YIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the attention of Government
has been drawn to a report in the Fimancial
Express dated the 23rd  April, 1970, under
the caption “'State Plans to Tack'e Diesel
il Engine Glut™ ;

(b) whether he has noted the observa-
tions made by the Minister of Irrigation of
the Government of Maharashira on the
floor of the State Assembly to the effect that
the Union Government give Licences to
certain States to  import machinery but
isists on certain other States to use
indigenous machinery ;
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(c) whether the above observations are

correct and, if so, the grounds for such
discrimination ; and

(d) if the sald observations are not
correct, the steps tsken by him to clarify
the matter to the Goveinment of Maharashtra
to remove any wrong impression created
in the minds of the members of the State
Assembly and the general public ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b'. Yes, Sir.

(c) and (d) There is no discrimination
regarding allotment of imported equipment
to particular States and forcing other
States to go in for indigenous machinery.
Wherever indigenous capacity has been
developed imports are not normally permitted.
Hewever, import licences have been allowed
in certain exceplional cases where because of
the long pericd of delivery of indigenous
equipment or other such exceptional features
and the essential nature of the project,
import was considered to be necessary.

Introduction of Aulomation on Rallways

*1735. SHRI  YASHPAL SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government are proposing
to introduce large scale automstion on the
Railways ; and

(b) if so. the reasons thercfor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). No, Sir.
So far as the term ‘automation’ refers to
computers, Indian Railways have computo-
rised some items of work on a selective
basis. If by the term ‘automation® other
items of mechanisation are referred to such
as mechapised maintenance of  track,
centralised traffic control, route relay inter-
Iocking, etc., Indian Railways go in for
these improvements in order to stepup
efficiency of Railway service, increase safety
of travel where frequency of services, as in
suburban areas, s getling beyond the capa-
cily of effective and quick manual control of
signals, points elc.
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Proposed Relaxation Ja the Terms of
Forelgn Collaboration

*1737. SHR1 GANESH GHOSH :
SHRI UMANATH :
SHRI P. GOPALAN :
SHRI K. RAMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
stale :

(a) whether Government have agreed to
relax the terms of foreign coliaboration in
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order to allow majority participation and
management control by the foreign interests
as demanded by the West QGerman Bankers
Mission headed by Dr. H, J. Abs ; and

(b) il so, whether Government bave
indicated to the Mission the lines in which
such relazation is in'ended ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) In the discussions with the
Delegation of German industrialists and
bankers led by Dr. Hermann J. Abs, Chair-
man of Deutsche Bank, the policies of
Goverament regardiog forcign imvestment and
collsboration were explained. No assurance
for any relaxation in the existing policies
was given to the Delegation.

(b) Does not arise.

Issuve of long Distance Tickets by
Contractor of Kasimpur Rallway
Halt lo Luckoow Division

*1738. SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Railway
Board issued an order in 1964 1o the effect
that Halt Stations managed by contractors
should be sllowed to issue tickets for long
distance ;

(b) if so, whether the Northern Railway
has not aliowed so far the contractor of
Kasimpur Rallway Halt in Lucknow Division
to issue tickets for long distance on public
demand ; and

(c) if so, the reasoms thercfor and the
steps being taken to meet the demands of the
public for issuing long distance tickets from
this Halt ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Orders were issued
by the Railway Board in 1955 (and oot in
1964) that although the isspe of tickets from
Halt Statiops is restricted w0 n limited
Section, amangements for the issue of long
distance tickets from halts may be made
where justified by traffic.

{b) and (c). The demand received from
the public for issue of long distance tickets
at Kasimpur Halt was examined by the
Nortbern Railway but the proposal was not
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foond feasible due to very meagre long
distance passenger traffic which was expecied
to avail of the facility. The Northern
Railway has, however, been asked to review
the position.

Production of Tinplates at Rourkela by
Hot-dipped and Electrolytic Processes

*1739. SHRI DEORAO PATIL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Starred Question No. 1263 on
the 28th April, 1970 regarding production
and consumption of tinplates and state :

(a) whether it is a fact that tinp'ates at
Rourkela are produced by two different
processes, viz., hot-dipped and electrolytic ;

(b) if s0, what is the capacity of each
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line and the actual production thereof during
the last three yeurs ;

eV whether it is also @ fact that more
tin ingots are required fo produce tinplates
by the hot-dipped method than by the
electrolytic method ; and

(d) if so, the quantity of tinplates
produced from one tonne of tin by each
method 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) The production capacity of tinplates
in hot-dipped line and electrolytic line of the
Rolling Mills in the Rourkela Steel Plant and
the actual production thereof during the last
three years is as follows =

Figures in Tonnes

Unit

Capacity Produciion
1967-68 1568-69 1969-70
Hot-dipped line 50,000 20,925 24,235 16,861 S
Electrolytic line 150,000 -- 1,957 32,507
(€) Yes, Sir, _Tl‘:lz MINISTER OF INDUSTRIAL

{d) The average production. of tinplates
from ope tonne of tin by hot-dipped method
and clecirolytic method, on the basis of
actuals for the last three years, comes to
about 54 tonnes and 118 tonnes, respectively.

Stody of Hotel Indas'ry to Assess
Monopolistic Trends

*1740. SHRI K. N. PANDEY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is & fact that Government
have discovered from preliminary studies
that practically every Industry in the country
contains monopolistic firms or dominant
undertakings as defined in (he Monopolies
and Reatrictive Trade Practices Act ;

(b) if so, whether Government will
include the Hotel industry in this study as it
also dominated by the monopolistic firms ;
and

(¢) the steps taken to remove the draw-
backs in this regard ?

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED) : (a) Since no such studies of all
industries have et been made by the
Department of Company Affairs, it is not
possible 10 ray that practically every industry
inthe counuy cooteins monopolistic firms
or dominant undertakings as defined in the
Monopolics and Restrictive Trade Practices
Act ;

(b) and (c). The question of separate
study of this industry does not arise, but any
such trends in this industry also will be
regulated or controlled by the Monopolies
and Restrictive Trade Practices Act,

Hauliog of Bombay-New Delbhl Alr
Conditioned Express by Diesel
Locomeotives

10145. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is any proposal to
haul the Bombay-New Delhi Air Conditioned
Express by diesel locomotive like the
Frontier Mail ;
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(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

{b) Does not aries.

(c) Non-availability of spare diesel locos.
Industrial Estates in Gujarat

i0146. SHRI NARENDRA SINGH
MAHIDA : Wili the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) the number of Industrial Estates so
far set up in the State of Gujarat and the
amount of mooey spent on each ;

(b) the number of such Industrial Estatss
proposed to be established ; and

{c) other facilities being given
owners of industries in such Estates ?

to the

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c), The information is
being collected from the Government of
Gujarat and will be laid on the Tabie of the
House.

Emoluments drawn by Managing
Directors of M/s. Sen Raleigh
Ltd., Asansol

10147. SHRI BABURAO PATEL:
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased 1o
state :

(a) the salary and emoluments drawn
by Sarvashri Abhijit Sen and Sanjoy Sen,
Managing Directors of M/s. Sen Raleigh
Ltd., Asansol together with other perquisites ;
and

tb) the maximum salary and perquisites
now permitted to the Managing Directors or
Governors or the highest executive uader
the Company Law after the abolition of the
Managing Agency system ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Shri Abhijit Sen and Shrij
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Sanjoy Sen, the Managing Directors get a
salary of Rs. 5,000/- per month each plus the
following perquisites :——

(i) free use of the company’s car for
official purposes of the company ;

(ii) free accommodation the monetary
value of which shall not exceed
259% of his annual salary ;

(ii1) free medical attention subject to a

ceiling of Rs. 5,8000/- per annum ;

v) leave travel concession during the

one month’s annual leave for

himself and his family :

re-imbuiscment of actual out of
pocket expenditure on entertain-
ments etc, for official business of
the company.

v)

(b) A copy of the revised guide lines
was laid on the Table of the House in reply
to’ Starred Question No. 360 on the 2nd
December, 1969. It is 1lso contained at
pages 196-- 198 of the Repurt of the Ministry
for 1169-70 circulated to Members.

Sale of Tractors and Spare Parts in
Black Market

10148. SHRI BABURAO PATEL:
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased tc
state :

(a) the reasons why the sale of tractors
and spare pairts is not being controlled and
regulated by Government seeing that tractors
and spare parts are being sold in the black-
market ai fantastic prices and the farmers
arc being mercilessly black-mailed into
paying these prices ;

(b) whether it is a fact that resales
of tractors fetch more prices than the
original prices ;

{c) if so, what sieps Government propose
to take to prevent resales at least for four
years ; and

(d) if no steps are proposed to be taken
the reasous therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (d). A Control Order
to regulate the distribution and sale of
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tractors. which will provide, amongst other
thinge, for prohibition of the re sale of
tractors before the expiry of two years from
the date of purchase, is being finalised. The
legal and administrative aspects of the order
are at present under examination.

As a vast number of spare parts of
different models and makes are being manu-
factured ia the countrv by a number of
manufacturers, it is not possible to r1egulate
their sale and distribution.

As the supply of tractors is inadequate to
meet the demand, it is quite likely that
re-sales of tractors are taking places at high
prices.

Protection to Women Passengers

10149, SHRI BABURAO PATEL :
Will the Minister of RAILWAYS be pleased
to state :

(a2) the number of women passengers
who have heen robbed. molested, raped,
murdered or otherwise outranged from
January, 1469 till now with the names of
stations where such incidents happened ;

(b) the number and designations of the

Railways employees involved in these
incidents ;
(c) what action was taken against the

employees and with wkat results ; and

(d) the practical steps taken to protect
the women passengers in short and long
travels or when resting at the Railway
Stations ?

THE MINISTER OF RAILWAYS
(SHR1I NANDA) : (a) to (c¢). Information
is being collected ard will be laid on the
Table of the Sabha.

(d} ti) Government
escorts are provided on
affected night trains.

Police
and

Railway
important

(i1) Goveroment Railway Police, where
posted, keep strict watch in Passenger Halls
and Platforms

(ii1) In affected trains plain clothes men
are also provided to detect the criminals and
watch their activities.

(iv) To prevent unauthorised persons

prem entering or travelling in ladies com-
fartwents, safety latches and window bars
arc provided.
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Conditions for Establishment of a
Steel Plant

10150. SHRI BABURAO PATEL:
Will the Minister of STEEL AND HEAVY
ENGINEYRING be pleased to state :

{a) the natural conditions and advan-

tages which are necessary for the
establishment of a steel plant in a particular
State :

{b) whether these conditions are fully
available in the case of the three proposed
steel plants, in Salem, Visakhapatnam and
Hospet ;

(c) if not, the reasons why these plants
are being established there ; and

(d) the reasons for not establishing steel
plants in Maharashtra and Madhya Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The conditions and advantages which are
taken into consideration for the establish-
ment of a s'eel piant in a particular State
include :—

(a) Proximity to sources of raw
materials and facilities of transport.

(b

-—

Vicinity to
areas,

the steel consuming

(c) Availability of infra-structure faci-
lities such as  power, water,
transport.

(d) General development of the area,

specially availability of skiiled

labour in the area.

{e) Advantage of sites where industry
is not highly concentrated.

if) Proximity to potts for import of
coking coal to augment the limited
reserve available in the country, and
for export of big iron/steel.

While these conditions are of advantage,
none of them is absolutely necessary.

(b) By and large, several of the above
conditions are available at each of the
proposed sites, namely, Salem, Visakha-
patnam and Hospet.

(c) Does not arise,

{d) While there are other sites in the
country which have some or all the advan-
tages referred to, the constraints on resources
do. not permit, nor does the anticipated
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demand require that constructien of steel
plants should be taken up simultaneously at
all these sites, As the Prime Minister
mentioned in her staiement in the House on
17-4-70 other possible sites will be consldered
for future steel plants in persuance of the
programme for rapld development of the
steel industry that is now =nvisaged.

Investment in Steel Plants

10151. SHRI BABURAO PATEL :
Wil the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

{a) the numbsr of steel plants in the
country in both sectors with capital invested
in each and places where they are located :

(b)Y the value of annual production of
each during the last three vears :

(c) the loss or profit made by each
annually during the last three years ;

(d) the reasons why the public sector
plants fare badly in comparision with those
in the private sector ; and
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(e) the steps taken to improve the losing
situation 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
to (¢) The required information in respect
of mild steel plants is given in the attached
statement.

(d) and (¢). The various factors res-
ponsibl for the losses of Hindustan Steel
Ltd. were indicated in the Pamphlet
“Performance of Hindustan Steel Limited"
laid on the Table of the House on 5th April,
1968, The wvarious measures undertaken
to contain and reduce the losses and to
improvs the efficiency of the Steel Plants
were ulso mentioned therein. These measures
are being pursued. Concerted efforts are
also being made to step up production and
to remove, as speedily as possible, the
various difficulties standing in its way. This
should help improve the working results of
HSL Plants. In fact ; it is expected that as
compared to the preceding two years, the
loss of HSL during 1969-70 would be
substantially lower.

Statement
Name and location of  Capital invested as on ~ Value of Production Profit/Loss
the steel plant 31.3.69 Rs./million (+) (=)
Year Rs./milllons
Privare Sector
Tata Tron & Steel 25808 1966-67 1274.2 (+) 119.7
Co., Jamsh:dpar 1967-68 1321.4 (+) 834
1968.°9 1357.2 (+) 982
Indian Iron & 1250.0 1966-67 §507.0 (+) 554
Stee! Co., Burn- 1967-68 721y (+) 101
pur. 1968-69 905.4 (+) 302
Public Sector
Rourkela Steel Plant, *3816.9 1966-67 751.6 (=) 26.59
Rourkela. 1967-68 787.6 (=) 7205
1968-69 1065.9 =) 3.72
Bhilai Steel Plant, *3B06 5 1966-67 1100.5 (=) 27.86
Bhilai. 1967-68 1202.2 (=)o 2
1768-69 1204 8 (=) 113,53
Durgapur Steel Plant, *2682.8 1966-67 4850 (=) 1336
Durgapur. 1967-68 s110 (—) 180,84
1968-69 630.3 (=) 113.70

*In the case of public sectar steel plants, the figures given undar this column repre-
sontiag total capital expenditure tacurred upto 31-3-69 (excluding expenditure on operational

equipment of capital nature).
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Sale of Pan at Ambala City and Ambala

Cantt. (Northcrn Railway)

10152. SHRI N. R. DEOGHARE :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the sale of
Pan on 1tke Railways Stations on the
Northern Railway is not permitted except at
Ambala Canit, and Ambzla City ; and

(b) if so, the reasons for permitting the
sale of pan at Ambala Cantt. and Ambala
City stations and not permitting at other
stations ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b) The sale of
Pan was discon'iuned at stations situated in
the erstwhile States of Pepsu and Parjab, as
a result of discussions in the meelings of the
Zonal Railway Users Coosultative Comnmittee
of ths Northerm Railway in June and
September 1954,  Later, on public demand,
the sale of Pan was allowed at certain
selected stations in the aress of these States.
Ambala Cantt. and Ambala City are among
such stations. The sale of Pan was disconti-
nuwed in the area served by the Railway
where the Pan eating habit is not common
but at the few stations in the area from
where an insistent demand was voiced for
allowing the sale of this article an exemption
was subsequently allowed.

lostructions have since been issued to
Northern Railway to remove the restrictions
and permit the sale of Pan at all stations on
that Railways wherever there is public
demand for this facility.

Loss to Rallways due to Theft of Balbs
-and Mirrors from Rallway
Passenger Coaches

10153. SHRI N.R. DEOGHARE:
Will the Minister of RAILWAYS be pleased
to state @

(s) whether Government have cstimated
the loss to Indian Railways on account of
theft of bulbs mirrors etc. from the Railway
passenger coaches on the different Rallways
Zones ;

(b) if so, the loss on this sccount during
the last three financial years ; and

(c) the action taken hy Government in

this segand ?
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THE MINISTER OF RAILWAYS

(SHRI NANDA) : (a) Yes.

(bj The net loss due to thefts of Electri-
cal and Mechanical fittings including theft of
bulbs and mirrors etc. during the last 3
financial years is given as under : -

1967-68 Rs. 18.65 Likhs
1968-69 Rs. 16.1 ,,
1964-70 Rs 17.06

[

(¢) The following measures have been
taken 1o check the ncidence of these
thefis :—

(i) Rakes are joinily checked by
Railway Protection Force, Electrical
and Mechnical staff at important
junctions and destination stations.

(ii) Deployment of plain-clothes staff
of R P.F. at vulnerable points and
black spots.

(i) Vulnerable trains are escorted.

uv) All empty rakes, as far as possible
erc  padlocked when they are

stabled in yards and sidings etc.
Frequent raids are carried out by
the Crime Intelligence staff at the
premises of receivers of stolen
property.

Non-ferrous fitting sjcomponents
have been replaced with ferrous
substitues.

Mirror frames are being properly
rivetted on steel backing instead of
fastening by screw.

Various aoti-theft measures bave
been implemented from time to
time on train lighting equipment to
make them less prone to thefts,
Armed-cum-dog patrols are also
deployed at wvulnerable yards by

rotation to curb incidence of crime
there.

(v)

(vi)

(vii)

(wiii)

(ix)

Fare Third Class from Delhi to
~ Agrea Canit by Taj Express

10154, SHRI N. R. DEOGHARE :
Will the Minister of RAILWAYS be pleased

to state :

(8) whether it is a fact that Government
have increased the Railway fare for III Class
from New Delhi to Agra Cantt. by the Taj
Express from Rs. 6.90 to Rs. 7.90 ;
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(b) if so, whether the officials at New
Delhi Railway Station have been charging
Rs. 6.90 as fare even after the lst April,
1970 ; and

(c) whether some passengers have also
been charged Rs. 7.90 afier the Ist April,
1970 and if so, the reasons therefor 7

THE MINISTER OF
(SHRI NANDA) : (a) No.

(b) and (c). The original badget proposals
for the year 1970-71, contemplated the levy
of an additional surcharge of one rupee per
third class passenger for travel by the Taj
Express but duiing the stage of consideration
of the budget proposals in Parliament all
proposed increases in third class fares were
withdrawn. Despite timely instructions hav-
ing been issued to the Railways the staff at
New Delhi Station made the mistake of
realising this additional charge thus recover-
ing Rs. 790 instead of Rs. 6.90 as 111 class
fare by Taj Express from New Delhi to Agra
Cantt. only for the period 1-4-1970 to
4-4-1970 whereafter the correct fare of
Rs. 6.90 started being realised.

RAILWAYS

Units eogaged In Manuafacture of Wheeled
aod Crawler Tractors

10155. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
#tate :

(a) the details of the approved manufac-
turing programmie for the indigenous manu-
facture of wheeled and crawler tiactors unit-
wise ;

(b) the names of units which are manu-
facturing wheeled and crawler tractors accord-
ing to the phased manufacturing programme
and the numbers of such tractors manufac-
tured by each of them during 1968 and 1969
with percentage of indigenous content ;
and

(c) the date of issuance of Industrial
licences to these units and progress made by
them so far ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRILF. A,
AHMED) : (n) to (¢). The required ,infor-
mation is furnished in the attached stalcment
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laid on the Table of the House
Library. See No. LT-3600/70.]

[Placed iIn

Furnishing of Information Re : Share-
Holders of Impact Poblications
(P) Lud.

10156. SHRI SARDAR AMIJAD ALI:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1266 on the 28th April 1970 regard-
ing the Indo-American Collaboration agree.
ment regarding publication of Journals and
state :

(a) when the encashment of cheques sent
by Mr, Salig Harrison and Mr. Collin Rosser
and Shri Ram Tarneja for the puorchase of
shares was made ; and

(b) whether a Minister of the Union
Cabinet is also a share-holder of Impact
Publications (P) Ltd. ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) The Government has no in-
formation regarding the encashment of
cheques sent by Mr. Selig Harrison and Mr.
Collin Rosser in connection with the allot-
ment of one share to each of them on
30-3-1970. From the information available,
it is found that Shri Ram Tarneja is not a
share-holder of the company.

(b) Yes, Sir. Dr. Karan Singh, Minister
of Tourism and Civil Aviation holds two
shares of Rs, :.000/- each in the com-

pany.

Drawal of T.A./D.A. by Chalrman of
Kbadl and Village Industries Com-
mission and his Personal Staff

10157. SHRI SARDAR AMJAD ALI:

Will the Miaister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No.
7755 on the 28th April, 1970 regardiog
allowances drawn by Chairman of K.V.I.C.
and state :

(a) whether a large number of major
alterations were dope in the record of the



é Written Aluwm

Khadi and Vilhga Industries Commlabn to
conceal the drawal of TA/DA for ume
Journeys by the Chairman and his pgrsona
staff both ftom the N. C.G.C, , Glndhi
Darshan accounts and the Khadi Comm!s-
sion ;

(b) whether thé Chdirfan used car of
the K.V.I.C, Information Burean during his
stay in New Delhi ;

(c) what is the justification for drawing
both incidental and D.A. while travelling by
air ; and

(d) whether the KV.I.C. bas given any
money to unregistered Citizens' Committee
for Gandhi Darshan 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED),: (a) The Khbhadi and Village In-
dustries Commission has intimated that no
alteration, major or minor, was made in
the record of Khadi and Village Industries
Commission for the alleged puipose.

(b) The Chairman of the Commission is
entitled to the free use of the car for officlal
purposes and on payment when used for per-
sooal purposes.

(¢) The Chairman of the Khadi and
Village Industries Commission is paid only
incidental charges by travelling by air and
only D, A, for halls at the tour stations ;

(d) The Khadi Commission made a pay-
ment to Citizens Commities for  Gandhi
Darshan fur bookiog space in the Souvenir
as well as for purchasing copies thereof.

Multiple Self-Printing Platform Ticket
Machioe Installed at Madras

10158. SHRI LOBO PRABHU: Will
the Minister of RAILWAYS be pleased to
state :

(a) the advaniages of the multiple self-
printing Platform Tizket machine introduccd
in Madras, when norqally there would be no
demands 1’0[ six tickets, and the reqots why
there should be o machines at im nt
stations for smgle tickets ; and

(b) in the altcrnntlvc whether tho R.nl\uyl
have examined the turn-stile system of entry by
drepping of colns, which would automati-
cally confine plaiform ticket-holders 1o an
eatiy, which cannot be evaded 7

MAY 19, 197
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THE MINISTER OF RAILWAYS
{anl NANDA): (a) A multiple self-
printing platform ticket issuing machine has
been installed at Madras Central on 5-5-1970.
The Machine has two channels from each
ot which either one or two or three tickets
can be obtained simultancously. Thus thé
machine is useful for issuing less than &
ticke’s also at any time. The advantage of
multiple self-printing platform ticket machine
is that it can meet the requirements of larger
parties and families quickly Single platform
ticket issuing self-printing machines are also
already provided at Madras Egmore, Tiru-
chirappalli, Mysore. Bangalore City, Coimba-
tore and Madurai

Written Answers

(b) The turn-stile system of entry by
dropping of coins as a substitute for plat-
form tickets is not work-able as the person
gaining legitimate entry in this manner, on
being challenged hy ticket checking staff on
the platform will be able to mioduce no
tickst and will be treated as a ticketless
passenger. Alternativelv a person arriving at
the station by a train without ticket may
claim that he came to the station yjg the
turn stile by dropping a coin.

Complaiots agalust Contractor of
Refreshment Rnom at Siwan Jone-
tion (North Eastern Rallway)

10159. SHRI RAMASHEKHAR PRA.
SAD SINGH) : Will the Minister of RAIL-
WAYS be pleased to siate :

(a) whether it isa fact a large number
of complaints have been made against the
working of the Vegetarian Refreshment Room
Contractor, Siwan Juaction on the North
Eastern Railway iocluding opne by D.S./
BSB.:

(b) whether it is also a fact that the

aforcsaid Refreshment Room remains closed
from time to time ;

(c) whether it is further a fact that the
Refres'ment Room is utilised by the con.
tfactor for residential purpose ;

(d) the action taken in response to each
of the complaints made against the sald
Jontractor ; and

(€) whether Govérbment consider it pro-
per !0 allot this Refreshmeat Room to some
other eontractor ?
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THE MINISTER OF RAILWAYS
(SHR1 NANDA) . (a) Four public comp-
laints huve been recelved since 1-4-1968
against the Vegetarian Refreshment Room
contractor at Siwan Junciion, No complaint
has Leen made by Divisiona! Superintendent,
Varanasi during this period. During inspec-
tions of the Divisional Commercial Supetin-
tendent, in June, 1968 and August, 1968
however, some irregularities were noticed for
which the contractor was warned.

(b) and (¢). The Refieshment Room was
found to be closed on 13-5-1969 for which
the coitractor was warned. Ob one occasion,
the beddings of the servants were found lving
in the Refreshment Room which were got
removed. Apart from these specific i:regulari-
ties the Refreshment Room has been kept
open by the conteactor during the hours
prescribed by the Railway Administration
and it bas not been used for residential pur-
poses by the cootractor who has & recied
house at Siwan.

(d) The contractor has been warned in
three cases of public complaintas referred to
io pert (a) and fined in the fourth case.

(¢) The working of the existing contractor
beiug assessed to be generally satisfactory, no
change in the contractor is contemplated at
present.

Appolotment of Commission for Fixlog
Car Prices

10160, SHRI SHASHI BHUSHAN :
Will the Minister of TNDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether Government have studied the
order of the Supreme Court in respect of
appointing 8 Commission to go into the ques-
tion of prices of cars ;

(b) when the said Gommision is going
to be appointed and the composition and
terms of reference thereof ;

() by what time the said Commission
would submit Its repcit to Government ;
and

(d) whetber it would be ensured that the
prices of cars do not increase by the time the
Commission gives its report and the same is
comsidered by Governuent 7

VAISAKHA 29, 1892 (SAKA)
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Government have studied
the recommendations of the Supreme Court
to Government that a Commission be appoin-
ted for the purpose of recommending fair
prices for the three makes of (ars manu-
factured in the country.

(b) Steps arc being ‘aken to set up the
Commission. TLe composition and the terms
of reference of the Commission are beiog
finalised. ’

(c) As recommended by the Supreme
Court, the Commission will be asked to submit
its report within four months from the date
of its constitution.

(d) The ceiling selling prices of the thrée
makes of cars manufactured in the country
have been notified under an order issued oa
the 21st September, 1969, under Section 18G
of the lndustries (Developmeni and Regu-
lation) Act, 1951. This is still operstive.

Unauthorised Occupation of Land In
Rallway Premises at Siwan Juoction
and Mairwa Statlons (Norib-Eastern

Raflway)
10161. SHRI RAMSHEKHAR PRA-
SAD SINGH : Will the Mipister of RAIL-

WAYS be pleased to state :

(a) whether it is a fact that several per-
sons have occupied unauthorisedly the Rail-
way land within the Railway premises at
Siwan Junction end Maeirwe in the North-
Eastewn Railway ;

(b) whether it is slso a fact that the
Railway authoriiies have failed to remove
the unauthorised shops existing since long
time resulting in a great loss to ihe Railway
revenue and the present vending cortractors
as well ;

(e) whether it is further a fact that such
upauthorised occupations are in existence due
to utter negligence of the Railway Police
authority who are directly responsible for
this ; and

(d) if so, the action proposed to be
taken against the guilly persons and official
concerned and what steps have so far been
taken to remove the unauthorised shops 7

THE MINISTER OF RAILWAYS (SHRI
MDA_):(:; w (d). There aun},;ouuol
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encroachment nt Siwan Junctioo and eleven
cases of encroachment at Mairwa Stations.
Efforts to evict the encroachments have not
been successful. After taking all factors into

idaration, therefore, it has been con-
sidered expedient to regularise the encroach-
ments by granting licences and to recover
rents from the dates of occupation of the
railway land. There has, therefore, been mo
loss of revenue to the Railway. The inci-
dence of encraochment of the Railway land
is not due to the negligence of Railway
Staff.

Meeting of Share-Holders of M/S
Ithad Motor Transport (P) Litd.

10162. SHRI KARTIK ORAON :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No 8518 on the 5th May, 1970
regarding mecting of share holders of M/S
Ithad Motor Transport (P) Limited and
State :

{a) the details of the compromise reached
between the dissenting parties and how far it
has been inplemented ;

(b) the points on which compromise it
still to be implemented ;

(c) whether it is a fact that two separate
companies have aiready been formed In
terms of the compromise and are working
for the last so many years ;

{d) the points in respect of which the
Registrar of Companies has been restrained
by the High Court for taking any proceed-
ings against the Company under the
Companies Act ; and

(e) the action taken by the Registrar on
other points with a view to see that the
Company's work is carried on strictly in

accordance with the provisions of the
companies Act ?
THE MINISTER OF [INDUSTRIAL

DFVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) :  (a) and (b). A copy of the
compromise reached between the dissenting
parties is laid on the Table of the House.
|Placed tn Libray. See No. LT—3601/70)
Tbe erquity made by the Registrar of

MAY 19, 190

7}

Companpies from the company elicited the
information that company’s petition (original
C. 0. No. 53-D/1960) is pending before the
Division Bench of the Delhi High Court.

(c) The records of the Registrar of
Companies, Delhi do not indijeate that two
separate companies have been working for
the last so many years.

(d} The order of the High Court
restrained the Registrar of Companies, Delhi
from taking any action against the company
for not holding the meetings till the matter
was finally decided in terms of the
compromise.

(e) In view of the Court's order meant-
ioned above and also in the absence of any
accounts having been filed by the company
since 1960 it is not open to the Registrar of
Companies to purrue any action for en-
forcing compliance by the company with the
provisions of the Companies Act, 1956.
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Loss Incurred by M/S lthad Motor
Tranosport (P) Ltd.

10163. SHRI KARTIK ORAON:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND CAMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 8519 on the 5th May, 1970
regarding loss incurred by M/S Ithad Molor
Transport (P) Ltd, and state :

(a) whether the Company has prepared

balanec sheets for the years subsequent to
the year ended 3ith December, 1959 ;

(b) the profitf/loss position of the
Company in the subsequent years, year-
wise ;

{c) the reasons for not taking action
against the Company on its failure to file
balance sheets for these years with the
Registrar of Companies ; and

(d) the action taken to see that the bard-
earned moncy of the share holders is not
misappropriated during the pendency of the
petition in the High Court.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) and (b). The records in the
office of the Registrar of Companies, Delhi
show that M/S Ithad Moter Transport (P)
Lid, filed its Bulance Sheet for the year
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ending 31.12.59. It is not known whether
the Company prepared the Balance Sheets
for the subsequent years and whether it
earped apy profit or incurred any luss,

(¢) The Registrar of Companics has not
been able to take aciion against the company
in view of the order of the Delhi High
Court dated 12.5.61.

(d) The question of taking action by
the Registrar of Companies will only aries
wheo any materisl suggesting misappropria-
tion of the fuods of the company is brought
to his potice, So far no such material has
been brought to his notice or made available
to him,
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Manafacture of salt in coastal areas
of Cootai Sub-division of Midnapar
District (West Bengal)

10165. SHRI SAMAR GUHA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

) whether salt is manufactured in the
coastal areas of Contai Sub-division of
Midnapur District and if so, its annual out-

put eand whether it has scope for ex-
pansion ;
(b) whether Government will take

steps fur further development of salt produc-
tion in the area.

(c) whether Government have received
any representution from the salt manu-
facturers regarding the difliculties faced by
them and, if so, the steps taken by
Government (o remove them ;

(d) whether the salt menufactured in
this area rprovides scope for setting up
caustic alkalis und so ash manafscture as
supplementary industry ; and

(¢) if so, whether Government will
undertake 1o set up a project for such
chemical industry in this area 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) About 17,000 tonnes of
salt is manufactured annually in the coastal
areas of Contai Sub-Division of Midnapur
Distt. There is scope for expanslon of
the salt manufacturing activity in the
area.

(b) The Government of West Bengal
have already leased out ap area of about
2000 acres on the Contai Sea Board, out-
side the sea dyke for manufacture of salt,
for which licences have been issued by the
Salt Commissiorer. In addition, there Is an
area of about 7 500 acres on the Sea Board
belonging to the State Government fit fos
the manufacture of salt. The question of
developing this area for salt manufacture s
yet to be decided by the State Government.
Salt Commissioner will consider granting of
licences if this land is utilised for munu-
facture of salt.

(c) No representation has besn received
from the salt manufactores, and theislore,
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the question of Government taking steps to
remove the difficulties, il any, faced by them
does not aries.

(d! No, Sir.
(¢) Does not arise.

Demarcation snd Dcvelopment of Back-
ward area* Io each Stute
10166: SARI D. AMAT :
SHRI1 P. C. ADICHAN :
SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :
SHRI VALMIKI
CHOUDHARY :
SHRI JAGESHWAR YADAYV :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased fo
slate :

{a) whether as announced by the Prime
Minsiter recentlv in Rai Bareili, priority
would be accorded for the development of
backward areas under the Forth Five vear
Plan ;

(b) if so, which arras have been
demarcated as tackwerd in each State
scparately, for the purpose of such priority
development and the funds allocated for
cach during 1970-7! ; and

(c) the nature and exicnt of Central aid
to be given for the purpose for these areas
ip 1970-71, area-wisc ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF A.
AHMED) : (a) to (¢). The Prime Minister
nddressed a public meetig et Rai Barelli
on the I1th Apriul, 197, In the course of
ber speach, which was in Hiodi, the Prime
Minister referred to the importance of
balanced regional development, and the need
to creale a proper iofia-structuie for this
purpose in the backward areas. She also
spoke, in general terms, about the various
steps which were being taken by the Govern-
ment of India to attract industry to the
backward districts.

In order to foster the industrial develop-
ment of the backward mress in different
Stues, two Working Groups were set up by
the Planoing Commnlinn obe to regommend

MAY 19, 1970
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the criteria for Idertificution of Backward
Areas and the other to recommend the
Fiscal and Financial Incentives for starting
industries in Backward Areas. The Woiking
Group on Fiscal and Finaucial Incentives
for starting industries in Backward Areas
had, inter-alia, recommended the following
fiscal incentives for attracting entrepreneurs
to set up industries in the selected backward
areas :

(a) Grant of higher development rebate
to industries located in backward
arcas ;

(b) Grant of exemption from income
tax, including corporate tex, for §
years after providipg for the
development rebate .

Exemption from 1he peyment of
import  duties on plant and
machinery, components, etc, im-
poited by units set up in backward
arcas.

Exemption  from excise duties
for a petiod of § years Having
considered the recommendations
made by the iwo Working Groups,
Government propose to give an
outright grant or subsidy amounting
to one-tenth of the total fixed
capital investment of new unites,
having a to'al fixed cap ial invest-
ment of not more than Rs. 50 lukhs
each, in two selecied districts, of
each of the nine Srate identified
as  industrially backward wz,
Andhra Pradesh, Assam, Bibar,
Jammu and Kashmir, Madhya
Pradesh, Nagaland, Orinsa,
Rajasthao, and Uttar Pradesh and
one district each of the other
States and Unlon Territories.
Schemes and projects for new
units invelving fixed cepital invest-
ment of more than Rs. 50 lakhs
to be established in these sclected
districts are (o be considered on
merit.

In pursuance of the above decision,
Plaoning Commission addressed a circular
letter on the 10th December, 1469 to the
State Governments to furnish a list of in-
dustrially backward districts of their
regspective, States Some o1 the State
Governments and Unicp Territory Admini-
strations haye glready sent their suggestions

le

d
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which aré under consideration ; other Statés
and Union Territories are being reminded to
expendite their suggestions. In view of this
position it is not possible, at this stage, to
pame the districts identified as backward.
In the meanwhile a provision of Rs. 50
lakhs has been ‘made for 1970-71 for the
outright grant or subsidy by the Cenire
amounting to one-tenth of the fixed capital
iovestment of new units jreferred to
earlier.

Import of Sodlum .Hydrosulphite

10167. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether his attention has been
drawn to an advertisement in the financial
Express dated the 30th March, 1970 by J. K.
Chemicals Lid.

ib) whethet it is a fact that Government
iinports sodium hydrosulphite in preference
to followiog indigenous industty to import
adequate quantity of raw materials ; and

(c) if so, the reasons for adopting this
policy 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMLD) : (a) No. Sir. There is no
advertisement by M/S J, K. Chemicals Lid ,
in the Financial Express of 30th March,
1970,

(b) No, Sir.
(c) Does not aries.
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U.N. L. €. E. F. Report Regarding
Bettetment of Children

10169. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :
SHRI VALMIKI CHOUDHARY :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased 1o stale :

(a) whether Government havé since
received a copy of the report of Mr, Henry
R Labouiss:. U.N.I.CIEF.  Executive
Director made to the U.N.L.C.E.F. Executive
Board regarding betterment of  children
class ;

(b) if so, the details thereof ;

(c) whether the U.N.L.C.E.F, Executive
Board has since reviewed the programme
developments in regard to India and have
voted fresh allocations ; and

(d) if so, the amount thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN TH
DEPARTMENT OF SOCIAL WELFAR
(DR. (SHRIMATI; PHULRENU GUHA) ;
(a) The Government have received a copy of
the General Progress Report of the Executivé
Director of the United Nations Children's
Fund ;

(b) The Repott deals with :—

(i) Programme Progress and Trends
with reference to  Evolutlon of
Unicef’s role in development 3
Review of long-range programmes
in the field of bealth services for
children, Fumily Planning, Pre-
school children, Exucation and
trainiog of women, Malaria, Nutri-
tion, Education and Pre-voeational
training, Adoles.ents, Training of
personnel, Children's services in
Development Zones, etc, ; Emerg-
eocy Aid and Refugees :

() Operationik! matters ;
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(iii) Financial situation of the UNICEF;
and

(iv) The National Committees ; Non-
Governmental organisations, Public
Information and Grecting cards
sales,

(¢) and (d). The UNICEF Executive
Board had reviewed the progrtamme develop-
imeants in regard to India, but the Govern-
ment have not so far reccived » formal
communication from the UNICEF regarding
fresh allocations approved by the 1970
Session of the Board. However. according
to an intimation received by the Government
the UNICEF Executive Director had recom-
mended an allocation of ¢7.581 million for
programmes io lodia to the 970-Session of
the Board.

Miol-Super Bazars in Rural Areas

10170. SHRI RAM KISHAN GUPTA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state at what stage the proposal is to open
200 mini-Super Bazar- in rural arcas as a
Centrally sponsored scheme ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED!: A Working Group set up by
Government to draw up a programme for
increased supply of consumable stores to
rural areas had recommended the setting up
of about 200 miniature super bazars in
pelocted taluka towns in about 100 agricultur-
ally prosperous districts, during the Fourth
Five Year Plan, begioning with 10 centres
during the first year. The miniature super
bazars were to be set up by consumer co-
operatives with financial ~ assistance in the
form of share capital, loans and mansgerial
subsidies. It was recommended by the work-
ing Group that an outlay of Rs. 2.10 crores
should be provided in the Fourth Five Year
Plan for the entire scheme, which would be
in the Centrally sponsored sector. Govern-
ment examined the recommendation and
felt that a purely departmental programme
on the lines recommended by the working
Group would not meet the requirements of
the situation. What was required was a
massive programme of market development
which would be in & position to absorb a
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substantial percentage of the income generat-
ed in the rural ereas. Such a programme
could be taken up only by pruviding adequate
credit support from the banks to a large net-
work of retail agencies instead of by a small
number of miniature super bazars. The
question of appropriate action pecessary to

meet the dimensions of the problem is
separately under consideration of the
Government.

Effcct of Proposed Imdustrial Towaships
at the Ouoiskirt of Chandigarh on
Development of the City

10171, SHRI RAM KISHAN GUPTA ;
Will the Minisser of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Chandi-
garh Administration has pointed out to the
Government of Punjab and Haryana that
their proposal to build industrial townships
in their respective tersitorics on the outskirts
of Chandigarh would adversely affect the
development of Chandigarh and would
contravene the Punjab New  Capital
(Periphery) Control Act, 1953 ; and

(b) if so, the uaction proposed to be
taken into the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : «a) and (b). Information is being
collected ard will be placed on the Table of
the House.

Industrial Development of Chandigarh

10172. SHRI SHRI CHAND GOYAL:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleasaed to state :

(a) whether it is a fact that industrial
development at Chandigarh is at a stand still
for the last five years ;

(b) the nature of incentives offered by’
Government to eacourage industry at Chandi -
garh and if not, the reasons therefor ;

(c) the number of industrial plots
carmarked at Chandigarh and whether all the
plots have beso allotted ;
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(d; whether all the allotted plots have
been built up and, if not the reasons there-
for ; and

(e) whether Government are contemplat-
ing to oxtend the industrial sector at
Chandigarh and, if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (¢). Informetion is being
collected and will be placed on the Table of
the House,

Total Prohibition In Delhi

10173, SHRI V. NARASIMHA RAO:
Will the Minister of LAW AND SOCiAL
WELFARE be pleased to state :

(a) whether the Delhi  Administration
proposes to impose tolal prohibition in the
capital shoitly ;

(b) whether Gover:.ment
consulted in this regard ; and

have been

() if so, the reaction of Government in
regard thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRFNU GUHA):
(@) to (c). The Delni Administration who are
primirily concerned in the matter bhave
intimated thnt prohibition could be enforced
in Delhi provid2d the whole of India or the
States in the Noithern Zone do like-wise,
The enforcement of prohibition is. however,
the responsibility of the State Governments
concerned.

Allotment of Cars to M, Ps.

10174, SHR1 LOBO PRABHU : will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state
the reasons why priority in allocation of cars
should be given to Members of Parliament

..in the face of the statement made in the
Supreme Court that they are enabled to sell
their cars after two vyears at higher prices
than paid by them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED), : Members of Parliament are
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allotted cars from out of the Central Govern-
ment quota to enable them to perform their
Parliamentary duties efficiently. Although,
under the Motor Cars (Distribution and Sale)
Control Order, 1959, any person iocludiog a
Member of Parliament can sell a car after
the expiry of two years from the date of its
purchase as a new car, a Member of Parlia-
menpt is not normally allotted another car
from the Central Government quota before
the lapse of four years from the date of pur-
chase of the earlier car.

New Rallway Line from Barbil, Banspani
and Barajamda Sector of Keonjbar and
Singbbbam Districts of Bibar to
Barsuan or Rakshi

10175. SHRI G C. NAIK : Will the
Minister of RAILWAYS be pleased to stute:

(a) whether a Railway line from Barbil,
Banspani and Barajamda sector of Keonjhar
and Singhbhum Districts of Bihar to Barsuan
or Rakshi (Bondamunda and Barsuan Line)
is feasible ; and

(b) if so, what are the factors prohibit-
ing connection of this zone direct to the
Rourkela Steel Plant ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Surveys for
the Talcher-Bimlagarh rail line with an
extension to Koira Valley and onward to
Banspani are already in progress. Further
consideration to this project can be given
only after the surveys are completed and
results thereof become known.

Export of Steel to Russla

10176. SHRI BENI SHANKER
SHARMA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) wherther any agreement has been
concluded between India and Russia for the
supplv of a million tonne; of steel trom the
Bhilal Steel Plant for the next three years ;

(b) if so, the price per ton and whether
the same is commeasurate with the Inter-
national market price or it is goiog 1o be
concessional ; and

(c) if it is concessional, the percentage of
concession allowed and the reasons therefor
and what would be the total valne of such
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concession in relation to the Internatiomal
value. :

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
There is no agreement for supply of steel to
the Soviet Union for the next three years.
There was, however, an agreement betwsen
Hindustan Steel Ltd. and the Soviet Organisa-
tion V/o Promsyrioimport for sale of 600,000
tonnes of beams, chaonels and ‘angles at the
rate of 200,000 tonnes during each of the
calendar years, 1968, 1969 and 1970,

(b} The prices were fixed on a8 commercial
basis and were as follows, ¢ and [ Black Sea
ports :

1968 — -
1969 —

Rs. 660 per.tonne

Rs. 685 per tonne (Semi-
killed)

Rs. 730 per tonne (Killed)

Rs. 1133.32 per tonne (Semi-
killed)

Rs. 1223 32 per tonne (Killed)

1970 —

(¢) Does not arise
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Soggestions made by All Iadia Manu-
factarers’ Organisation for Economic
Development

10180. SHRI B. K. DASCHOW-
DHURY :
SHRI HARDAYAL DEVGUN :
SHRI JAISINGH :
SHRI YAJNA DATT SHARMA:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the All India manufacturers’
Organisation recommended to Government
for consideration a seven-pillar strategy for
rapid and intensive economic dcvelopment
and for providing employment in all the
arcas and to all sections of the population ;
and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a; and (b). Reference is pre-
sumably to the Resolution passed by the All
India Manufacturers’ Organisation at their
last Annunl Conference listing points proposed
for rapid eapansicn of employment opport-
unities and raising the tempo of employment
oriented economic development. Relevant
extracts from the same is attached. The
changes in the industrial licensing policy
announced recently have been made with a
view to ensure, among other things, more
broad-based entreprencurship and manage-
ment control in  different sectors of the

industry and to prevent concentration of

economic power.

Extracts frrm the Resolution passed at
the 30th Apnual Conlerence of the A.1.M.O.
held on 19th and 20th April, 1970 in New
Delhi.

The strategy proposed for rapid expansion
of employment opportunities comprises :

. (a) modernisation of sgricultural sector
and improving its efficiency, by
undertaking packsge deal  pro-
grammes for foodgrains and cash
crops by the use of latest technology
and imputs as done soccessfully in
the plantation industry ;
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(b) large scale housing programme in
the urban and rural areas ;

(c) labour intensive public works such
as road building and repairs, cons-
truction of minor ports, minor
irrigation drainage, soil conservation,
flood control, rural electrification
and provision of drinking water

supply ;

(d) Intensive development of road
traasport ;

(e) rapid expansion of small scale,

cottage and ancillary industries,
including repair workshops, oil sced
crushing, poultry and livestock
breeding, orchading, processing snd
canning of vegetables fruits and
livestock products, plantation and
maripe products;

(f) accelerated development of basic
industries such as ferrous and non-
ferrous metals, minerals, paper,
cement etc. where there are critical
shortages at present :

(g) rapid expansion of science-based
indusiries such as petro-chemicals,
electronics, plastics, instrumeota-
tion etc.

The raising of the tempo of employment-
oriented economic development on the lines
indicated above is a challenging task, requir-
ipg coormous financial resources and
entreprencurial and mansagerial falents both
in the public and private seciors. Therefore,
the AIMO calls for :

(i) placing the utmost importance on
realising the optimum yield from
massive investrents already made
in the public and private sectors by
giving first priority to increasing
productivity and by ensuring full
utilisation of existing capacity
through adequate supply of balanc-
ing equipment and raw materials ;

(li) closer co-ordination in the working
of various Ministries of the Union
and State Governments to achieve
the above ;

(i) re-orfentation of their

as to
(ai conlldtr all those who create
employment  opportunities—
whether in large, medium or
small units—as useful citizens

policy so
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deserving of encouragement
and support :

{b) give full scope to the concept
of mixed economy by allowing
it to operate in all spheres of
industry end trade, internal as
well as external, without reser-
vation, except on grounds of
national security so that
private and public sectors can
operate on equal terms ;

(€) remove all licensing restrictions
inconsistent  with  national
objectives and which impede
rapid economic growth, on
enterpreneurs who volunteer
to set up induitrial umts
irrespective of the size of the
vpit ; and

(d) to liberalise export promotion
schemes with particular stress
on produc’s of agro-based and
cottage industries.

(iv) reorganise educational system, right
from the primary to the University
level morv particularly by establish-
ing a large number of junior
technical schools to ensure turning
out of qualified and trained
personnel, from craftmen to
scientists, technicians and managers.

Sciting up All India Leather Board

10181, SHRI MANGALATHUMA-
DAM : Wil the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Question
Ne. 6340 on the lith April, 1970 regarding
setting up All India Leather Board and state:

(a) wheiher Government have fnally
decided to set up a Leather Board as per the
proposal of the Small Industries Institute
Board ;

(b) the composition of the proposed
Leather Board ; and

(c) whether Kerala’s representative  will
also be included in the Board ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No final decision has been
taken.

(b) and (c). Do not arise,
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Applications for issue of Licences for
selting np Industrics in Rajasthan

10182. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) the number of applications submitted
during 1969-70 1o the Union Government for
the issue of licences to set up industries in
Rajasthan ;

(b) the number of applications
have so far been disposed of ;

which

(¢) by what time the remaining applica-
tions are cxp:cted to be disposed of ;

(d) the types of industries for which
licences have been issued ;

(e) whether the industries for which
licences have been issued have started pro-
duction ; and

(f; wnhe detaiis of the Central assistance
which is given to these industries 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A
AHMED) ® (a) to (c). Duriog 19/9 and 1970
(upto 31s Marchi, a lotal number of 34
applications were received for licences for
setting up of new industrial undertakiogs in
Rajasthan. Of these applications, 18 have
been disposed of and the remaining 16 are
under consideration, Out of the 16 pending
applications, 6 were received in the latter
hall of 1969 and 10 in 1970. These are
expected to be disposed of shordy., It may,
however, be mentioned th.t as each applica-
tion has to be examined in detall from
various ungles, it is not possible to indicate
any specific 1ime limit within which these
applications could be disposed of.

(d) and (e). Out of the applications dis-
posed of, licence has been issued in one case
for the manufacture of Cotton and Synthetic
Yarn. As the licence was issued only on
the 30th Januerv, 1970, it is too early to
expect the unit to go into production.
Besides this licence, “letter of intent™ have
bee:. lssued in four cases and they relate to
the manufacture of (i) Polythelene Bags/
Sheets ; (i1) Shot Peening and Bhot Blasting
Machines ; (iliy Malted Milk and (iv) Infant
Milk Food.
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ify Coopcrative  spinming  mills  are
categorised as weavers' and grovrs” nulls.
The Knjasthan Cooperative Spinnng Mills
Lid., to whom the licence hi- bern gran::d,
falls in the growers categnry  Aceordine to
the present pattern of assistanc:  of the
" atinnal Coaperative Development Corpora-
tion. growers' spinning mills are required to
raise their block cost as under :

(i) 60%, of the block «ost to be raised
by way of long-term loan from the
Industrial Finance Corporation ;

(it The remaining 40Y%, of the block
cost to be contributed as share
capital by the growers and State
Government in  the ratio” of 1.2
Financial assistance is provided by
the Central Government 1o the
State Governments 10 the extent of
100%, of their contribution to the
share capital of these spinnmng mills.
The  Stwuale Goveroment has
appro :ched the Central Governmient
for financial assistance lor the Mill,
which has been licensed, und the
matter is under examination.

Agreement made by C. E. D. B. with
Russin

10183, SHRI SURAJ BHAN :
SHRI KANWAR LAL
GUPTA :

SHRI SITARDANAND -

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) the details of the agreement made by
the Central Engincering and Design Bureau
with Russia ;

(b) how many Engineers and other
Russians will be invited to compleie this
agrecment and for what period ;

{¢) how much money will be given to
the Russians and to the Russian Government
under this agreemen'® ;

(d) the details of all the agreements
made by the C.E D.B with foreign
countries in the last one year ; and

(e) bow much will be paid (o the respec-
tive foreign countries under the aforesaid
agreements 7
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THE MINISTER OF STATE IN THE
MINISTRY OF STELCL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) to ic) Hisdustan Steel Limited have
entered into an agreement with M/s Tiaj-
promespor of the U. 8. S, R, for streng-
thening the C C B D, its consultancy wing.
The salient [catures of the Contract are :

(i) The scope of the Contract is to
cnable the CLDB to plan and
design integratcd steel plants,

(iiy The Contract will be for a
period of five years, extendable,
if required, with the mutal
consent of both the parties ;

(i) The norms, guiding material and

other  documentation  required
for designing iron and steel
enterprises  will  be  supplied

within a period of 12 months
from the date the Contract
comes into effect,

(iv) Soviet experts, covering a period
uf 1500 man-nionths, would be
deputed (o the CEDB and would
work as congultants in regard to
any project work or preparation
of drawings, which the CEDB
may undertake,

Indwan engineers, also covering a
period of 1500 man-months,
would be sent to the U, S, S. R,
for training in  thelr main
Designing  Institute *Gipromez’
and other allied Institutes.

(vi) The payment to the Russisn
experts would be on the same
hnes as for other Russian
assisted projects, The payment
to be made for the guiding
malerial, norms and other docu-
mentation is approximately Rs.
48.5 lakhs.

(d) HSL have not entered into any other
agreement with any other foreign country
during the last one year.

(e) Does not arise.

W

—

Nallab in Front of Rallway Quarters
io Kasturba MNagar (Seva Nagar),
New Delbi

10184. SHRI M. L. SONDHI : Will
the Minister of RAILWAYS be pleasced (0
state :

(a) whetber it is a fact that the oulish
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in front of the Railway Quarters in Kasturba
Nagar (Scva Nagar), New Delhi is a health
bazarad -

(b) whether Government have issued any
instructions to the Jocal authorities in order
to safeguard th: health of the Railway
employees and their families ; and

(c) whether a special allocation will be
made by the Railway Administration 1o take
preventive health measutes in the Kasturba
Nagar (Seva Nagar) Railway quarters in
view of the health hazard mentioned
above 7

THE MINISTER RAILWAYS (SHR1
NANDA) : (a) No. except that it causes
mosquito breeeding, specially during the
rainy season.

(b) and (c). Since the Nullah falls
whthin the jurisdiction of Delhi Mun'cipal
Corporotion/New Delhi Mupicipal Com-
mittee, the responsibility for allocation of
funds and taking necessary preventive
measures falls on the Municipal authorities
concerned, with whom the matler has
alroady been taken up by the Railway.

Improvement in Railway Quarters in
Chanakyapur), New Delhi

., 10485, SHRI M. L, SONDHI: Wil
the Minister of RAILWAYS be pleased to
fale ;

(m) the steps, if any, taken by Govern-
ment to improve the living conditions in the
Railway quasters situated in Chanakyapuri,
New Delhi ;

(b) whether the Railwas Colony has the
benefit of any Railway Enmployees’ Family
Welfare Schemes ; and

(c) il 8o, the details thereof ?

THE MINISTER OF ' RAILWAYS
(SHRI NANDA) : (a) There is no Railway
Colony in Chanakyapuri, New Delhi. How-
ever, there is & railway colony at Sarojini
Nagar nesr Chanskyapuri. All the basic
amenities such as bath rooms, flush type
Iatrines in the quasters and approach roads

to individupl Hocls exitl, und these are
propealy maintained.
(b) end (c). There is no such scheme

m Railwoy Ingleyees” Fanily ‘\-e]fme
schenc.  Howensur all necessmy fecilitis in
tle colony including @ Recreation .Club, have
becn provided by the Railway.
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Amenities for Rallway Quarters Adfaccnt
to Nizammudin Rallway Station

10186. SHRI M. L. SONDHI: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Railway
employees living in the Railway Quarters
adjacent 1o the Nizamuddin Railway Station,
New Delhi, are pot provided with the
basic amenities which are available else-
where ;

(b) whether it is also a fact that the
standard of sanitation in this Railway
Colony has deteriorated ;

(c) what are the rules ard regulations
for the maintenance and impiovement of
basic amenities in such Railway colonies ;
and

(d) the action taken by Government to
ensure that these rules and regulations are
followed by officials responsible for the
Nizgmuddin Railway Colony's upkeep ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) - (a) No.

(b) Nc.

(e} and (d). Instructions exist for all
buildings including quarters to be inspected
systematically by the Inspector of Works
every year and for carrying out repairs as
speedi'y as possible. Periodical repairs
including mipor repairs, white wushing,
colour washing e¢ic. in s'aff quarters are
carried vul unce every 2)‘2i years except in
the case of Class IV stafl quarters where it
is dope annually. Petty Repair Books are
being maintained in the offices of 1. 0. W,
and Station Muster for entry of complsints
by the staff, which are noted and a'tended to
regularly by the 1. O. W,

Improved emenities in Railway colonies
are being carried out or a programmed basis
subject to availability of funcs Regular
inspeciions are also being mede by the Senior
officials to ensure that due attention is pald
1o the upkeep of the colony.

Strike by Raliway Employees due to
Beating of Chiel Parcel Clerk,
Bbailnda Railway Statlen
fNorthers Railway)

10187, SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
10 state :

(a) whether the Chief Parcel Clerk ol
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the Bhatinda Rallway Station (Northern
Railway) was beaten and kicked by the
Sub-Inspector of the Railway Police a few
days ago ;

{b) whether it 1esulted in the strike of
the Railway employees ;

(¢ whether there i~ 4 demand to suspend
or transfer the Sub-Inspector and ; if so the
steps takeis in this behalf ; and

(d) whether any enquiry has been held
into the matter and if so, whith what

results ;
THE MINISTER OF RAILWAYS
(SHRI NANDA,; : (1) On the night of

14/15-4-1970, one Head Constable of Govern-
ment Railway Police, Bhatinda, assaulted the
Head Parcel Clerk, Bhatinda.

(b) No.
(¢) There is no demand
trausfer the Sub-Inspector.

(d) A departmenial enquiry, reporied 10
have been ordered in this incideat, is still in
progress.

to suspend or

londustrial Plots la Chandigarh

10188. SHRI S!IRI CHAND GOYAL :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleasod to

state :

(a) the number of industrial plots
developed in the Union Territory of Chandi-
sarh ;

(b) the number of Industrial plots origi-
nally sanctioned ;

(¢) the number of plots resumed for
non-construction of Industrial esiablishments;
and

(d) whther there is a demand for
making provision for more industrial ploits
and il so, the reaction of Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS 'SHRI F. A,
AHMED) : (a) to (d) Ioformation s
being collected and will be placed on the
Table of the House,
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Setting ap of Steel Plants in Puonjab and
Haryana States

10189. SHRI SHRI CHAND GOYAL :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the States of Punjab and/
or Haryana bave demanded the setting up of
steel plants ;

(b) whether Government have enmlnod
their cases ; and

(c) the prospects of seiting up lucll.
projects in thoss States ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRT K. C. PANT) : ‘l)
No, Sir.

(b) Does not arise,

(c) Prospects of settiog up integrated
steel plants in the States of Punjab and
Haryana are not bright. Iron Ore deposifs
in the regioo are limited in quantity and of
comparatively poorer quality. In the absence
of mctallurgical coal reserves in the ares,
cnal would have to be transported from
Bibar and West Bengal. However, in view
of the substantial capacity of the re-rolling
industry in these two States, there are
advantages in setting up scrap based electric
are furoace.cum-continuous castiog units for
production of billets in this region. There
are proposals from ths private sector td set
up such units in the region.

ferrn Tt & gw 9T wre ek aA
fargrnr
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M/s. Hind Galvanising and Eogineering
Co. (P) Ltd.

10192. SHRI GEORGE FERNANDES ;
Wil the Minister of INDUSTRIAL
DEVELUPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
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refer to the replies given to the Starred
Question No., 250 on the 24th November,
1967 regarding the Barrel and Drum Industry
and to Starred Question No. 865 on tie Tth
April, 1970 regarciog M/s. Hind Galvanising
and Engineering Co. (P) Ltd. and state :

(a) whether Government have shown
undue favour to the firm in recognising their
fresh capacity during pendency of the
Industiy on banned list when ample capa-
cities were lying idle duc 1o acute shortage
of raw materials :

(b) whether it is clear from the Report
of the Estimates Committee that the firm
committed several serious irregularities by
contravening provisions of the Industries
(Development and Regulation) Act, 1951 and
did not supply oil barrels to Defence Depart-
ment in view ol evidence adduced by the
represe-iative of Defence Ministry ; and

(c) if vo, the reasons why naction does
not lie apainst the firm when they obtained
registiation not only by mis-representation of
facts but also by flouting law of Govetnment
by producing oil barrels without their prior
permission ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
(AHMED) : (a) No, Sir.

(b) and (c). The Estimates Committee
io theit X5th Report have made certain
observations and recommendations in
connection with the recognition of the capa-
city of this firm as well as others for the
manufacture of 40/45 gallon oil barrels.
Government’s replies have been communicated
to the Estimates Committee. Furtber action
will be taken after the further recommenda-
tions of the Estimutes Committee are made
known to the Government. -

Losy to Wagon Bailding Unlis due to
Violation of Contr.ct by the U.S.S5.R

10193. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INIERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that the wagon
building units in the country suffered leuvy
losses duiing the year 1968-69 ;
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(b) whether such losses were doe to the
violation of the contract by the U.S. S. R.
to purchase wagons from India ; and

(c) if so, the steps taken by Government
to provide relief to the wagon building
industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED) : (a) Some Wagon Building units
have reported that they have incurred certain
losses during 1968-69.

(b) No, Sir.
(c) Does not arise.

Licensed Capacity of Ol Barrel
Fabricators

10194, SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Starred Question No.
1013 on the 14th April, 1970 regarding
licensed capacity of OQil Barrel Febricators
and state :

(a) when the capacities of Industrial
Containers Ltd., and Steel Containers Ltd.
were pot assessed before Government under-
took assessments of all units in the Drum
and Barrel Industry in 1969 ; whether it does
oot indicate that Government were allocating
raw materials to them on the basis of their
licensed capacities till then ; and

(b) if so, the reasons for allotment of
raw materials to Bharat Barrel and Drum
Mfg. Co. (P) Ltd., on the basis of 18,000
tonnes instead of their licensed capacity of
27,000 toones ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The Indian Galvanising Com-
pany (1926) Ltd., had been engaged in the
manufacture of barrels with capacities of
5860 toms and 6000 tons per aonum at
Bombay and Calcutta, When this Company
went into liquidation in 1958, new companies
M|s. Steel Containers Ltd., and M/s. Indus-
trlal Containers Ltd. were formed to cairy
on the barrel manufacture at Bombay and
Calcutta. M/s. Balmer Lawric and Co. Ltd.,
made applications for industrial licences on
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behalf of these companies for the manufac-
turing activity at these two places. Licences
were accordingly issued for the same capa-
cities of 5860 tons and 6000 tons per annum
respectively to M/s. Steel Containers Ltd. and
Industrial Containers Ltd. and these were the
capacities for the purpose of raw material
allocation to the new units at Bombay and
Calcutta, till the same were revised as a
result of the general assessment undertaken
during 1963-64.

(b) M/s. Bharat Barrel andDrum Manu-
facturing Co, (Pvt.) Ltd,, Bombay were
granted a carrying on business licence in
1954 for the manufacture of 3600 steel barrels
per day on single shift. On an application for
expansion a licence was issued to them in 1960
indicating a total capacity of 27800 tons per
annum, which was amended at their request
in 1961 to specify a capacity of 10,80,000
numbers per annum in respect of steel barrels
apart from small drums and bitumen drums.
As their capacity was actually assessed at
18000 tons on single shift on actual time and
motion study in 1953, the same was adopted
as the basis for allocation of raw material,
till the time of 1963-64 re-assessment.

Objection of State Goveroments Against
Shiftieg of Capacity of Barrel
Manufacturers

10195, SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question No.
5395 dated 7th April, 1970 regarding the
Barrel Febricating Industry and state :

(a) whether Government would place on
the Table of the House copies of the letters
of State Goveroments of West Bengal and
Mabarashtra indicating their objection therein
to the proposed shifting of capacity of the
existing barrel manufacturers to the State of
Tamil Nadu ;

(b) how Government now propuose (o
utilise the ample idle licensed capacities lying
inthe Drum and Barrel Industry before
allowing additional and fresh capacities ;
and

(c) what action Government bave taken
sgainst the barrel fabricators who have
unauthorisedly created additional and fresh
capacities in violation of the industries
(Development and Regulation) Act, 1951 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Copies of the letters of the
State Governments of West Bengal and
Maharashtra are pliced on the Table of the
House. [Pl/aced in Library. See No. LT—
3602/70]

(b) Allocations are made on the basis of
assessed capacities only, Efforts are made to
allow import of steal sheets to barrel fabri-
cators to the extent that imports coupled
with indigenous allocations would ecnable all
the fabricators to work upto their assessed
capacily. Creation of any additional or
fresh capacity will be governed by the Licens-
ing Policy in force,

(c) The Estimates Committee in their
85th Report presented to the Lok Sabha on
the 30th April, 19¢9 have made certain
recommendations in this regard. Govern-
ment's replies have been communicated to
the Estimates Committee and further aclion
will be taken on receipt of further recom-
meodations of the Committee.

Forclgn Expeits at Heavy Engloeerlog
Corporation Ltd, Ranchl

10196, SHRI BENI SHANKER
SHARMA : Will the Minister of STEEL
AND HEAVY ENGINEFRING be pleased
10 state

(u) the number of foreign exparis
employed at the Heavy Eogineering Corpora-
tion Lid.,, Ranchi, with their nationality and
the type of job handled by each together
with the salary paid to them and other
perquisites ;

(b) how long they have been there and
whether any atiempt has been made to
Indianisc the posts held by them ; and

(¢) how long th:y are intended to be
further retained in their present posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENUINEERING (SHRI K. C. PANT): (a)
1o {¢). The information i3 being collected
and will be laid cn the Table of the House.

Inspection of Accounts of Goenka
Group cf Concerns

10197. SHRI INDRAJIT GUPTA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
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refer to the reply given to Starred Question
No. 343 on the 20d December, 1969 regard- -
ing the inspaction of Accounts of the Goenka
Group of concerns and state :

(a) whether the reports submitted by the
Company Law Board Inspectors on the
National Company Limited and five other
Goeaka Companies have since been duly
examined ; and

(b) if so, what action has been decided
to take thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (2) Yes, Sir.

(b) The C.B.1. have registered a case on
the 14th February, 1970 against Shri Ram
Nath Goeoka and others under Section 120B
(criminal conspiracy), read with Section 409
(criminal breach of trust) and 477A (falsifica-
tion of accounts) of the Indian Penal Code.

Price Charged from Scrap

10198. SHRI INDARMT GUPTA:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleascd to siate :

(a) whether dealers in Scrap are at
present compelled to sell the bulk of their
scrap to indigenous furnaces at anm uneco-
nomic price ;

(b) how this prics compares with prices
available in export market ;

(c) whether Government have received
any representations from Scrap dealers ask-
ing for either higher interoal prices or
incrsased export quotas ; and

(d) if so, action taken in this regard ?

THE DEPUTY MINISTER IN.THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) There is no control either
on the price or on the distribution of ferrous
scrap. The Iron and Steel Scrap Association
of India and the Steel Furnace Assoclation
of India have however a voluntary agreement
(protocol) under which members of the
ISS.AI1 have undertaken to supply to
members of the S F.A.l. three categories of
scrap at the agreed prices. This protocol is
renewed from year to year when prices are
also revised.
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(b) The present protocol prices are lower
than the actual export realisation during
January-March, 1970 by about Rs. 70-80 per
tonne.

(c) and (d). The protocol prices were
increased by 159, with effect from the 1st
January, 1970. The ecrap dealers have,
however, asked for a further increase. This
request is under consideration.

Distribution of Iron and Steel to Small
Scale Units through Small Scale
Induosiries Corporations of States

10199. SHRI S. KUNDU : Will the
Minister of STEEL AND HEAVY ENGIN-
EERING be pleased to state :

(a) whether it is a fact that scarce
categories of iron and sieel allotted to small
scale units is distributed through the Small
Scale Iodustries Corporations of  the
concerned States ;

(b) what is the margin of profit charged
by the Rajasthan, Orissa, Maharashtra and
West Bengal Corporations on the supply of
such scarce items in their respective States ;

(c) whether Government copsider the
margin of their profit to be om a much
higher side ;

(d) if so, whether Government propose
to negotinte with these Corporations to
reduce the margin of profit to the barest
minimum and refund the excess to the
owners of small scale industries : and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
Yes, Sir, wherever there are such Corpora-
tions and to the extent the State Govern-
ments desire supplies through them.

(b) to (¢). Small Scale Industries Corpora-
tions are set up by the State Governments,
These questions, thereforc conceérn the
respective  State  Governments. Where
individudal Small Scale units have orders
pending on the Steel Plants, it is open to
them to obtain their supplies direct and not
through the Corporatioms.
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Distribation of Iron and Steel to
Small Scale Industries

10200. SHRIS. KUNDU : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the method of distribuntion of scarce
category of materials like iron sheets etc,
distributed to small scale units by the
Coatroller of Iron and Steel or Joint Plant
Committee ;

(b) whether there is any instruction to
the State Directorate of Industries to recom-
mend or allot scarce category of iron and
steel to small scale industries on the basis of
their past performance only ;

(c) whether efforts are ever made to find
out the records of past performance and
whether they are varified on the basls of
installed capacity of machinzs ;

(d) whether various influential units
manage to get more and more scarce
categories of materiul on the basis of so
called past performance though such units do
not possess machines and sell the material
in the open market ; and

(e) whether Government have enquired
into this mat‘er and, if to, when and the
result thereof and, If not, whether Govern-
ment propose to institute an inquiry into it ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Afte; general decontrol f.e. lst May, 1967
scarce categorles of stee! are allocated to
various quota holders including Development
Commissioner (Small Scale Industries) by
the Joint Plant Committes, The Develop-
ment Commissioner (Small Scale Industries)
further sub allocates the materials among
various State Director of Industries.

(b)to (e). It is for the respective State
Directors of Iadustries to satisfy themselves
while allocating quantitios for individual
units.

Changes In procedure of I[ndustrial
Licensing

10201, SHRI N.K. P. SALVE ; Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to siate
whether any changes have been brought
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abought in the methods and procedures of
industrial licensing in the light of the report
of prof. Hazari and in the light of the
recommendations of the Estimates Committee
of Parliament ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : The recommendations contained
in the Report of the Estimates Committee on
Industrial Licensing and the Report of Prof.
R. K. Hazari on Industrial Planning and
Licensing Policy mainly centred round
matters relating to industrial licensing
policy. The action taken by Government on
the recommendations of the Estimates
Committee is contained in the 79th Report
of the Estimates Committee already presented
to the Lok Sabha by its Chairman. The
Report of Prof Hazari was debated in the
Parliament and, following these discussions,
Government decided to set up the
Industrial Licensing Policy Inquiry Com-
mittee to enquire into the working of the
Industrial licensing system during the period
from 1956 to 1966. The Industrial Licensing
Policy Inquiry Committee submitted its
report in July, 1969 and after considering its
recommendations as well as those of the
Administrative Reforms Commission and the
Plaoning Commission, Government have
announced certain changes in the industrial
licensing policy. The Press Notes and
notifications issued in respect of these
changes have already been placed before the
House.

Manuofacture of Machloery Parts, in
India by West Germany

10202. SHRI N. K. P. SALVE : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
AND COMPANY AFFAIRS be pleased to
state :

(a) whether West Germany hbas offered

to manufacture in India replacement parts of
German machinery in India ;

(b) iIf so, what are the details of the
offer ; and

(c) what is Government's reaction in this
regard 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). The information is
being collected and will be laid on the
Table of the House.

Functioning of New Loco Shed at
Tuglakabad (N. Rly.)

10203, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that a New Loco
shed at Tuglakabad has started func-
tioning ;

(b) whether it is also a fact that this is
the first of the three phases project which
was conceived in 1967 ;

(c) the total cost of this pbase ;

{d) the programme for the remaining
two phases and when they are going to start
and where and their approximate cost ;
and

(e) the time when the ecotire programme
would be completed ?

THE MINISTER OF
(SHRI NANDA) : (a) and (b).

(c) The total cost
Rs, 41.45 lakhs,

(d) The construction work for phase 11
started in February 1970 at the same place
eas phase I and is likely to be completed in
October. 1970. The construction work for
phase III started in April’70 at the same
place and is likely to be completed by
March, 1971. The approximate cost of
phase II is Rs, 7.1 lakhs and of phase III
Rs, 38.8 lakhs,

(&) It is likely
March, 1971,

RAILWAYS
Yes.

of this phase is

to be completed by

Goods Train Loaded with Fooder Gutted
Near Jbansl

10204, SHRI S. K. TAPURIAH :
Will the Minister of RAILWAYS be pleased
to state :

(1) whether it Is a fact that thirteen
bogies of a Goods train loaded with fodder
and bound for Kanpur were gutied at Kalpi
near Jhansi on the 22nd April, 1970 ; and

(b) if s0, the details of the incident and
the estimated loss involved ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes

(b) On 22,470 at about 12.20 hout?
while No. 753 Down Tranship goods traid
was running between Ata and Kalpi stations
of the Central Railway, 13 wagons loaded
with Bhoosa, marshalled 19th to 3lst
from the train engine, were noticed to be on
fire.

There was no damege to railway pro-
peity. The cost of damage to Bhoosa
consignment has been estimated at spproxi-
mately. Rs, 4,711,

Working of Indastrial Estates in Madbya
Pradesh

10205. SHRIG. C. DIXIT : Will the
Mipister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Industrial Estates set up
in Madhya Pradesh during the Third Plan
period are working well and whether any
survey has been made in this regard ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELGPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b). The information
has been called for from the Government of
Madbya Pradesh and will be laid on the
Table of the House.

Platform Gates at New Delbi Station

10206. SHRI G. C. DIXIT : Will the
Minister of RAILWAYS be pleased to
state ;

(a) the number of Platform Gates at
New Delhi Station ;

(b) the average number of passengers
that pass throngh this station on weck
days ;

(c) the number of gate Ticket Collectors
employeed in each shift on the sald
station ;

(d) the oumber of Gates opened
.?:ubmthoduuddndnl peak bours ;

(c) the steps proposed to be taken to
reduce the congestion at this station 7
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Six.

(b) 20,500 passengers and 6,000 platform
ticket holders pass through the platform
gates at this station.

(c) Three Ticket Collectors in the
morning shift (6 to 14 hours), 3 Ticket
Collectors in the evening shift (14 to 22
hours) and 2 Ticket Collectors in the
night shift (22 to 6 hours).

(d) Three gates are opened continuously
from 6 to 22 hours and 2 gates [rom 22
hours to 6 hours. During periods of heavy
rush, additional gates are opened as
necessary.

(¢) A proposal for providiog anotber
Island platform and a foot-over-bridge at
this station is under examination by the
Northern Railway.

Centrally Sponsored Industries In
Madhya Pradesh

10207. SHRI G. C. DIXIT : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS bo pleased to stato :

(a) whether there are any centrally
sponsored industries in Madbya Pradesh ;
and

(b) if so0, the progress made in each such
industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b). The requisite
information is being collected and will be
Inid on the Table of the House,
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Setting up of a National Centre for
Orthopaedically Handicapped Persons
in South

10209. SHRI N. SHIVAPPA :
SHRI G. Y. KRISHNAN :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whetber there was a proposal to set
up a National Centre for Orthopaedically
Handicapped persons in a Southern
State ; »

(b) if so, whether the said National
Centre has since been set up ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(8) to (c). A provision has been made in
the Fourth Five Year Plan for the setting up
of & National Centre for the Orthopaedically
Handicapped Persons. The location of the
Centre will be decided on receipt of the
report of the Committee appointed to suggest
the blue print of the proposed Caatre.

MAY 19, 1570

Writien Answers 108

sow drwrtfea ane, aremmE
# wit g

10210. =it Tgaiv Fag mmesdt @ 7ar
Iod WAt @g Fara FY gar A fw o

(%) gt & dram Ay
a%Fa § fradt goit @t g€ &

(&) srow ismfes ava grar ga
fEaar &y wamT A@r aqgar frad arfa
IoTE TE WX T Ay W fogy oaq &
wiwe A

(7) afz zmar gify g€ & &) wak
FIAT 47 & ; "W

(%) @&t FrEgurEr w1 gEre &
fedr aur wdardy & ar @y 87

xR gt (0 ) () Shaw W@
T FTE@Tt # 1968-69 & weq a% oo
39.68 FA% w77 AT gt AGr gE ¥ |

(@) 97 | 93 FFEFr OF
fweir geqree gfaz 8, @ agt oaw
“famr ara-gifa” & wre g1 da frg
AT § | T wICEE W W A aTe |
AT FY WA ATEAfa® IErEd A av
grata @ma & way | fafema #Y ot
Fra X W@ 39 mafea v
war g, arfe @rw ar grfa &1 v
agr

(w) sara a8 I&an |

() s@EA &/ ganer Sy A
Tt § W IETEsar §ogwre A s
FgaM aeAl & wfgwaw SoRT STE
FQ ¥ foq, €@ FE-NQH & IAAA
ﬁ_mrnfm AT R R

faw ok g (wew sdw) fowi &
wf STarRl w1 @ grey Aa amn

10211, «ft wareeer ey gy : &0
R 74 9 7a & Fw A B
(%) v ag a= e grar & <+t
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T FTCETAT w@fyy N q9T TG -
atar & faost A £ & quarg W
GHaYig dar F qeq q¥w ¥ wvieaw
fediorm & firs qar g3 foreil ¥ firat
afafew #fy sl s W@y oo
W FT AT ;AN

(@) ga frafy =1 amwar 51 & fr
WA yama gra aar afafos s
a7 famrg 3 7

Ted A (s A=) ¢ (F) AR (|).
qer Yoy & wfeaefoage w4t g
ATET AU qT Heren g ¥ frwe a4
1 oF G Frafanita &1 @ SR
¥ 1971-72 % <t & wtaw ¥ gE g
# gram § o wgar @ f sfoad g
¥ AYw & 9 1 P Arm WA &
AT 1000 qrer fesal €1 gard FTI
gNir 1 €t A & Fawa 200 gefes)
# iy ot wifaaT @ Far Srar |

oy GFedl 1 @ qftggT arasdY
draEFAE Y g F F fqe AEEE
FTEATE FT AT G & |

wnfaat feaa o watem & fag o ot
% & wiwwrd &t frgher

10212, it aerasx Fag gwarg @1
A wAT ag q@TA &Y FO FA 0%

(%) w ag 89 § fs wnfagx feqa
Yy oty &1 ger wfawrd St oF
¥ar 31 wlaFrdrgrar & ;

(&) sar 9z W a= & f& 9@ @
a1 F9 §3 fzar 74T § 6K 99 9% &
w10 S @ guar S fi7 AT ¥ Ow
o wgam F sfawdt # 9% a@qwA
gaeal & sfafom sl e &5 6k

(m) afz g, @1 @@ fFr A &
IO FAT A T qwar 7 5 gw
as sfags sore ¥y ?

1892 (SAKA) 1no

e uet (st wewn) 0 (%) ¥ (W),
wtfage % wfaes dama/aa I & éx
wigems FTA 97 a1t T 1-4-70 ¥
#AT WY st &1 foar @ § arfe
AT F oF wefrFTd A A7 owew o Iy
qu fear o &% | W 9T § STt
fFr o & srdggwar < F1§ s T
qEr £4if6 ElagT § w0 A Few
% fo qafe saew ¢ fear mar &
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wifeaT § ewrH wemn 2 & fowe
aft smgw fagran

10213, «it geraw fag yorenyg : vt
WX w gy qq #F g 5O fin

(%) #ar 7z @= ¢ i faseht smgar
AT ® AT A Twwiedt e s
wifaa< & ge 2t 9 A% foay o
# agifs crzerl # qafer dem ¥ T g
& FrE g Tmieay #1 vrfage Yok
&7 o ‘ara @t § w1 farre mi
fear s % ;

(@) #ar ag it a=w @ fs 9% oy
# ®row  tAmfeat ® g T @ g
¢; kR

() war 3@y fwmn qur arfal W
211 At mgfaer 7 gz ¥y ® fag
wrfaaT fum & e W 2 #r g
wix aft wver fagry w s W
frarc g ?

ok st (st o) ¢ (%) o (@),
o a8 |

(w) <t g 1 feER e www ¥
IEd e fegrit o & SAwey
o< arft ard # iy F ofd s
# graey # w40 2 P ATT-AY TF
sfafor argw fegm w1 e
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AR R X o () qrew

FHATO HeqT I W (A ettt
gra sEA

10214, st TWTEAT ATEA T
Tk ) 7 qarr A o

(%) ®r waw i s wim =
W-Hor TRfree T e W WK
¥ W-guw FHfEt ¥ 23 wiw, 1970
I WA & fedomw gafeesde &
wraferq ® aww saue faar o ;

(w) = g 7w ¢ fs Fawtc
A fefrome gofedde 1 & s
fear ar ;

(w) afe g, @ ST sayraar & ;

(%) a7 axF < & gw A9 @ oo
W frar ¢ ; Wk

(%) afz g, 9 @Y FOTET FIU W
v &t fawal w1 o @
o} Ay fowradt #1 g A F@ F oa@w
wraw g ?

o Wt (st ) ¢ (F) 3@ AT
gifrs W fefer sl 1 & sfa-
fafesizsr 23-4-70 § wewr weftas &
o ar ) T sew # Far w@n g,
st wdY fomm mmar &1

" (m) g

(w) & (v). at faaww fomst ¥ ow
frc ¥ ww ¥ efewfean foraay &t
g frwcw ¥ W oy @ &
ot At w =T FHT-9EH 9 @v
mr § ) [wvaren ¥ ver om0 dfed
gar  —3603/70]

arer foen (frgre) & dtemr & eqm
qU wIW & STOAT W FwAr

10215, =it vaTemTe WTes @ wq
wheitfie  fawrw, wreafor soTe o
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|EATT-ETE WA 4% O ¥ §AT A
fw o

(%) w1 g = § f5 fagre ¥@
7 fawre dvam, forem &, ¥ wgETQ
& ¥ ST T CF HICIAT GTT FH
FTE;

(&) afe g, a F&®r soyw TR

() =T TIY FHTX A ¥W I &
FHT q@R § fedt yve € e
LN

(w) afx g, ot g&®r @O wWIE
o1 Ed

(¥) T8 art & sew &t qar wfa-
frar &7

sitatfirs fawra, wiarfos st aa
wramasTd st (SR wmEdtw e
wgaz) : (%) o aF @ G R
trar 1€ serg qg frar &)

(=) & (¥). s & 7@ 35T 1
wiig o sRwrd givaw W e
TEIEYE, TgT § wwW

10216, st TrRTAATC qTENY : AT
R WY A8 qaT B H o 6

(v) wnr sgaw § fs 18 wiw,
1970 § ®idw WA A7 gfraw, A fw
‘eF ¥ T §, ® AN § AT
(wmitw) Feamr 3oy Wiy & A w4-
sifat 9 oF war gg o ;

(@) " ag st s g fs swam
i wF S s A o geferm 9t

(w) afe g, @ w7 3% a1 & A
wfsa szar wer o ;

(w) w1 qg ¥t ww § fe sfiowgs
Wy W dnfew we gafageT
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Aamit a9T wer @R SRy § ard
& drey w3y a7 ; W}

(%) afx zt, @t e wtfeer wr ot
o at afedl 8 faeg a1
Ferare wr wréaré w3 w2 ?

Wk it (st we) (%) ¥ ().
AT IS &Y o ot & e awr g
9T T & St |

Rellel to Supervisory Staff who have
Reached the Maximum of Pay
Scales

10217, SHRI G. Y. KRISHNAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether any relief has been provided
to the Supervisory Staff who have reached
the maximum of their pay scales ;

(b) if not, the reasons for the delay ;
and

(c) the time by when the matter is likely
to be finallsed ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (¢). Yes. Orders
have been issued providing relief in the form
of personal pay for the non-gazetted staff
including supervisory staff on the Railways
who bave been or wili be stegpating at the
maximum of their pay scales for two years or
more.

Seiting up of Resin and Turpentine
Factory in Himachal Pradesh

10218. SHRI V. NARASIMHA RAO:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
stale :

(a) whether the National Industrial
Development Corporation working in close
collaboration with the laboratories of the
Council of Scientific and Industrial Research
has de signed a resin and wurpentine factory
in Himachal Pradesh :

(b) if so, the total amount of money to
he speat on the project ; and

VAISAKHA 29, 1892 (S4K4A)
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(¢) the place where the factory is to be
located 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) A Resin and Turpentine
Plant was designed and engineered by the
National Industrial Development Corporation
Ltd., for the Himachal Pradesh Government
(Deptt. of Forests). The Corporation did
not collaborate in this case with the
Laboraiories of the Council of Industrial and
Scieotific Research. The Technology was
based on the operational data available in
similar plants and the Plant was completely
of indigenous design, All the machinery
and equipment was also procured within the
country.

(b) Rs. 36 lakhs approximately.
(c) Bilaspur, Himachal Pradesh.

Development of Refractory [ndostry to
meet Shortage of Fire-Bricks In
Small Scale Foundries

10219. SHRI V. NARASIMHA RAO :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plcased to
state

(a) whether it is a fact that small scale
foundries of prey irom casting ore are
experiencing great hardship in procurement
of side arch type tapered fire-bricks which
are commonly used for cupola lining ;

(b) if so, whether Government will give
due consideration to the development of
refractory industry while sanctioning huge
outlays for the expansion of steel production
and licensing of grey iron foundries ; and

(c) the steps proposed to be taken in
this direction ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (3HIU F. A,
AHMED) : (a) to (c). Tbe inlormation is
being collec’ed ard will be laid on th: Tuble
of the House.
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Setting up of a new Metallurgical Design
Institute with Soviet Assistance

10220, SHRI ARJUN SINGH
BHADORIA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) whether Government have any pro-
posal under considerstion to set up a new
Metallurgical Design Institute with the
assistance of the Soviet Union ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C, PANT). (a)
No, Sir.

(b) Does not arise.

Production In Bulter Leather (Shoe)
Factory, Mazaffarpar (Bihar)

10221 SHRI SHIVA CHANDRA JHA :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether it is a fact that the produc-
tion in the Butler Leather (Shoe) Factory of
Muzaffarpur in Bihar has besn on the decline
during the last three years ;

(b) if so, the specifie reasons therefor
and the financial assistance and loan given to
it within t%at period by Governm:nt for
developing the industry ; and

(e} if not, the annual production of the
Butler: Leather Factory during the last three
years and the profits made by the Factory
within that pericd ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Government are not aware
of the existence of any factory under the
name and style of ‘Butler Leather (Shoe)
Factory' in Muzaffarpurin Bihar.

tb) and (c). Do not erise.
Barter Sysicm in Internal Trade

10222. SHRI SHIVA CHANDRA JHA :
Will  the Minister of INDUSTRIAL
DEVLLOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plcased to
state :

(a) whether it is a fact that some

MAY 19, 1970

Writtan Answers 116
internal trade inside India is still carried on
by the barter system ; and

(b) if so, which trades and in which
areas and what commodities are the means
of exchange in those trades ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Government have
not compiled any statistics relating to the
volume of internal teade carried on by
barter system in the country. The task of
compiling data or full statistics of such
interna! trade is stupendous and will involve
much expenditure of public funds which may
not bo commensurate with the results likely
to be achieved.

Proposals for Setting up Separate
Colonles for Beggars Ouotside Delhl
and Other Cities

10223, SHRI SHIVA CHANDRA JHA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is & fact that Government
are planning to take all the beggars out of
Delhi and other cities of ladia and settle
them in separate colonies away from these
cities 3

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (c). Beggary 13 primarily a responsi-
bility of the State Governments who have
legislations of their own for dealing with the
problem. The Delhl Administration does
not have any such plan. The Government
are not aware of such plan in respect of
other cities also.

lmplemcotation of Declsions of Samastipur
(Zone) Users’ Committee Meetings

10224, SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased
o stale :

(a) whether any action is taken on the
proposals of the Members of Parliament or
others made in the Rallway Users’ Com-

miltes moetings ;
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{b) if so, the action taken on the decisions

of the Samastipur (Zone) Users Committee

meetings during the last three years ; and

(c) if no action has been taken, the
reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) All proposals made
by Members of Parliament and other
Members of Railway Users' Consultutive
Committees are examined and action is taken
on them as found justified.

(b) and (c). There is no Samastipur
(Zone) Users' Committee as such. A
Divisional Railway Users' Consultative
Committee for Samastipur Division has
however been constituted with effect from
1-1-1970 consequent upon introdustion of
Divislonal system on the North Eastern
Railway, A meeting of this Committee was
held on 28-3-1970. The proposals made at
this meeting and action taken/proposed to be
taken is indicated in the statement is laid on
the Table of the House. [Placed in Library.
See No. LT—3604/70)

lodustrial Units in Okhla and Najafgarh
Road Area of Delbi

10225, SHRI BAL RAJ MADHOK :
Will  the Minisier of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the total number of industrial units
in the Okhla Industrial Estates and Najaf-
garh Road area category-wise ;

(b) the increase in their number during
the last three yoars ;

(c) whether it is a fact that the quantity
of the industrial production of these
Industrial units has been steadily growing ;

(d) whether it is also a fact that the
growth of medium and big industries in the
same field in and around Delhi has affected
these sma!l units adversely ; and

(e) if s0, the steps Government have
taken to see that small industrial units in
Okhla and Najafgarh Road area of Delbi
are saved from ubequal competition of the
bigger units and their progress remains
unimpeded on that account 7

VAISAKHA 15, IR92 (SAKA)
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND CAMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) According 1o the Census of
Industrial Units conducted in 1969 by the
Industries Department of the Delhi Adminis-
tration, there were 122 industrial units in
the Okhla Industrial Estate and 498
Industrial Units in the Najafgarh Industrial
Area

(b) There was a0 in.rease io the number
of units in the Okhla Industrial Estate. The
number of Industrial Units in Delhi as a
whole increased at the average rate of 8%
per apnum duriog the years 1965 to 1969,

(c) Yes, Sir,
(d) No, Sir.
(¢) Does not arise.

Restoration of Quota of Copper and
Non-Ferrous Metals to Small
Indostrial Units in Delbl

10226. SHR1 BAL RAJ MADHOK :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is = fact that quota of
copper and other noo-ferrous metals to small
industrial units of Delhi was cut down or
totally stopped after the Indo-Pakistani war
of 1965 ;

(b) whether it is also a fact that small
industrial units in Delhi have been growing
since then ;

(c) whether it is also a fact that in the
absence of direct quota of such basic raw
material, they have to get It in black market
from big importers and quota holders ;

(d) if so, whether Government will take
early steps to restore the gquota of copper
and other pop-ferrous metals to small
industrial units of Delhi ; and

(¢) if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Yes, Sir.

(c) to (e). In 1966:67 import policy
was liberalised under which small scale units
were granted import licences for import of
pon-ferrous metals. In the case of priority
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industries, they were specifically assured of
adequate supplies of non-ferrous metals to
meet their full requirements.

Absence of Light and Fan in Passenger
Traln between Gomob and Barwadib
. (Eastern Rallway)

10227, SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that no light and
fan were working in 1.G.B. Passenger train
bogies including Ist Class bogies between
Gomoh and Barwadih statious on the
Eastern Railway on the 21st April, 1970 ;
and

~(b) if so, the action taken or proposed to
be taken against the authoritics concerned 7

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Yes. Presumably the
Hon'ble Member is referring to his recorded
complalnt about the failure of lights and
fans in coach No. FCT 1562 in1 GG
Passenger which left Gomoh on 21-4-1970.

(b) An enquiry was conducted into this
complaint and it bas been revealed that the
failure of lights and fans was due to theft
of components by uasocial elements.

wMTge AN (qfrew tuy) & g de
A% WA AT WYE €1 GUTC

10228, st wewem™ sAr ;oW
R Wt gy WA & g war fn e

(%) wrag aw ¢ fs ofeweft T
# R fedt *wm & qew dw aw o
aTeY w3% o3 fored ow s dwenfed ¥
IO A AT STaT § ;W s{re W)
AT AT E;

(@) war ggsirew g fis @ew 9X
g7 93 W AW & wrow SEmiEa
) 7€ I GNEAHR AT AR ;

(w) afe i, o 9@ FEwET gER
§73 § faU TTHTT ¥ W FTAE F@
wr faa g ; W%
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(%) afe #1¢ FrdaTd w7 w7 fraTe
M AT A I ?

Xk At (= anEr) : (F) S A
(=) st 7T
(7) Wiz (@). gars 7§ F5aT |

TWEGIT & WG qaem

10229. st dieremr st wav
wrotfre fawrw, wwfes samre aar
RAT-OTG FA 9 @ A FI w4
fs:

(%) Twegm & fafas foai % g«
& ¥ e 7 s ader o fadame
T v g

(@) 7ar og &= & f5 s A
starg-AT fomr qard mege, aEeE
¥ gaeafa oY &A1 &7 FREET wW@rivE
A T GEATAATHI BT GAT A & AT
¥ ot gaew Fan ar

(w) afz gf, at 7gt o< f&a o a7
s & afedam &1 s s ;e

(=) afy ), & % &7 www §
A1 s wiaww & Tan w1 e s
oA #T SeE g !

wraifire fawrs, wreafos samqre e
aRaR-wtd weMt (s Gwegm wet
wgwy) : (F) W2 (w). flt wom v
Ta® weia denf & s faw §
farwdl &1 wgaw grafag WO F@R
T @ I & fAg vEwE &R 9w
AT ITYYH WO W AT AT T
1w e & AT @ ey
IO GMeT 7 U & Y o fawl &
art % awe feg & aur wiveifrs freet
weeut fodle qarc St g

(1) ot (2) weage (3) Awie
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(4) vhearer (5) wwax (6) WL
(7) #wz (8) w=magr (9) aiwAwEr
(10) wgg (11) wemE (12) ¥
ax (13) fw@T

q §eem U@ @g SUWi & aar
qr & foau feg 7o @ fomsr srefas 3
A gaTeAl #1 gqwfen ¥ sear ¥
9 o #  fawmw/faw fwar s s
gl

(=) o, 7§

(w) st & &Y v&am |

aweq i § wggfan sofaedt aar wggfen
uifen mifadi & ganiw & fag
af afeaaf &t eqroan

10230, st sisn® war: W\
fafw aur gamw wsgr@ 7= qg @A
# gar w4 fiF

(%) sggfea onfadl Wk gl
wifew wrfedi & & & gafe & fag
S quadfy gioar & ToreaT # fisadY
af afemar aa &1 y@@ & qar X few
QT 9T FATE AT

(&) afe tar N s adt §, @
THE 04T T §

() w1 ag &= 2 f& o &
vy foX & arwete gwTa wfafy &
s el wrw % e e & fodr
T et oF At v awl ¥ 9gd @
L

(W) afz g, Y % &1 W@
Lr1Ed

(¥) & wx a5 qu fed o

w7

e wawg Wit W wEwE
fewm ¥ o wwlt (10 (stret) ot
gx) : (%) aur (&). Toeam FIER ST
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arfedi & fag afeast a1 o
TWE  Agl g, Fi(F g3 TEAATHT FgH
NN S Ty qANT FT AAAT F7 T@TET
faemr

(M& (v). o9 s ¥ fad)
fafaes arfa & fag #1§ &=t aamar e
gl fvar a1 | weEwr,  1960-61 &
1962-63 & auf % Fuw arawe afafa
#Y AFH AT CF q@@ qAAA & fAg
19250 wa% 1% ufyw sy # af ot
ag ufa firet fafoee i & fag ) oY
X I qurad I WA gwer ¥ fedt
A{Y M F @9 FT gFar 9r |

qeaHl WA Wt fedomre semreTe
afafedl ¥ say st @
CLiCTC I o
10231, =t sz wAr: @
w7t gg Q@A # HO Hr v
(%) war g 7= § % afeew ke &
fag fedftoma qager afufa & el
1 gAE §6g axedl @ ¥ foar @
aqr g% afafa & wgavT fear o g
(@) afe @, @ @ " ¥ o
FA woars wf & aar s w@
aw e arai w sqr7 o wr g ;
(n) wrag R ww e U WA
waei ® g7 faafam 8w & el
Wit et fafawaw afifaat & s
£ frar war nafe W@ wmew # I
w€ ar< v fear ar ; 5}
(w) ufz g, & w® "y ww § ?

Tk W (s wew) : (%) s o
Il e afafy % fwe ¥,
W arEt & gre-ATe g@w afwfy & fag
Q way GTEt & T w1 wweer )
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ag AT Wuy w1 wewrag f fewf
& e o fr 9 & 1 aagen ofew
[T A FEw 9 JeArrwat qew afafy
# gy wzed) w1 o fevar mar §

(@) st wfafa, foad sew
W At qune afefa @t ofee
t & figfe sl @ feesedt
afefa ok faom agwe wift &
MR 9T 1 i g W oaw qud
faar< firar omar @ fs a1 axe et
fareftr wfufa & s sz gr d ar 7 o
o ¥7 ¥ afufa & oz foeet srdarer &
ag wfife  #1 gz g g & ar 4@
e twx afefa & s e §
AT &x A weften WY of s # T
wrT

(m) foed 2t aqt oty 1969 wix
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Violation of Provision of Companles Act

10233. SHRIRABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-

MENT, INTERNAL THRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that there were
2464 prosecution cases initiated by Govern-
ment against the 1115 companies acd their
officers for their violation of different
provisions of the Companies Act from 1st
April to 30th September, 1969 ; and

{b) if so, what are the names of those
companies and officers against whom these
prosecutions were initiated and the charges
against them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) ; (a) Yes, Sir.

(b) Information ls being collected and
will be laid on the Table of the House,

Proposal for underiakiog Research Studles
oa Gandhlan thought by Ehadl and Village
Todustries Commission

10234. SHRI RABI RAY : Wil the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the Khadi
and Village Industries Commission decided
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to invite eminent economists, scholars and
research institutions to take up research
studies on the various socio-economic aspects
of the Gandhian thought ;

(b) whether it is also a fact that an
expert Committee was appointed to guide
and advise the Commission on the matter ;
and

(c) who are the members of the Expart
Committee and the work done by them so
far in this connection ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir.

(bl Yes, Sir.

(¢) The members of the Expert Com-
mittee are :

(1) Dr. P. B. Gajendra-

gadkar Chairman
(2) Prof. M. L. Dantwala Member
13) Dr. M. N. Srinivas "
(4) Shrl Ram Lal Parikh "
(%) Shri Manubhai Pancholi .
(6) Prof. Sugata Das Gup!a "
(7) Shri B. T. Acharya Secretary

The Commitice met twice at Bombay and
once at Delhi. At the first meeting it finalis-
ed a list of economists and social scientists
to be irvited to undertake studies of impor-
tant aspects of Gandhian thought which would
be an intellectunl axuminalion and assessment
of Gandhian tencts or values in the context
of the present day and in tle perspective of
next ten years, The Committee decided to
prepare a workiog paper regarding the areas
and directions of study. The Committee
also examined (a) proposals for payment of
honoraria to senior economists for dissertat
tions, fellowships to be instituted through
Universities/specialised res~arch institutes for
students as well as for teachers undertaking
to do work for Ph. D, (b) schemes for bring-
ing out publications through universities and
(c) the procedure for working fellowships
through universitics and specialised research
Agencies.

At the second meeting bheld at Delhi,
the Committee considered the possibilities of
holding a Seminar on the relevance of
Gandhian thought in the present comtext,
right of publication of thesls or dissertations,
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the working paper and basic paper for social
scientists as well as a proposal for setting up
a Cell in universities which would serve as a
link between the thinkers in the universities
and the constructive workers in the fleld.

At the third meeting tha Committee
reviewed the progress of the research pros
gramme and Jecided that the University of
Bombay might be requested to organise a
Cell to collect papers relating to the Seminars
held in India and abioad in connection with
Gandhi Centenary so that important papers
from among them might be edited and
published. The Cell would also render assis-
tance whenever required to universities
sponsoring teacher and student fellowship
programmes on Gandhian thought.

Shortage of Power sapply for Tndustries
io Panjab

10235, SHRI D. N. PATODIA : Wil
the Minister f INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the industries
in Punjab are starving for want of power
supply ;

(b) whether it is also a fact that because
of this shortage, the commitments abroad
are likely to be curbed drastically ;

(c) if so, whether Government have
nssessed the extent of thortage, and Its nature
i. ». whether such shoriages are going to be
chronic or a temporary one ; and

(d) If this shortage is a chronic ope,
what steps the Central Government have
taken to help the State Government to meet
the power supply requirement of industries
in Punjab ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) ; (a) to (d). Information is being
collected and will be placed on the Table of
the House.

Inndequate supply of power to Small
Scale Industries in Rajastban

10236. SHRI D. N. PATODIA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS bo pleased to siate :

(a) whether it is & fact that the supply
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of power for the industries in Rajasthan is
not adequate and the industrial growth is
being hampered as a result thereof ;

(b) if so, whether any asscssment has
been made of the total shortage : and

(c) the steps taken by the Central
Government to help the State Government to
meet this shortage ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A
AHMED) : (a) to (c). Information is being
collected and will be placed on the Table of
the House.

Revenue of Mofussil Rallway Stations
near Calculta

10237. SHRI D. N. PATODIA : Wil
the Minister of RAILWAYS be pleased to
slate :

(a) whetber the 1evenue o the Mofussil
Railway Stations within a radius of 20 miles
from Calcutta has shown any improvement
since the imposition of the President’s rule
in West Bengal as compared to the figures a
year before the President’s rule ;

(b) if so, the figures of earnings for both
the periods ; and

(c) Government’s reaction thereio ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The earnings of mofussil stations
within a radius of 20 miles from Calcutta, for
the period of 21.3 1970 to 304.1970 were
Rs. 4,36,32,000 approximately as compared
to Rs. 3,88,05,000 during the period 21,3.1969
to 30.4,1969,

(e) The Government are happy over this
trend of improvement.

Collaboration of M/s. Entente (P) Ltd.
with Forelgn Publishlag Homs:s

10238. SHRIS. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Entente (P) Ltd. of 3012,
Hardhyan Singh Road, New Delhi has been
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allowed to enter into collaboration agreements
with foreign publishing houses ; and

(b) who ace the Directors and Promotors
of this Entente (P) Ltd. ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (2) The Government has not so
far allowed any proposal from M/s. Entente
(P) Ltd. for entering into collaboration agree-
ment with any Foreign Publishing house,

(b) Sarvashri Babu Rajendra Prased
Bhaskar and P, K, Moni are the Promotors
and the only Directors of the company.

Observations of Mabarashtra Miolster of
Irrigation re. non-delivery of Generators
by B. B. E. L.

10239. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the attention of Government
has been drawn to & report in the Financial
Express dated the 23rd April, 1970 under the
caption. ‘““State Plants to Tackle Diesel Oil
Engine Glut" ;

(b} whether the attention of Government
has also been drawn to the observations made
by the Minister of Irrigation of the Govern-
ment of Maharushtra on the floor of the
Assembly to the effect that the Bharat Heavy
Electricals had not delivered some generators
ordered with it even after five years of the
placement of the order ; and

(¢) whether Government would look into
the matter and find out the reasons for the
delay and indicate the steps proposed (o be
taken to eliminate such delays ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

() and (c). Two 30 MW turbine-
generalor sets are 10 be delivered to Parli
Therral Power S!at'on by Heavy Electricals
(India) Ltd.,, Bhop.l and not the Bharat
Heavy Electricals Lid.,, New Delhi. On the
basis of the progress of the site works and
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the progress of manufacture of the machines
at Bhopal, a joint meeting-was held between
the officials of the Maharashtra Government
and HE (I) L engineers at Bhopal in January,
1970 as a result of which an erccation pro-
gramme has been drawn up so that the work
on the first turbine could start in early Juoe,
1970. The turbine is now being despatched
to the site. The matching generator was
despatched in April, 1970. The second
turbine is expected to be despatched in
December, 1970 and the generator ahead of
the turbine. Although delivery has been
delayed, it does not appear to have lagged
behind progress of work at site. The reasons
for delay on the part of Heavy Electricals
(India) Limited are as under :

(i) The turbine shop of Heavy Electri-
cals (India) Lid.,, (Rhopal; wus
ready for manufacturing work only
in July, 1968 as supply of certain
equipment and machine (ools was
delayed,

(i) The Parli turbine is the first turbine
manufactured by Heavy Electricals
(India) Limited which called fora
high degree of precision work.
Certain difficulties in the fow of
technical manufacturing know-how
from the foreiga collaborators also
took place, which -difficulties have
since been resolved.

Coustruction of Overbridges on Road
Crosslogs on the sides of Samastipur
Darbhanga and Sakrl (North
Eastern Rallway)

10210. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleased
{0 state

(a) whether the North-Eastern Rallway
authorities have examined the proposals for
constructing overbridges on the first road-
crossiog of the lines on the North-Western
side of Samastipur, and Northern side of
Darbhanga and Sakri junctions of the North-
Eastern Railway ;

(b) if so, the result thereof and
decision taken thereon : and

the

{c) il not, whether the matter is going to
be examined ? .

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (8) to (c). The Railways
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construct road over/under bridges in replace-
ment of existlog busy level crossings provided
the scheme is sponsored by the State
Government/Road authority together with
undertaking to bear their share of cost.
Broadly, as per extent rules, 507 of the cost
of road over/under bridge for a 24 ft. wide
roadway and its approaches (excluding cost
of land for approachesi is borne by the
Railways and the balance 509, as well as the
cost of acquisition of any land required for
the approaches is borne by the road
authority,

So far, the State Goveroment have ini-
tiated the proposal for construction of road
over-bridge at Western end of Samastipur
station only and the scheme is still in preli-
minary stage of iovestigation. The work is
likely to be included in Railway's programme
for 197172 provided the location is Analised
by the State Government and they also pro-
gramme to take up the work on the
approaches which are to be constructed by
them simultaneously. The State Government
has still to initiate action in respect of over
bridges in lieu of level crossings at Darbhanga
and Sakri.

Reset(loment of Muslim Employees of
Heavy Engincering Corporation Ltd.,
Rancbl

10241. SHRI BHOGENDRA JHA:
Wil the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the resettioment of the Mus-
lim employees of the Heavy Eogineering
Corporation Ltd, Ranchi has by oow, been
completed ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
No, Sir.

(b) A beginning bas been made and 61
Muslim employees have occupled the quarters
allotted to them. The resettlement is conti-
nuing slowly but steadily. The issue is a
delicate one, requiring carefully hendling,
and will necessarily take some time to be
fully settled,
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Demaonsiration by Linemen®s As-oclatien of
Nottbern Railway at Minlster's Residence

10243, SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Lincmen's Association

MnY 19, 1972

Written Amwers 131
of the Northern Railway has been staging
a dharna for the past few days outside his
residence in Delhi ;

(b) if s0, the reasons therefor ; and

(c) what are the obstacles in agreein:
to their demand ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) ; (a) Government are not
aware of any such Dharna.

(b) and (c). Do not arise.

Improvement in the Operation of Delhi-
Safdarjang-Delbl Kishangan) Section
to remove Hardships of Office Goers

10244, SHRI YASHPAL SINGH : Will
the Minister of RAILWAYS be pleased to
state :

() whether he has studied the working
of the Delhi-Safdarjang-Delhi Kisbanganj
Railway line, which is belng operated mainly
for the office-goers ;

(b) whether any representation has been
received to readjust the timings of the trains
s0 as to help the passengers in going to or
comiong from their places of work ;

(¢) whether a train takes about 80
minutes (o cover thke distance from Delhi -
Safdarjang to New Delhi Station ; and

(d) what action he is proposing to take
to remove the above hardships ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) A representation to provide a later
departure to 2 DNS Safdarjang-Delhi Kishan-
ganj Passenger ex. Safdarjang was received
in the past. .

(c) The ruoniog time of passenger truins
varies fiom 60 to 90 mioutes. The longer
time is dus to some traios having to run
tender foremost instead of engine foremost
which restricts the speed to 27 Km, per hour
instead of 35 Km. per hour. This is because
of lack of facilities of engine turning at
Sufdarjang station, Also the train stops at
7 stations thereby consuming 25 minutes for
stoppages and consequent declaration and
acccleration. On account of Eogineering
works oo the new line, 15 to 30 minutes have
been provided on different trains to cover the
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engineering restrictions in force from time
to time. Thus, the actval running time for
15 Km. run is only 25/30 minutes.

(d) With effect from 2-4-1970, the de-
parture time of 2 DNS Passenger has been
revised so as to leave Safdarjang slation 15
minutes later. The present journey time of
these trains is minimum consistent with the
existing conditions of track and traction.

Associated Holels of Indla Ltd. Simla

10245. SHRI1 JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Associated Hotels of
India Ltd., Simla has deslared sny dividend
during the last three years and current
years ;

(b) if so, whether Government are aware
that this hotel is getting money from the
public by inflating its assets ; and

(c) the steps being taken to make the
position of the depositors safe ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAI. TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The Associated Hotels of
India Ltd. was merged with the East India
Hotels Ltd. with effect from 21-3-1968 by
virtue of the order dated 9.9-1968 of the
Calcutta High Court. From the printed
Balance Sheets of the Company for the years
ended the 30th June, 1966 and the 30th Jupe,
1967 it appears that dividend of Rs. 2 lakhs
and Rs. 3 lakbs respectively was provided for
in respect of the crdinaty shares to be de-
clared formally at the Annual General Meet-
ings scheduled tor the 30th March, 1967 and
30th March, 1968 respectively.

(b) Government is not aware that this
company got money from the public by in-
flating its assets.

(c) The company itself applied to the
High Court under sections 391 and 393 of
the Companies Act.
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Authorised and pald up Capital of
Film Companies

10251, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
slate :

(a' the authorised and paid-up capital of
the Premier Film Corporation Limited,
Mysore, Sarathi Studio (P) Limited, Hydera-
bad and Golden Cine Studio (P) Limited,
Madras at the time of their setting up and
as on the st March, 1970 and the names
and addresses of the members of their Board
of Directors ;

(b) whether the Managing Director and
his son have been found guilty ot gross mis-
use of the Company money and whether any
investigation. have been made ;

() if so, the findings thereof ; and

(d) the total assets of the Directors of
the above Companies and their associate
concerns 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (d). The information
sought in respect of the three companics
in question is given in the statement
appended.

Statement

(1) Premier Film Corporation Lid , Myiore :
(8) The authorised and paid up capital

of Mjs. Premier Film Corporation

Ltd., Mysyore at the time of fno-
corporation wiz, 11-12-1953 was
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Rs. 5 lakhs and Rs, 80,000 respecti-
vely, According to the latest Balance
sheet of the company for the year
ended 31st December, 1967, the
correspondine figures have been
shown as Rs. 5 lakhs and
Rs. 3,63,000 in the same order.

The Annual Accounts of the company
for the years ended 3lst December, 1968
and 1969 have not yet been filed.

M/s. Premier Film Corporation Ltd. has
got two directors, Their names and addres-
ses are given below @

Name of Director Address

1. M N. Rajashckar 368[1, New Sayyaji

Rao Road, Mysore.

2. Smt, M. N. Sharada Chittaranjan Mahal,
Yelwal Road, Mysore

{b) and (c). The Government have not
received any sub-complaint.

(d) The total assets of the directors in

the company in terms ol their
share-holdings are 4,260 shares of
Rs, 10f- each.

(2) Sri Sarathi Studios ¢ vt. Lid.. Hydera
bad :

(a) M/s. Sri Sarathi Studios Pwvt- Lid.
was registered on 9 3.1953 at Mad-
ras. Its authorised capital at the
time of iocorporation was Rs. 10
lakhs. According to the latest avail-
ble Balance sheet of the company
for the year ending 30th June, 1968,
the authorised and paid up capital
of the company stood at Rs. 10
lakhs and Rs. 8,50,000,

The names of the directors of the come
pany are as follows :

1. K. Srinivasarao, Managing Director.

2, S.R. Y. Ramakrishna Prasad.

3. V.R. Gi K. M. Prasad.

4. Anil Kumar S/O K. Srinivasarao.

(b) and (c). The Government have not
received any such complaint.

(d) The total assets of the Directors In
the company in terms of thels
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share-holdings are indicated below :

Name of.Dlrect'}r No. of shares held

975 shares of Rs. 100/~
each

1. K. Srinivasarao

2. S. R. Y. Rama-
krishna Prasad

1623 shares of Rs. 100/-
each

3. V.R.G. K. M.
Prasad

50 shares of Ras. 100/-
cach

4. Anil Kumar 950 shares of Ry. 100/-

each

———

(3" Go'den Cine Studio Pve, Ltd , Madras :

(2) M/s. Golden Cine Studio Pvt. Ltd.,
was registered on 25-7-1956 at
Madras. Its authorised capital at
the time of incorporation was
Rs. 15 lakhs. As on 31st March,
1969, the authorised and paid up
capital of the company has been
shown as Rs. 15 'akhs and Rs. 8
Iakhs respectively,

The Annual Accounts of the company

for the year ended 31st March, 1970 are not
vel due,

The names and addresses of the Directors
of the company are as follows :

Nanie of Director Address

1. J. M. A. Mohamed
Farouq, Managing
Director

2. J. M. Kamaludin

49(1, Karocswarar
Koll Street, Madras-4.

4, Valmiki Street,

Madras-17,

3. G. Krishoan.urthy 6, Hanumar Koll

Iyer Street, Madras-17,

4, K. Santha 4, Gopalakrishna
Iyer Road,
Madras-17,

S, K. Vimala —~do—

6. K. Padma —do—

(b) and (c). The Government have oot
received any such compisint,
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(d) The total assets of the Directors in
the company in terms of their
share-holdings arc as under :

Name of Director No. of shares held
1. J. M. A. Mohamed 45 shares of
Farouq Rs. 1000/ each
2, J. M. Kamaludin 5 Shares of
Rs. 1000/- each
3. G. Krishnamurthy Nil
Iyer
4, K. Santha 20 shares of
Rs. 1000/~ each
5. K. Vimala —do—
6. K. Padma —do—
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Meeting of Representatives of Industrial
and Commercial Organlsations with
Adviser to West Beogal Governor

10252. SHRI D. N. PATODIA : Will
tbe Minlster of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the repre-
sentatives of various Industrial and Com-
mercial Organisations met the Principal
Adviser to the West Bengal Gowernor on
the 24th April, 1970 ;

(b) if so, the main points discussed ;

(c) whether the Principal Adviser is re-
ported to have stated that Government are
taking steps to create better industrial at-
mosphere in the State ; aod

(d) if so, the details of the scheme drawn
up in tbis connection ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (d). Information is being
collected and will be placed on the Table of
the House.

B2 & Jumt ¥ wEw @
wirenraw wifer o1 sfirkew
10253, ot wwy www: v

witfire feww, wrafoe e aa

aawmaw w2 T @ oy w6

fs :
(%) wr g Ew i fs @R dum &
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e fire fawta, wrfes samare
491 GRATT-HTE WFAaT & THTA

10255, =it wYeg warg : w1 whel-
fw fawrm, wralios g @91 |Fam-
w14 WA ag @ F A Oy fF o

(%) 37% weared gra @ dW awt
& frafaa orenT ov AT qTEAT AT X
&faw, saararfes, wfes aar arfes
s fagm @ @ & W

(@) ¥ swerma few e # farer
TR R AR GET AT F AGT AR 9%
a5 feq wart & adar o oagar & 7

et firs fawra, o s aan
sRmT-wd weEl (6 saggEm  wel
wgwa) : (%) agr (@). o faawa &
9H 9T A AT 1 [wearAm ® e
it | A FwAr LT 3605/70]

fafrer gfrwar sreqitas & ot
# Attg w1 sfadaw

10256 »ft At@g 98R= 7
gietfe faww, swafis @ aao
TRUTT-FTY WA 42 @ T FAT FAT
fa

(%) aar ag @% g 5 wna a@R
grar fages @i WAy A gy dde faar
¢ fr fafew sfear srvdfigs ol gwa
ot FHfadl ¥ guaw w7 WeTE
e & ; ¥R

(@) afz gf, @t 3= wrdm & sfa-
377 71 &g a7 497 2 A IT 9T oy
a% #a1 Fdard A1 a2’

sYaifm from, wrafor s
anr gRATg-wg AN (o e aw
wzRz) : (%) aar (@). 7w sifawfal
3, fafzw gfear sregltaa & g1 =9 &
#9177 ¥ gaftag ¥ fafra, o35

fem &1 g f? frsmo-

arp

VAISAKHA 29, 1892 (S4KA)

Written Answery 142

Grant of Increment aud Revised Scales
of Pay to Teachers Employed in
Rallway Schools

10257. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to stale :

(e) whether it is a fact that Government
have taken a decision to grant onc increment
from he 2Ist Decenber, 1967 to teachers
serving in Delhi in the revised scales of pay
recommended by the Kothari Commission ;

(b) whether it is also a fact that the
Railway School teachers have been granted
the same scales of Pay since 1st May, 1969
as granted to the Delhi School teachers ;

(c) whether there is a disparity in the
implementation of the new scales of pay
between the Delhi School Teachers and Rail-
way School Teachers and, if so, what are the
reasons for it ; and

(d) whether the Railway School Teachers
have not been granted one special increment
from the 21st December, 1967 to bring them
on par with the Delhi School Teachers, and
the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The scales of
pay of Teachers in schools in Centrally
administered areas have been revised by
Government (Ministry of Education) from
21-12-1967 on the basis of Kothari Com-
mission's dations,  Further, the
Ministry of Education also decided that the
pay of those teachers should be fixed in the
revised pay scales at the next higher stage
with the date of increment unchanged.

On the basis of the recommendations of
the Kothari Commission as adopted by the
Minisiry of Education for schools in Cen-
trally-administered areas, the scales of pay
of Teachers working in Railway Schools have
been revised upwards with effect from
1-5-1969. The adoption of the scales for
Railway Schools was not an automatic pro-
cess and it took some (lime to examine the
recommendations of the Kothari Commission
with a view to thzir adoption in Railway
Schools and orders were given effect to as
snon as decisisn was taken. The question of
fixation of pay of railway teachers in the
revised scales is already under consideration
in the light of the principle followed by the
Ministry of Education.
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Production of Tin Plates

10258. SHRI DEORAO PATIL : Wil
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state *

(a) what is the sanctioned capacity of
the Rourkela Steel Plant, M/s Tin Plate Co.
of India, Jamshedpur and Mis. K. R. Steel
Union of Bombay for production of tin
plates annually and how much is being
actually produced by each of these three
units ;

(b) whether these units are producing 1o
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their full capacity ; and

{c) if not, the reasons therefor and the

action Government propose to take in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) The capacity of each of three Tin-plate
producers and the actual production during
the period mentioned in the bracket against
cach is as follows :

(Figures in Tonnes)

Producer Capacity Actual Production

1. Tin-plate Co. of India 75,000 52,043
(1.1.69 to 31.12.69)

2. K.R, Stecl Unlon Private Ltd. 60,000 6,422
(1.4.69 to 31.3.70)

3. Rourkela Steel Plant 2,00,000 49,368

(1.4.69 to 31.3.700

(b) No, Sir.

(c) Production has been below capacity
mainly because of shortage of black plates
and tin bars and also labour troubles. Supply
of tin bars is expected to improve. Import
of tin mill black plates has been freely
allowed. Rourkela is also developing pro-
duction of OTSC quality tin plates, the
requirements of which are entirely imported
s0 far. With the improved raw material
position and build up of production at
Rourkela, the demand of tin plates for the
year 1970-71 is expected to be substantially
met,

Bridge at Rallway Crossing st Cuttack
Rallway Station

10259. SHRI A. DIPA: Wil the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the Govern-
ment of Orissa, Member of Parliament and
Public of Orissa have represented and
sent memeoranda to Government to have
either an ‘urder bridge or over.bridge at the
raflway crossing at the Cuttack Railway
Station ;

(b) the steps taken 80 far to redress thiy
gifficulty ; and

(c) the expenditure likely to be incurred
for constructing the over-bridge/under-bridge
and the time for completing this ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) Proposal to construct a road over-
bridge in replacement of Shikarpur level
crossing at the north end of Cuttack Station
is still in the preliminary stage of investiga-
tion and details have yet to be flnalised
between the Railway and the State Govern-
ment.

(c) Itis too carly to indicate at ﬂ:;i:
stage.

Screenlog of Election Rules Reluting
to Varioas Bodies

10260. SHRI ABDUL GHANI DAR ;
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that his Ministry
is screeming the rules framed by Government
in the matter of elections to find out which
rules are yirra vires being beyond the
Constitution and the Acis concerning
Panchayats, Local Bodies, Legislalures, etc, ;
and ’

(b) if so, whether thero is any proposal
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to appoint a steering committee consisting
Mambers of Parliament to assist his Ministry
in this regard ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) No, Sir.

{b) Does not arise,

Maintenance and Repair of Diesel
Oil Eogioes

10261, SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that due to
inefficiency and negligence on the part of
the Railway Officers in charge of w rkshops
manufacturing locomotives, a large number
of Diesel Oil Engines have gone out ol order
and these are also not being maintained or
repaited properly ; and

(b) if so, whether any action has been
takeo or is proposed io be taken against the
concerned Officers and. if nol, the reasons
therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (n) No.

(b) Does not arise,

Shortage of Tyres and Tebes

10262. SHRI ABDUL GHANI DAR :
Wil  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pltased to
state :

(a) whether it is a fact that in the last
three vears due to incfficiency and dishonesty
of industrialists, the poor people, who
constitute F0 per cent, of the whole popula-
tions, suffered miserably duve to shortage of
tyres and tubes in the country ;

(b) whether it is alsoa fact that there
was collusion between Officers and industria-
lists ; and

(c) whether eny criminal case or cases
were registered in this period against any
Officers or industrialists and, if so, the
details thereof ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Government are not aware
Sir.

(b) and (). No such case has come to
our notice, however, information from the
State Govts., if any is being collected and
will be laid on the Table of the House.

Representation by Cltizen's Committes,
Ullal Re: Repairs of Mangalore
Ullal Rallway Bridge

10263, SHRI LOBO PRABHU : Will
the Minister of RAILWAYS be pleased to
state :

(a; the action taken on the representa-
tion sent to him by the Citizen's Committee,
Ullal that the pedestrain foot-path on the
Mangalore Ullal Railway Bridge, used by
4000 workers, school children and vegetable
vendors is in a dangerous condition due to
the failure of the Railway authorities to
replace missing sleepers and to undertake
other repairs ;

(b) how many sleepers are missing or
damaged and when was the last repair of
the bridge done ;

(c) what is the cost of these repairs,
which a-= delayed ; and

(d) when they would be completed so
that further danger and inconvenience to
the public is stopped 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The Foot-
path has been examioed, Mo sleepers are
missing. Out of 3,000 sleepers, abcut 50
which are worn out are being replaced. Last
mujor r-qairs on the railway bridge was done
in May, 1968 and minor repairs during
January, 1969.

(c) Approximate cost of repairs is about
Rs. 1500.

(d) The work of repairs already under-
taken is likely to be completed by the end
of May, 1970.

Companies Dealiog In Both Spare Parts
for Tractors and Textile Trade

10264. SHRI KAMALANATHAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state
(2) the ames end addresses of proprie-
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torsfpartners of Mjs Eastern Associates,
Mjs Krishoa and Co., M/s S. & S. and S.
N. Goenka & Co, ; and

(b) whether any o these Companies
which are dealing in spare parts of tractors
are alsy dealing in textile trade ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a)and (b). According to the
information available none of the nimes
mezntioned are companies registered under
the Companies Act. The information
sought, therefore, is not available in the
Department of Company Affairs.

Improvement in Rallway School at
Khburda Road (Sonth Eastern

Railway)
10265, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS

be pleased to state :

(a) whether the Railway Administration
has looked into the condition of the Railway
School at Khurda Road, where the children
are now sitting in an open verandah exposed
to scorching sun and rain ; and

(b) whether Government would direct
the Administration to take suitable measures
for improving this School and for covering
the varandah ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (#) Due to temporary
shortage of furniture as a result of their
being broken or damaged, some students of
the Railway Upper Primary School at
Khurda Road have to sit on the floor inside
the school rooms but not in an open
verandah

({b) Arrangements have been made to
provide adequate furniture. -

Promotion to the Posts of Works
Mistries on Westera Rallway
and Avenues of Promotion
of Dressers, Grade 11

10266. SHRI BHALIIBHAl1 PARMAR:
Will the Minister of RAILWAYS be pleased
to state ;

(a) whether it is a fact that in Western
Railway, the eligible rankers are even denied
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promotions to the posts of Works Mistries
(Sub-Overseer Grade I) scale Rs. 150-240
(A);

(b) if 80, the reasons therefor ;

(c) how far it is justified in the case of
Dressers Grade IT scale Rs. 80-110 A) on
the Railways for whom only 20 per cent of
the posts in the higher Grade of Rs. 105-135
(A) as Dresser Grade I are provided ; and
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(d) the steps taken to provide more
higher Grade posts in the scale of Rs. 105-
135(A) for the benefit of Dressers Grade I1 ?

THE MINISTER OF
(SHRI NANDA) : (a) No.

« (b) Does not arise.

(c) and (d). The percentage distribution
of posts of Dressers in two grades yjz,
Rs, 80-110 and Rs. 105-135 is based on the
specific recommendations of the Second Pay
Commission. Government have recently
appointed a new Pay Commission to review
the emoluments and service conditions of all
Centeral Government Emplovees including
Railways Employees. It is, therefore, not
considered appropriate at this stage to
consider any change in the existing position
of individual categorizs.

RAILWAYS

Rallway Primary School with Hindl
Medium at Dabod Freelandgun)
Rallway Colony

10267. SHRI BHALJIBHAI PARMAR :
Will the Minister of RAILWAYS be pleased
to state whether the provision of a full-
fledged Railwry Primary School with Hindi
medium is not necessary for the children of
Railway employes who are hailing from the
Hindi speaking States and are more than
40 per cent of the total employees at Dahod,
Freelandgunj Railway Colony ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): No, as adcquate school-
ing facilities in Hindi medium are already
available at Dahod.

Under-Utilisation of Capacity to Produce
Tinplates at Roarkela

10268, SHRI N. SHIVAPPA : Will the
Minister of STEEL AND HEAVY.
ENGINEERING be pleased to state :

(») whether it is a fact that on account
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of shortage of black-plates, full capacity of
electrolytic line at Rourkela is not being
utilised to produce tinplates ;

(b) if so, why the black-plate, used in
the production of tinplates by hot-dipped
method at Rourkela, is not being diverted to
the electrolytic line so that less tin is used
and foreign exchange saved ; and

(c) if the reply to part (b) above bein
the negative, whether it is possible to utilise
this black-plate by any other plant using
electrolytic method for the production of
tinplates and, if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 K. C. PANT) : (a)
Yes, Sir.

(b) To a certain extent black-plates are
being diversed to produce electrolytic tin
plates instead of hot dipped tin plates.
Electrolytic tin plate production is planned
to be stepped up from 32,507 tonnes last
year to 60,000 tonoes in the carrent year;
whereas for hot dipped tin plates, production
is planned to be reduced from 16,816 tonnes
last year to 12,000 tonnes this year. This
production of hot dipped tin plates would be
largely utilised for meeting specific qualities,

(c) In view of (a) and (b) above, does
not arise.

Removal of truck Adda From the Grave
Yard Near Malka Ganj, Delbl

10269, SHRI K. N. PANDEY : Will
the Mipister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No.
9476 on the 13th May, 1969 regarding
removal of Truck Adda from the Grave
Yard near Malka Ganj, Delhi and state :

(8) the steps taken so far to remove the
truck Adda from the Muslim Grave Yard ;
and

(b) whether the other Parly has taken
any stay order from the High Court and. if
s0, the steps taken 1o get the same vacated ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) It has been ascertained from
the Secretary, Anjuman Quam Raiyyan that
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ths proceedings for the eviction of ths truzk
Adda is pending before the competent
authority appointed under the Slum Areas
(Improvement and Clearanze) Act, 1956 and
the case is fixed for 29-5-1970 for further
hearing. Any further action in the matter
will depend upon the decision in the case,

(b) The iInformation is being collected
by the Delhi Administration from the parties
concerned and will be placed on the Table
of the House as so~n as recelved.

Diversification or Expansion of
Industrial Unlts

10270. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that Government
had exempted by its order of the 27th
October, 1966, diversification or expansion of
industrial units upto 25 per cont of existing
installed capacity (in terms of value) from
licensing ; and

(b) if so, whether the said exemption is
still valid ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : (a) Yes, Sir.

(b) Yes, Sir. However review of these
orders Is under consideration in the light of
the modified licensing policy recendy
announced.

Coal Saviog Drive on All Rallways

10271. SHRI. DEVINDER SINGH
GARCHA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government have drawn &
comprehensive scheme to launch a coal
saving drive on all the railways :

(b) if so0, the details thereof ;

(c) the estimated saving to be effected by
this ; and

(d) the steps proposed to be taken to
stop the theft and pilferage of coal by the
Railway employees ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : () Yes.
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{b) The following are the important
: t¢ts of the coal saving programme :—

{i) to ensure that the coal loaded by
the collieries is of the correct
qualily snd is upto the amounts
shown in the invoices,

(ii) to reduce pilferage in transit and in
Loco Sheds by enforclng security
measures,

(iii) to observe performance in relation
to trip ratlons of various services to
serve a3 a check on the amount of
coal used by individual drivers

(c) The extent of the saviog that could
be effected would be knmown after a
preliminary study.

(d) Apart from
security arrapgements,
are being taken :—

tightening up noimal
the following steps

(i) Iotensifyiog security measures at
points where thefts/piiferage are
heaviest and where concentration of
coal traffic is heaviest.

(i) Crime intelligence wing of the
Railway Protection Force is utilised

?o organise raids aod collect
intelligence,

(iil) Escortiog of coal traims by R.PF.
and armed guards through roufes
where thefts/pilferages arc heaviest.

(iv) Strengthening R.P.F. guards at
storage points.

Footpaths on Rallway Culverts and
Bridges on Hassan Railway Line in
Soutb Kanara Mangalore District

10272. SHRI LOBO PRABU :
SHRI GEORGE FERNANDES :

Will the Minister of RAILWAYS be
pieased to state :

(a) bow many bridges and culverts there
are on the Mangalore-Hassun Railway in
the South Kenara District snd what will it

cost to provide them with pedestrian
footpaihs, 3 feet wide ;

(b) considering that such footpaths io &
water locked area will enable movement of
pas:engers 1o Railways Stations, the reasons

why the Railways should not incur extra
expendilure ; and
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(c) if the Railways wish that the State
Government  should contribute to the
construction of the footpaths, what contri-
bution do they cxpect ?

THE MINISTER OF RAILWAYS
(SHRI NANDA,): (a) to (c). There are
341 bridges and culverts on the Hassan-
Mangalore railway line on the South Kanara
Disctrict. 1t is not thc geoeral policy to
provide footpaths on railway bridges for
public, as it is not desirable from safely
considerations. Besides, on girder bridges
the standard girders adopted by Railways
will be over stressed by this extra loading.
Girders for the Hassan-Mangaloie rallway
line have already been ordered to standard
design. Hence the question of State
Government participating in the expenditure
for the foutpaths dues not arisc at this stage.
The czoenditure for providiog footpaths on
girder bridges alone will be about Rs. 4 lakhs
(approximate), which, however, does not
include the cost of strengthening of girders.

Suggestion by President, Indian Coal
Merchants Assoclation Regardiog
Improvement in Coal Transport

System
10273. SHRI R. BARUA : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there has of lete beén
deterioration in the movement of co#l in the
country dbe to lack of proper transpoit
facilities ;

(b) whetber the President of the Indian
Coal Merchants association has recently
made certain suggestions to improve the
present transport system : and '

{c) if so, the details of the suggestions
made and the steps Government propose 10
take to make the tramsport of coal satis-
factory in the country ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No Sir. Loadine of
coal in the year 1969-70 was about 39, more
than that in the previous year. As a result,
the railways lifted 2.45 million tonoes of
additional coal traffic in 1969-70 over the
previous year. More coal could have been
lifted but for poor demand from Steel
Plants and sleckening of 1the demand
for brick-burning coal in the last quarter
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of the vyear. Railway operation was
also severely affeced by a serles of civil
disturbances, public interference with train
running, theft of telegraph wires an. cables,
theft of overh=ad electric traction wires and
even manhandling of Railway staff on duty.

(b) and (c). Apart from some general
references to the difficnlties faced bv coal
consumers and middlemen in the transport
of coal, the following broad suggestions were
made by the President of Indian Coal
Merchants’ Association in  his speech ai
their 37th Annual General Meeting held on
10-4-1970 :

(i) The system of sponsoring should be
abolished.

(ii) Restriction for movement of brick-
burning coal in  four-wheelers 1o
BOX fit stations and stations within
25 KMs of such BOX fit stations
should be lifted,

(i) Wagon fleet for coal transport
should be auginented commensurate
with the growth of coal industry.

(iv) Increased coal loading should be
achieved within  the cxisting
resources by better cc-ordination
between the zonal railways, beiween
the Joint Director Trausportation
(Coal) and the sponsoring authori-
ties and by achieving quicker turmn
round of wagons and ecliminating
their empty return from colliery

sidings.

Similar suggestions were made in the
past as well by the different Coal Associa-
tions and were discussed by the Railways
in their periodical meetings with the
Associations of coal industry and consumrs.

Necessity for maintaining sponsoring to
meet the cssential demand in the face of
highly inflated Indents for coal hes been
explained to them and different Associations
invited to offer any alternative workable
suggestions,

Brick burning coal has to move in bulk
in BOX wagon rakes (o a few focal points
to enabie Railways to lift ths heavy traffic and
it has been explained to the coal industry
and consumers that piecemeal movement in
four-wheelers will defeat their programme
of bulk movement, More and more stations
will, however, be made fit for movement in
BOX rakes as demand is fourthcoming.
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There is no separate wagon fleet for coral
loadieg but the over all fleet is being
increased progressively from vear to year on
the basis of owerall estimated iocrease in
traffic including that of coal,

All cfforts are made to ensure full co-
ordination between the zonal railwavs to
improve wigen turn round.  Constant touch
is also kept by Jaint Director Transportation
(Coal) With the sponsoiing  authorities,
colierics and coal consumers, Such efforts
will continue to be made in future also,

The return of wagons empty from the
collieries’ «idings is a matter which should
receive the attention of colliery owners, who
have been requested from time to time to
reduc* such incidence 10 avoid wastage of
transport capacity.

Quicker turn round of wugons planned
visualised provision of nechanical arrange-
ments for louding and unloading by
collierics and consumars, many of which have
pot materialised. Turn round has often been
vitiated by heavy detention at loading and
unloading points, Railways are contiuning
ceaseless compaigns requesting the Rail users
to load and wnload the wegons quickly and
make full use of the wagons during the slack
season Lo maximite the usage of existing
assets.

Letter to Prime Minpister by Ex-Chalrman
of Committee on Untouchability

10274, SHR1 P. R. THAKUR : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to refer to tha reply
giver 1o Unstarred Question No, 4078 on the
19th August, 1969 regarding the letter to
the Prime Minister by the ex-Thairman of
Committee on Untouchabilily and state :

(8) whether a copy of the said letter
would be laid on the Table cif the House ;
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) and (b). A copy of the letter is laid on
the Table of the House. [Placed in Library.
See No. LT—3606/70)
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Upgradation of Post of Senior Commercial
Officers (Clalms) on Railways

10275, SHRI SITARAM KESRI : Will
the Minister of RAILWAYS be pleased to
state :

() whether the Posts .of the Senior
Commercial Officers (Claims) in Zonal
Railway Headquart-rs were uvpgraded 1o that
of the Deputy Chief Commercial Superinien-
dent (Claims) ns the matter of claims had
assumed more importance ;

(b) if so, whether it is a fact that the
Deputy Chief Commercial Superintendent
(Claims) in the Northern Railway Head-
quarters has also been given the charge of
ticket checking and, if so, since when :

(c) whether it is also a fact that the
Ticket Checking steff has always been under
the Deputy Chief Commercial Superinten-
dent{G) in the Northern  Railways
Headquarters as also in other Zonel Railway

MAY 19, 1970
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Headquarters,
therefor ; and

(d) how many cases of claims were
pending when the post of the Deputy Chief
Commercial Superintendent (Claims) was
created and what is the number of cases now
pending with details of each Division ?

and, if 'so, the reasons

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Po's of Senior
Commercial Officers (Claims) were upgraded
to Junior Administrative grade slong with
some other Senior Scale pocts taking into
account the worth of charge and increased
responsibilities,

(b) Yes, since 14-4-196Y,

(¢) On Northern Railway the Ticket
Checking Staff used to be under Deputy
Chief Commercial Superintendent (G) but
not on all Railways.

(d) A statement is attached.

Statement

Details of Number of Cases of Claims Pendiog with Various units
on Northern Railway

Delhi IRCA Baroda House Varanasi Bikaner Jodhpur Total

Unit Unit
As on 3!-3-69 2563 3187 5806 451 900 12907
As on 30-4-70 2790 n 5064 86 83 12494

Fixiog up of Inter-se senlority on Traosfer
from one Division to apother

10276. SHRI SITARAM KESRI : Wil
the Minister of RAILWAYS be pleased to
state ;

(a) whether employees of a Division
whose posts are controlled by that Division
and the inter-sc seniority is determined
amongst the employees of that particular
Division, can be trapsferred to nnother
Division without the comsent of the
employees and, if s0, on what grounds ;

(b) if not, whether such an employee can
be transferred with his consent and, if so,
on what conditions : and

{c) how would the inter-se seniority of
the employees of the Division where the
transferred employee is to go, would be
protected ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). Inter-
Divisional transfers without the consent of
an employee are effected very rarely and in
public interest only. Since the employees
are transferred in such cases in the adminis-
trative interest, they are given protection of
the senlorily in the pew unit. The Railway
Board have already issued imstructions for
careful scrutiny before making such transfers,
which should be made only when absolutely
inescapable, with a view to avoiding hardship
to the staff existing io the vnit to which such
transferees are posted.

In the case of an cmployee transferred
from one division to another at his own
request, his seniority is assigned at the
bottom of the senlority list in the relevant
grade in the pew unit as on the date of his
transfer. The seniority of the existing staff
is, therefore, fully protected.



31 Written Answers

Import of Defective WAM-1 Locomotives

10277, SHRI HIMATSINGKA : Will
the Minister of RAILWAYS be pleased o
state :

(a) whether an enquiry or investigation
has been ordered into the circumstances
under which import of defective WAM-I
locomotives was made sometime back :

(b) if so, precise step taken or being
taken in this regards ; and

(¢) if the reply to part (a) above be in
the negative, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). No such
enquity or investigation has been ordered.

(¢) The initial trouble o©f excessive
vertical oscillation at high speeds was
overcome after replacement, by the suppliers
of the locomntives, of the original primary
suspension springs.

Allotmsnt of Scooters and Cars to
Members of Delhi Municipal

Corporation
10278, SHRI SURAJ BHAN :
SHRI SHARDA NAND :
Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state @

(a) the names of the members of the
Muocipal Corporation, who were allotied
scooters or cars in Delhi by the Delhi
Admivistration or by the Central Govern-
ment under the special quota in the last
three years ;

(b) whether Government have received
any complaint about the sale of cars within
two years by some members of the
Corporation ;

(c) if so, the details of the Complaint
and the names of those members ;

(d) the action taken agalost
members :

(¢) whether any cases have been referred
to the Central Bureau of investigation ; and

(f) if so, what is the report of the
Central Bureau of Iavestigation and the
action taken by Government against them ?

those
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THE MINISIER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
(a) A statement indicating the
names of members of the Delhi Municipal
Corporation who have been allotted scooters/
Cars by the Delhi Administration against
that Administration’s quota during the last
three years is laid on the Table of the
House. [Placed in Library. See No, LT—
3607/70] No Scooters/Cars have been allotted
to the Members of the Delhi Municipal
Corporation from the Central Government
quota,

(b) and (c). The Delhi Administration
have stated that one complaint was made to
the Central Bureau of Iavestigation by a
Member of the Delhi Municlpal Corporation
concerning the sale of cars by Shri Jai
Prakash Goel, Alderman, Delhi Municipal
Corporation,

(d) to (f). The Delhi Administration
have pointed out that Shri Goel was
permitted to sell the cars before the expiry
of two years from the date of their purchase
by the competeat authority uander Clause
% of the Motor Cars (Distribution and Sale)
Control Order, 1959, as the cars had met
with accideots and were not functioning
properly. As such, the question of taking
any action against Shri Goel does not arise.

Authorised and Pald-up Capital of
Film Companles

10279. SHRI ARJUN SINGH
BHADORIA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to siate :

(a) the authorised and paid-wup capital of
(i) Capital Films (P) Ltd., New Delhi ; (ii)
Cine Films (P) Ltd., Delhi ; and (iii} Tyagl
Anand and Co. (P) Ltd.,, New Delhi at the
time of their seeting up and as on the 3lst
March, 1970 ;

(b) the amount of loan received by these
companies upto the 31st March, 1970 from
Government, Banks or other parties
separately ;

(c) the amount paid as interest by these
Companies during the last three years ;

(d) the names and addresses of the
Directors of the Companies together with the
names and addresses of their share-holders ;
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(e) the detalls of their performence
during the last three years and the amount of
their profit or loss, if any : and

(f) the reasons for losses and the
estimates for the year 1970-71 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED),: (a) to (f). The required
information about the three Film Companies
is given in the statement 12id on the Table
of the Hcuse, [Placed in Library. See No.
LT—3608/07]

Direct i + and Share-Holders of Film
Companles

10280. SHRI K. N. PANDEY : Will
the Minister of TNDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state
the names and addresses of the Directors of
the following film companies with the names
and addresses  of  their  share-holders
together with shares purchased or held by
each share-holders ;

(i) Bansal Pictutes (P) Ltd., Delhi ; (ii)
Mussoorie Film and Finance (P) Ltd., Delhi
(ili) M/s Digvijai Talkies (P) Ltd., New
Delhi ; (iv) G. K. Navin Theatres (P) Ltd,,
Delhi ; (v) Progressive Pictures Ltd., Delhi ;
(vi) Punjab Pictures Ltd., Delhi ; (vii) Basu
Distributors (P) Ltd., Delhi ; (viii) Upper
India Pictures (P) Lid., Delhi; (ix) Vijay-
shree (P) Ltd., Delhi ; and (x) Rajey Talkies
(P) Ltd., Balrampur ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : The required information sbout
ten film companies is ‘being collected and
will be laid on the Table of the House.

Widealag of Underbridge beside Hubli
Railway Station (South
Ceatral Railway)

10281. SHRI 8. A. AGADI: Will the
Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that the Corpo-
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ration of Hubli-Dharwar, Mysore State, has
deposited its share of amount for the
widening of the underbridge at Hubli beside
the Hubli Railway Smtion on the South
Central Railway ;

(b) if s0, how much amount has been
deposited and on what date ;

(c) whether any execution order has been
issued and work started ; and

(d) if so, when and, if not, the reasons
for the delay 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). No such
deposit has been made with the Railway, but
it is understood that th= Hubli-Dharwar
Corporation have deposited Rs. 1.70,612.50
paise with the Government of Mysore in
April, 1966.

(c) Not yet,

(d) The Railway can take up the work
only after the State Government shift the
water mains and cables laid under the
existing bridge and also make available
necessary land to the Railway.

Goods Manufactured by H.E.C., Ranchl

10282. SHRI BENI SHANKER
SHARMA : Will the Minister of STEEL

AND HEAVY ENGINEERING be pleased
to state :

(a) the quantity and wvalue of goods
roanufactured by the Heavy Engincering
Corporation Ltd., Ranchi during the years
1966-67, 1967-68 and 1965-69 ;

(b) the quantity and value of goods
exported, if any, with the names of countries
to which exported during the said period ;

(c) the quantity apd value of goods sold
to Government concerns end other private

individuals in the country, separately, during
the same perfod :

(d) the net profit or loss during the
above years : apd
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(e} ip zase it is a continuous process of THE MINISTER OF STATE IN THE
loss, the reasons therefor and the ways and MINISTRY OF STEEL AND HEAVY
means that have beea thonght of to conater- ENGINEERING (SHRI K. C. PANT):

act the same ? (a) :
Plant Year Production
Quantity Value
Heavy Machine 1966-67 14,309.20 tonnes Rs. 4.6.74 lakhs
Building Plant 1967-68 14,611.00 tonnes Rs. 556.93 lakhs
1968-6) 23,852.50 tonnes Rs. 1066.79 lakhs
Foundry Forge 1966-67 5,058.26 tonnes Rs. 95.45 lakhs
Plant 19:.7-68 9,003.13 tonnes Rs. 179.60 lakhs
1968-69 16,641.82 tonnes Rs. 314,07 lakhs
Heavy Machine 1966 67 7 Units Rs. 12.15 lakhs
Tools Plant 1967-68 15 Units Rs. 56.60 lakhs
1968-69 8 Units and Rs.  30.22 lakhs

accessories and
internal jobbing
work for 127.8
tonnes,

(b) 196667 : Nil. *™YT W oF o § gror ‘derfemett’
1967-68 : Nil. p
1968-69 : 500 numbers of cast iron LRLL L w Qe
castings to Jordan at a
price of £13,500 C. and F. 10283, wit georwme :
The order was completed .
by November, 1969. ot qurgew o
=t srTCTT Y ¢
(c) The information is not available. It it wreyTe T ol

is being collected to the exient possible and

will be lald on the Table of the House. war wrenfre frerw, wrerfos samm

A9 gwATgwTd AT gg qaT WF B
0 fir:

(%) war dud ffwer heww 1%
tfvwar @eq 703, ®MYT  wY IO

1966-67 : Rs. 6.23 crores.
19:7-68 : Rs. 16.47 crores.
1968-69 : Rs. 14.66 crores.

(d) Losses

(e) Projects of this natare and size
inevitably have a long gestation period during
which skills and productivity can be
improved only gradually,. The period
during which losses are being incurred
constitutes the construction period and the
early gostation years durin: which production
commenced and is being sradually build up.
With a gradual increase in production. the
working results will improve in the comiog

yoars.

¥ar degw (FAYY) ¥ frdaw )
Aafs 71 g v & fag w0
Ayt it o R IwH 3000 Frwury
(¥faw wevigrer) & sfr srw gearé
wiw ¥ 4t ;

() war ag aw § fr Qtzar
aeAre why qEaTe £ § qewn AT
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Allegations Agalnst M/s. Alembic
Group of Industries

10284, SHRI GEORGE FERNANDES :
Will the Ministecr of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleaed to
staie :

(a) whether his Ministry has received a
detailed complaint on the 25th February,
1970 against the aclivities of M/s. Alembic
Group of Industries from Shri D. P. Patel,
49, Sardurnagar Society, Chhani Road,
PBaroda-2 ;

19, 1970
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(b) if so, the steps taken by Government
to investigate into the various charges made
against the Company ;

{c) whether one of the charges is that
the Company made a cash donation of Rs.
50,000 to Shri S. K. Patil ; and

(d) whether Government would appoint
a commission to probe into the wvarnous
allegations against the company ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) and (d). The complaints are receiving
attention,

(c) It has been alleged in the complaint
“A cash donation of Rs. 50,000/- is made
from both these companies, vIz. Alembic
and Glass company, to Shri S.K. Patil
though it is officially made in the pame of
Bombay Pradesh Congress Committee ™

Sirength of Guards Grade ‘C’ of Danapur
Headquarter (Eastern Rallway)

1085, SHRI ISHAQ SAMBHALI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the strength
of Danvpur Headquarter Guards Grade ‘C’
has bzen reduced from 80 to 50 :

(b) whether it is also a fact that there
are 18 vacancles of Guards Grade ‘C' in the
Danapur Division at present ;

(c) whether it is further a fact that
Duplicate 72 Dn. Parcel Express train ex-
Arrah to Danapur is worked by ‘C’ Grade
Guard instead of ‘A' Grade being an Express
traio ; and

(d) if so, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (2) ¢o (d). The informa-
tion is bsing collected ani will bz laid on
the Table of the Sabha,

Increase In Strength of Guards Grade
‘" at Patoa Jo. (Eastern Railway)

10286, SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be pleased
to state :

(@) whether it is # fact that the strength
of Guards at Patna Jn., Eastern Railway, hag
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further been increased to 23 by posting of
8 more ‘C* Grade Guards ;

(b) whether it is also a fact that there
is no extra provision of Call Men, Box Por-
ter, Box Godown and a Guards Waiting
Room so far at Patna Jn. ;

(c) whether it is further a fact that there
is no extra provision for residential accom-
modation for these newly posted 8 Guards
at Patna Jn. ;

(d) whether these newly posted 8 Guards
at Paina Jn. are not practically work'ng any
train under the revised pattcir of working as
decided by the Divisional Superintendent,
Danapur Division, Easterc Railway ; and

({e) if so, what actior. has been taken in
the matter ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e). The informa-
tion is being collected and will be lald on
the Table of the Sabha.

Criteria for grant of leave to Guoards on
Indiame Rallways

10287. SHR] SARJOO PANDEY :
Will the Minister of RAILWAYS be pleased
to state the criteria for granting extension
of leave and for granting of leave on produc-
tion of Private Medical Certificate, duly
countersigned by the Railway Dociors, lo
Guards in the Indian Railways 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Grant of leave and
extension of leave oo private medical certi-
ficates for all pon-gazetted employees,
including Guards is subject to the followiag
procedure being abserved :

A Railway servant residing beyond the
jurisdiction (a radius of 2.5 Kom from the
Railway Hospital/Health Unit and a radius
of 1 Km from the Railway station at other
places) of a Railway Doctor must, if he
requires leave on medical certificate, submit
without delay a sick certificate from the
doctor aticnding on him in the prescribed
form, indicating the nature of the iliness and
the period for which the railway servant fs
likely 10 be unable to perform his duties.
The competent authority may, &t its discre-
tion, accept the certificate or refier the case
to the Divisional Medical Officer for adwvice
or investigation and them deal with the casc
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a8 circumstances may require. There is no
provision under the ru es stipuluting ‘counter-
sigoature’ of a Private Medical" Certificate by
a Railway Doctor. A proposal is however
under consideration for amending the rules
to stipulate that in cach case of request for
grant of leave on rrivate medical certificate,
it should be obligatory for a Railway Doctor
to verify the case b=fore a private medical
certificate is rejected by the eompetent
authority.

Rallway servants residing within the
jurisdiction of a Railway Dactor must invari-
ably produce a sick certificate in the
prescried form from thelr Authorised
Medical Attendant, even if treatment is
obtained from a private source, if they desire
to avail of leave on medical grounds.

Qualifications for Appointment as
Telephone Operator on Rallways

10288. SHRI YASHPAL SINGH : will
the Minister of RAILWAYS be pleased to
state the mioimum qualifications for a
Telephone Operator appointed ditectly through
the Railway Service Commission and for
those through Depaitmental promotion from
Class 1V staff ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : On tke Railways posts of
Telephone Operators nie under the exiant
rules Glled by Office Clerks who opt for the
category of Telephome Operator. The
minimum qualification for recruilment of
Clerks is Matriculation/Higher Secondary,
As there is no direct reucritment to the
category of Telephone Operator, no educa-
tional qualifications have been prescribed for
the purpase.

Clhasa 1V emplopecs are normally not
promeoted directly as Telephone Operators as
this category does not fall in their channel
of promoticn.

Tempornry Werkmen ia C. T, I. apd

D. S. T. E. Sections nnder Divislosal

Superintendent’s Office, New Drelhi
(Nortbern Rallway)

10289, SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be pleased
1o state :

(a) whether some temporary workmen
known as T. L. As. have been engaged in the
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Chief Telegraph Inspector’s and the Divisional
Signal and Tels Communications Engineering
Sections of the Divisiona! Superintendent’s
Office, New Delhi ;

(b) if so, the total number thereof, the
nature of their work and justification for
such a huge stafl ; and

(c) whether C. T. I.
recruit such huge staff 7

is empowered to

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to ic). The informa-
tion is being collected and will be laid on the
Table of the Sabha.

Closure of Small Scnle Indastrial
Units In Tamil Nadu

10290. SHRI K. RAMANI : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) the total number of =mall cale indus-
trial units under the State Small Scale
Industrial Corporation of Tamil Nadu ;

[b) whether some of the units are closed;

(¢) if so, the reasons therefor ; and

(d) what help the Central Goveromeat
give to run all the units fully and properly ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) to (d). The information has
been called for from the Government of
Tamil Nadu and will be laid on the Table of
the House.

Control over Remuaeration Pald to
Directors of Public Limited Companies

10291. SHRIS. KUNDU : Will the
Minister of INDUSTRIAL DEVELOPMENT,

INTERNAL TRADE AND COMPANY’

AFFAIRS be pleased to state :

(a) whether Government exercise any
control 1o determine the salary, allowances,
commission etc. paid to the Managing Direc-
tors ond other important officers of the
public limHed companies taking into consi-
deration the size, assets, quantum of saks of
such companies and the qualifications of the

persons ;
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" (b) if so, the details thereof ; and

(c) if mot, whether Government are
proposing to introduce any such measure ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). Under the provision
of Section 269 of the Companies Act, 1956,
the appointment/re-appointment of a Manag-
ing Director/whole-time director in a public
limited company or a private company which
is the subsidiary of a public company,
requires the approval of the Centr..l Govern-
ment. Under Section 311 of the Act, re-
appoiotment of such persons on increased
remuneration requieres the approval of
Government. In the case of ‘Maoagers’
within the meaning of Section 2 (24) of the
Act, such appointment or re-appointment
also requires Government’s approval under
section 38 of the Act. Increase in the
remuneration of Managing Director/Whole-
time Director/Directors/Managers of such
companies or payment of remuneration to
them in excess of the statutory limits of 1%,
3%, 5%, 10%, or 119, of the net profits, as
the case may be, as laid down in the Act also
requires Government's approval.

While according approvals as above,
Government duly take into consideration the
age, academic and technical qualifications,
business experiance etc. of the persons pro-
posed by the company the size, nature of
business, turnover, profitability, working
results during the previous years etc. of the
company ; statutory ceiling prescribed in the
Act and the Administrative ceilings decided
by the Government from time to time. A
copy of the revised guidelines on managerial
remune ration was laid on the table of the
house in reply to starred question No. 360
on 3rd December, 1969.

(c) Does not arise.

Strike by Crane Operators of Rourkela
Steel Plant

10292. SHRI S. KUNDU: Wil
the Minister of STEEL AND HBAVY
ENGINEERING be pleased to State :

(a) whether there was a strike by Crane
Operators of the Rourkela Steel Pant and
of the Cold Rolling Mill of the same Plass
and, if so, when and the reasons therefor ; |
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(b) whether there was agreement for
job evaluation of the Crane Operators of
the Rourkela Steel Plant in 1967 and, if so,
whether it had been implemented till March,
1970 ;

(¢) if not, the reasons therefor and for
how many months the proposal of such job
evaluation was held up et the Head Office
of the Hindustan Steel Ltd., at Ranchi ;

(d) what is the capacity initially
determined and demended by the Ubiun
for Cold Rolling Mill Rourkela for fixation
of stage bound incentive programme and
what was the capacity initially stu.k to by
the management ; and

{e) whether there was an agreement on
capacity of the Cold Rolling Mill for the
above purpose and, if so, what is the capacity
agreed upon and when 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (8) Yes, Sir. There was a strike
by the Crane Operators in the different units
of Rolling Mills of the Rourkela Steel Plant
from ‘A’ shift of 18th April, 1970 upto
L. P. M, of 22nd April, 1970. The Crane
Operators went on strike without any notice
or informing the Management about their
demands. Subsequently, however, it trans-
pired that the reason for the strike was the
general demand of the Crane Operators
for upgradation and revision of scales of
pay.

(b) and (¢). An agreement was signed
between the Management and the recognised
Union, namely, Rourkela Mazdoor Sabha,
in November, 1968 in which it was agreed
tbat the jobs of Crane Operators will be
evaluated by the Plant Level Committee,
which consists of the representatives of the
Management as well as of the recognised
Union. It was further agreed that the
revision of scales of pay as finalised
by the Plant Level Committee in the Ilight
of the results of job-evaluation studies
will be given effect 1o retrospectively with
cffect from 5th May, 1967, Since evaluation
of jobs was to be done by the Plant Level
Committes, the question of holding up the
proposal of job-evaluation by the Head
Office of the Hindustan Steel Limited at
Ranchl does not arise.

(d) The initial starting target demanded
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by the Union for pickling line which is the
nerve centre for the Cold Rolling Mill was
25000 tonnes per month. The rated capacity
being 37,500 tonnes per month, the target
initially given by mapagement was 35,700
tonnes per month,
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(¢) Yes, Sir, an agreement dated 23.4.70
was entered into with the Unpion on the
incentive scheme for the Cold Rolling Mill
and the initial target agreed to for the
pickliog lipe is 28,500 toones per month,
Target inciease in stages in subsequent
months.
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Allotment of quarters to Rallway
Commercial Clerks

SHRI KIKAR SINGH :

SHRI1 ONKAR LAL BERWA :
'SHRI A. SREEDHARAN :
SHRI YASHPAL SINGH :
SHRI D. R. PARMAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that there are
some categories such as ‘“Esmential™ and

10295.
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*“Non-Essential" in the cadre of Commercia!
Clerks for allotment of gquerters to the
staff ;

(b) if so, the
categories

(c) what are the rules and regulation for
the local residents ; and

(d) the criteria for allotment of quarters
of such staff ?

details of such

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The informa-
tion is being collected and will be laid on
the Table of the Sabha.

Earnings from Contracts given for
loadiog and unloadiog of goods
and parcels

10296, SHRI P, N, SOLANKI :

SHRI D. R. PARMAR :

SHRI A. SREEDHARAN :
SHRI ONKAR LAL BERWA :
SHRI KIKAR SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) the pames of the private concerns
and Railway Porters to whom loading and
unloadiog contracts for goods and parcels
have been given during the last three years,
yearwise, on the different Railways and
Zones ;

(b) what are the terms and conditions
for glviog such contracts ; and

(c) the totel amount realised from such
contracts ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The information is
being collecied and will be laid on the Table
of the Sabha.

(b) The terms and conditions of the
contracts are incorporated in the tender
documents jssued for each contract and the
agreements entered into with the contractors
and they vary, 10 suit local conditions, In
each individual case.

() No amount is normally realiscd from
such cooiracts except ecarnest money and
security deposits which arc refunded subject
to compliance with specified conditions.
On the other band, the Railways pay for the
work done by the comtractors,
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Rules and regulations for giviag
contracts for loading and anloading
of goods and parcels

SHRI KIKER SINGH :

SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :

SHRI A, SREEDHARAN :
SHRI P. N. SOLANKI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that loadiog and
unloading contracts for all types of goods
ood parcels are given to both private
concerns as well as to the Railways ;

(b) if so, the rules and regulations for
the same ; and
(c) the

Railways ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The work of loading
aod unloading of goods and parzels on
Rallways is either managed departmentally
by employing Railway labour or by awarding
contracts.

(b) and (c), The rules and regulations
in this behall are that open tenders should
be called for the award of cuntracts of
loading and unloading of go~ds and parcels
and these tenders aro considered by a duly
constituted committee who keep in view
the abulity, experience and financial position
of individual tenderers. Where, however,
the annual vilue of such a contract is Rs.
1,20,000 or less the coniract may be allotted
to genuine Lahour Cooperative Societles of
actual workers which fulfil certain laid down
conditions without the call of tenders and
on the basis of negatiated rates.

Where the value of a contract is so small
that no contractor is forth-coming as
bappens at small road side stations the
work is attended to either departmentally or
by entrusting it to the Station Master of
the station at rates fixed by the railway.

At some of the larger stations where the
experience of management of the work by
contractors has brought out the necessity of
the railway undertaking the work itself in
the interests of efficlency, departmental
arrangements are enforced.

The general policy, however, I3 to let
out the work (0 conlraclors giving due
preference to gepuine Labour Co-operative
Societies of actual workers.

10297.
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Memorandum from Iadlan Rallways
Technical Supervisors Assoclation

10298. SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether he has received a memoran-
dum from the Indian Railwavs Technical
Supervisors® Association on the demands of
the Technical Supervisory staff ;

(b) if so, the nature of the demands ;

(c) whether Government have taken any
decision thereon ;

(d) whether Governmsnt propose to
taken any decision on the sectiooal/category-
wise organisations of the Railway em-
ployees ; and

() if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The demands are revislon of pay
scales, recoguition to the Assoclation,
better service conditions, better avenue of
promotions etc,

{c) The demands are being examined
and appropriate action will be taken where
necessary.

(d) to (e). It is not the policy of the
Government to recognisc sectlonal category
wise assocation as it does not fit in the
zonal workiog of railways and will lead to
the fragmentation of trade unijons.

Quality of Dualop tyres for Fiat cars

10299, DR. KARNI SINGH: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that due to poor
quality control Dualop tyres for Flat cam
do not last longer than 7000 km ; and

(b) if, so, the reasons why the Dunlop
quality is s0 muoch poor as against other
types of tyres 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADRB
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) No, Sir,

(b) Does not aries.



175 Written Answers MAY
Time Limit for Haoding Over/Takiog
Over Charge by Permanent Way
Inspectors on the Railways
10300, SHRI D. R. PARMAR :
SHRI ONKAR LAL BERWA :
SHRI KIKAR SINGH :
SHRI DEVEN SEN :
SHRI A, SREEDHARAN :
SHRI YASHPAL SINGH :
SHRI P, N. SOLANKI :

Will the Minister of RAILWAYS be
pleased to state :

(@) whether it is a fact that 10 days
period is necessary for handing over charge
of all the <! ks and materials ete. by the
Permanent Way Inspector at the time of
retivement ;

(b) whether it Is also a fact that both
the incomiog and outgoing psrsons are
required to be present at the time of
handing overjtaking over charge of th:
same ; .

(c) whether it is further a fact that
reconclllation of goods on books and inven-
tory in person is also essenual :

(d) if so, how it is possible to reconcile
all these within 10 days ; and

(e) the number of Permanent Way
Inspectors who could not do all these within
the time limit on the Northen Railway, year-
wise, during the last three years and the
reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) There is no such
time limit of 10 days ; the time for banding
over charge depends upon the extent of
charge involved.

(b) and (¢). Yes.

(d) and (e). Do notarise.

Rales for Retirement of Permanent Way
Inspector

10301, SHRI P. N. SOLANKI :
SHRI D. R. PARMAR :
SHRI A. SREEDHARAN :
SHRI KIKAR SINGH :
SHRI S. KUNDU :
will the Minister of RAILWAYS be
pleased to state :
(a) whether it is a fact that there arc
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some general and normal rules for the retire-
meat of Permanent Way Inspector in the

Railway Department :
(b) if so, the details thereof ;

(c) the number of Permanent Way
Inspectors on the Northern and Western
Railways who have not been retired as per
rules ; and

(d) the reasons therefor and the parti-
culars of such Permanent Way Inspectors on
the Northern and Western Railways during
the last thres years ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). All rail-
way scrvants (excluding the ex-company and
ex-stite rai'wiy servants who have rotained
pre-absorption terms and conditions of
service, and who, therefore, continue to be
governed by the rules of ex company and
ex-state Railways that existed at the time
they were taken over by the Government)
including the Permanent Way Inspectors are
governed by Rule 2046 of Indian Government
Railway Establishment Code, Volume II,
which is given in the statement laid on the
Table of the House. [Placed in Library. See
No, LT—23609/70]).

(c) and (d). Information is belog collec-
ted and will be laid on the Table of the
Sabha.

Nature of Dutles of Goods Clerks Working
on Station Posts and Transit Post
on Northern Rallway

10302. SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :
SHRI D. R. PARMAR :
SHRI YASHPAL SINGH :
SHRI KIKAR SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that on the
Northern Railways some of the Goods
Clerks working on Station Post and Traosit
Post are not rotationally changed for working
duties ;

(b) if so, the reasons therefor ;

{c) the details of such Railway employees
who have worked only on Station Post as
wall as those who have worked only on the
Transit Post ; and

(d) the criteria of such transfers ?
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THE MINISTER " OF RAILWAYS
(SHRI NANDA) : (a) to (d). The infor-
mation is being collected and will be laid on
the Table of the Sabha.

Openiog of a Country Liguor Shop near
Shapker Road, New Delhl

10303, SHRI M. L. SONDHI : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased ta state :

(a) whether it is proposed to opena
country liquor shop on the Ridge near
Shanker Road, New Delhi ;

(b) whether the area behind the Harljan
Colony on Mandir Marg has been neglected
by Government from the point of view of
social welfare ;

(c) whether it is a fact that several
Prime Ministers have given assurances that
the area behind Mandir Marg and the Ridge
would be developed for promoting healthy
recreation and social welfare ;

(d) whether the decision to open a liquor
shop and the reported decision to establish
a slaughter house in the same area imply the
giving up of the social welfare appreoach ;
and

(e) if not, whether Government will
appoint a Committee to recommend measures
for promoting social welfare in the area
constituting the Rabindra Rangashala-Budha
Jayanti Park complex and avold land use
which will be harmful from the Social Wel-
fare point of view ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) A country liquor shop started functioniog
with effect from the 2nd May, 970 on the
Upper Ridge Roud at a distance of about
120 yards from the crossing of Upper Ridge
Road and Shanker Road.

(b) No, Sir. The entire area behiod the
Harijan colony conpstituting the Ridge has
been shown as “‘Green Area™ in the Master
Plan and the Delhi D velopment Authority
are taking steps to develop it accordingly.

(c) Mo information about such assurances
is available.

(d) No, Sir,
(e) The question does pot arise.

VAISAKHA 29, 1892 (SAK4)
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Representations from Rallwy Gaoard
Pensloner’s Organisations

10304. SHRI G, C. DIXIT : Will the
Minister of RAILWAYS be pleased to
state °

(a) whether Government have received
any petition or representations from the
organisations of the Railway Guard pensio-
noers, who are receiving pensions from the
Government of India, requesting that in
view of the high cost of living the quantum
of peasions should be increased ;

(b) if so, whether Government propose
to graot an increase in the quantum of
pensions now paid to the retired Raillway
Guards ; and

(c) the steps Government have taken
during the past five years to ameliorate the
conditions of the retired Railway Guards ?

THE MINISTER OF RAILWAYS
(SIIRT NANDA) : (a) Representations have
been received from the All India Retired
Rallwaymen's Federations (which cover
guards also) for increasing the gquantum of
pension.

(b) and (c). So far as pensionary
benef's are concerned Railway guards are
treated in the same way as other Railway
servants except that in the ca.e of the former
a portion of the runoing allowanoce earned ls
also taken into account for calculation of
pensionery benefits. It may be stated that
in respect of pensionery benefits the Ministry
of Railways follow in toto the orders/rules
issued by the Ministry of Finance on the
Civil side. T case the Ministry of Finance
decide to liberalise the pension rules further,
‘he same will be adopted oo the Railways as
well.

Translation, Vetting and Authentication

of Blils, Acts, etc. iato Hindl and

Reglonal Langusges in Official Language
(Legisiative) Comminsion

10305. SHRI YAJNA DATT
SHARMA :
SHRI JAI SINGH :
Will the Minister of LAW AND

SOCIAL WELFARE be plcased to state :

(s) the number of posts along with their
designations, scales of pay and scales of



I Written Anawers

wofk, diities and tesponsibilities asd promo-
tional avenues in the Official Language
(Legislative) Commission (including those of
the Members of the Commission), Law
Journal and Ministry of Law in connection
with the translation, vetting and authentica-
tion of the Acts, Bill, Amendment elc,,
into Hindi and other Indian languages ;
and

(b) the number of Bills, Acts, Amend-
ment etc, separately, iranslated so far with
their year-wise break up in the departments
etc., mentioned [n part (a) above since théir
coming into being ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) ; (a) and (b).
Two statements are la'd on the Table of

the House. [Placed in Library. See No.
LT - 3610/70).

Amount spent on Petitlon Filed agalast
Shri V. V. Girl's Election as
President

10306 SHRI ABDUL GHANI DAR :
Will the Minister of LAW AND SOCIAL
WELFARE be plcased to state :

() the amount which has beep spent by
Government for contesting the petition filed
against Shri V. V. Giri's Election as Presi-
dent held in 196Y in the Supreme Court upto
the 25th April, 1970 : and

(b) the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARIMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (z) and (b).
The Election Commission put in sppearance
in the Supreme Court in pursuance of a
direction issued by that Court under rule 14
Order XXXI1X of the Supreme Couit Rules
19¢6 and not for contesting the elcction
petition against Shri V. V. Giri.  The expen-
diture in this connection will be ascertained
afier the receipt of all bills from the Counsels
and other persons from the States who were
called 1o Delbi with original documents and
for filing affidavits,
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Gowds Clerks cogaged on Station Post
and Trasslt Post on Northern

Rallway
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10307. SHRI A. SREEDHARAN :
SHRT ONKAR LAL BERWA :
SHRI D. R. PARMAR :
SHRI KIKAR SINGH :
SBHRI YASHPAL BINGH :

Will the Mioister ol RAILWAYS be
pleased to state :

(a) whether it is a fact that there are
two types of Goods Clerks—one known as
Station Post and the other known as Transit
Post oh the Northern Rallway ;

(b) if 0, the natare of work of each :
and

() the time-limit of these Goods Clerks
to stay at each place ?

THE MINISTER OF RAILWAYS
(SHRT NANDA) : (a) to (c). The informa-
tion is being collected and will be laid on
the Table of the Sabha.

Allotment of Quarters to Rallway
Commerclal Clerks on Northern
Rallway

10308 SHRI D. R, PARMAR :
SHRI DEVEN SEN :

SHRI ONKAR LAL BERWA :
SHRI KIKAR SINGH :

SHRI A. SREEDHARAN :

Will the Minister of RAILWAYS be
pleased to state :

(8) whether it is & fact that while allot-
ting quarters to the Commercial Clerks on
the Northern Rallway, considerations are
given whether the Clerks are local resi-
dents ;

(b) if so, the reas ns therefor ;

(c) what is the criteris and policy of
Governm .nt for 1he allotment of quarters to
the local resideats : and

(d) tbe number of such Clerks on the

Northern Railway who have been allotted
quarters 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The extent
policy is to allot quarters strictly in accor-

dance with the priority of registration except
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In really hard cases, where allotments
are made out-of-tum or on over-ridiog
priority. No discrimination is made between
local residents and outsiders for the purpose
of allotment of quarters. As such separate
statistics for the allotment of quarters fo the
local residents are not maintained.

Demand for Abolitioa of Uppee Heuse

in Tamil Nada

10308-A. SHRI V. NARASIMHA RAO :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Tamil Nadu Govern-
ment have urged the Centre for the abolition
of the Upper House in the State as a
mensure of economy ; and

(b) if so, the reaction of Goverament in
regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) No,
Sir.

(b) Does not arise.

U.N.L C.E.F. Allocation of Fusds for
Projects in Indla for 1976-71

10i08-B. SHRI DEVINDER SINGH
GARCHA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whether the U. N. I. C. E. F.,
approved and allocation of Rs. 3.6 grores
for projects in India for 1970 71 ;

(b) if so, the names of thess projects on
which the amount is likely to be spent ;

(¢) whether there is also p likalihond of
some funds belog received for the Famjly
Planning Programme to increpse the pumber
of well trained augiliary purse midwives ;

() if so, the amount thereof and
the period by which it is likely to be
received ?

VAISAKHA 29, (097 (S4TA)
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATT) PHULRENU GUHA):
(2) to (d). The Government have not so
far received a formal communication from
the Unicef regarding final allocation of funds
approved by the 1970—Session of the Unicef
Executive Board. However, according to
an intimation received by the Government,
the Unicef Executive Director bad recom-
mended and allocation of § 7.581 million
for programmes in India to the 1970—Session
of the Board.

Income-tax Tribumals

1p308-C. SHRI BENI SHANKER
SHARMA Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) the number of Income-tax Tribunals
at different places along with the number of
appeals pending before each as on the 3ist
March of the years 1968, 1969 and 1970 ;

(b) the number of benches added during
the last three years to reduce the pendency ;
and

(c) the oumber of members newly
sppolotad during the last three years
alongwith the names of the States they come
from ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOC'AL WELFARE
(SHRT M. YUNUS SALEEM): (a) A
stalement containing the required informa-
tion Is hid on the Table of the House.

@ Yepr No. of Benches
added
1967-68 1
1968-69 .
1965-70 4

(c) Information is belng collected and
will be lsid on the Table of the House,
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Stratement
1967-68 - 1968-69 1699-70
No. of No. of No. of No. of No. of No of
Place Benches appeals Benches  appeals;§° Benches §appeals
pending pending pending
on on ™ on
31-3-68 31-3-69 31.3-70
1. Bombay 4 15,916 4 15,262 4 11,733
(Head-quarters)

2. Calcutta 3 14,781 4 16,348 5 18,732
3. Delhi 3 7,809 - 3 9,838 3 9,293
4. Madras 2 5474 2 2,937 1 3,645
5. Allahabad 1 3,493 1 3,691 1 4,122
6. Hyderabad 1 3,826 1 4477 i 4,248
7. Patoa 1 4,204 1 5,576 1 7,164
8. Cochin —_ —_ 1 1,207 1 1,404
9. Ahmedabad - -_— 1 3,517 1 3,605
10. Bangalore -- — 1 481 1 669
11, Indore - — — —_— 1 3,361
12, Chandigarh - — - - 1 2,725
13, Cuttack — — - -— 1 171
14.  Nagpur - - - — 1 3,799
Total 15 55,503 19 63,334 23 74,671

Correctlon of Apswer to  Unstarred premises, the earlier reply given needs
to Question No. 355 dated 24-2-1970 correction and correct reply may be read as
re. Crimes on the lodian Railways follows :

THE MINISTER OF RAILWAYS (a) and (b). The number of robbery,
(SHRI NANDA) : As the Government of ducoity and murder cases reported from
Gujarat have ‘intimated revised figures of Passenger trains and Railway premises was
crimes committed in passcnger  trains/  @s follows :
railway premises, the carlier reply given needs

correction, o Year . Mu'{“ ] Daciily Roblnn:
In the statement referrred to the reply to 1967 10 1 28
parts (a) and (b) of the question, figures for 1968 3 5 6
Gujarat State against serial number 5 under 1969 28 6 32
column ‘MURDERS' may be read as 4 and 1970 1 -— 1
under column ‘THEFTS' as 269, {Upto 15.2.70)
Correctlon of Answer to Unstarred Correction of Amswer fo Unstarred

Question No. 1261 dated 3-3-1570 Question Nn_ 3911 dated 24-3-1970

1e. Incidents of Loot, Murders and re. Distribistion of Billets to Re-rollers
Dacolties on the Western Raliways and Exporters

THE MINISTER OF RAILWAYS THE MINISTER OF STATE IN THE
(SHRI NANDA) : As the Government of MINISTRY OF STEEL AND HEAVY
Gujarat have intimated revised figures of ENGINEERING (SHRI K. C. PANT) : In
crimes committed in passenger trains/railway the Statement laid on the table of ike Heuse
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in answer to para (c) and (d) of the Question
No. 3911 on .:4-3-70 below K. R. Steel
Union Pvt. Ltd.. West Bengal allocation of
export quota to Mjs. K. R. Steel Union
Pvt.,, West Bengal had been indicated as
12,000 tonnes per month from February, 69
to July, 69, including 1,250 tonnes for wire
rods.” I would like 1 poin. out that it
should read as “2,000 tonnes per month
from February, 69 to July, 69 including 1,250
tonnes of heavier billets (125 mm) ™

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Reported Misappropriation of Money
at the London Branch of the
Central Baok of India

SHRI SEZHIYAN (Kumbakonam) : |
call the attection of the Minister of Finance
to the following matier of urgent public
importance and request that he may make
a statement thereon :

“Reported misappropriation of more
than £1.2 million at the London Branoch
of the Central Bank of India and the
action taken by the Government in this
regard.”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P.C.
SETHI) : Sir, the following particulars have
been ascertained from the Central Bank of
India regarding the case of suspected fraud at
their Lundon Office.

Arising out of certain irregularities
noticed in the working of the London Branch
of the Central Bank of India the bank
arranged for a special audit of the London
Branch by deputing a special officer to
London on 23rd September, 1969. Later in
March 1970, the General Manager of the
bank was scnt to London to look inte some
of the irregularities in some accounts of the
London office, The General Manager
relieved the London Manager, Shn Sami J.
Patel of his duties which were handed ower
to another officer Shri Khalifa. On 15th
April, 1970, the London Office of Central
Bank of India received & telex message from
the Sloman Bank, Hamburg requesting
confirmation from the baok regarding an

irrevocable guarntee covering ten bills of

of Central Bank of India (CA)

exchange for a tot:] sum of D.M. 2,000,000
supposed to have been drawn by Mcntex
Limited, London on C. Ramon & Co. Ltd,
London. The London Oflice of the bank
contacted Mr. C. M. 3hah of Montex
Limited who denied having drawn those
bills. On 16th April, 1970, the London
Office of the bank sent a telex to Sloman
Bank denyirg having issued any such
guarantee and requesting them to despatch
to them photostat copies of documents and
bills referrad te by them and also to exercise
caution. On the same day, the Sloman
Bank informedi the London office of the
Central Bank of India that the ten bills of
exchange with the bank’'s guarantee were
presented to them for discount by Mr, Mario
di Races of Mis L. Behrens and Sohne,
Hamburg, private bankers. The letter of
guarantee bore the signature of Mr. S, J.
Patel as Manager and Mr. Hanpa as the
Accountant. According to the Central
Rank of India. Mr. Hanna wa: a Junior
Clerk in the bank and was not authorised by
the bank to execule any documents on
behalf of the bunk, Nor were any of these
puarantees registered in the books of the
bank. The bank has, therefore, surmised
that the ten bills of c¢xchange and the
guarantec letter are forged documents, On
the 17th April, 1970 the Auditor of the Bank,
Mr, Mistry accompanied by Mr. Shah who
was supposed to have drawn all the ten bills
of exchange on behalf of Montex, called at
the office of 1he Sloman Bauk, Hamburg,
where thev were shown photostat copies of
the letters signed by Mr. Patel confirming
that the acceptors of the bills main-
tained an external account with the London
Branch of the Central Bank of India, with
the permission of the Bank of England which,
however, according to the Central Bank of
India was not correct. Mr. Patel is pur-
ported to have written a letter forwarding
specimen signatures of the officers of the
bank authorised to sign on its behaif. In
this list of signatures, Mr. Hanna's name
had mot been included, but Mr. Patel is
purperied to have written another letter
advising the foreign correspondents of the
bank, of the appointment of Mr. Hanna as
iocharge of foreign business and is also
alleged to have auth d his signat

The photostats of the original letters of
gueranice bear the date 26th March, 1969,
It appears that these were 1e-issued on the

26th March, 1970.
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The Manager of the Sloman Bank,
accompanied by its legal Adviser, had &
dlscussion with Mr. Di Racca at the Office
of Mesars L. Behrens and Sohne, Hamburg
when an officer of the Central Baok of India
was also present. Mr. Di Racca was not
egreeable to return all the bills of exchange
and the letters purported to have been
executed on behalf of the bank for cancella-
tion. When it was pointed out to Mr, Di
Racca by the officer of the bank that the
whole transaction would be nullified as all
these documents (both the bills of exchange
as well as the letter of guarantee) were
forged, Mr. Di Racca replied that he would
sue the bank on the due date of the bills,
{.e., 2ith Juoe, 1970.

The Central Bank of India has deputed
Shri D, V. Taneja, Manager (Personnel) at
its Central Office, to London on 11th May
1970, The Ministry of External Affairs
bas requested our High Commissioner in
London and Ambassador at Bonn, to render
the necessary assistance so Shri Taneja.

According to the Central Bank of India,
there is nothing on the records of the bank
to show that these guarantees have been
fssued. It is not the practice of the bank
to issue guarantee in letter form. as has been
done in this case. Further, none of the
officers of the bank at the London Office is
authorised to issue this type of guarantee.
In these circumstances the bank is of the
view that it Is pot directly responsible for
any irregular transaction, According to the
bank, some' interested parties are trying to
folst vn the bank these trapsactions. The
bank’s rcpresentatives in London are in
touch with the Scotland Yard.

The irregular transactions involving bills
amounting to 2 million D.M. (aboat Rs. 41
lakhs) have so far come to the notice of the
Central Bank of India. The total amount
involved in the suspecied fraud will be
known only when ali such claims are preseat-
ed to the bank. M/s. Behrens and BSohmne
however, claim to hold with them bills of
exchange amounting in all to 10.5 milion
D.M. (sbout Rs. 216 Iskhs).

Shri Sami J. Patel was the Manager of
the London Branch of the Central Bank of
India during the relevant period. He has
been in the London office for a long number
of years and has been the Manager of the
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London Branch since 1966, He submitted
his resignation and was relieved of his duty
oo the 26th March, 1970. The bank has
forfeited his provident fund and gratvity
amounting to Rs. 1,15000. His present
whereabouts are not known

it A @AWW (Frai-sfaw) :
WeqW WEIRG, A SWIATAT T A § |
sqaear ag § fF o Aglem 3 o A
faar & ag fargw mwa @ Wl ey ...

MR. SPEAKER : No please. Sit
down. Mr. Fernandes, that is not the
practice here. 1 will not allow it.

st W FERW . W gR O
fame @ 3f ) mo & aml # A6

Fer 7 g ar dz1 Afsyr

MR. SPEAKER : This is not the
practice.

SHRI GEORGE FERNANDES: 1 am
not asking aoy question. The Prime
Mibister's Secretariat is involved in it. Mr,
Haksar is involved in it. [ have got the

documents with me.

MR. SPEAKER : I am not going to
allow this on record if you go on persisting
like this. There is a regular procedure,
some other procedure, to raise such things.

SHRI GEORGE FEBRNANDES : You
must allow me to lay this information on the
Table of the House. (Interruption)

DR. RAM SUBHAG SINGH (Buxar) :
He may be allowed to lay his information
on the Table.

st e o (qR) : wemw wdEw,
g it i oF Efr e A SN
difod | 7g B digiic & wET IES
) & wim s § fe Ogie ¥ v
farwm | AW R wom ¥ @
gFarT g |

it oy foord () wegsT g,
T ¥ TR A1 2@ NN E9
sTavy )
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Mt AT woRY - wegw wEiRa,
o9 AG uF Fm@ oga Afwd | oqw@
ot grT graTesE £ 0

MR. SPEAKER : [ cannot agree to
it. Mr, Fernandes, the proper procedure
is you should write to me under direction
No. I15. T will allow it then, butnot in

this manner. (fnrerruprions)

o) WS SRR : TW F s graE
F1 gra &1 forr ardt & gR ard oa-
FT WS § I F T F AT I TH
EInE R ELE RN

stw famd: 7 z=maw & o
TR F FaATH qoA ° gfwar gui

SHRI GEORGE FERNANDES : [ am
producing the documents. (Jarerruptions)

SHRI SEZHIYAN : Sir, as per the
statement given and the information revealed
so far, the total amount of the bills stated
to have been involved in the fraud is
Rs. 2,57 crores. This is the position now.
So many other bills and claims may come
later and the amount involved may go up.
Here the pertinent question arises whether
there is any defect in the procedure of the
banking system in the Central Bank of India,
London, with so many loopholes which
allow frauds to be committed and remain
undet>cied. Because the Government has
pationalised the banks, unless (hese loop-
holes are plugged, more and more frauds
may be committed.

The statemant made by the hon. Minlster

is incomplete in many respects, He says :
“Later in March 1970, th# General
Manager of the bank was sent to London
to look into some of the irregularities

in some accrunts of the London offics.”

But he does not say on what date¢ he was
sent. For the information of the House, 1
can read from the press statement given by
the General Manager himself In London,
which gives the cxact date also I am reading
from the report of the Hindustan Times
Correspondent, Lond~n -
“The headquarters of the bank in
Bombay have seat Mr, D. V. Tancja,

of Central Bank of India (CA4)

Manager of the Head Office, last Monday

to Lopdon to investigate, He met

Indidn correspondents here today to

give facts so far kmown without of course

making any allegations against the many
persons who are in ths picture. On

March 9 this year he was Informed”—

i.e. Mr. Patel was informed—*of the

posting by the General Manager who

had come from Bombay."

That means, Mr. Patel, Manoager at
London Branch of the Bank was posted to
Bombay on 9th March. But the Minister's
statement Is silent on that date. In the
statement of the Minister, it is no* said on
which date Mr. Patel resigned, The press
statement further says :

“He declined to go and tendered his
resignation on the same day"—f.. on
oth March-—"‘He continued to work till
the end of the month and afterwards
was granted one month's leave."

So, it is clear that Mr. Patel submitied his
resignation on 9th March. He declined to
go to Bombay but he continued to work till
the end of the month and he was given one
month’s leave also.

I want to know from the Minister under
what clrcumstances when some frauds have
been committed, the fradulent person has
been spotted and when he tendered his
resignation, instead of putting him under sus-
pddsion and taking legal action, he was allow-
ed to contioue to work in the same branch,
Even though as per the statement of the
Minister *he submitted his resignation and was
relieved of his duty on the 26th March 1970,
according to press reports on the 9th March
itself he had been asked to give his explana-
tion. I want to know why 18 days have
been allowed to lapse before the fraudulent
person was relleved of his duties. Because,
26th March is a crucial date. According
to the statement “The photostats of the
original letters of guarantee bear the date
26th March, 1969. It appears that these
were re-issued on the 26th March 1970."
That Is the exact date on which he was
relieved. That means he has egain issued
guarantee letters to the banks in Hamburg.
Therefore, why this man who bad submitted
his resignation om 9th March was not
relieved of his duties and why action was
not taken agalost him.

Secondly, the staterment gives & very sad
readlog because it ends with a cryppic
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announcement “his present whereabouts are
not known' Probably this is another case
of Dharam Teja. The facts have not been
brought out clearly in the statemsant.
According to the press reports :

“The Central Bank also discovered
on contacting the Scotland Yard that
Patel had changed his citizenship nine
years ago and was now a British
citizen.”

A bank which is functioning does not even
know the citizenship of its own employees.
An employee has - changed his citizenship
pine years ego and this is not known to the
bank. T! - Scotland Yard had to inform the
Central Bank of his citizenship. So, cven
rudimentary facts like the citizenship of its
own employees are not known to the bank.
1 do not know under what international law
they are going to extradite him.

Lastly, it has been mentioned
slateme 't :

“In these circumstances, the bank is
of the view that it is not directly respon-
sible for any irregular transaction.”

But in the statement to the press correspon-
dents in London by the Manager of the
Central Bank of India, Bombay, it has been
made very clear :

“To safeguard the Integrity of Indian
banks, it has annouoced that it will
honour all bills which are validate, what-
ever the amoun* involved ™

in the

Therefore, I want a clear siatement from the
governmeat whether they are going to honour
the bills which might have been issued
fraduleatly by an employee while in employ-
ment, whether they are going to accept these
things because they have been guaranteed by
the bank though fraud has been committed
by an employee.

1 have raised four points. Firstly, I want
to know whether the defects in the procedure
would be rectified, Secondly, even though
the Manager of the London Branch had
submitted his resignation on the €th March,
why he was not immediately relieved
why action was not taken against him and
why he was relieved only on the 26th
March ? Thirdly, how is it that the
bank was not aware of the citizenship of
its own employec 7 Fourthly, may I know
whether the bank end fhe government are

of India \Ca)

going to accept the responsibility for the
guaraniee given by an employee of the bank?

SHRI P. C. SETHI : The entire matter
is at a very delicate stage of investigation.
Daring the course of this investigation, when
the Scotland Yard and the concerned officials
and the Embassy people are investigating
into the matter, to make sensation in the
House some of the hon. Members who are
not even connected with the Calliog Atten-
tion are just . (Jmerruptions) Let it come,
I am not afraid. Some people are in the
habit of creating sensation ..([arerrupiions)

SHRI RANGA (Srikakulam): Sir, is
Ire justified in making these all-gations ? Let
him be relevant here...t{/nrerruption:),

st g fawd © ool FT g A
e

st qo wWo W : #H wrod faw ar
TE w2 |

st W weeRw - e s 3
1 A AT &Y WIT T WET a1 gk gl
gar Al 7g wrEA A8 & AfwT g A
qAEdr A9 a% g8 FW fEar g WR
2t geaTd wwAdi @ a=rar ¢ fow
iz 7 fawma & gk faars ¥
T AEaT A4 3@ fag oY Awe 2 A uk
aret Frw & fad o g wEA @Y 7
TG G FI A HRIRT AT L L.,

(Imterruptions

SHRI P. C SETHI : Sir, as far as this
matter is concerned it is a well-known fact
ibat the Central Bank of India along with 13 )
other banks was neticnalised after the enact-
ment last year. Prior to that {t was a
private bank and Mr. Patel went there not
only trday but about 14 years ago to work
in tha! bank and he was working in various
caractities and becam® the bank Manager
in '966 and not now. As soon as
info=mationwas received by the Central
Bank officers at Bombay that certain
irreguineitjes were committed, they sent an
audit erey and iImmediately after the audit
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party was sent-~I have said in the statement;
some Members have said I have not given
the date—I have said one General Manager
was gent from here in March., So, I have
given the month. [ do not have the date.
That officer went in March. After going
there he asked Mr. Patel that he is being
trapsferred to Bombas. Mr Tatel on that
ground said, *‘No". He is not prepared to go
and submitted his resignation. It is true he
submitted his resignation on Yth and his
resignation was ultimately accepted on 26'h
and he was asked to hand over charge to
Mr. Khalifa. This is all a mattey of inquiry
which the Reserve Bank is conducting and
the Central Bank is conducting. We have
nsked the Scotlund Ysrd to conduct this
inquiry.

Then, Sir, with regard to this delicate
matter of legal position whether the bank is
responsible for the documents signed by Mr.
Patel, as far as this guarantez g.ven by the
bank is concerned the guarantee of the
exchange bills is given on a stipulated or
specified form. This guarantee is only a
gudarantee given by Mr. Paiel. Whether this
is also fraudulent or not because some of the
parties who are concerned with the exchange
bills have denied, they have said that the
signatures are forged. They have denied
having received the money. Mi. Hanna's
signature is also said to be forged because
there is no person of tbat signature which is
produced there It is some other Hanna
who is only a junior clerk and not an
accountant. This is all a matter of inquiry
whether this is the position or not. We are
also in touch with our legal consultants on
the basis of this signaiure and letteis ol
guarantee given by Mr. Patel of which there
is 6o entry as far as the accounts books of
the bank are concerned. There is no eatiy
of any such documents in the accounts books
of the bank Then this guarantee is Dot
given on the regular form which is the normal
practice as far as th: guarantee is to be given
with regard to exchange bills. It is only a
simple letter signed by Mr. Patel. Therefore,
all this is a legal matter which will have to
be inquired into and the legal responsibility
would fall according to the legal position of
the bank. This is a different matter. The
bank's position is that this is all a forged case
and, therefore, the bank is mot responsible,
However, this is a matter which will have to
be decided by the law courts when this
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party files the suit as they have ihreatened to
sue the bunk when this comes up,

As far as the question of the British
passport of Mr. Patel is concerned he got
the British passport in 1960-61 which was
much earlier and not of recent times.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : This fraud of Rs, 22 million in
foreign exchange only represents a fraction
of the mischief. Today, the £ sterling which
should sell at Rs. 18 is being freely sold in
the market at Rs 32,

SHRI PILOO MODY (Godhra) : Rs, 35.

SHRI JYOTIRMOY BASU: Rs, 35,
Shri Plloo Mody is right, The dollar has
been sold at a value two and a half times its
normal exchange value.  If you read yester-
day's stareman’s article, Windfal of £ and §
in Buck Mavker, you will find that it is a
very serious matter. I do wish the Govern-
ment 1o take a scrious note of the whole
thing. This is how the country's entire
wealth is being drained out. This is another
method, other than overlovoiciog and under-
invoicing that they have been doing.

One of the involved persons, the former
Managc: of the Central Baok, London, Shri
Patel, is, we understa)d from a very reliable
source, a confidant of a Director of Central
Bank of India when it was in the private
s=ctor, as also another person who s a very
imporiant man in the Bankers' Association,
We have sesn his pame many times in the
Supreme Court case.

When Shri Patel was transferred, as the
Minister has said, he resigned on the 9th,
M.rch and preferred to stay in London with
his Italian wife. He was living very luxuriously
in London. God knows how he got the
money to live so luxuriously in London. He
decided to stay in London because that was
more lucrative to him.

On the other side, this mushroom German
bank, Behrens & sonms, which came into
existence i October 1969, transacted in bills
of exchange dated March 199, snd although
it had a total paid-up capital of DM 1.5
million, it bought bills of exchange worth
DM 10.5 million

Governmen! should aleo know that Shri
Patel, the M :ager of the Central Bank of
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Indie, London, had transacted between the
months of March and June 1968, an illegal
transaction involving £ 49,000 under tele-
phonic instructions from Calcutta from some
private sector Centeral Bank Dlrector to
clear the debt of a 5, numdar of Shri Haridas
Mundra in London, 8 man called Sukhdev
Varma. The telephone was put through from
a Calcu'ta office of Shri Mundra afier
receiving the black market value of sterling
that was paid in London. Shri Mundra is
now busy taking over British concerns 2nd
thare-cornering. He is taking out eoormons
amount of Indian rupees v/a these sorts of
mecthods.

This is, wundoubtedly, a conspiracy
between the drawer, the drawee and the
forger. Why is it that the stalement says :

“The bank has, therefore, surmised
that the ten bills of exchange and the
guarantee letter are forged documents.”'?

Why is it that after a lapse of more than a
month the Government is using the word
“surniise™? Why is it that they have not
vigorously inquired into the matter and come
to a definite conclusion ?

There is definitely a serious charge of
cotruption, There are corrupt people in it.
There is a gang organised of corrupt people
in order to take out the entite wealth of the
country. Either the whole thing is wholly
forgery or it is outsids the authority that the
bank manager enjoys. Will the hon Minister,
therefore, assure the House that on the due
date the drawer will not be paid the money
and he will repudiate your guarantec ?

Before 1 sit down I would like to inform
that of the two persons I mentioned one is
Shri Bhubha, the former Commerce Minister,
and the other iy Shri R. C. Cooper of
Bombay,

MR. SPEAKER : You are mentioning
names of gentlemen who are not present
here, )

SHRI P. C. SETHI : 1 fully agtée with
the hon Member that the matier is very
serious and should deserve our wery serious
nlterfion As I have said, it is at a stage of
del'cate inquiries and we are certain'y at it.
1t appears that on certain points the hoh.
Member seems to have more Information
than I have with me. I would certainly take
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sdvantage of the information passed on by
him.

SHRI JYOTIRMOY BASU : This is
otoly a fraction of the whole mischief.

SHRI P. C. SETHI : 1 shall be further
thankful if you give the whole information,

MR. SPEAKER : I think, you better
send him to UK for all that.

SHRIBL. K. P. SALVE (Betul) : yia
Moscow, of course.

SHRI P. C. SETHI : 1 can only assure
hon. Members that full inquiries will be
made, we would take the best possible legal
advice and would certain act up to the legal
advice.

st war a@ g (freelt @=w)
HEqe HgiEq, g A qAT 2 FE T WE
g fegmam 4 afen fget § wad awr
W & | 4 ag @) A8 wgar ¥ ag
FF Frow gwr & AfeA az @
saafaga ¢ f5 @ aur wre dgEaw
FX & A7 /AT A, G st qFr v
ft zad art ¥ ofairos oo @ oave
FFE b Aga ¥ AT AT A
mar ¢ #fan @ga s 3wT dow
fawre, w4 d|T 7 8 ww | FEY YEr A
T4 & fr &% & ¥e anfem &1 wdw g
gaT 9T @ g

W &9 & @t F 5 a0 Fe A
17 7Y 1Y oF Fazdh fadt €Y 18.3.70
w1 foad I w1 foar wifs @
=) g fazd) o ¥ frelt @ ) gEwr o
ez IR qurT war &1 fae s
fazdY % ¥z frar qr & groAy G &
3w fazdr w1 95T &1 9F T ArgAT § -

“I am reproducing here below extracts

froma letter I have received from a
friend in London.
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1 have been acting as a Consuitant to
a few small Indian businessmen in
London and, in this conpeclion, 1 have
CcOme ACTOSS COme very sinister activities
of the Central Bank of India. I have
already written about this to Mr. Haksar,
Mr. Kamath and Mr., Masani. I write
this to you in the hope that you would
also use your influence somehow to put
the matters 1 outline below right.”

What the Central Bank Manager does
ls, io simple language, to assist money-
lenders who are the curse of our people.
He extends to them extra overdraft
facilities at the expenss of small
businessmen who are asked to cut their
overdraft to nil. No businessman can
work without certuwin overdraft facilities;
but when the smal businessman is asked
to bring down his overdraft to nil. the
Bank Mapager recommends him one of
the moneylenders to the businessman.
This moneylender is already given exira
overdraft facilities by the same Bank
Manager,

“Thercupon when the small business-
man goes to the moneylender, he chasges
them a rate of interest sometime as high
as 42 per cent per annum,"

wg fazdt st st & faell | 3%
arz forw st & o Tl A fael
fazdr foaelt ff guat god fazdt @t
6 wiw w et g faelt 81 gwwr o
3G aEA A e w@I g

“In my original letter to you I stated

that I bad also written to Mr. Haksar on
this matter. The moneylender in question
Mr. Raman Shab, has recelved a copy
through his private sources of my letter
to Mr. Haksar. Fortunately for me the
copy letier dose 1ot state either my name
or address ; but I bave been told that
this moneylender is making efforts to
fiod my name and address and it has
been said that if he finds it, he is going
to use violent methods towards me for
having written these letters concerning
his affairs with the Central Bank.'

wv ge aae ag g R oo fadr
sur @At ) faelt o, o faawr @
qoo ¥ @Y g arga w8, qgfad
W O% w9 agw e g, A9

of Central Bank of India (CA)
fom | ¥ @R T F g@R o
dio wrfe ¥ afed wormadt e ?

ot vy foRd : ogy gET B E
Tg ¥ IAF X TATITD FUAT

= wwe WT™ gov YR T EY
faat ar grewz mga #1 faet foedt o
%9 96 wiowe 1 &¥ fowr 7€, @y dw
TEET FAT™ ]

FO qaTe ag & fr wrox AT &
fawrs 5% fFar g ar 7 fear @), afww
Wt dfto i & fogir mraor dfgine
figgr, 37% faais qoee & &41 fean 7

fradr i og & fs wod @Az #
g1 3 fr dww wifer fear wam sw
arfez # foi? Wy, 7z o Ak &
Faar fegr gy Wk @ FW & S
FAoT § W § T agr Foork ¥ W
&1 faqz €1, a1 ars! a1 g9 afed 6
w1 e 17w § SweneeT @
war 41 a%1 &1 | wifez fE & g
wg1 & 7 awT wfee fud ol s
AT #1 oz faad & arx e Srrangr
wedt T &, aw ww ¥ Ad a1 @ g
¥ a7 Fnfaaw dfaae & fag Wik
faar & farq wrst wxar 2 1 & saT sTgan
g B sar g e dro wrfo & gra wEAY
A FUT & am a7 w7 sifereEr
el F@ W a9 |iwA |1 oy

w=2A 1 gfaw o wHAt & gfew
TEIHE FT G & 1 @y g agi ¥ 9
@At a%aT aglh oA A aw aiw @
g o W gy agt wige w7

W AW M wEAd AH weAr =fgd
w7 99 wafF aw &1 AgamyIwT g
war ¢, a1 W Y € fa sAwr AW 7
o2, ITH @Y oGy §) | IuF fog W
w T I5T O E 1 wvE s e
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[ %a< o= gea)
7 faforetg A s = g7 o=
oTeR T Wy - IF T WE | W
SR & w2Ad 7 g, % M7 awe
I FLE ! o & faars W
feaYe apft o wai Adi a7 2 7

SHRIP. C. SETHI : I could say with
still greater emphasis how Mr, Feinandes is
in the habit of creating sensation. The only
fact that he has brought out kere through
Mr. Kanwar Lal Gupta is that there is some
letter written by some Party 10 Mr, Haksa: Mr.
Kamath and Mr. Masani. On the basis of this
letter Mr. Fernandes has claimed that he has
written a letier, He also says that there is
another letter of April 6 from this party
sayiog that his original letter alse was sent
through Mr. Haksar. Here instead of three
persons only one name remains, He has not
mentioned about the other two names. Then
he imaginurily comes to the conclusion that
the copy that this gentleman has received has
come only from Mr. Haksar and not from
any other source in which the two other
names are mentioned. That s why | say
that this is jumping at conclusions which are
purcly politically motivated and have nothing
10 do with the substance of the case.
({micrruprions; Mr. Haksar comes because
of the Prime Mmister.

ol WAy W qev o owgt & (et
T O | KA qg w8 F wY
TqAT A AT, TEH AR H WM AT
e | fow & axs @ MmN, W
T F ¥ fag dar g ?

SHRI P, C. SETHI : This is another
thing to ask for an inquiry as to how this
party got the copy, But to jump at a
conclusion that it was only Mr. Haksar who
has done sv, this is what 1 am trying to
point out that there is ample political moti-
vation. Politics apart, I can only assure the
hon Members...

SHRI KANWAR LAL GUPTA : What
about inquiry ?

SHRI P. C. SETHI ; Shri Kanwar Lal

of India 1CA)

Gupta has mentioned that this case has
happeued because of nationalisation.

SHRI KANWAR LAL GUPTA : No,
oo.

SHRI P. C, SETHI: That is the way ot
putting it. I would only point out that not
only this case but whatever information we
have or wherever we receive complaints, they
aie thoroughly iovestigated and inquired
into, As far as this case also is concerned, we
have handed over this matter to the Scotland
Yaird and we are also in touch with our
legal consultants and the High Commissioner
is also in the picture both in London and in
West Germany and [ can only give this
assurance that we would do all the best that
we could to complele the inquiry and biing
the culprits to the necessary process of law.,

St waT ww oA ;G qg Hgr § 6
% war g de, WP AL H AW
T FULy | fdw A aw @,
WA 399 g0 Fuq & oy da g ?

SHRI P. C SETHI : So far as the Audit
Report and the report of the Central Bank is
concerned, we have mnot seen the Audit
Repoit ourselves; it is with the Central Bank

and they are making enquirics about it
Unless 1 go in to it | cannot say

SHRI KANWAR LAL GUPTA : You
may lay it on the Table of the House,

SHRI P. C SETHI : How can 1 lay it
on the Table of the House 7

&t waT wrw g : wifee o & A
¥ g a1, QUgETEY § art i qay Wr )
AiwT Fg 70 aamar ¢ | fagarr a3t ey
g 1 gARNQ< @19 wT ar A wow ?
faret &7 ot SraTa A ATAT § | ' HIGFT
HTAW WA g |

ot wy famd : g FgE ¥ T@
Wi § | WIR) S0W AT § R W
T T w6l g 7
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SHRI RANGA : I would like you to
apply your mind to these two poinis. When
such a serious matter has been brought to
light is it not their duty to go through the
Audit Report ?

SHRI J. M. BISWAS (Baokura) : -rese
(Interruption)

Mr. SPEAKER : May I request you to
resume your seat 7 This 1s not a matier io be
viewed on party lines. We are all concerned
with it. There 18 no question of your party
line,

SHRI J. M. BISWAS : Are you allowing
everybody to put a guestion, Sir 7

SHRI RANGA : He simply says that he
has not secn it. Will he s2nd for it, see it,
and then as the hon Member said, will he
place it on the Table of the House ? He
should see the report made by the General
Maoager or whoever had gone to London,
study the whole thing and then tell us. If
he had oot seen it he should see il, and then
place it on the Table of the House. Instead
of that, is it open to him to say that he bas
not seen it and therefore he dicmisses this
demand 7’

Y ofy v : wifez fedie qar &=
9 AT Wl |

s WaT WTR T d2X @ war
TOT | W STEAT W Agl s &7
WEOH WERT, §HH §O8 WA &1 G
¥ ¥ qxf TrwaT Wy

MR. SPEAKER : He has alieady replied
to that point, about the Audit Report.

SHR] KANWAR LAL GUPTA : About
the General Manager's Report 7

SHRI P. C. SETHI : About the Audit
Report, I have said, I have not seen it. It
is not customary to place the Audit Report
on the Table of the House.

SHRI KANWAR LAL GUPTA : Why
not customary 7 Now it Is a nationalised
baok. Mr, Speaker, Sir, you should protect
us. Why should he say, it is not custo-
mary ? This is the first time this is coming

of Central Bank of India (CA)
up; and this is a Natiopalised Bank
want to bide their own sins.
serious matter.

They
Itis & wery

MR. SPEAKER : There is a limit to it.
On this point, whether it is customary to lay
the Audit Report or not, I will examioe this
issue. Mr. Supakar.

SHRI SRADHAKAR SUPAKAR
(Sembalpur; : The Statement which was read
out by the hon Mioiste-......

SHRI MORARJI DESAL (Surat) : There
is no question of pot being customary. This
is the first vimie it has become a Nationalised
Bank. Therefore there can be no precedents
in this matter. I think there should be no
objection to placing the Report on the Table
of the House.

SHRI SRADHAKAR SUPAKAR :
The statement which was read out by
the hon. Minister in reply to the Call
Atiention  Mution  together  with some
of the reports which appeared In
papess  like Hindustan Times quotations
from which were made by my friend Mr.
Sczhiyaa go to show that there is something
very serious in this matter which was
neglected criminal.y by the Government.

From para 2 of this statement it would
appear that this irregularity in the Central
Bank of India was koown by the Govern-
men' in the month of September, 1969.
But, they did not take appropriate action
in this maner till very late. It is stated
that a Special Officer was deputed to
London on 23rd September, 1969. That
should have put the Government on the
alert right from that date. But, probably,
they did not take any action till this
question of the transfer of this Officer,
Shri Patel, came up in March. 1970. It is
strange to find that though Shri Patel was
transferred from London to Bombay in the
first week of March, 1970 and he refused
to come to Bombay, still, he was permitied
to coptinue in his office till the 76th March,
1970 when be submitted his resignation. It
is stated that he was relieved of his duty
on the 26th March, 1970 by the Govern-
ment. Though irregularity was commitred
by this officer, Shri Patel, he was allowed
to continoe till 26th March, 1970, It
appears that most of this mischief was done
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[Shri Sradhakar Supakar]

between March 9th and 26th 1970. 1 am
quoting from the last line of para 2.
“It appears that these the bank

guarantees weice re-issued on the 26th
March, 1970."

1 want the Minister specifically to answer
these points.

Firstly why no action was taken when
these sericus irrecularities were found out
on the 23rd Scptember, 1969 and the
Government was put on the alert by the
Special Audit. Secondly I want to know
trom him as 1o why Shri Patel was permitted
to handle these bank affairs belween 4th
March, 1970 and 20th Msrch, 1970. My
third questions about the bank guacantee.
1 want to hknow specifically from the
Minister as 10 whethur it is not (ustomary
before the npatiopalisation of the Central
Baok in their London Branch, for the high
officers, like the managers, to 1ssve these
gusanlecs, How fur were the cusiomers
of the bank aware of the fact that on plain
paper guarantees could be issued by any
officer like Shri Patel or Shri Hanoa ?
These are the questions that I want to ask
the Hon, Minister.

] SHRI P.C. SETHI: As [far as the
question of Government not taking any
action from 9th September, 196~ is con-
cerned, | would like to point out that this
question of knowing about any irregu-
larities with regard (o the branch of the
Central Bank in London this is what I
bave said with reference 10 the head office
of the Central Bunk arose only when the
head office came to koow about the
irregularities. The head office deputed the
audit parly in September, 1969. Thereloce
the question of governinent's comieg o
the picture or its uot taking any action does
not arise,

As far as the question of bank’s super-
vision is concerned. it is tertaioly true that
prior 10 natiopalisation, as far as the
particular branch is concerned, 1 shonld
aleo like to educate myself on these points,
whether there was a proper internal audit
of whether there was proper supervision and
imspection or not. This is a point which
will have Yo be examined witha view to
finding out whether there was a proper
internal audit and supervision of these

of India (CA)

foreign branches of the banks. As to
whether prior to nationalisation this was
done by the various head offices of these
banks, I shall have to make inquiries, and
we stall certainly have to look into this
matter and streamline the whole position.

Therefore, there is no delay on the part
of Government, As soon as the head office
of the bank came to know about these
things, they had sent an audit party.

SHRI RANGA : Therc was a delay
of 20 days in accepting the resignation.

SHR1 P C. SETHI: As far as the
issue of these letters is concerned, Shri
Srachakar Supakar had asked whether it
was customary or nol to issue such letters
to the parties from the side of the banks
I may submit that the system of exchange
bills is a wverv well known practice and it
i6 B very importest documeot where a bank
guarantee is taken. Therefore, there iva
specific form us far as bank guarantee is
cuncerned ...

SHR1I SRADHAKAR
Bank guarantee or letters 7

SUPAKAR :

SHRI P.C. SETHI: As 1 have said,
there is @ regular form for it, and, therefore
it is pot issued in the torm of letters,

Whether 1the officer concerned had the
authority 10 issue those guarsulees and
whether he could do so in tke form of

letters, whether those letters are authenticated
or forget ecic. are sll matters for inquiry,
and a very delicate legal matter has cropped
up. So, | would pot enter into that and
say that this should be done or mo'. I
would only like to assurc the House that
we take all possible steps to see that proper
investigations arc carried out. With regard
to the internal audit which the Central
Bank's office bas conducled, we would ask
the Reserve Bank to go into the audit
repori although it is an internal audit report,
and we would ask the Reserve Bank o
apprise us of the facts, and when the facts
arc known, 1 would come to the House to
apprise it about this matter.

AN HON. MEMBER :
those letéers 7

Whet about



03 Pap-rs Latd
MR. SPEAKER :
on the Table.

SHRI §. M. BANBRJEE (Kanpur): I
have already written to you that in Herdwar,
there is a strike going on...

Papers to be Laid

MR. SPEAKER : Now, let us procesd
with the business befors the House. I
shall come to that at a later stage

13.08 brs.
PAPERS LAID ON THE TABLE
Papers ‘under Companies Act

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, [INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : On behall of Shri
F. A. Ahmed | beg to lay on the Table n
copy each of the following papers under
sub.section (1) of section 19YA of the
Companies Act, 1951 .-

(1) (i) Review (Hindi and English
versions) by the Government on
the working of the Hindusten
Photo Films  Manufacturing
Company Limited, for the ear
1968-69,

(iiy Annual Report of the Hindustan
Photo Films  Manufacturing
Comnpany Limited, for the year
1965.69 along with the Audited
Accounts and the comments of
the Compiroller and Auditor
General thereon  [Placed in
Lib-ary. See Mo, LT-3578/70)

Review (Hiodi and English
versions) by the Governoment on
the workiog of the National

(2) (i)

Newsprint and Paper Mills
Limited Nepanagar, fcr the yeir
1968-69.

(i) Annual Report (Hindi and

Englich versions) of the Nutional
Mewsprint and Paper Mills
Limited, WNepanagar, -for the
year 1968.69 amlong with the
Audited Accounts and the
commentc of the Comptraller
and Audit~r Genersl thereon.
[Placed In Library. See No.
' LT—3579/70]
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(3) (i) Review (Hindi and English vers-
jons) by the Government on
the working of ths Instrumenta-
tion Limited, Kota, for the vear
196869,

(ii) Anoual Report of the Instru-
mentation Limited, Kota, for
the year 196869 along with the
Audited Accounts and the
comments of the Comptroller

ond Auditor General thereon.
[Placed in Library. See No.
LT—3580/70)

(4) () Review (Hindi and English

versions) by the Government on
the working of the Hindustan
Salts Limited, Jaipur, for the
period from 1st October, 1967 to
30th September, 196K,

(ii) Annual Report of the Hindustan
Salts Limited, Jaipur, for the
period from 1st October, 1967 to
30th September, 1968 along with
the Audited Accounts and the
comments of the Comptrolle:
and Auditor General thereon.
[ "iaced in Library. See No.
LT—2581/70)

(5) (i) Review (Hindi and English
venions) by the Government on
the working of the Samhhar
Salts Limited, Jaipur, for the
period from 1st October, 1967 to
30th September, 196,

(i) Annual Report of the Sambhar
Salts Limited, Jalpur for the
period from (st October, 1967
to 30th September. 19685 along
with the Audited Accounts and
the comments of the Comptroller

aod Auditor General thereon.
[Placed in Library. See No.
LT=3582/70)

Papcrs ander Air Corporations Rules

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVYIATION (DR. SAROJINI MAHISHI) :
On bebalf on Dr. Karan Siogh, I beg to
lay on the Table a copy each of the follow-
ing papers (Hindi and English versions)
under sob-rule (5) of rule 3 of the Air
Corporations Rules, 1954 : —

m snmml:y of Brdget Estimated
Revedse and Expéaditire
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[Dr. Sarojini Mahishi]
of Air India for the year 1970-71.
[Piaced in libraiy. Ste No. LT-
3583/70]
(fiy Summary of Actuals for the year
1968-69, Budget Estimates and
Revised Estimates for the year

1969-70 and Budget Estimates
for the vear 1970-71 under
Capital of Air India. [+laced

in Library. See LT—
3584/70]

(iil) Summay of Budget Estimates
of Revenue and Expenditure of
the Indian Airlines for the year
*170-71  [piaced in Library. Ser
No LT--3585/70]

{iv} Summary of Actuals for the
year 1962.69, Budget Estimates
and Revised Estimaies for the
year 1969-7° and Budget Esti-
mates for the vear 1970-71 under

No.

Capital of Indian Airlines
[Piaeed 1n Libraty. See No.
LT—3586/70)

Report of Employees’ Provicent
Fund Scheme for 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT

AND REHABILITATION (SHR1
BHAGWAT JHA AZAD): 1 begto lay
on the Table a copy of the Annual Report

(Hindi and English versions) on the working
of the Employees, Provident Funds Scheme,
1952 for the year 1968-69, | Placea in
Library. See No. LT—3587/70]

Report of Press Cooncll for 1969

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): Ibegto lay on
the Table a copy of th: Annual Report of
the Press Council of India for the year
1969, under section 18 of the Press Council
Act, 1965. [Placed in Library. >e¢e No.

LT—3588/10]

Papers under Companles Act
THE MINISTER OF STATE IN THE
MINITRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
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METALS (SHRI JAGANATH RAO): I
beg to lay on the Table a copy each of the
following pspers (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act, 1956 :—

(i) Review by the Government on
the working of the Pyrites,
Phospbates and  Chemicals
Limited, for the vear 1968-69.

(i) Annual Report of the Pyrites,
Phosphates and  Chemicals
Limited, for the year 1968-69
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon, [Placed In Library. See
No. LT—3589/70)

Papers under Companies Act

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRIK.C. PANT): 1
beg to lay on the Table a copy each of the
following papers under sub-section (1) of
section 619A of the Companies Act,
1956 :—

(1) Review by the Government on the
workiog of the Miniog and Allied
Machinery Corporation Limited,
Durgapur, for the year 1968-69,

(2) Annual Report of the Mining and
Allied Machinery Corporation
Limited, Durgapur for the year
1978-69 along with the Audited
Accounts and the comments of the
Comptroller and Auditor Geberal
thereon. [Placed in Library. See
No. LT--35%0/70)

SHRI BAL RAJ MADHOK (South
Delhij : 1 want to make one submission io
regard to this item....

MR. SPEAKER : The hon. Membet
should have sent previous notice in writing.
He caonot just get up in this mapner and
speak. He should give advance intimation.

SHRI BAL RAJ MADHOK : It is not
pecessnry. I can get up after the item is laid
on the Table of the House,

M. SPEAKER : It is the accepled
practice and convention in this House that
previou. intimation should be given.
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SHRI BAL RAJ] MADHOK : The hon.
Minister has placed the report of the MAMC
for 1968-69 on the Table of the House. The
MAMC is a big public scandal. The Com-
mittee on Public Undertakings has already
recommended in its report that this should
be closed down. This undertaking had an
authorised capital of Rs. 20 crores, and it
has already lost Rs. 2l crores. 1 want to
koow...

Papers Laid

MR. SPEAKER : There can be no ques-
tions now. I am not going to allow it.

SHRI BAL RAJ MADHOK : Ooly the
accounts for 1968-69 are now placed on the
Table of the House...

MR. SPEAKER : The hon. member
isa wvery responsiblc Member, He should
koow thal...

SHRI BAL RAJ MADHOK : | only
want to say...

MR. SPEAKER : The
can give a regular notice,

hon. Member

SHRI BAL RAJ MADHOK : They are
only placing the acccounts for 1968-69 on the
Tuble of the House now. [ only waant to
know what is the latest position, and what
action they have taken on the report of the
Committee on Public Undeitakings. ...

MR. SPEAKER :
allow this now.

I am not goiog to

Statements showing Action taken by
Government on Assurances eic.

THE MINISTER OF PARLIAMEN-
TARY, AND SHIPPING AND TRANS.
PORT (SHRI RAGHU RAMAIAH) : 1 beg
to lay on the Table the following statements
showing the actic~ faken b th: Government
on various assurances, promises and under-
takings given by the Ministers during the
various sessions or Fourth Lok Sabha :

(i) Supplementary Statement No, 1
Tenth Session, 1970

(ii) Supplementary Statement No. 1V
Ninoth Session, 1¢69

(iii) Supplementary Statement No. VII
Eighth Session, 1969
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(iv) Supplementary Statement No. XVII
Seventh Session, 1969

(v) Supplementary Statement No. XIT
Sixth Session. 1968

(vi) Supplementary Statement No. XI1X
Fifth Session, 1968

(vil) Supplementary Statement No. XXV
Fourth Session, 1968

(viii) Supplementary Statement No. XIX
Third Session, 1967

(ix) Supplementary Statement No. XXVII
Second Session, 1967

[Piaced in Library. See No. LT-
3591/20.)

Papers Lald

Papers uoder Companies Act

SHRI BHANU PRAKASH SINGH : On
behaifl of Shri Reghunatha Reddy I beg to
lay on the Table—

(1) A copy cach of the following papers
under sub-section (1) of section
619A of the Companies Act, 1556 :

() Review (Hindi and English
versions) by the Government on
the working of the National
Instruments Limited, Calcutta,
for the year 1968-(Y

(il) Annual Report on the National
Instruments Limited, Calcutta,
for the year 1968-09 along
with the Audited Accounts and
the comments of the Comp-
troller mnd Auditor General
thereon. (Praced im Library.
See No. LT-3592/70.]

(2) A copy of Notification Nu. §. O.
1503 (Hindi and English versions)
published in Gazette of India dated
the 251h April, 1970 making certain
amendment to the Schedule to Em-
blems and Names (Prevention of
Improper Use) Act, 1950, issued
under section 8 of the said Act.
[Placed in Library. See No. LT-
3593/70.]

Audit Report (Civil) oo Revenue Rccelpty,
1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : 1 beg to lay on the Table a copy
of the Audit Report (Civil) om Reveoue
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[Shri P. C. Sethi)

Receipts, 1970 under article 151(1) of the

Constitution. [Piaged i- Library. See No.
LT-3611/70.]

Notifications under Esseatial
Commoditles Act

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI D. ERING): On be-
balf of Shri Annasahib Shinde, I beg to lay
on the Table—

(1) A copy each of the following Moti-
fication under sub section 16) of
section 3 of the Essential Commo-
dities Act, 1955 :

(1) Hindi version of the Fertiliser
(Control) Amendment Order,
1969, published in Notification
No. G §.R. 2558 in Gazette of
India dated the 1st November,
1969 [Placed in Library. See
No. LT-3594/70.]

(ii) The Delhi, Meerut and Buland-
shabr Milk and Milk Products
Control Order, 970, (Hindi
and English versions) published
in Notification No. S 0. 1633
in Gazette of India dared the
Sth May, 1970

{Z) A statement (Hindi version) show.
ing reasons for delay in laying the
Notification mentioned at (1) (i)
above. [Placed In Library. See No.
LT-3595/70.]

Report on the Mid-term General Elections,
1968-69

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI M YUNUS SALEEM): 1beg 1o
lay on the Tuble a copy of the Report on the
Mid term General Elections in India, 1968-69
Vol- 11 (Statistie 1) [Placed in FLibrary. dee
No. LT-:596/70.]

MESSAGLES FROM RAJYA SABHA

SFCRETARY : Sir, I have to report the
following messages received from the Secre.
tary of Rajya Sabhg—
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Message fromR. S. 2

(1) ‘T am directed to inform the Lok

Sabha that the Rajya Saebhi at its
sitting beld on Monday, the 11th
May, 1970, adopted the following
motion in recard to the Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes :

“That this House concurs in the
recommendations of the Lok Sabha
that the Rajya Sabha do eloct three
members of the Rajya Sabha (o the
Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes in the vacancies caused by
the resignation of Shni B. D.
Khobragade from the Committee
aod the retirement of Shri Dayaldas
Kurre and Shri E M. Sangma from
the membership of the Rajya Sabha
on the 2nd April, 1970 and resolves
that this House do proceed to elect
in accordance with the system of
proportional representation by means
of the single transferable vote, three
members from among the members
of the House to serve on the said
Committee."

I am further to ioform the Lok
Satha that in pursuance of the
above motion, the following mem-
bers of the Rajva Sabha have been
duly elected to the said Cimmi-
tee : —

1. Shri K. P. Subramania Menon
2. Shri E. M. Sangma
3. Shri Sukhdev Prasad.’

‘In accordance with the provisions
of sub-tule (¢) of rule 186 of the
Rules of Procedure and onduct of
Business in the Rajya Sabha, T am
directed to return herewith the
Contingency Fund of India (Amend-
ment) Bill, 1970 which was passed
by the Lok Sabha at its sitting held
on the Tth May, 1970, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make io the Lok Sabha in zega:d
to the said Bill.’
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COMMITTEE ON ABSENCE OF MEMBERS
FROM THE SITTINGS OF THE
HOUSE

Fourteenth Report

SHRI G. C. NAIK (Keonjhar) : Sir, 1
beg to present the Fourteenth Report of the
Committee on Absence of Members from the
Sitlings of the House.

13.13 brs.

PERSONAL EXPLANATION BY
MEMBER

(Shri J. M. ulswas)

SHRI J. M. BISWAS (Bankura) : While
thanking you for allowing me to submit the
following to the House under Rule 357, 1
would like to submit that on 14-5-1970, when
a Short Notice Question was before us, Shri
Hukam Chend Kachwai, a member of the
House, belonging to the Jen Sangh Party,
made the followiog observations :

‘ol gEH T FHAW : WS AEILT,
w sweean w1 5% ag g fo faeelt a
9w Ug WO §§ 4% § Wi €1 aY gant
wgfae mifgdl & oF &5 § "1 g
grdY qar o #1 4w SAEr 41 §i7
Iu B guAtfas 1 W & wifgw

oY 1 & Qur s @ fe fae srea &
uF = Fo dto qeak, fFac wiFET
ot fr qewe w1 W oFe 7 § R IW
daw Hy@ A A A wwt g1 W
o) agfauad fas, ¥ 7= 97 ad
@ A fifry @ & sgfie A
off fagare & 91 & 1. 7(swam).. IR
o ot foren 3. (vawwm=)...”

What has been stated by Shri Kachwai
dbout me Is absolutely falg® @md baselen. I
deny havieg done anvthing in favour of the
said Shri K. B. Paictai or having wrilten any
leiter to anybody at any time about that
officer. 1 regret to note that $tri Kachwai
has been guided by onofair censhderation **

VAISAKHA 29, 189 (SAKA) Personal Explahation

b{1]
SHRI BAL RAJ MADHOK (South"
Delhu) : This is scandalous.

'SHRI KANWAR LAL GUPTA (Delhi
Sadar) : This is absurd. It should be ex-
punged.

MR. SPEAKER : 1 am sorry I cannot
allow it to go on record. He has added some-
thing more to what was shown to me,

SHRI J. M. BISWAS - It is also regret-
table that his party leaders have seldom tried
to restrain him while the said member violated
all norms of the House and keeps on com- |
mitting misconduct. |

SHRI K. LAKKAPPA (Tumkur) : There |
bave been persistent allegations contiouously
made against Shri Parchai in conpection
with so many defalcations He should be re-
moved from service. Why has he not been
removed ?

SHRI MADHU LIMAYE (Mooghyr) 1
On a pomnt of order,

MR, SPEAKER : Shri Biswas came to
me this morning and wanted to contradict
Shri Kachwai's statement. He wanted to
contradict it in two or three words. But I
did vot see the portlon which he reads and
which | bave to expunge now.

it ay fowd : goow wgEm, AT
AT WTE AT § | F€ aHT  agh o A |
ag vt fear § fr ) safesna coftecr &
% § ag fafaa eq ¥ wiistamga &
qF g ¥ T, eftw wTgweeT W O,
ofsz $T W A wfipa § I w qEi
91 Aa anfe ax F agh geer gy | A |
gAET Fga @ ¢ afew qar mif WCo ¥o |
facar & aw ¥ ag Pemfrar w= qyr
2 oifewr gmgw A gl aTg @ FAT

. mmmaqu%w«mi

1 fee L

weaw WEEy : ¥E # wY fﬂ'ﬂ'ﬁ
o 1 TR W T e e
ﬂ"ﬁﬁ'ﬂmlimmt.olumlllow‘l

it (interrupiions.)

umﬂlﬁ“ﬁﬂ&m Clisir.
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SHRI J. M. BISWAS : It it a highly
objectionable thing. 1f a Member is saying
things iresponsibly against another Member,
it is a very irresponsible thing.

WU WENAY : W g EIATeAtas
& aY w9 &Y 7 8 Smeu
SHRI J. M. BISWAS : There should be

some procedure by which the Speaker could
take it up with the other Member.

MR, SPEAKER :
right to take it up ; that
deny.

You have every
is why 1 did not

SHR1 S. M. BANERIJEE (Kanpur): I
would not have raised this issue. But Parlia-
ment is adjourning tomorrow. You are
aware that from 12th May pearly 8,000 wor-
kers of the Bharat Heavy Electriculs are on
strike, at Hardwar, 1 request you to ask the
hon. Minister of Labour ur Mr. Fakhruddin
Ali Ahmed to make a statement tomorrow.

MR. SPEAKER : 1 bave got yours for
377 but I have decided pot to allow it but
to ask the Minister to make a statement.

DR. RAM SUBHAG SINGH (Buxar) :
A hcat-wave is sweeping all the North Indian
States for the Isst ten days of so and about
& thousand persons have already been killed
due to thie intensity of the heat and thousands
of catile have also died. I request you io ask
the hon, Mjpister to make a statement in
this regard. Préviously certain succour was
also provided when similar incidents took
place io 1960-61, Therefore, something
should be done on behalf of the Government.
There is apother iocident wnd more than
500 houses bhave been bumnt in Kashmir
valley.

MR. SPEAKER : It would have been
much better if something was given to me in
advance.

SHR1 BAL RAJ MADHOK (South
Delhi) : We gave a call attention notice. Let
the Minisier make a statement,

MR. SPEAKER : I shall bave to examine
it. About the first part, I shall allow it.
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SHRI A. SREEDHARAN (Badagara) :
There has been widespread and persistent
reporis that the Government of India are
thinking of shifting the rocket launching
station from Thumba in Kerala to some
other place. I filed a call attention which was
not admitted. 1 request you to direct the
Prime Minister to make a statement and
clarify the matter.

MR. SPEAKER : 1 shall send it to
ber.. (/uterruptions.) Why are you all get-
ting up like this ? 1 had some advance inti-
mation about these matters, I disapprove of
abrupt interventions...(Inrerruptions.)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : 1 have given s call attention
motion asking the Government to make a
statement on Bengal land policy ahout which
we arc reading in the Press every day ; it is
a serious matter.. ';ufgppupngn;.)

MR. SPEAKER : I shall iock ioto it ;I
do not promise anything.

oit ng famd (5{37) : weqw wRYEE
& 5t wgiRa § 11 aweq wigar § AwAS
frrAdv s St &, e 9 fem @
R w1 qIRIET 99 @ e, A Agew
¥ wreaTaq faan fr fedt ® fasrem a8
s w15 @ fasm feg oao
feeell &1 uF dowig fag 8 9@ &
FIIIT ® a9 gAT &, 99 &1 AFQ ¥
fasrer fear mar | 591 =g 7 smEEw
fear ar s ot feelY o =7 Y gra &
T & W Tou & dga wrdr & 1 wfew
& qar 5«1 § S ¥ wro wHe we/
e QHo o ¥ € @tw FAE § W
oAl & afgsc H ardlt B—xwaw ¥
are ¥ gordd @ Iwre @ o §o &
AT 3% & v ¥ @ WP
T T |

F8 eesy f gE fawa 9 =war g—
woft AEiET &Y W A%, "W W A

| o fad o g § s
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it Wwg wWw (FEETE) oweaE
AEE, A WAAT FT 9 21 KA o®
T TqT SEQATT FY guAr & o Ffw
TR oo wer § s oo & 9% Fdwe 9T
far &\ fog® w@ sggfaa snfad
¥ wrgw A fiw o &t wE A qan
S g fawe & foad o9 g% %1 g9
T war ar, afeT W FT A FEgET
W oq i @, 99 ¥ ww 7 7w fraw
w1 qrwen off g@w faar }, €W aw@ ¥
w foaet o fare v & fag 5 w2
w1 gwg g faw a1 & wmgan g fie
! wEET, ¥4 & qracy Hawed & A
qg Wt wAmr wgar 7 fF oameR A
¥4 vanq weara few fraw & ogen
frwe fvar & | wia ag swears faw 56,
57, 58, 59 & @y & o WA w6 H
o ¥4 A8 fFar | | Y @ SwR
A &7 QfFHIT:, WG w37 A g
50 szl ¥W & 9@ W@y g1 v ar
gard ag w=i wiw & anal

MR. SPEAKER : Order, order. Every-

thinog was brought before the Busioess
Advisory Committee. It is not my personal
decision,

SHRI RANGA (Srikakulam) : 1 would
like you to teil the Minister of Parliamentary
Affairs to see that a statement is made, as
bas been indicated in the papers, at least to-
morrow as to what the Government wishes to
do in regard to Birla Bbavan and also avout
the installmion of the Mahatma Gandhi

statue. (Interruption.)

MR. SPEAKER : Let us see about the
pending matters.

ot gur ww g (feda)
wed wEey, W i am w9 gug
s fazdt faeht 8, e ¥ @ aaf wr
e fer §...

oW Wy oA ¥ gay fagd
et §, 99 & ww W

als
13.23 brs.

RESOLUTIONS RE : RAILWAY CON-
VENTION COMMITTEE—(Cortd )

THE MINISTER OF RAILWAYS
(SHRI NANDA) Koue -

SHRI SEZHIYAN (Kumbakonam) : Sir,
on a point of order about ivem No. 17.

Yesterday—

MR. SPEAKER : You should have left
something for me also to tell you. He dis-
cussed it with me and the resolution, beca
it was not withdrawn, was allowed to come
as it is today. Now, he will accept the
amendment, and it will come.

SHRI SEZHIYAN : Yesterday, that was
moved and you suggested that the amended
form will come.

MR. SPEAKER : He is not going to
confine himself 1o four.

SHNI SEZHIYAN : We have not recei-
ved any motion of ameodment, There was
ample time and so the Minister himself
might have given a notice of amendment. He
has not given it. Wc have not received it in
the required form. As there was ample time
given, why not he come with an amend-
ment 7

i war s qor (freedt-aee) ¢
WSIW WEIRG, A gwitww § fe we ¥
Farg A T fzar Img €& 99 "W
#faa

MR. SPEAKER : Well, Mr, Sezhiyan,
he consulted me and I looked into ‘he matter.
There was no way oul except that he will
move it now and then sccept it.

SHRI NANDA : In the course of the
discussion yesterday it was pointed out to me
that it will serve my purpose as well if in-
stead of having four more members there
are Iwo mole members.

So, with your permission, | beg to
move :

In the Resolution,

in line B, for the figure "4", substitute
the figure “2”.
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MR. SPEAKER : The question is :
In the Resolution,

i line 8, for the figure “4", ;ubsriture
ﬁguu uzn‘

The moation was adopted.

MR. SPEAKER : Now, 1 :hall put the
amended resolation to the vote. The question
is :

“That this House do resolve that the
membership of the Parliamentary Com-
mittee appointed in pursuance of a reso-
lution adopted by Lok Sabha on 28th
November, 1968 to review th~ rate of
dividend which is at present payable by
the Railway Undertaking to General
Revenues as well as the other anciliary
matters in connection with the Railway
Finance vis-u-vis tbe General Finance
and make recommendations thereon, be
increased by 2 moie members of this
House to be nominated by the Speaker.”

The motien was adopred.

SHRI NANDA : 1 shall now move the
pext Resolution.

1 beg to move :

“That this House do recommend to
Rujya Sabha to agree to associate one
more member fiom Rujya Sabha with
the Parliamentary Committee to review
the rate of dividend which is at present
payable by the Railway Undertaking to
General Revenues as well as other aocil-
lary matters in conpection with the Rail-
way Finance yis.g-yis the General Finance
and make recommendations (hefeon, 10
be pominated by the Chairman dnd to
communicate the pame of the member
80 appointed to this House."

MR. SPEARER : The question is :

“That this House recommend to Rajya
Sabha to sgree to associate one mmore
member from Rajya Sabha with the
Parliamentary Committee to review the
rato of dividend which Is at present pay-
able by the Railway Undertakings to
Geoneral Revepue¥ iid well g4s Uthét ancil-
lary matters in connection with the Rail-
wuy Finance yfs-g-wi; the General Finance
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no

and make recommendations thereon, to
be nominated by the Chaitmen and to
communicate the name of the member so
appointed to this House *

The motion was adopted.

Comprittee (Res.)

13.27 brs.

The Lok Sabha udjourned for Lunch till
thirty nilnutes past Fourteen of the ClocR.

The Lok Sabha re-assembled after Lunch
a1 thirty~three minutes past Fourieen
of the Clock.

[Mr. Deputy-Speaker (n the Chair)

SHRI S. M. BANERIJEE (Kanpur) : Sir,
I am raising this point because lomorrow is
the last day of the session. As you koow,
many assurances have been given in this
House, When the policemen were discha ged
or dismissed or their services terminated for
perticipation in the strike or demonstration,
it was suggested that their case should be
sympathetically considered. The hon, Home
Minister, Shri Y B. Chavan assured a group
of Members belonging 1o all paities that he
will see that some favourable orders are
issued and they are reinstated. 1 want that
statcment should be made by the hon, Home
Minister.

ot far www (Ayad) o & o
AT YT K@ E |

SHRI S. M. BANERIJEE : Secondly,
when an announcement was made herc re-
garding the appointment of the Pay Commis-
sion a suggestion was made about grant of
ioterim relief. Now we do not know when
the Pay Commission is going (o submit its
report. So, I would submit that the Finance

Mipisier should make a statement on this
question.

ot frw wox Wt @ AT ET oW &
YT F@TF |

&t CTeAre areRt (q2AT) ;- IS
e, oot &g T ot 3w s}
AT TR GEEW FTATE |
§ fe gfoa wmaw s At |1
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T R graTy Fiw F AFh ¥ gy
ar g fazd fadt @ -

“This is to inform you that a good
number of members of cur Association
working in Assam area have since been
arrested on the alleged WNaxaliles. The
allegation is baseless and it is suspested
that the Unions of the Federations
have been playing the foul...™

73 T GAT ATT F ATRATEZ FE T
freqare frar ar 2zt & wfew fF 3
affas &1 19 F7 @ § AR A @A
¥ F AW F F AR (TwAn woaw
@3 ag AdEr I A g o I
RIAT 9T ©4w 291 91fze | & graE area
At 7 frdzd amar fr oz A A
frar v faar i

st Aaw feme aaf () -« S
7gRa, AwAq fHzaa #T F aga «
qIEal ¥\ gedrd 94 2 1 3Aer ufadaq
qd 7gr 2 | IAF A F A qIZA T AN
gr 4, § ITR AAAT A1 § WIT A1gar
g 5 faar g+t atag 3a% art # 9¢d
A %

14.36 hrs

INDIAN SOLDIERS (LITIGATION)
AMENDMENT BILL

THE MINISTER OF DEFENCE, AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : Mr. Deputy
Speaksr, Sir, I beg to move :

“That the Bill further to amead the
Indian Soldiers (Litigation) Act, 1925,
as passed by the Rajya Sabha, be taken
into corsideration.”

This is a non-controversial picce of
legislation.

It is proposed to bring certain type of
proczedings within the purview of the
facilities which are afforded to the Defence
personnel  in matters of litigaion  The
Indian Soldiers (Litigation) Acr, 1925 gives
protection to  soldiers by way of postnone-
meot of the procesdiogs initiated against
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them bafore Civil and Revenue Court and
also provides for the setting aside of decrees
and orders passed against them cx-parre
when they are working under war condi-
tions, or overseas or at any place beyond
India. At present Rent Controllers,
Tribunals and such other-judicial authorities
are not covered by the definition of the
term *“Court” in the Act. It is now
proposed that the protection afforded to
soldiers under the Act. should be extended
to cover proceedings before such authorities
which are judicial or quasi-judicial in
character. As the honourable Members
are aware, thereé are a number of proceedings
before such bodies which do not stricily
come within the definition of a court, but
nevertheless are of great importance for the

persons involved im  the proceedings.
Litigation regarding any matters provided
for by special coactrments, such as rent

laws dealing with fixation of reat of premises
or eviction [rom premises before a reat
controller, tribunal or other authority, is of
\he same nature as civil litgation and
Government are of the view that the soldisrs
should be protected in respect of such
proceedings to the same exten! as proceedings
before a court.

Another important amendment (o the
Indian Soldiers (Litigation) Act, which is
now proposed to be made, is the enlargement
of the definition of the special conditions
under which the soldiers must be working
to enjoy the protection afforded by the Act,
Under the Act, as it is worded, the protec-
tion is available only when the soldiers are
serving under war conditions or overseas or
at any place beyond India., As the House
is no doubt aware, many soldlers are
deployed at dtstant places on our borders.
During the period of last emergency,
soldiers serving in such places were made
entitled to the protection of the Act by
declaring their services as under war
conditions, for the purposes of the Act.
With the lifting of the emergency W.EF.
10.1.1968, the notification issued for the
purposc in November 1962, has become in
operative It is obviously npecessary that
our soldiers who serve in such remote areas
should be given the protection available under
the Indian Soldiers (Litigation) Act, as the
exigencies of service would obviously
prevent them from (aking effective part in
such proceedings so long as they are
serving in the remots arcas. It is sccord-
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ingly proposed to amend the parent Act
to bring soldiers serving in such remote
operational arcas within India as may be
specified by the Central Government from
time to time within its scop=.

The third amendment proposed concerns
Naval personnel.  Section  2(b) of the
parent Act defines ““Indian Soldier” to mean
any persons subject to the Army Act, 1950
or the Air Force Act, 1950. The piovisions
of the Indian Soldiers (Litigation) Act 1925,
have been made applicable to Naval
porsonnel since 1940 by the issue of a
potification under scction 14 of that Act.
With the passiog of the Navy Act, 1957,
there is nc . sed 1o keep the Naval Forces
out of the purview of the definition of
“Indian Soldier" under the Indian Soldiers
(Litigation) Act. The definision is accord-
ingly being amplific.1 to cover persons subject
to the Navy Act, 1957,

In the course of the clause-bv-clause

consideration there are some verbal amend-
ments, which I shall be moving.

With these words, 1 move.

MR. DEPUTY SPEAKER :
moved :

“That the Bill further 10 amend the
Indian Soldiers (Litigation) Act, 19235,
as passed by Rajya Sabha, be taken ioto
consideration.”,

Motion

SHRIMATI TARA SAPRE (Bombay-
North-East) : Sir, regarding this Bill I want
to highlight some most important points,
My first poiot is that our jawans necd some
special trestment in all respects, because
they have risked their own precious lives
and are guardiog our frontiers Because
of them we are living here peacelully and
are having our debates and all these
things peacefully. They fully deserve some
privileges in respect. of icgal, educational
and social status. Bur I feel very sorry
that this is not dome by Government to
our satisfaction.

For instance, when they are away on
active service or in military stations, either
families have to face all sorts of litigations
and due to this litigation, all sorts of harass-
ments so that their minds arc busv with
worry about their families. To keep their
minds free from these worrics, it is nocessary
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that they should be given all fioancial help
and the time limits and all other factors
must be considered and they must be
glven some special privileges. Also, in
case of eviclion from houses or lands, they
must have some privilege.

My second point is about the educaiion
of their children. This is the most important
point from my point of view. The wives of
jawans are uneducated ladies and they find
it very difficult to get their children admitted
o schools, specially in big places but also
in small places, Then, they do oot know
what courses should be taken and what
type of education should be given to their
children, They look to their menfolk for
help in  this regard. It 13 pecessary that
Goveroment should keep svme reserved
seats in good schools, particularly resident:al
schools, for the children of jawans and give
them facilities to have goud education wilh
the advanced classes boys.

There should be some speciul scholar-
ships for these boys.

MR. DEPUTY.SPEAKER : This is a
little outside the purview of the Bill. The
Bill is only about liligalion whereas you are
tulking about amenities to suidiers’ children,

SHRI P, G. SEN (Purnca) : That is as
important as litigation.

MR. DEPUTY-SPEAKER : That is
true. But we have to confine ourselves to
what is before us at the momeant,

SHRIMATI TARA SAPRE : Admission
to schools is also difficult for the children
of jawans.

SHRI S. KANDAPPAN (Mettur) : If
we have to confine ourselves to the Bill,:
there is no alternative but to say that we
welcome the Bill,

SHRI SWARAN SINGH: In fact, I
will greatly appreciate that. At 3 O'Clock
there is some other busineas to be taken up.
This bill is somethiog which is pon-controv-
ersial und should be accepted by everybody.
1 may Lave to take it back to the other
House because there are one or two
ameadiusas,
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SHRIMATI TARA SAPRE : If you do
not wapt me to speak on the education of
their children, I need not do so.

MR. DEPUTY-SPEKER : It is not that
I dosot »ant you to do that but I am
just pointing out that these things are out-
side the scope of the Bill.

SHRIMATI TARA SAPRE : That is all
right.

All the modern methods or technical
faciities must be made easily avuilable 10

them, The wives of the jawans being
uoeducated, their children are always
handicapped.

In respect of litigaton particularly, I
welcome this Bill.

My third suggestion is about the retire-
ment and that is that these jawans retire
fiom the service at a veiy carly age and,
therefore, Government should open up a cell
in every natiopalised bank 1o give them
assistance, advice and also loan to start a
small business of their own and to get moie
money, occuption, in addition 1o their
pension, At present, in my State, the land
laws give quile reasonable protection to the
army men but their retired life also must be
usefull to the country.

My last suggestion is that the wives of
these jawans should be given some educa-
tional facilities in training, like, tailoring,
weaving, typing and such other courses so
that if some mishap takes place, she should
be able to earn her livelihood  Infact, I
would bave dealt more on the educational
uspect of it because 1 thought that also 15
covered by this Bill.

With these words, 1 welcome the Bill.

SHRI RANJEET SINGH (Khalilabad) :
Mr. Depury-Speaker, Sir, I welcome the Bill.
Bwt | would say that the Defence Minister
should kindly recunside: the enlire scope of
the Indian Soldiers (Litigation) Act because
it nceds further enlargement.

For instance, the greatest amount of
livigation that a soldier faces is about the
land temure problems. Now. the States
pass laws providing for certain safeguards o
the soldier. But those safcguards are avail-
abje to the soldier only when the soldier goes
to the court. Take a particular case or my
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owncase. When I was in the army, I
found on reaching home that half my land
had beei written off in somebody else’s name.

MR DEPUTY-SPEAKER : You are
not pleading your own case, I suppose.

SHRI RANJEET SINGH : 1 am
pleading the soldiers’ case. Although there
was a law in U. P. that a soldier could lease
out his land while he was still in service and
that the land would mot be written off in
somebody else’s pame in land records, the
patwari in the village—~God bless the great
main called parwars; nobody can ‘Youch
that great m.n, not even his shadow—had
writien off the lind in somebody else’s name,
Now, to get the records correct, I had to go
to the court to get the benefit of the Act.

I know theie are so many cases like this
where the soldiers are serving at the front
and the lands are written off in others’
names They have the protection of law
but they have to go to the court to scek the
protection. So, there should be a safegurd
provided for the soldier. There should be
punishment meted out to the official who is
responsible for such eniry on soldiers’ land,

The other thing is that the soldier is also
at times harassed by petty cases. When be
goes on leave, he finds that somebody is in
illegal possession of his land. Then, a quarrel
develops und that man goes and launches
court proceedings again:t him in a criminal
court. 1 would request the Defence Minister
to give him protsction for non-cognizable
offences also in such cases,

This act does not provide to the soldier
actually a protection. It just delays tae
proceas of law, so long as the soldier Is
serving under special conditionz, so that you
do not get court summons when a battle is
developing To provide a safeguard for
the functioning of 1he Deflence (orces,
this Act has been brought fo. It is not
a protection to an individual soldier, 1
would request that such a protection should
be proviied for in rhe Litigation Act so that
the soldler does not have to do any litigation.
If his iand has been written off, all that he
needs to do or he should necd to do is to
send an applicetion through his Command-
ing Officer and the court should direct the
civil authorities (0 make an investigation and
submit & report and set right the 'and records
in respect of the soldier.
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Now there is another great problem—the
barassment to the soldier’s family, Some
legislation should be enacted. Probably some
sort of a clause in this very Act itsell may be
epacted that those who harass soldier’s
families should be dealt with according to
the new law because the old law provides
nothing for harassment to a soldier's family
and the giea‘est demoralising factor to the
soldier at the front is harassment of his
family. I would request the Defence Minister
to consider these things. He also comes
from a very illustrious soldierly class and 1
do hope that in future he ‘will consider these
points and bring in legislation accordingly.

MR. DEPUTY-SPEAKER : Many hon,
Memb:rs want to speak. At 3 we have got
to take up the discussion oan the report on
CSIR. If you take only one or two minules
each, we can pass this Bill

SHRI GAJRAJ SINGH RAO (Mahendra-
garh) . I have not much to say and 1 thank
the hon. Defence Miuister for bringing this
measure. For five years | and otier Parties
have been fighting for it We wanted that
this should be done. Now 1 would only say
thut the words “after consulting the High
Court concerned” are redundant and void.
Now that the definition of the ‘Courl® has
been changed, no question of High Ciurt
grises.  Tue original Act was of 1925, Now
this portivn referred 1o by me catlier is
redundant, This should be removed and
rules framed by Government in view ol the
new provision and the old provision. | would
say that the Defence Minister should assure
the House that when framing the rules, all
shades ol opinion would be consulted and
prcper rules will be framed taking into
consideration the new definition of court’
and other matters. Therefore, I submit that
we should pass this legislation and my
ameadment may be accepied.

SHRI S. M. BANERJEE (Kanpur) : Sir,
I support this Bill.

it wo fge wpmw (fammEge)
Ineqy 7RG, WA R g A faw
agt aeT war § & gawr qwdw wwan g,
w7 uF Sor ¥ T S FE@T IEITE
fip Y &y ot o AT WX AR E I
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N fmd & fag 9 Ik gifoee
wiEd 9 § wwr 7y W v § e
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FAATE |
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aregar €t s wrfge wiest gadr gia-
WIT § 9! Wl W WET AT w4ifgy

agt 9 o ¥ avg Jork af | s
I fawd) 8, afex seila a4z 379
TG § ISFT AN T @ EEET =
WwET wrAr gy | ww F uF fafae
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gt wdw Sw1 fae wifgy, S@ f5
g7 & wetg faew et § 0 &fea
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wET g1 Wifgy | wAw & o #
famgl €13 @, g7 w7 TAA § fE SAE
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® ux § fir aga g7 a5 ag feamr W
o 3 AYgE &1 3Ed ofkadw wra w6t
orea & | gaTU g femidfew § wfag
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g ofadw aga @t g A9 IR
gfeend ¥ afwa gaw fam ¥ femrfes
feafee st anfgd, qa% wfa aw@d ar
WTHTT WHAT qfegy |

o g& & e & @ faaww &
G F@T

SHRI G. VISWANATHAN (Wanodi-
wash) : I welcome this Bill. This has
been pending for a long time. We have to
help the soldiers who are fighting for the
country who are working in the forward
areas. Most of the points have been covered
already by Mr. Ranjeet Singh and T do not
want to deal with them. This has 1o be
considered by the hon. Minister.

. SHRI SWARAN SINGH: Sir, I am
grateful to the hon, Members for extending
their support to the Bill. Several other
suggestions have been made but they me
outside the scope of the present Bill. The
present Bill is procedural and gives proce-
dural protection. On the substantive issues,
1 will certainly scparatcly examine, aod if
necessary separste legislation can be enacted.

So far as the amendments are concerned,
1 am inclined to sccept Amendment No. 6
of Shil Gajraj Singh Reo.
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MR. DEPUTY-SPEAKER : That will
be taken up when we come W0 Amecodments
to Clauses. Now the question is :

“That the Bill further to amend the
Iodian Soldiers (Litigation) Act, 1925, as
passed by Rajya Sabha, betaken into
consideration.”

The motion was adopied.
Clause 2—(amendment of section 2.

MR. DEPUTY-SPEAKER : On Clause
2, there is an amendment No. 3 by Shri
Shiva Chandra Jha. .

SHR1 SHIVA CHANDRA JHA : 1 beg
10 move &
Page 2, line 2,—
afrer ' 1957" fnseri—
“or any Air Act™(3)
T g gAaT fs 1925 & twe &
e e faar gmr ar 1 & ST Argar
g e sur avg ot e fom At & adteer
sl gl W ¥ 3@ &) A 6 fEan
w7 97 | Fv gwg 9f fR A A7 % &%
Faw owe @Y fear mar ar ?

»it vt g : vw a9 fgrgeary Y
FrE A4t o @ a1 1925 H A A
fama 1 a¢t aag ot |

MR. DEPUTY-SPEAKER : I will now
put Shri Jha's amendment, No. 3 to the
vote of the House,

Amendment No. 3 was pur and negot ved.

MR. DEPUTY-SPEAKER : The ques-
uon is :
“That Clause 2 stand part of the Bill."
The motion was cdopred.

Cleuwse 2 was added fo the bill.

SHRI GAJRAJ SINGH RAO: lam
pot moving ameodment Nos. 4 and 5
stending in my pame es Amendment No. 6
in coming which will cover the whole

thing.
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MR. DEPUTY SPEAKER : All right.
that means, there is no. New Clause, 2A.
We go to Clause 3, .

Clause 3- Amend ment of section )

MR. DEPUTY SPEAKER . There is
no amendment to Clause 3. The question
is :

“The Clause 3 stand part of the Bill

The moiion was adopted.
Clause 3 was added 10 the Bill.

15.00 brs,

MR. DEPUTY-SPEAKER : There i3 an
amendment by Shri Gajraj Singh Rao
secking (0 insert @ new clause 4, This,
however, cannol be eptertained because it
ull depends upon the previous amendments
and the hon. Member has not moved them.

SHRI SWARAN SINGH : In fact they
becomes redundant.

Trat is why I want to point out that
those amendments need not be moved. The
main point is that we are permitting the
courts other than the civil, tribunal ctc. to
come within the scope of the Act.—Afler
consultation etc, 1 say that this may be
accepted with some modification.

MR. DEPUTY SPLAKER : In view of
the explanation given by the hon. Minister,
are you moving your amendment ?

SHRI GAJRAJ SINGH RAO : | want
to say that Rule 80 should be made more
clear if my amendment comes within the
scope of the Bill. Otherwise, when a defini-
tion has been changed, these words would
create a lot of difficulty. I want to know
the reaction of the hon. minister whether he
is going to accept or not accept my amend-
ment.

SHRI SWARAN SINGH : | have been
advised by the legal experts. This being a
naw clause, I would accept that with a modi-
fication.

MR, DEPUTY SPEAKER : This creates
some procedural difficulties  What iz the
smendment 7 That should be read out
clearly and then put to the House. I do
not know that I have fo put to the
 House.
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SHRI SWARAN SINGH : 1 shall
accep’ the amendment with some modifica-
tion.

MR. DEPUTY-SPEAKER : What is the
modification ?

SHRI SWARAN SINGH : Let him fint
move his amendment.

SHRI GAJRAJ SINGH RAO : T beg to
move :

Page 2,—

afrer line 10, add—

‘4. In section 13 of the principal
Act, the words, ‘alter consulting the
High Court concerned,” shall be omitted.
k).

SHRI SWARAN SINGH : The modi-
fication I propose is that the words *"Amend-
ment of section 13," have to be inserted as
marginal heading tv his amendment. That
is only desciiptive.

1 cap accept his ameudment with this
modification.

MR. DEPUTY-SPEAKER : I shall now
put the amendment No. 6 moved by Shri
Gajraj Singh Rao, with the modification
proposed by the hon. Minister, to the vote
of the House.

The question is :

Page 2,—
afier live 10, gdd—

‘4. In section 13 of the principal
Act, the words, “afier coosulting the
Amendment of section 13 High Court
concerned,” shall be omitted (6).

The moilon was adopted.

) MR. DEPUTY-SPEAKER : The question
s :
“That New Clause 4 stand part of the
Bill "
The motion was adopted.
New Clouse 4 was-added to the Bill.
Clause 1—(Shori-titie.)
Amendment made :
Page |, lioe 4,—
for “1969" substirmre "*197012)
(Shri Swaran Singh)
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MR. DEPUTY-SPEAKER The

question is :

“That clause 1, as amended, stand
part of the Bill".
The motion was adopied.
Cloue |, as amended, was ucded 1o the

Enacring Formu.a
Amendment made :
Page 1, line 1,—
for “Twentieth” subsrizuie—
“Twenty-first*'(1)
(Shri Swaran Siogh)

MR. DEPUTY-SPEAKER The
question is :
“That the Enpaciinpg Formula, as
amended, stand part of the Bill".
The motion wus adopred.

The Enacting Formuta, as amerded, was
added to the diil.

The Titre was added to the biii.

SHR1I SWARAN SINGH : I beg to
move :
“That the Bill, as ameanded, be
passe "

MR. DEPUTY-SPEAKER : The question
is !

“That the Bill, as amended, be
passed””,
The motion was adopied.
15,05 bos.

MOTION RE: REPORT OF COMMITTEE
OF INQUIRY (COUNCIL OF SCIENTI-
FIC AND INDUSTRIAL RESEARCH)

THE MINISTER OF EDUCATION
AND YOUTH SERVICES DR. V.K.R. V.
RAOQ) : 1 beg to move :

“That the Report (Part I) of the
Committee of Inquiry (Coundil of
Scieatific and Industsial Research), imid
on the Table of the House on the 10th
March, 1970, be taken into considera-

tion™,
el (T
u&mm?ﬂlm ( )
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MR. DEPUTY-SPEAKER : Three hout
have been allotied for this.

DR.V.K. R V.RAO : I do not want
to take up the time of the House in making
two speeches, T would like to listen to the
discussion before taking anmy comments or
replies that may become necessary,

Sir, I move that the report be takea
inlo consideration.

MR. DEPUTY-SPEAKER : Now, Shri
K. M. Koushik.

SHRI SAMAR GUHA (Contai) : It wap
agreed and the Hon'ble Speaker has told
me that since it was al my instance that the
hon. Minister had agreed 1o this discussion,
I should initiate the debate on behail of the
Members, because direct charges weare brought
against me. I met the Speaker in the
morning. ..

MR. DEPUTY-SPEAKER : He has not
told me anything about it,

SHRI RALLI RAY (Puri): Shri Madhu
Limaye i~ not tceling well,

So, he ma be given a chance,

MR. DEPUTY-SPEAKER : If Sbri
K. M. Koushik agrees, 1 have no objec-
tion,

SHRI K, M. KOUSHIK (Chanda): 1
have no objection,

SHRI SAMAR GUHA : In the morning,
1 had met the Speaker, and the Secretmry
was also there, and he agreed that I should
initiate the discussion.

MR. DEPUTY-SPEAKER : Now, it is
beiween Shri Samar Guha and Shri Madhu
Limaye to settle it between themselves, Shel
K. M. Koushik has agreed to give chance to
Shri Madhu Limaye in view of the fact that
he is not well. 1 would now like Shri
Madho Limaye and Shri Samar Guha to
setile it between themselves.

=t wy fawd (§17) 1 & W wr
T i

sit <ft vy : f=wilz w1 Y6 TAw
ol § 1w fasd o O g
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SHRI1 SAMAR GUHA : I stand on the
dock, Cherges have been lsvelled against
me and the blame is on me.

SHRI MADHU LIMAYE :
accuser. He is not in the dock.

He is the

SHRI SA AR GUHA : All India Radio
has niainly blarned me.

ot wy famdt : w fole o g
g1 frarr wEY & afz fow dv ¥ ag
foe ¥ N mit W gud g H
agi 9 wAEar 53 9 9T #9E X
woit wfafsar =& 7 &t gwr ) dw
e ¢ 5 ag s sArEl € g nat
8 1wt T wiw wfafaar o 9= -
o frge fer oy §1 sast folel &t
WA GH FT AT § | FER I
Fafeal 4 sfagai & faet @ fraz
A § &1 T oggsl B @I F A
ag weAr fewm @ & s wfafa
#Y fawrfal 1 sTeiaar Toq ar agfea
g A T I A T FWC A} QA
wfese & 1 afx @@ afuls & 39 aea
qfefz # MG NY W agw &
A qut AT F " gy g | AfET
FaY qgN TH §@ «@ < WOl § Wk
¥ ger waTw w@r § & 3 9 we-
wr wig feg o & A gfafa St
dz% gark T W afefa 7 o aErEeT
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T 99T 3 areaT WEry &fgd, Iwe

#fgy, mfa fvar ) wa@ q@dl @@ @
# ag sgm IRa g fr wafen ok
il & cfoge § = @ @
AT TE WS &0
WY T 79 &, T W faed
g:
“The aliegations made by the Members
of Parliament were considered by the
Committee of Inquiry (CSIR) at its

meeting held on 25 th April, 1970 and
the comments of the Commiilee which
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have been adopted unanimously at the
above meeling are goted below.”

TaE qUT FAL A wET

) “The Comittee would like that these
views expressed by the Committee unan
imously should be publiclsed widely be-
because the allegations have allready
received wide publicity™,

% 0% STrgTw T AEAr § 1 it
gEar a0 qiggemer ¥ At ¥ uw
FIA WG gAsrad) fage frar mar
I8 w9y ¥ fafoda s, o dgx f
frare wa, 1 sed fages fear mam
% A% 9g fafada sfaeic & a7 &
frga & 7 AR warem & AFed, A
dfo WMo Araw, ¥ oA faedEd
e ey I R F T
SE F FT Y A7Y @ FHT &1 Q@ A
g a7, afew IR fdE w1 9@ A
S9T | W9 ggi 9% &9 a¢ # gedr fHar
T, 1 wa ag foaré wmE & st Agy,
it fraa U FHFT & FH-FA F
FAF e # 7 I frgfes & ane &
Fggix M A9 @I, w0 e
frrom s A o s & N g
wgr, Suar gfez ofems wredfs w3
A e

et graw & & W wEiew ¥ ©w A
F % IAX ARAT g fF wwmawr
felt ot sitem w% T Y O
wfgsre 2 8 & oifeaniz & o
i g ot w=i §ift, guet @ gre-
AT T AU, IJRFT IJAT WL G
gra a1 qifearie & g 9w s
a1 #%<t ¥ aged) gra ag fzar o,
afer og Wi T F78 & ox fdw
#z5 gurf TN Wk sEF e
& W ¥ o wwma e fear
ATAAT | TE AZT WA ATHET | W
R Wt g 5 gt wrw
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o T free & @ meET & waer
sar @ @ fgwr s SRR AR H
gu 2 g% £ | afx s W A &
%& wPFaT ®Y qzid s g, ar wlAA
% frdt ot g wesw ar Afefa €
WTHISAT FTAT HATHT &Y Iy, i
¥ I3 WA Az gEran A7 =g T
& | qgelt ara oY & ag FEAr AEAT §
fir ag aga wora w1 gar £

waET @il Fafedl i g gar §—
afeqs wrERTET /A & FJTAA
gz #—fF aud F FW-FT &A™
Frdfae fl? w1 oF sfesr o s
R Wl we g A aaw frewd adi
frrr T & #Y e @ wEw A
&Y @t v & |ragr@ K 97 IEH
¥ wgeAqW ardl F1 gred HF wrAag
g ® oty & 0 afew ww owREr W
fedyd o trar faear war g1 &< gfAact
WA 4§ € 1 X g dfaw F A@ amw
Srgen g, &1 Er dfas #Y A & #ifay

T Blo JMATT FT 9 # | THF AT
#ogad & A X 9 gt A
afea? & @ af 4, f57% qmme o
wHeEl A wad faswd faem ¥, o qaa
ait ardl # wlfiaw fede % & maw w¢
fear war & 1 g7 foé wkx afraw ook
® JAMTHTG WegAT HX IaF A2 |
feazg & g9 &0 & q@ AT
¥IT SETT AAT LT AT FT gATAT FEA
fe gg@ % dR 9% Y @iF qw foE &
Tt o o,

MR. DEPUTY-SPEAKER : The hon.
member should conclude now.

«t /g fowd : gurer wglE, s
ar #1 smey o 78 frar £

MR, DEPUTY-SPEAKER : His time
i» up.
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st osrw fegrd arodd © guTenw
T, W A A qg A ow ww
TAFT @ wrt | qiy frre # oY
HeEg TEf A qFAT S | WY ®EG 9@r
afad

MR. DEPUTY-SPEAKER :@ [ fully
appreciate  his difficulty. I myself am
apprehensive about it. Shri Samar Guha
says that since the Sarkar Committee has
passed a resolution agaiost him, he wants
to defened himself. Obviously he cannot do
it in five minutes. .

st wyg fomd : & IR AT W
aug afsd )

MR. DEPUTY-SPEAKER :
want to fight with every member,

1 do not

SHRI SAMAR GUHA : Tt should be
extended by two hours.

MR. DEPUTY-SPEAYER : Three hours
have been alloted and according to that
each party has been given its time. 1 have
1o stick to that or increace the timz,

sit ofr T ;. SUremw wEiRy, o8
aga wgeagd fawg 2 1 AT sy ¢ fe
& faq gag agr faar amg

st wew fagrt At ;o gerem
AgEy, OF WST WY AP @R § W
UF ST qT AW TA F g A%ATE )
W ©F wui § awei W gy g o
w1 qag 7 (e, at 99t F1 #¢ woww
W@ E ) TadE wem ot 9w free
/Y § A WY F T o A —ah
grare &1 A\ faar & o gy @
@ &1 )

MR. DEPUTY-SPEAKER : Members
s_hould come forward with concrete sugges-
tions as to what I should du. [f the House
wants that the time should be extcended,

let there be a concrete proposal how much
time ?
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SHRI NAMBIAR (Tiruchirappalli) :
Two hours.

DR. V. K. R. V. RAO : One hour,

SHRI SAMAR GUHA : We have to
defend ourselves ; we have been charged.

SHRI S. KANDAPPAN (M:uur) : 1
move that the time be extended by two
hours.

SHRI NAMBIAR : | second that moli-
on.. (Interrupticns |

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC

ENERGY, AND MINISTLR OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : 1
huve mo objection. But what about the

other business 7

MR. DEPUTY-SPEAKER : We extend
it by two hours. Even so. I request hon,
Members t> be brief

ot vy fomd : & oo 21 afasr & art
# ot oft ®aw & Fg 2T

AR & &9 & art ¥ ag gga Wi
i fF g8 o & ark ¥ A fasrw A@
faar wan : gedr ara ag wrd @ fF owa
Iw! fegdY srutaet iqged fwar
I g9 T WA A g a9 fegr ar
fe & g9 & M7 IR TAWRT qWET
aRT | ¥§ g | fraa faawm €, 9w
e frgat &1 wewww fwar aa g0
wfea’ a1 g foore & @ ard aial &t
oY 39 § T@T 47 91, JiFw T 94 frEa
WWil & qare i s afafa 7 gfvard
Wl o Ffvardt o= w @ g 3
a el A, fomwr a waew
oy ¢ fr ag famit ag & yagd wadeee
e F1 FTAT AR oY

¥ g wft & o 9 TEAT ArgaAr
g | o A ag wel 5 serdewt &
it #, ¥ wig gemAm & ar gfom,
wifeardr a1 €er€ @, ¥ AF AT F
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T ¥ mgryly @ e A g A
Wﬂ'o HTe F@gfﬂ??ﬂ' F grE)-
w7 gafag # € & fF a3 qremm )
T g9 7Y 7 AT gy ?
T A TR gar AF @1, Afer =@ T
¢t fF f ooeiies & at & & A
@ g ST wEwr www fggwi A R
I £ ot gEeERT™ A4 & | N9
TR & mEdm wrer w f@rro oW
FAATT FATAT & | AfEA WA W ARG
BT UF AT & greNaTigwar &1 auTAe
frar s, ST g9 SA SERT FAGT
w71 & a1 g 5 ag waq o fgeerc
w1 gaard g |

ot srzw fagrd mad @ fgzaat |

st oy femd : qg A T A W
# q3FT AT FLN

aa1 fed) Wt ag® B I T 4G
Fr§ adwr & fr wife Wi qoge # omar
oy ? yagd e e A ot ar@ F ¢,
A ggrq @At § IAFT gETA AMEAT § |
T AT Sy wrEt yagd e do ¥
art # w1 spewar w3, a1 fAfewa
7 & €@ i o 4 sy ag—
a1 #rf A9 afe—qgaeam § ar fedl
wx wfa & & QEr w0 & qrdwfw
ST § gaar $F A | gEEr qasa
a1 ag & fis wireg & quft arfa & s
fedt oft g nfa & oot & fwit
4 F Tt # faadt ) 7 Fraar anfgg
Ig aga W ATA R

st W W Wit (WerE)
aga fedii & ag wwg T 9w @ )

=\ wy fomd : 0 frgfes o amel,
TR ST ATt FAE , JON aeqar #
aefielt ot ok | Iwet dET F AT H qu
few o T fear wyT )
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TN o awdw fag =t ¥ X
AR | @ Ay fag & ¥ i e
& ¥ g1 v § s oo D fawmew
Fear war oY g for quit &, el
fsbeier # wraeawar oz aaré 7€ @
T T Fg o G fad felt g
Hifg | i @ wfgn ? adite w9
& g o w§ dte uwe #o, TWRE
frgi wra fear & o rfaw s
|1 ¥, IR giew], dA ¥ A 9
Tt frgen woar g @, wafag g@a
fawram 3 awg o srawgEArd o I
N wfrw foar qar 1 wEw ae i oA
arlt awdte & o g ) TEE I
W ag JaTa ¥ gEA 3

oY 0% ara § o) sy |war g o
w1 ag ara agt 78 ¥ fs ga% qr@ Ao
uwe fay, sizfaar, ewraam, wET
AR Ad W osEtEed § il @
TR M F 7 T e o frEm
gt farar & | ot % or<fosr &1 @@
g 3T ant ¥ Hew g wre LA
o #Y e o A B 1 I/ I
ft faare 7 fomr o @ @A
o1 weq arat wY A8 YwAr wgar § 1w
ATl 9T EAFT AT § ¥ 6 W
aoft o & qg¥ Wt o W@ wr o
@ aff @, wfag ¥ ag s
g froafafa & at & o gt onft
W Ag A g A IAF AT T
2, gt & a1 qrferarii & @z &, gR
# Ao W@ 8, AfEw afafr &
&% qETRT afafa & gra s ST
a1 Feeen fear ag famge wafa amr
& 1 wfasy # v e & A gl
y M A fewd aely wif & oW
gag At §, wafeq @l & wAg &
wit faems ?
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st go wo wt (Frw) : gaTeTH
Q% WTANTY @R ¢ WY §UAT  J5-

&7 gy e 7

Wt go wo wt : FWA TR a7
frar frmr 1 gad oeew Tl 0 4
o aTF FET & wAw o | '

JuTeqw wEYed, X@r ATAw g B}
fe gz defafas fedt a0% &
wifery ag #T @ & A wear @r & fw
TR JEE # 6 g9 T Y gy e
# g ge & AT fgme @ W gR
ATE FHACT, TH ORI GHA &1 Fee
% fow 70% ¥ e agt @ s
sifow ft oft § Ia@ YT AT gv
tfrggami A afgmd ff @
FimT N arw & fag @ oF s
g5 fwar wma...

it @AT Y ¢ 9T |

stgowo wt : A fsx Aw T
far @m & 9§ s ek @
s g% arx el @yl 1 are faeft
am feavedt @ aoag ¥ Iuy agafa
agl gvft &Y fee i 61 A s qEdr
I} Iq wHEE AN oiw g 1 ag aler
gafew A § 1 ag Wi WL AU FH
R wENwawA A
¥ qgy it 97 ag www g fen
war o7 aY aga @ fF qydww fewr-
hafT e & gma @ mwma
aré wft fare) s wftem 3 exfeames
frar g < ars frar &1 & @ g
ANF TAvwg  (EATSAT TR FHET
fo? & Awr 22-23 o aos foes fn
245 garfomi & Faefay # o5 word-
o @ wf ff 377 B, ot fx fafaed
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[+t go =0 @]
I qTh § ag I wT a1 & ag gear-
fzHza o fFy a¥ & A @d adi
T § T gg uwfEq g wed 2
FAIfF 93 3R FAGT A TEHEARST
faar @t a3 @re awst ¥ SRFA FIA 2,
# 9% 23 § e T @IE...

TF AEArT qgeq ;o fwad aren ?

= go ;o @i : 245 FATEHH
faa® faafex # az7 & oot &
T oY fif gz AT @ 2, 3F faafad
¥ &t wfearzs fFar R Fdmma 7 23
A% 9T IOH I HET TAT 947 :

“According to item (i) of the Commi-
ttees terms of reference, they are to
state whether the appointment of these
245 persons constituted a violation of
the rules and regulations then in force.
According to the CSIR headquarters it
would appear that this is so.”

“They have started in a letter dated
28. 12. 1968 addressed to the Commi-
ttes that the reply given to the Parlia-
ment question can pri/ma facie be inter-
preted that these appointments were not
quite reguiar, “In face, on 15th
November 1967 a circular was issusd to
all the laboratories by the Sacretary,
CSIR™ ete,
7T «f gizdz g A F1 39 faafas &
95 7§ Fz FLATE ¢
“"However, the Committee are not
aware of any express rule or regulation
or bye-law prescribing a degree/diploma
in science or technology as an esseatial
qualification for the scientific/technical
posts under the CSIR. It can, therfore,
be stated that no rule, regulation or
bye law of the CSIR was violated so
for as the quatifications of these persons
are concerned.”
41 g% AZ AT FAT g, Y AT F QT
us fagiew & 5 feod fao a@F @
greq #1 framrzg fFar war MR w|
SIAFT A A5 A1 AT FHAT

A ATEzAzE A A FAL far o

MAY 19 19 0
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wE AT 3@ fonE F &7 79
F qTHE WY AT qIsg fgarear faad
Tro g4 & &g A G fvar w41 AR
SqH 95T g Far AAT | IqH St IAHL-
AT 41 75 gred ¥ IaF faars o W
§ gferr ¢ g FATA FT ) I9H
foar 2 :

**The committee, therefore, think that
he was fully qualified to hold the post
of the Director and full facts, shou'd
have been brought to the notice of the
House by the minister to correct this
erroneous impression.”

a8 qrE g ..,

UF WAAT gIEq g9z fEEd an
gg?

st go wo @i : sro g ¥ faafawr
¥ ST 2r3T F FREAT v off fufarz
7 gaa fag ars #gr mr & &
fafqraz & @@t FHETT T8 & grew
F11ag 39 gz F fax afr -
wT3E 7 | A1 34 feew @ St S d
ot Flz BRan, AT AT AE & 1 FR
war, 49 gar &, i/ gF A0 dz ag mra
fo wrazadt @ ¥ w3 fagdy faet
g 9IET Argg gWER FHET w F
foad sgi+ ag g1 2...(=AIAF).. AT
ar ot gEg W JE A1 T Sed-
STeET IAAT 1T T AT Z

F 75 FT @1 A7 fF 399 7 vauw
fear srxar graifs @@t arT 9z @ f gad
qzar oY gree feqte dare #v W Iay
TAYFET T B AT Tar femr qar
ar & gg FHAT & HT AIHT T
qdt ard T qF | 9g T IOF AG 2,
Tg FIE 3IF A 2, FIS I4TH A 7aT-
aq ag gt Fai & i gartaw g s
qrEr T fear sg T gEEr T arg
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¥ adT fwar 5 fear w7 | IwF I
T 7 gaeE frar ) ww e W@k
# dtEr fegr mm fe s IR
A g A o Y ey gamar aar
AT 39 awra Y QuA F N Fg L
mar, 39 9 47 faE dare 1 1€ o

77 4 g e A g A wE
TTE AT AATNE FrarEar | TH K
T ot qgeAt ifz gd gew g q. fFar
qr s A fr &g o S8 ¥ HFT 68
A% & #Hlo nHe wWEe WTe & AW
#1 exforesr w¥h 1 w7 g ag fF
qufwa 2 wYar 7 fm %1 81 &A1
=glq fad 66 a= & argara He UHo
uTfc WTe & @ | IqN fewizE a7
o ar

“It was decided at the first meeting
held on 27-7-68 that the committee would
review policies followe¢ by the CSIR
between 1958 to 1964."

iz 1 68 aF vEforee #49 #1 A
orE @Al naArIr &7 AY AT ATHA
ag! fqaat ar ardt 5 sz dfwe 7
WIT-AT KW BU WIC X@Iv difvaw &
AT W HIFS Eo Ao & 77 frw awg &
waaIAr %affesw otz fefesfaags a@
w® ¢ wga ekl qiw faqe ®§ & WOl
T qAT 7@ § 1., (mawm) ...
QAT HEIEW, & uat wC @r A F
few atg & wigsr qEg¥gre swT@ WER
Fafarzr e 7afan arft 1 ofad &
faars s arfadt Acomommgoario
7T ga7 # wifgw s E 0 F gt
‘faveg wigw  fafaex mifgar o
teeie ®1 aws femm g WY g
weitfergy =7 difew 7 fa a—

*“We are conclous that grewth caanot
be sustained on torrowed or even adapted
technology True Self-reliance can come
onfy #5 we develop the ability “t0 solve
our technological problems.”
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afea, saraaw Agiag, ) Aifer
TTEIFETT AT Mo HIERT UK &g §-—

“Io developing countries wheie time is
of the essence, adaptation work should
be an important fdncfion of scientific
institutions.” )

Iqreas AT, i sniw fafAse
Y nafir arédy #1 enfeet @ fa feagfm
#x weeifrafa gfafadla a8 9l amaz
R 9T S91ET @H AT g13 W A
g fo g gardl wigw fafqe a @

“The machingiy for  utilising  his
research findings through the process of
development, design @nd manufacturing
has been rather crude.l"
wgt gard sew fafreee gt & f«
fezfan &k seffqafar & Fm &1
Farar faar am, afen g faaga 99
& fass &w frar | feae & akRe e
wo FEIT & qifywe o 1964 28 qmaee
@nT g, 1965 7 36 Hir 1966 ¥ 35
¥, Afer sdtc ffeme & a g Ao
areny vIg & SR ¥ 1967 W 22, 1968
# 28 g4 gAwr mWawa £ f& =
afgwdy argw fafare v mafar ard
A N wfadr @, 398 Teawis fFar 91T
quEt qifadt #1 "@rougowTieMrTe 4T
ga% w1 #faw &

wa § agi 9T & EFF AITE A
@At agar ¢ Faag aifas ar f& sie
urar 79 &g atg § daidfzen 31 TR
= wi Q wlwiz Td
Blo FTAFEH AT STe F&@l | =T 3T
A #1 at@leEae g wiga
WAEET-HARST A §&T & arAq Tgar /17
Fa® 413 7q GAdAr 77 f6 foq ag &
faem\fmaaa &< datfesn agi 9T =4
W) e EWIEWA F @I fFAT
94 % w99 @, @sl § N
qroggodle fFami
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Dr. S. Balakrishna ,

Dr.M. N. Qureshy

Degrees Ph, D, in Geology under his own
father

M. Sc. by rescarch only
Intermediate after failling once

Ph, D, from a university whose
Vice-Chancellor was his own
father and where at that time even
provision for M.Sc. was not
there.

Place of
Degree

D. Sc. in Geophysics which is not only
desirable but also an essential qualification
for a rescarch institute in Geophysics

M. Sc. through regular examipation
Intermediate in First Division

D. S¢. from the Colorado School of Mines,
Golden, Colorado, USA—school of high
international repute which was the first to
offer course in geophysics in the USA as far
back as 1928,

HTY, IITSAA AT, T Fafa-
fopbgeor &1 gHTEAT FT A1 ATGHT ATLH
g & wre gl 7t wrfafedarT oo
IETFSE At FfRiGETS & gEEA
SN Y | gEH AT T AT T fw
ot forr Y weHwE frerr 8, 99 7%
AT FHIOA ®Y EC Y om0 SRR
fafrezy amgar, 9 A dfad= g, IR
et aq fFar | gre qrMisemA & %8 &
AR W ITE TTEHET (WA A IR
wEHQA F1 qNA frar W1 T FRE
¥ 94 aifaw faRk @, sfszare
srent W A gar fear | ;e IrETESwA
! wen 5T foar | g Fadfoow wkk
feeifaaes o1 fmmc #9 81 & srgen
£ 5 5o e o w7 Rmr ww, TEEY
o FY Wrw, q¥ WIIRT wIgW gom fw
agi ot fog aw@ ¥ Fafeow o
feer fadem agar sm @r @

fuF @k Rg @ YU wEA T
T Wgar g—uF fre famw §, s
Twzy gremr T ® FEww & @
Rifean fas e # 2w @ fag
AJT TAT AT | ¥lo HTHT W TAG ®
arfraT & wgr fiv v foft 2 o o
I AT} wow R ek sg s
gre fanm w fouft a&f & ar &wdt
I A T W g & oifeafey

T WY T W1 foit 2R & fad gww
ardt faar oY I fort 2 & af—ww
a<g & agr 97 Faefzom gur |

JITAE WEIEA, ¥ |G aral § ATige
g fF wto momm Tw smew fafaex
#T aafm aEr 1 afedr & fews
woAr g% & qifEdls w1 do gHe ATFO
W0 9% 387 I wifgw $T @ &1 TER
Moz awfya g M amg fs
¥To WTEHT TH & FHTT &1 A o HqE
|

it it guTR arAddY o 7 wgr e
q ueft o st 93 w7 g F)
JqTSAN WEEG, K A4 AYET g, WA
Towa % al gg feara, famd &% wre
ayrar & fram & fawms freoe
oY /TR §, swreewqr e § | &
wTgar § 6 gwa oF % areEw A e
® o, & gEr gat K9 @ WR
argan § f5 us wiw 9w fvar sma,
= wTos! wrg g fe dafew g
W @ wifw % afedior § gefae
RS | .

Iy WENEE, WX g W aga
ot frarel &, fored ¥ wrfes s awm g
f&aro gremr ww few a@ & awer
afefter #t wifew 97 283 & Sfew
QY e i T i R, wefi
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T AAEE F GG A AT FeH
F@IE |

SHRI SAMAR GUHA (Contan : Mr.
Speaker, Sir, on 15th May a report appeared
in “The Statemen”™ in which duing their
representation by the Scientilic  Workers
Asiociation to the Prime Mimster they
accused the C. S. 1. R. Inquiry Committee
for failing to inquire into the Hyderabad
Laboratory. The Association complained :

“That distoried answers were sent by
the Director of the Lalosatory to the
queries made by the Sarkar Committee ;
files have ben burnt and are being
tampered with 1o destroy any evidence
of irregularity.”

A memoiandum bas been subnuited 10
the Prime Mimister by that  Scientific
Workers' Association n which they have
complaincd against the CS 1R loguiry
Committee 1 which n bas said  —

“Untoriunately, the Commitiee of
inquiry did nol care (0 ascertain (lom
the workiug scieniusts in this laboratory
the ruth about the various complaints
regardiog the ucts ol tavouritism, nepo-
usm and corruption,”™

Ihis wemorandum coutains such sweep-
ing accusations agamns: Dr. Sidhu, who is a
creature ot Dr. Zaheer, aud is also responsi-
ple 1 many ways for deoigration of the
Hydetabad iaboratory, that if a puit of it s
true, Dr. Sitdhu should not only be sacked
immediately but should be prosecuted. 1
will place tlus, with our permission, on the
Table of the House.*

In a sense the Prime Minister has made
my task of charging agamst the CS I R
Enquiry Report easy because she has asked for
4 fresh inquiry on the activities of Hyderabad
Laboratory oD tbe complaints that have been
made by this Scentific Workers' Association.

SHR1 ATAL BIHARI
Are you sure 7

SHR] SAMAR GUHA : Yes, the paper
report goes like that.

If it is so, what does it mean ? It means
an indirect censure of the C S 1 R Inquiry
Committee, bocause both in the draft report
as also in the final report the Hyderabad

YAJPAYEE :
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laboratery was described as “the focal point
of inquiry”. If the C S I R Inquiry
Committee discharged its duty, as was
expected of it, why should a fiesh Inquiry
be held regarding the irregularities of the
Hyderabad laboratery 7 As 1 have already
said, I am thankful to the Prime Minister
that she has made the task of defending my-
self very easy now.

MR. DEPUTY-SPEAKER:
afford 10 be brief now.

SHRIMATI INDIRA GANDHI : 1
think, the hon. Member is mistaken about
apny fresh inquiry. *

SHRI SAMAR GUHA : ‘lhe Prime
Miunuster is very alert in every other sphere,
This report appeared in the Siuresmun in
double column, It was her duty to contra-
dict it immegiately. When 1 quote it on
the floor of the House, she contradicts it,
1t dues not speah wvery uive of the Prime
Minister.

About 1he accusation that 1 made in this
House, there was an iinpromptu meeting of
the C 5 I R Inguuy Committee which was
presided over wot by S Sarkar
but by anothier geotleman, and il passed
a resolution  wccusing me of making
“utterly untrue, thoroughly irresponsible and
uncharitabie ailegations™. Inen 1t asked
thut that resolution “sbould be given wide
publicity”. Immediately, within & few hours
of this resolution bcing pussed, it was given
wide publicity by A1 R and the press all
over lndia.

The C S | R loquiry Committec has set
up an exiraordioary precedent. If any
Commiitee, which is nothing but a creawre
of this House, can pass a resolution of this
type about any discussion held ia this House
censuring tbe Member who made the speech
in this Honse, it will make relations between
Parliamen! and any comuniliee appoioted by
this House untenable in future. [ want to
koow liom the Education Mimster directly
whether it was the C S IR Inquiry Com-
mittee that gave that resolution to the AI R
and also to the press or whether it was sent
to the Prime Minister, who is the President
of the CSIR, or to the Vice-Prerident,
who is the Education Minister himself, and
if it was so, whether it is they who gave
it 10 the A I R and also to the press ; if so,

You can

*The Speuker subsequeatly not having accorded the necessary permission, the paper

was not tieated as laid oo the Table.
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on what aubori,

reflerence to
they had given

withcut  naking  any
tte Hou:e of thar resolution,
to the AJR and the
press.  This smounis 1o defapation not
only of miyself, %in Machu Limaye and
Shri Prehash Vir Sliasui but 1he  de’amation
of this Heusc. It :» & contemplucus 1esolu-
ticn which amounts zlmest ‘o a breach of
privilege «1 this House. 1 want a straght
woswer  fom the Education Minister about
this. '

1 said. that 'eport was a draft report and
it was meant for firal adoption in the month
of Decenber, In tha' Resolution. shat they
aald was- - 1 quote :

“Tt is totully incorrect 1o describe as
the original report a diaft which was
reallv. a working paper meam  for
discussion 1o enable the Comnuitee to
arrive at final conciusions. In the
normal ccurse of the working of any
Committee., o number of drafts are
always prepared, discussed,  debated,
modified, by addinons or deleticus before
the Report is finalised.

1 want o kmow from the Government
whether in any of the communication that
was sent by the Sccretary of the Committee
to the Members of the Commitee any word
like “‘working paper” was used.

1 read out one of the letters—1 can read

more—which the Secretary ol the Com-
mittee addressed to the members of the

Committee :

“Kindly 1efer o my d.on. ol even

number dated.. I enclose the Chapter

" 11 of the Part 1 of the draft report which
ends with this Chapter.”

 Again, 1 want the Education Minister to
place before this Housc the letter of Dr.
Kelkar who is a member of this Commiltee.
1 read out that leiter of Dr. Kelkar addressed
to the Chairman of the Committee :
“I am nwking some observairons
about the interim report to be finalised
shortly."”
"He says about the interim report to be
finalised for adoption of the Commitiee.
There was only one report, and only ape
draft, and no other deaft, po other working
paper. If there was a working paper, can
the Committee say that there were a number
of working papers, 8 number of discussion
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papers T There was only one single draft
that was to be finalised and that tco after
a sub-Committee contidercd it, Jusf'when
the signatores of the members were to be
put, then semething happened which T will
tell afterwards. Theiefore, a ridiculous word
“final conclusions” has been adopted in
the resolution. Conclusions slwavs lead to
finalitv. It was not a tentalive recammen-
dation or a tentative conclusion and can
you say that in awy draft of any Comnitice
that can be found 7 There are conclusions
or recommendations in the ooiginal draft,
In Chapter VI and Chapter X1, there were
conclusions and there were recommendations.,
In a draft paper which 15 meaut for
disc ssion avd for debare, can there be anv
such conclusions and recommendations,
These conclusions  and  recommendations
were ihere. Nowhere the words “tentative
conclusions™ or “‘tentutive recommendations”
were there.  Therefore, when you say, for
final conclusions...

MR. DEPUIY-SPEAKER :
Member may try (0 conclude now

The Fon,

SHRI SAMAR GUHA : That won'i ke.
You should allow me at least 15 minutes
more. 1 bave 1o defend muvself. 1 bave
been called thorougbly irresponsible, | You
must sllow me more tinwe.  Su, you koow,
I have been called  thoroughly irresponsible.
1 have to discharge my duty to the nation by
exposing the C5LR. Committee, Do
you think I will take it lymng down ?
(Interruption, '

MR. DEPUTY-SPEAKER 1 can
understand your feelings about it.  But my
problem is to control ~ the time of the House,
Unless other Members in the Mousé agree
to give you their time . (Inrerruption) :

SHRI NAMBIAR : We will not give
Kim our time.. (farerruption) y

SHRI SAMAR GUHA * You must give
me time or you will have to (hfow me out
of this House. 1 have a lot of material
with me. 1 will quote the draft and the
fingl report to show who is right and who
is wrong...({nterruption) 1 will show you
who has tainted .and -twisted the original
report. You have to give me time or you
will have to throw me out of this House

today.
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MR. DEPUTY-SPEAKER : There is no
question of throwing out anybody

SHR1 SAMAR GUHA : Tam boiling
with arger. 1 have been called as thorouzhly
irresponsmble  That word  *thoroughly
trresponsible’ ws been used. 11 has gone
deep into ‘my marrow, into my whole ‘sense
of existence,

MR.  DEPUTY-SPEAKER : [ would
like youto cooperate with me and under-
stand that other Members also have got
important submissions to make  Fverything
has 10 be Hnished within the time allotted
for i, Now, in spite of thar 1 will give vou
five minutes mure  Kindly co-operate and
conclude I you dont, | owill call Mr.
Vajpaye: now

SHRLI SAMAR GUHA : Tuen you will
kave to throw me out. I challenge you.
You will have to throw e out. | have
been called fricsponsible. 1 have never iD my
life done awything frresponsible,

SHII NAMBIAK @ Is this the way a
Mumber should beliave giving a thieat 1o the
Thair that you will have 1w throw him our.

SHET SURENDRANATH DWIVEDY
(Kendraguia) : Let him try o put (arward
his ~ubmissivn within the time.

MR. DEPUTY-SPEAKER : He is so
cmotional tha.  he would not listen to
anythiog. 1 am giviog him five minutes
nw4@ and am mekiog & request 1o him to
kindly conclude.  In spite of i, he holds
wul @ threat that I will have to throw him
out of e House,  This i3 not the way 1o
behave,

SHRI SAMAR GUHA : 1 humbly
submit, Sir, I never excrcised in my political
life uny right airesponsibly.  When the
teport was going to be adopted in the month
of December, somie news was leaked out in
whigh gne gentle.jan, who was the junior
10 the lawyer uncle of Dr. Zabeer, rushed. to
Dr. Zabeer and Dr. Zaheer rushed to Dethi
aiid liad discussions with the higher-ups and
had discusswons with the Chairman and then
he had managed theee sitings with CSIR
Ewquiry Commi'tee.  These are the reports
of the three sittings on the basis of the 37
questions that were put to him. Is it not
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the honesty of the Committee that a
summary of this report should be included
in the fina] report 2 Why was Dr. Zahcer
singled out 7 Mr. Caagla, who was the
Vice-President of CSIR objected to many of
the appointments and maoy of ti: irregulari=
tics. Why was Mr. Chegla pot asked
to give evidenee ?

SHRI INDRAJIT GUPTA (Alipore) :
He wus usked 0 give evidence.,

SHRI SAMAR GUHA : Why were the
other Directors and those members of the
Selection Committee of experts not asked to
give evidence 7 Why was one gentleman
singled out 7 After that what happened ?
The final draft underwent o metamorphic
change —as a -tudent of chemistry I will say
it underwent almost alchemical change, |
will just quote & few words from the original
draft and the finil draft.  Ignoring the
claims of the 2% natiopal laboratories of
India and ignoring the cluims of the talented
scientists Dr. Zahe r planted eight of his
associatet in a sorreptitious manner within
four months in different high posts of the
different Jooal  laboratories  ignoring,
violzting all the rules, without adverlisement,
with dubious tactics aud without casing a
little to the opinion of the Selection Com-
mittee of experts. About Dr, Datar the final
report says :

“*No specific allegation was made to
the Committee against the appointment
of Dr. Datar.”

This 18 the dralt report. There
necessity for me to say anything.
the two drafis :

is no
I compare

“No advertisement was fssued, WNo
Selection Commmittee was constituted,
No interview was held. [n fact no other
person was considered ™

Then Dr. Narclw-ela,
devastating remark :

an expert made a

“l consider Dr. Datar who is at
present Deputy Divector in charge as
completely out of touch with this insti
tote. ‘He is bot in'a position to make
any contribution in the discussion that
wok place. T think he is inadequnte for
the job aod in my opinion he will not
do as a Ducctor. [ have not found a
scientific worker who is so ineffective as
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Deputy Director.
expert.”’

The name of Dr. Datar for the post of
Director was propcsed by Mr, Kamdar of
the Bhavnayar Industrial Works Private Ltd.
Shri Kamdar became a member of the
executive council of a certain commitlee after
four months,

Dr. Datar is not an

SHRI SAMAR GUHA : Then, Sir,...

MR. DEPUTY-SPEAKER : Il you go
on guoting you will never come to an end.

SHRI SAMAR GUHA : Dr. Datar's
origioal rej.uit sitys he was given an advance
iocrement and ihis brought him at par with
some others ; but, Sir, these facts bave been
suppressed. [ have got here the comparative
merits of these different candidates  Sir, it
is shown that he was op ordinary B A.
claims of so many othzr M Scs and First
Class qualified peopls were igoord,

There is another man, Dr. Siddhu.
final report says and | quote.

The

“As the Committee did not think that
the appointment of Dr. Datar in CSIR
was intended to make room for Dr,
Siddhu ..."

MR. DEPUTY-SPEAKER Please
conclude.

SHRI SAMAR GUHA : [ am cooclud-
ing now.

MR, DEPUTY-SPEAKER : You cannot
hold the whole House to ransom. You have
got 10 cooperate somewhere : you have to
put a limit somewhere. 1 am concerned with
the time of the House and the right of the
other Members to make their submissions
too. I have to defend vour right and at the
same time the rights of the other Members
also  You cannot speak for half an hour.

SHRI SAMAR GUHA : [ am coonclud-
ing. In the casc of all the Members, here,
the final report says: ‘No allegation, no
allegation’. But in the draft report what do
you find 7 Not only allegation, but serious
charges. They doubted the bonafides ; they
said this was wrong. You go through every
Jine. The Education Minister is here. The
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Prime Minister is the President of the
C.S.LR. If she has any trust in this House,
if she has any honesty in the judgement of
the other Members, let the two drafts, the
original draft and the final draft be
compared. Let an enqui‘y committee be
formed. Let all the papers, all the docu-
ments, all the materials, all the evidences,
all the passages, be gone ioto. There is no
necessity whatsoever for other things, no
commentary, no argument, no 'logic, no
debate, nothing is mnecessary. You just
compare the remarks, the conclusion: and
the recommendations, made in the original
draflt and which have been matamorphically
changed in the final dra‘t.

I come to Chapter XI. In every para
there is a devasiating indictment of Dr,
Zahecr. These are fact and figures and
concrete  examples. These have been
suppressed, concealed, fainted, twisted, and
white-washed in *he final report. I don’t care
for any Dr. Atma Ram or Dr. Zaheer,

I care for the future development of
science and technology in this country, Rs.
200 crores have been spent for this organi-

sation, This year Rs. 20} crores is being
spent.

MR. DEPUTY-SPEAKER : Please
conclude.

SHRI SAMAR GUHA: My final
request is this. These committees should be

dissolved. A fresh committee should be
there. All the materials which are there go to
show that Shri Sarkar has allowed his image
to be tarnished enough. He should not
allow his image to be tarnished more by
continuing as Chairman.

And, lastly, the Prime Minister is the
President of the CS.I.R. and the Education
Minister is the Vice-President of the C.S LR.
Who is to .ontrol CSIR ? This dyarchical
control must go A new Ministry has to be
formed : the Ministry of Science and
Technological Development. A new Ministry
should ve entrusted with this job. All these
irregular appointments should be regularised,
It shculd be made an Institute for only
appired work, pothing else I am makiog
this constructive suggestion.

My concluding remark is this that I
shall not be charitable to those people who
indulge in utter falsehood and in suppress-
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ing and concealiog the facts, the data and
documents that were incorporated in the
draft report and who turbed this highest
scieatific organisation into a corrupt one
showing nepotism and favouritism and
creating a group rivalry relegating it to an
organisation of a mediocre size,

ot v fagrt A ()
JITSTY HEITT, WA §H AHTT FAA
foid = fra wx @ & a@ mmfes
& & g s R fo g FrEg A
AT T &, N wow ww F qww gw
F@ ¥, 9 fagiT fro wwo wro W7o
& gaea ¥ gad ogy gma ¥ 9w H
AT T Y | 37 wiw w oz omr, afww
WRIARTET GTHT F1 UF AT FHE T
F1 GHAT FTAT qTT | AT TR F weqw
Newr g Ngirad w 38
%m%wﬁrﬁnﬁglﬁﬂt
¥ ok dmfas @t 3w wae
mifwe & | gw s v 7 fe wWA A
fedé faarz &1 faear adt aoeft, et feate
| oY awdi 71 @A @ER, wf-
famareii oz wwre T, Y mwfaar gé
& 37 e wyfa-frdw #3403 dte wwo
wTEo Ao & %W FIF 1, IgF AT
T e A A Ay A
& AT o wFar §, fram s ST
#Y gfa ¥ ag foe s#17 w2
w8, YEh qae i AY9 I g
et at Aw rara @ s Fw wAA
#r qget feaie faarz &1 fawa av

T #1§ G A FT Ewar fF 9z
g9z feard dare gk 4t | 3aw S afew
T g T q@Ar 7 F A FHA I
Fan gar §, g P e &
T AN Y o FAfEA H FH HA BT
At faar § | WA flE d3X F0
& oz gree foié et @ afdwr dox

o ofror @, W AT S AE g A wEr
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fret afew quz ¥ sowgers ad) fed o
#IT Wt agedl 1 o fa@ T FAA R
AN, g% M ag aw %
aAmME FaE | @ foe f@2fwm
feté &, x93 ond ¥ fs g gt FoYd @,
@ g are ¥ qrieft | ag yoe & 0
et # 7yl ¥ faw Yo mAT ) T
7% & 5 ag yroe azan W@ mr Ak fra
¥ qaTa ¥ qrET agAT 047 ! w4y 9% 69
2 5 e i dame @ & amx wro
FER FA & WHA W gu? A quAr
srgaT g fr 210 o ¥ & aray qger
TE Ay 7 ? W $AN & awmA I oy
FE g T av ! A wrAr Sgd
a1 g foid dae @) vt a3 o
gamar war | & At S e gre T
#1 afada ¥ war ar | IEHY AFT-gEE 9T
@ AT | 4T 38 gfadq el f Frad
gFTr & ardt o aget wf P a fiid
adaTRT A aret ff ag Fod Aot
foi* a7 af ? qifeariie & | g A2
Az s fediz ¥am qer | #4¥ AT qwr ?
IR weY Az o fedz # forar 82—
a7 A1d €1 23 araw f fe

“Firstly, we find that the statements
made by Dr. Zaheer before the Com-
mittee have been given an uncritical
credence and an unmerited prominence.”

aRd N fedE dae gk wwwr &v@
WTUTT Tro AEIT T qqT 97 | fiwer o
FA & FTH T FT 3 I 47 A A%
g T § | WA WA F qeAg gl w@war-
fas & oz faar w0 w@igm a1 s
HAt AR, o Gfade §, W aRkE A
froswm &1 fr groe Ffoté ot e
foid & oY wwx & ag Pt zama &
are< foFar mar )

5% "t § e A & dwa geam
A FW@ § ANT WTO9 qmEr war qv
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[+ sz P o]
T 7R 9T iR Ay FORr U weT
o X ew A w1 qveq ad four B
IEM Zava wTAT &, 7 off gHTC T WA
firar & 5 I #i SHTCLrE Tavy =T Tar )
s X weary arw #¢ faar | FHE W
W a<g ¥ yeary dre a3 A A o=
w1 7@ wC Fwar | ofearie w5 ofers
uFTdza wAAY ) dwd gw ari fdw
%%, Bf waf w7 A e ardf v 99
A #Y fodrd B w2 ¥ A3 gu awew
wrereAT 79, e oW § v o
o B g I ERA F ogrErEAT A
e w7, @ N o wRA ww aw AW
wsraFdt &) A Prdew & feo oSy i
ofygs wr€ & 99 @wr-gEd 9T w@Er
oy &1 977 B fawra ¥ famr @y

5 omw gy &faw W T3 @ fE
&ro TP wgr FF 378 & gwHAT faey
anfel &Y. ow. wrd. A ® awe & faad
FIT g AYAT 987 T 7% | & #F SrrAar
fr o8 wwa faar agrar adf | ag #a
LT A TG §, afgw amE e
At a7 W FY XA FAIT A §)
& WHAT & 6 i wbi Y v 7 e
a7 ¥ oF W A T a5 g
& gAY mataar whrg & o1 @ R
fr ag Jge ofare & fax &1 #11 JE®
af@rT 71 faxr g7 §& qdf 9T g
TN F1 FTQm Famw ? 3z AgE of@w
& fox @Y awar &, Afew o 93F a1d
w1 7 w1§ wfmafraad g€ & et &
IEHUT AT &, T ZAT &, WewE gwr
¢, aY TwSY STArIAT B T )

nF! fiie et wmd g fis

AHE TR F1 3191 F qrar qar @ fF
fagwi o1 qmeT a@ frar w8, we

w1t wgr mar § s ag s s R
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TOFTC FA W wigy av fF qgw wen
et # qficarar ag s | Fraw aam
oY & qrew ST & fay ar SewSA FQ
Ffan ? ge SO X e @ fin Faol
w1 Sena g §, o @ wEEC e
fodz 3 Rear g fs somn omgdt &1 81
e feam i few awg ¥ vk, @uw #
few atg ¥ w ? 9 fagw T a3 ST
Fodiww gut, 9 &1 famew qd e
T, ¥R wafeat i a@ & TE A,
gzTare FEIEY § forer q@) ag aww
&9 v | A Avar @ fF fra e W@
faeger @Y 9 @i 8 1 frdt P T
g9 Y ag fra freer | fed #wc Ay
qFEY I GHT T AT | AH) AT A
JT aF TR 3 | v ¥ i el wv
IeATT F& @ FFar TAr AT W
R FY AT @ Ay i & af

g 2w # fawrw agm & adwr Ay
21y fremr 7 5 At
fmfre fROTE MR I W
AT FH £ & Ay T Y owm
37T w1 Ad B, wov gleare & @AY
2, MNwara dwifs s w0 1 wAAT
g & W A A wr ag wd § wwr
fosform amgd & Afea 9o 7 Dwaar
arx syfer wrr aqr fay o & e wedy
armar ary fes Ay &7 e I § @
3% gavan dar @t &, o Gar @t
&, 9\x ag feafs fawe %Y safa # agraw
Ll g

R ¥ g o€ ozfr ww q@ g0 w2
fax o qEfiz wgme af ogi a1 | IR
& ot w7 gder & frewe @&t
frrmr &1 g3 TR @o wEo ;T
qree & favg fremar war 1 e gae
grie wree #t ¥z wwm W §
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YT Tro FTENT W B WA w7 @ E
N guTT WA gAY OF awar & WUT
TTo WrEwT W AT AT Aifa & fawg
aTe@ ¥ @ § oY T9 5 I
awT w7 oFdr § qfeT aErd qEf ®
T g awg ¥ e gFfem T ag
W A el w1 oE A adsr g
Tro goftw ¥ & farars wwifa Gz
# oA § wed am &) @@ femw
¥ awam war wf &, Al F qu

s i R f6e gaar T yuE
7oft Y 6YT wro weAT T Ay, & A
wwwar § {6 gadt s wof w9 fasst
FHORY AT G ar wgrf 9T @ o ar
¥ro WIEAT TR F) G677 74 § @Y
@7 o7 (@7 § WX WRIG | or Wy
# % =10 uremr Tw FwT # Afa 93
g 9w @ & | & wrwr w7 § e fawr
W AERT ¥E AT & W6 & g
ATE FOT N | Tre WTEHT TH W HTA
# aare g ? wwd § 1 99 A A9
|y MY &, IAET IO A foww A
R FT FH Y |

ot go Wo @l : ¥ TF IR
AT 9gaT § |

&Y wzw fagr<t wroddt - § R
g & fag da= Al g1 &R e
drpre a7 forar &, ag st &

ur & gaga ¥ gar 1 ok g
§ dfe7 wwr aff ¢ s ST
NI I N wadw oo Frgfe
firw 4 ¥ gu & ? W€ Feorrew i fean
wr, woy W oA W aw, shvafinar
gt gy e |
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st wo WYo Wl (FTAqR) : av
#t arferariie & ot g & 1 o=y W av
L

ot wew fagrt oAt : SR @
@ ey §

UF gEY ARa & S5 Ara g #
g ‘afera &7 & agf arrar | g Ay
w0 o oo A€ & A R Y
fayé szt & fs o2 9 swm o
uT dto § sl T falafaa # foer
fear mar & f ag df 090 fle ¥ Ty
a7 AT wTHET § | g ¥ ag weer-
ST I & YO qrgw f ¥ | e
foi¥? % cowy wodw vt fomr mmw ¥
R et w1 fgarar 7§ o gwar § !
femlafew % <t gque #1o fam faar)
w7 g8 drarsd 8 P\ ag aWR
#raral F g wier i 8 ? war A
THEAT 97 wFar § 1 ot syfaw o qw
do ¢ o\ w7 ag ey w2 v qg o
awo dto § @Y oH wewd # wwer fgnr
I EwAT ¥ | qgaTe wige o ¥
dfer s otz ¥ & frsrer & )
gafan 3 s & fF o fawt wr
Seeraa frar fisar § st aoir aferdf
wr wgr & forg Prar aar § g drege
aff &, dureree §, Jawr e A &
&g q@ar won 91 | gEfaq & wr
war § s far w0 agica @t ofeds
wY @z & ay & 1 faEl ey arewe
ot ot Frgfieat g€ & ¥ @ & ardY aifed,
frgst w1 Iesa w0k oY f H 9w a3
& s ot qorfY gt o anfirw 3o
wrHT Tnfaw )

T RARTR ¥ e FEAEAA Q-
e g k) T W oswr k?
W TR G e fea g ? v Ay
s o faewr Wit o &) &fe agi
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[ we= fagrd aorat)
FIEANT TEATEAT Fel # afi & 5w arwafasar &1 9@ 1 v do

fagfen Fed @9, T =T F@* T/ |
ofsers uFrged FAET A W WA TF
fdte &r § ®to wgo wrfo g0 F AR
¥a dEuErg 1 ANEI F AL H)
g 9t 33 faar ¢, ag w3 sww @)
g foatd o qamr mr & s fom a@ &
SaT %1 M qdA F wHE F ¥ 0
Fta ddfedaa e & agar mar &
@ wmal ) afw g =g sy
frgfeaimaa dn & g€ & 3 wz A
STHT AT | BT TRATEAT F) Sl
I Fga &1 AFT famr qrr Wfed, gas
@ g faar war arfgd o ag @
wiTeas & fr sar 0 "gew ag &g
#3 f ag Yo g@e wrfe wWio ¥ oy
g @HG X awdt §ar AE 3 @war g 7
RIS 7 FT9 FrE € SrEW HIH TE
og & ofeq ot & oW & S@T v
wr & | iffenfani aga wf &1 sa@
w7t Y foredatfar sk €, 9a% fax
2T 97 M § | GLHIT ANFA, AFTL T,
w6l & 9 ga adf &) fawm ek
Eqtarst #1 Ihear AEF Y srfg 1 dvo
uqe grie WILe ¥ fAq giw zryw ez
T wrEawar § | O s £ sragaear
g qU 87T X W% FAT qg AE
dwfas @ Y aga wegr gmr ) 3w
fawm ®1T SwTENS Y S=fA ¥ AR
1 AIeT § WX Y aTATd §OeR WA
%1 Feate & wwmw 7 ar 1€ &, 97 aramat
F1 AT §X A T I QA7 wfgy,
e |resAawar &1 A § | oy A
&Y arq ¢ fr ot nyg ford & ag T w4,
g9 e T ¥ wEeAr 49 a g
HENETEATE WRAT AT HT A THe
Uo Hi ¥ro WTEAT TH &1 GTEIAAT &4
& wT ag W ESEEEE aw aee ?

THo §TEo WX T &% ag ¥ wAW
&1 & | A ¥ o neafeni @ W@
E97ar AFA & g W1 W WY
frgfeat g€ & 79 @ Q@ &1 waw
rgifaema g 5 aee #Er @
giw fio ok @reaw fod DA
AT 7% ¥ geHTC faord Frpraefy
o\ ¥ Faw Forat fowd wwar® wa
# o gwd dar gE € 9 wEni W
fraswwm &

it mifw gew (|rwnq) ;g 2w
¥ grEwfas AT 0 & @ a9 afe-
FI4 &9 § F7 @ @7 Aifgd 1 @E-
it &7 5 fe@ad ¥ fomm 50
ar® g1 1 ow A gw SFK ®  wfewial
#1 frgfea & et § S& @ro wrear W
ot &Y ar gat sfawrian & 9 fgrgam
QENTAF deqrE B 9 WEAT R &
AT 9T FArd § WY I W AW
wEl o< frgfea it @ @ Iwd a-
2% T RO grar B | T A& A
fama) qfsws d9eT qa= g, I T
Ageaqu eqrl ox o frgfer @t & ot
swfas A% §1 gEEW @ar § WK
goT & 1w & A 1 e qgo wre
WX % forrd ot wgaET gu § ww A
) fifge sa¥ e Ak § &5 & wpAe
FwI o 2 fad Wi, wgEEw wA §
a ga% ofwgmt & fadr €=t w1
FTRE & LA 9T |1 A0C |

16.17 brs.

[Sbr! K. N. Tiwary {n the Chairl

fwfwi Y Q0 5™ F0 & N
wYe7 frmer wifgd ar ag Y Im g
famr | At qHe qHe FTH N W@
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ATIH AT WATE | I 9T WA B
g 1 I fraw g # af fe &
AT o F (a7 A gA g aA A
T ueqT %1 @ 9 | fggears & ofsew
92T # 10 £@ 19 #) 9 9w TG
¥TAT | TCo HTHT TH ST ¥ FAR!T WG
TS TEAT gATtea qg e A A ga
4 witfrat wix dmfas & & e
HHIT H AW &, o @ amfo o ¥
frer fean mar 1 w1 g@ @ @ EmEx
TGt €1, FO% wwyr v .
GI¥T FTH FW@T &, € Syrar F@T § |
st §g ot I F1x e, dfe TR
WTEHT A IHY §Y TGN 4, YofA IAE
faars ard sriart fags fedt &1 7§
aTe FHer &1 o & aw afge @)
aar g fe Y |ra TEr aFEw AE 91
faad fa IFT o FTA @ dwifas
w gi fomé 3% aq sfem g
g | &few oF o @ Sifge Qe @
oY R o WEAT UH F GN9F §
& § oY g ofems dwx §  Fandt
@& | To WIWT TH F argT W owa
e F @ §, dfeew EtwE @1 oW
|91 79 @ & 99 1% ofex gAv g
fis w10 mrem Tw A frma wT T g
1 89 WAl w1 d@d gy & ag FE...

ot wew fagrdt aoddt : w0 e
H A et ) W g ar fod s o«
& W g ? o fagy fawrodie &, sw
w9 & |

ot ofw gow : ow ot w9 W oaR
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awfe wgaw ;o e §, g
Y FqIRT FIT F |

ot wiey o Wi o w9 agi W
gt & W1 o qral #1 #gr 71 § ITH
WqAE A9 AT AN E | AW WA W9
T ARG W A & = s
frdze giw & #rf oauf afer mr
ag Hl GTFI FHA A AreqE Al <A
ar | 39 99 & O W & 7 —ar
wiw 38 9F 71 fors #x @ & wgw
grar ¢ fr & gud sarer anfes § 1 W
FTTIT FHLY 9T g T4 g, Y arag &
ag @@ aied FHA A w@ar 53 o
afez @ & AWM o I W@
waarT g, S a9 UAT-AREH F
fardft arferer 1 gwaq @ §, W1 @
fazar & faars g & fady §@
4, & S T W G A | 5Q@
g a1 fadslt g7 a7 I @ §, W@
o WRHT AW & §0IGA & @ § |
(srawm)

qg WTE ATE Fgr T § fE o wfix
& v ¥ faaft o Frgfemar g€ § o
e w1§ wfqafaaa 78 & f, forad At
¥ mea faw fear omar 41 gy e
ata & & wro g Tw do gwe amke
#1<e HY fasgm ax &% gra foask w1
w1 STEAE §RT F AT WG ) IgW
Ft ar Q& gwra o Ty § | ofems deev
¥ IR ¥ 3% A ey 9T T4 Y
tafey 4 a9 § TETE FEw 6 o
g & @ el mfwsae &1 gvla W,
NI IFAAE W X fe o\ I

¥ afers dwT 1 o F W1 AW © ofsqs dwex #) Rewmad # fawre 4 ar

urlt § ot dfew e W A 6,
Az fT § W AW @ A
e s § fe—

€I | WX W0 HATAT TA 1 qfeww
T { O W frww gar, WX ag

:mquﬁwéﬂti’mﬁw
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FT F1W TEY AT G T, a1 o 39
w1 fadie 7 Fwar | .

& aff gewar § e ow www § g
W gaam A ata arg s =g |
dfea ot @i ol A gEEAE F1 G
uiE ¥ 71 @ qF4 , AR AEAEN &
& 1, M2 3 3 & fAg wedr O A
2ar 81 X =1y 77 awr dmfaw @), W&
¥ T T F G79 F &, aY avag v
tfrmfecfrg ag 88 o1 #T @
g1

# agar 5 2o sneme ww 5 o
qdo Ao W0 & F4 41 @H #T1 §
faa, gard i wafa #1 AFq § fag
afres wgegm, g daeT Wl AR
W% WY & e fREsc 9w &0
FU%Y wqur @afx fFar, sad arK 7 4o
dto wrfo grr W gl wiigd |

Wq AT FHSY §F waw ¥ wafa
& 75T g @, A g SEw sUgAT FE!
aifg? Wik w1 fawfemt 1 qwA
wifed | Afeey Gwew & avn #1 ag UF
HUT A AT |

W gw R E fr o wmo arfo
aTe sufy FLar W@, @ IEH nfm
wHITH & A @7 W R NeW
it Ft IY wo & =/ ¥ @A =g,
wiife siror gw &Y wafa faws gz fdx
F@ Y|

£ I w1 wara fammr wafegg
& GHe gHe O A¥ Jwwe wlfrax
#1 w4t fawre fagm mar | &9 fwiw g
Te wrHT TW & At F dlo fe wrfo
oo gl g wrfga

SHR! SAMAR GUHA : On a peint of
order. My submission is this. Our discus-
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sion today is concerned with the firsi part of
the Report which deals with personnel policy
with regard to the different scientists
employed in the CSIR, and in that personnel
policy, Dr. Atma Ram, Dr. Zaheer and
other direciois are all included. So, I want
that the Education Minister should clarily
whether Dr. Am.a Rem's case was also
examined by the CSIR Committee ; and, if
so, what is the report of that Committee ?

MR. CHAIRMAN : There is no point
of order. Mr. Kcushik.

SHRI1 K. M. KOUSHIK ; Sir, there has
been a lot of adverse criticim in the press
and ©a various occassions by hoth Houses
of Parliament and by the PAC recently with
regard 1o the affairs of the CSIR. It pains
us very much., We are not concerned with
Dr. Atma Rem or Dr. Zaheer, We are
concerned with CSIR primarily.  We want it
to do the work tor which it is intended. We
have investcd Rs. 146 crores which is a huge
amount, even though we cannot affurd n.
Whal is the tangible thing we have got out
ofit? Out of Rs. 5,000 crores of gross
national product, the contripution of CSIR
is absolutely meagre if not ril.  That is why
it has assumed so much importance and a
commiliee was set up. The reason is only
this. I um not referring to Dr. Atma Ram
or Dr. Zahcer. The reason is, the pcople
who have been taken up for important posis
with regard to scientific research bave been
absolute niediocres. The destiny of scicnce
and scientists has been in the hands of
people who themselves have not contributed
anything so far as scientific investigation is
conserned. Theicfore, the real trouble is,
with such peuple at the helm of affairs,
really there bas beco no contribution at all.
Mediocres have been recruited and they have
oot contributed anything, with the result
there is no contribution to the gross national
product of Rs. 5,000 crores.

1 would now diaw the attention of the
Houee to Appendix XI of 'he report. Barring
S. No. 12, in the case of the all the other 11
persons, the rise in pay has b.en meteoric.
A man getting Rs. 375 in 1956 rose to draw
& pay of Rs. 1600 in nine years. If the
Sarkar Commitiee had taken pains to find
out why tuch a rise has been given to these
potsons and if in juxtaposition they bad
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given another table showing the number of
persons in the same cadre, their qualifica-
tions and the work thev have done and the
scientific papers they had produced and what
is their pay, it would have shown very clearly
that thesc 11 persons have been favoured.
Absolute favouritism and nepotism and no-
thing else would have been the inference,
But the Sarkar Committee have not taken
aoy pains to do that.

For lack of time, I will take up only one
case, that of Shri Baldev Singh. For this
man, the D G. has gone absolutely out of
the way to find out how he can be put in

the Rs. 1600—Rs.1900 grade. This man
was actually drawing Rs. 375 in 1956. His
qualifization is simple BSe. Even | am

better ; T am an M.Sc. But his qualification
is simple B.Sc., with either prefix or suffix to
his mame,

At this stage Dr. Hussain takes charge
of the oftice snd he takes up the case of
Shri Baldev Singh. The files start moving.
He says “we want 1o revive the post of
Industrial Linison Officer”. While doing so,
this man conveniently suppresses one fact,
which is very important, and that is that his
predece:sor, Dr Thackar, had said that the
Industiial Liaison Officer’s job is absolutely
ustless, he had nou dome any work and,
therefore, the post must be kept in abeyance
aod 1t should nut be revived at all. Even
though this is what Dr. Thacker had written,
because of bis anxiety 1o help Shri Baldev
Singh, be suppresses what Dr. Thacker has
written and piops up this man and suggests
the revival of thes pariicular post. This very
clearly shows that he was quite ioclined to
sec that this man is helped. Therefore,
alier he came here on 19.62, in the month
of October hc was made the Industrial
Liaison Officer on a salary of Rs. 750.

Again, consider this aspect. There were
three regional officcrs who were serving as
industrial liaison officers. The case of none
of these officers was considered and this man
who was rew 1o this type of work—he was
only a senior scientific officer- he was
propped up and appoinoted in this post,
ignoring those thiee peuple who were al-
ready working as regional industrial officers.
The Sarkar Committee has sunpressed this
fact. 1In fact, if we ses the draft report this
fact is actually mentioned there but it is oot
mentioned in the finul report,
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The story does not end there. As an
Industrial Liaison Officer he could get only
Rs. 750. But he has to be appointed in
the Rs. 1600—1900 scale. So, the Direc-
tor-General suggests that the post should be
advertised. At the same tim=>, the Diretor-
General do:s not want any qualification to
be mentioned in the advertisement. [ can-
not undarstand how a post could be
advertised without mentioning the qualifica-
tion. Tt i+ something beyond my compre-
hension. No qualification was mentioned
because Shii Baldev Singh had to be helped
and he was only a simple B.Sc. So, the
Director-General issued express orders that
no qualificatin should be prescribed in the
advertisement and, therefore, the advertise-
ment mentioned nothinu with regard to the
qualitications for the post of Industrial
Liaison Officers at the headquarters.

When this post was advertised previously
a very high quilification was prescribed
cither in physics or chemistry which is
related to industrial research. But, in the
precent case, on the orders of the Director-
General, no qualification was prescribed so
that it could help Shri Baldev Siogh who
was a pct man of his. I can very definitely
say that the Director-General wanted to
show favouritism and belp Shn Baldev
Singh and that is why no qualification was
prescribed in the advertisement. No other
inferen=e is possible in this case.

Dr. Atma Ram was one of the members
of the Constiutional Committes, Two
other  important members were Dr.
Lokanathan and Dr. Kane.

Tnis D.G. could not manoeuvre. He
wanted to help Baldev Singh und ip order
to help him he must have a Committee of
his own which wou'd be amenable to him
and since Dr. Atma Ram, Dr. Lokanathan
and Dr. Kane were aot amenable he changed
the cotire Committee. Whal is the consti-
tution of the new Committee ? In order
to recruit a man of scientific knowledge he
puts in the Commitice Dilip Mukberji of
Economic Times. You can understand the
intention. Then Fazalbhoy a radio dealer
was one of the Members of the Committee.
I do not know how. Another Mr. Prasad
from Secundsrabad where the ex-D.G. was
serving. Thete are the persons. No reasons
have been given 10 change the previous
Members. Al this will show that he wanted
to belp Baldev Singh and that is whby he
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changed the Committes and brought in these
persons who knew nothing of science o
that he could manoeuvre with these people.

There were ten persons called for inter-
view. Was the interview fair ? Out of
these ten candidates six persons were Ph.Ds
and three bad post-graduate qualifications.
He did not want any of them. It was sure
he wanted Baldev Singh and all this went
for Baldev Singh and Baldeo Singh was
selected out of six Ph.Ds and three post-
graduates, What more could there be to
prove fuvouritism and nepotism. How
could there be any tangible results coming
out of CSIR if medicores are recruited by
CSIR.

Now he has got a job of Rs. 1300-1600
as Industrial Liaison Officer. He is not
satisfied. D.G. wants that he should get
the grade of Rs. 1600-1900 and, therefore,
tried to revise the scale of Rs. 1300-1800 to
Rs, 1600-1900 but the financial Advisor does
pot agree, In 1964 it was proposed 1o
creale s post of Rescarch Coordinator in
the scale of Rs. 1600-1900, propusing Baldev
Singh for the appointment. It is very
important. D.G. says, :‘The post o! Indus-
trial Liaison Officer will be abolished
provided Baldev Siogh is appointed for this
new post of Research Coordinator.” That
means he is out and out for Baldco Singh.
He wants to help him at all costs. Alter
that he again contacts the Financial Advisor
and the Financial Advisor said, * Please, close
the chapier. 1 am not prepared to agree to
this szale.”

In 1.65 he tries for the post of 'F*
seientists in the scalc of Rs. 1600-1900 for
Baldeo Singh and euprresses the fact that
on two previous occasions the proposal was
rejected, The D.G. did not bring it to
the potice of the Financial Adviser and
said that this post should be created. The
post was advertised and with D.G.'s express
orders no qualification was prescribed. Only
four out of thirteen Members—this is very
important—were present at the committee
meeting. They were* D.G. himsell and
his Secretary and two others. When was
the notice sent for the meeting 7 Telegrams
were sent on 28th when the Selection Com-
mittee meeting is on the 31st,

This is the way he was manoeuvring all
-the time in order 1o see that his own men
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are helped. Dr. Maheshwari, F.R.S.
objected. He said, “You want a man;
you have not advertised the qualifications
for the post. It is rubbish. We cannot do
that,” Therefore, the matter was given up.
The Financial Advisor also advised that no
selection should be made and, therefore, no
selection was made.

Whe=n he could pot create the post of
an 'F' Scientist, his next attempt was to
equate the post of Industrial Liaison Officer
to that of an 'F’ Scientist. Here again, he
suppressed the fact that creation of such a
post was tejected in the past (wice by the
FA. The Vice-President asked him to con-
sult the Financial Advisor. The Financial
Advisor did not agree. He saud, “No, such
a thiog 1s not possible ; you should not do
it."" Then he wrote to the Vice-President
saying, ‘‘Please over.rule the Financial
Advisor and equate this post to that of &n
‘F* Scientist.” Thus, he gets him appointed
in the grade of Rs, 1600-1.00,

Takiog all these things into considera-
tion, it only means that this man was out
for nepotism and favouritism, It is on
account of this that the CSIR has come to
this bad reputation. Such follows are
responsible for all this.

With regard to the irregularities and
violations of the rules and bye-laws, there
werc iwo or three points of reference made
to this Committee. Dr. Datar was made
the Director of the Hyderabad Laboratory
though there was no such post. Is it not a
violation 7 Was the Committee blind 7
Were the members of the Committee blind ?
1 cannot understand this. My colleagues
are there but 1 am sorry 1 am makiog a
remark against them. When there was oo
post of a director, how could there bea
director 7 Dr. Datar was made a director
even though there was no post. Isit not
against the rules 7 It was against the rules
but they wanted to overlook it. They
wanted to deceive people. That is the only
inference that could be drawn from it.

Then, bye-law 29 had been violated in
the csse of appointment of Dr. Datar.
Pro- sions of bye-laws 58 and 59 were violat-
ed 'n the case of appointment of Dr. Dutar.
The Selection Committee had suggested Dr.
Datar working as a deputy director for a
period of two years and Dr, Datar was
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appointed to work as Deputy Director for
twp years. But within two years this man
wanted him to be pushed up ; therefore, he
mdkes a proposal to make Dr. Datar a
director after one year. Does it not show
favouritism ? The inference is obvious.

Therefore my humble submission is that
the Director-General who did all this was a
man of evil genius. Shri Chagla, as the
Yice-President, could and did control him
as it shows but, unfortunately, the late
Humayua Kabir could not control bim pro-
bably because he was very much busy in his
own work. He left the entire thing to him
and okayed whatever he suggested,

This has given rise to a lot of internal
feud and, therefore, 1 request the hon
Minlster, as some of my hon. friends snggested,
that unless you are able to spare a lot of
time over this, please do not accept the post ;
otherwhse, you will also come into disrepute.

This report is a garbled report. The
draft report and evidence tendercd before
the Committee should be placed on record
so that Members should know what vlola-
tions of the rules and bye-laws were made
and what were the reasons for which they
were blind to them. It is not that they were
unable to decipher it.

I have said it in my speech on the
Demands of the Ministry of Edvcation and
I repeat it. Sir C. V. Raman said in
Delhi :

“Shahjehan built the Taj to bury one
of his favourite wives and Dr. Bhatoagar
built the natiopal laboratories to bury
the scientific instrumeats. Any defence
of the CSIR is meaningless. It is
indefensible.”

There are the words which I am quoting
from Sir C. V. Raman. [ have actually got
it by rote. No greater credential can be had
thin these words of Sir C. V. Ramam 1 say
this because they are not competent people.
Competent people huve not been recruitad
aod mediocres have been recruited, with the
result that nothing tancible is received by
& general public. They are wasting the
money of the general public.

st gujwy swTE (FETOES)  69-
ofir wdhea, qud g & frw @ € A
wTT %1 v famrar Svgar - gR 6%
e § sum aeh A oagt e @G
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wiag f srar soar g fe N 5o & agr
FE, ¥ AT IAd qrw g & o
ST =N St g@ Frafae # qda sreqer
g1 ¥ faaar sqar dmfrs g &
W& el &, ¥ qufag weamr & ook
X T AT A waw anaer gur w O
7| frg 7o AET AW AgE ww dw-
frr g, feara & 2 3w ¥, It amw
e ot afea 3% aww fradr g w6
gr—r2 912 e & i ar wfes far &
forg, Ia% fag =g qrar AT T gy,
¥7 fama dwr ¥ @R 4 )1 vafEn
SarET FY 2oz ¥ ore ¥ aremerr § AY ag
ag Wt g e W & e & e Aifa
fauifig sor & faq & wexer A &
afew qwiegfer rx o § saren 7t
AeqET § W 9 qWrAT A wegwe § a
Fgt Ay AT gIeat e §--I7 O
FY fosdardt o 9w qe ) O g W
ot arw afafe avré omr v wifaw
FsIafEal & ww % fau, ag afefy
I 1T 7 FrE oy | i afer ag
3q afafa &Y aad §av Iw awfnfay &
ag arm FIAT 19 ar fF 3g | e
af! foid & s, wEifs e wifw
#Y #1§ famiga @lt, @ swA ot IEH
arfaer §, 1§ ards grft N Iu% ot ag
mifier & 1 TAY feafa & ot oY orig A&
e A aATE TR R ar
s qAmY, 99 qx fawmw FO
wfst grm e ag @@ I B Y¥ 19U
fis g€ & qra IATET GT 4G FAAT
@ WA w¥ A AW dgl T W
at § & gwr ag wgAT (6w ¥ o
amg fast of, ag wwa of, ¥ gEd wiw
Y AE mtﬁ!—lﬂt ofr fasar &
TA AT

warfy wEEm, ¥ &9 oF aE
gﬁwgmwghmwhkvmwst
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frfmftaE R fed A+0E T A
sfirie an¥ gR TE¥ ¥ @ YA 6
R gy d, g o fram ¥R
wh A Rt qE gy g
gaT—& ag st 7@ o fe qgelt foid
Y, gad ol | §—A EA At
ot et g€ feate @, 7

ot ofy Tra ¢ A F qdw wrAwTA
FEF Y|

ot gegwa sare : § g7 @l a@ W
wg @r g | & @ ol fodE v wed A
T, §E¥ AT g wweAr ) W afz
adt 2 & faq gw A fF safos
®9 & G qTaT #7 W A X1 _E §
aw Mt # @ wiew & graew § oF am
FEN—IAF GO OF TA HET T | A
wrga #) far-drer af @ & fF 97 a%
g I ywifoe 7 §1 9@, q@ a5 Gl
1 8 7 w@AY | AfFT FEgd F gEmr
#T WY gy G gar § | FART 7 aArm
#1 09 $@ W1 & AT ¢ | wmAT ¥ A
agf A wmar & fF maw 16 A
frelt &1 e fag 7 &Y 917, @@ aF g
AT A & | wEa F A DA gl &
AT MR F Gidr g av ady g, wraEr A
A &, IO Aww T @w QY T g
A o ¥ g« 737w E A fo ww
afawrdr o fagara 4@t farar o avar
¥ e & IF faare A fpar —
16 wr# o1 Y zfee & fawe frar § sz
T f gfee & faae &0 7 w3y a9
wfearf ag § s ot fovmad 9a% s
TE, 37 GaEH A 4GT €7 AF TG A
forar, aga & ¥qT H AV 7 @v g9 A
§—ag it ma & fr faorraw 7 Fasrar
ooy N A g f oA s &
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forg T a<E T@ arA &7 AT ALY far
mr ¢ fr ¥ st & oww WK
st gy avmar @ wifge ) fec
fawrar 51 feg @ T ) IO AR
¥ foad & wrdy o7% A § TRAW
& qum feg o TEET EaTe Ad e
wan fF o wredt gt gt fee gy ar
T owT mT ¥ N Fem kg @
faar veTet &, gad gk AW A @
fag my famgia seearer Y & o WX
Fora® A % owamad ¥ gy A wEr
fs g @9 @F, T w1 9T 9T §6
21 ¥aw femam & fag Y war fis 5-6
sredt § T 9H & W9 uF A 9 §
AT g A g7 § fomay f& ovenaT
greq & fod dae AEi € @ a@ X
ar€ aw Ae  ofafadm= s S 9T
a1 vt F Fomn e o T wga a0

st sfte Aro AT (7T) : qE
wrf Tt ava @ war ?

it gegaw sy ;- Afew g8 aEem
tfEa AT gw agt aww awd @, ¥F-
e & w9w @vd 4 ¥feT gudr @@
9o # Wi dwifasr ¥ T8 A7 91
I8 @ gu el qEd N & gmar @R

7 afew agi Wt gy yar W@ wer
wmy ?

v W feafedx & & @ flv ad
FET | 9 W ¥ Ay ma A fr 8w
FEEY § A w @R AN o v
dge @ 5 197 *1 oA mR) ¥ @
mar ¢ 1 frgfes & fag Frwffeer ot fafir-
o wifafedew Y, Jo% agare sy
9 Jrgar aTe 9T ®) 9oy <@
Ffea tad I faorT w1 S T@f wvwT )
fafrm wfafedes o= ofafafafad
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& Fror Al § afes wowr g e
wifgy i dez srfaege et fawan
& a1 At € W # ) @Y AW AT
7 for¥y aw oo gER o A ER & W
@t AR e @ Awfer ) m W
g wifyy e fafres wnfaemge R
aY gEwy & firar Wi amr @6 W A%
fear o gorr @ adt @ AEw AR
foar fF axearea 2 @t 7 &%

g oY 7 Q@ quaa &, T §
T X w g tww § cafag A
afas xRl ¥ ¢ 9Ear | fow a@
W @M qG MW T, Ak TF &)
R & WX AW @R A
IgrT | oy W wfew FEA A S5
gt qrgri far sg g § s AW A
&, gOX 1 AT WITH A TG | TG
ghar ¢ fs ag =it &1 WS § afEy
wit gk fegd F19 9% feg ag ? &
a8 @% ge afew wlt @ wl wa
g A& am &3 A aEwwar @
TE wwEaT g 1 e ¥ 82-83 2@ F

aft oito Wro gaTETAl : KW TR &Y
At @t gk s W € 9%
TN )

st guwa weaw: o¥d ffad X
wrgan § f oriw fewra & @ e ga 2w
i fawm #t gAfa ok aoel @ Wk
L R A S R

% gfag dwifas ®1 64 a9 & I&
¥ Agaw fefawe FA &1 e
fm wwt & wIiw 9T wATET W@
29-10-63 %Y gariede ¥z faar mar
I a1z 28-1-64 ¥ TAWET AT X
(& 7w mff & gy ) v oF o fear
fis e qx & fag arw e w1 A
i e | wg e ag gr WK
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Ty & wifew T IR e @
fear 1 ag e A anwppE G A5
fera mar WX ST A fear mar ) feeg
gg T oY TEEET AATH FT W@ 9%
w3 7€ 9 | wq q@ @i ) 9w ardw
T ML FL1 11-6-64 T IR T
|1gE 3 w1 fF 6 TR a1 W 65 /I
R T F g g (Ha T W
¥3% WH gu W Awd gl wT Ay
§ | 6T A9 R W, IgT AR TR e
2, 27-5-64 Y Go JATEY ®TH ALE W
wraTe gt | wefed 97 14-15 fei &
e # ar @ AsEreh dgew e fafa-
&t o g gl A ad
JqGia a1 ¥ Afew ot s W Ew
w1 forerar worwr a1 ? gafag aff &w9 a1
9q fiw #fs o qEsUF A 3w
qT QAo dYo TFo ¥ EEIRT HIEA B
ge & wifaa &7 7€ | grenfe Twiwy
9T A7 sy« frgr § o gmw waew
ag 7@ a1 fF aredwe gAT W gmfaw
WHEG ¥, A I 9T q@rA gy A
a1, #fEa fox it giw-dw seT diT o
&1 5392 WA gu i wraiee qq 1964
% feamaT # ger faar mar

W w9 gEa Jagew d@fd ) &
wH W am ot A ww g
69 A fF oF ol F FX@PA N
foo w1 adt fwgy mwr | wE® art ®
fafaz 1% fedw % Wt g o arf of
§ N 5 gw e & @) § 1 367 few-
W‘Tﬂzﬁ:

The Committee sent one of its members
Dr. C. R. Rao a few reprints of papers
brought out by Shri Rahman and test-
imonials from eminent persons on bis work
which were sent to them by Shri Rahman.
Dr. Rao has given his comments as gqooted
below :

There is no evidence from the type of
work Shrl Rahman wos doing in the differest

Ingqulry (CSIR)
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laboratories before he was brought to the
CSIR h. q. or from his publithed papers
that be has the necessary abilities to occupy
o high level post in Operational Research.
Many of his articles are of a geneial naiure
indicating the usefulness of O. R. which
could be written by non specialist. There has
been no attempt to study any live problem
and arrive at a solution, 1 ngree with the
views exprested by Prof. Mahelanobis about
the quality of work done by the Research,
Survey and Planning Unit.

¥ Tz ¥ IR 1600-1900 &
W i Ty anar & AfeT frm paa # 7
1T ¥ At i ges 72 o F ¢

The Constitution of the selection com-
mittee was approved by the Vice Piesident
on 10.,6.64 and it met on 4 8.64...

10-6-64 ¥ga § wewgW ardw §
foramr & qgar ofr fos T 94T § 1

Shri Rabman was the only candidate
who did not appear for the interview,

The Selection Commiltec recommended
bim for the post with & higher start of Rs.
1800/-p. m.

4 wwred FY §8 G I AT-giHd
# W T g v § 81T S s A
¥ ReA 9Ng T AFF d3 4R § 1@
g § o g4 gar, g& e fawr-
qa @ s@ Wi wgr wmar ¢ fF Ero
grwraw g3 § ar ai § afew gf ced
w7 AgRT @ 7 PR e e waww af
& w0 WU & 9T ¥ qav g @ d
Juwt At wrw et wifgy ok ww ey
& wiw gt wifge Wik T ogF A A
ww fowr & wiw @t wifgg 1

afgr % a@ & T AT g
§ frw awg ¥ & omwan g s o o
g aw F i fom ag & s o
9T §, WAAIT A6 AT wiy qew W,
3T at ag @iE wraw gar g v foraed
ag fomigg #T g wOAT WEINTT AT,
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fad MW § ag werang AR T famer
arde &1 sux are ¥ gfaar sfea @
I Wiy @t 9971 v R, faw a
F1 9g aatw 5@ § ga o afdfaw §
e 377 37 agE O ards M §,
wiF %1 fawma #1 8, A7 | §
o IETY FHHF T A INFT /G WY
ot o &N, gaw NE wwe TE fm—
ol wfas & g7 Agl AT § | THE
w4 g, fowm & @iw g1 afww ma-wg
A-dt7 I Fgm wrgar § 1§ ag wEA
wngar ar ff ot ow faw & oF WA
&1 am faar st #gr fy 375 & &%
1600 o gF At ®E & Wia< IWHT
¥97 9E AT | A UF §) AWy TG
? wifews 11 % sfm g & 12
arfagi & am§ 1 47 gm & ¥ oF
Y 98T 41 ¥ gl gac faar e
¥Iga, 97 ga® aITH & @il § RN
g% Agl gmr & # aga AWa @
frags s g 5 wcagaw e
Jg WIT aga & AT 4, Fiow 4 %
Wt 97 3% fg7 N7 A% \E4r 4G g
W g A 9§ IR wsar w9 fear
T | UE gred W 9AF £ w0 ge-
%7 fowm & sww 17, §& Qv fagray
% afca @t o7% faedt 1 o §f W
g o 5 9w fregd qra-ans et &
Far & frar g W sT R &1 ot oW
o 4% § I A H o gewisw e
il

17.00 bra.

a9 § W UF W Wk wme @
art ey | g wE NE e A
f§ gus Tiwe 99w ¥gT w1 ¥ Oy
WA g A fem e T,
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IR ferrraa &% av arE FX, 39N §Y
zaan famgar adl, afem s & fe,
¥ frar, (o AR ¥ g9 A1 F7 gAE
famar sifge | @ &1 | AR @ 9%
EAY 2GAT qTAT & | BT WK AT T
t—ag ard Fgi o v § AR w Aw
THA § ag a1 7l o aowna—iE gae
¥ wray @, aga & fasawin afe & 4
dgar & fF ow ag agt o @ IR
WYY TET § @IS goer f, SHET
wefaferT # gaar w% fear o e
TF oot ¥ ot ooR guayT A F/IS G AT
¥ a¥ aff foar, afes @ afrdi 7 A
ST g e g fore @@ Wk A
farar

st tfa ww: 1961 & g aw
AT # 9 wATe 9T GH |

st guiwy swiw: § A@ omar
o9 ferd agf argm | wae AT ¥ gEE
9 e § f g #) stz % dar ww
TR ar foad g lew 9%, dERGw
9T & T Y

0 wma qg g % sar gk Wk
agy aiffeard sgfae qEl & aRS @
g AT g Ay amawm § ) Fay
ST RAT WTRAT T, A & W9 @ T
%3 a1 arfow T &3 1

Q% AmHl AEE W g
Qe g ?

it geiwu S8 : fggEE A Oad,
aifszarm & s ot o @@

dra<r ara ag § fv o wTTw #
AU w198 f swRawH
gt k1 xefer Tk mfeer St ¥

TR T8 T W ) WAy gU s
& o ITer owx gar fear W@, @AT @

e & fer Wi e owwr owe
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g @ ag wwmr ¥ aw od, feg
@ W & it H ogH feww w
gt 5 gaR faad s, dn axfee
g 98 qu g fawar & arv g
IR AR A A T d5 e E
19 at 3 2 gAY, Afea ge feamw ¥,
g frmd 9T g am fawe Wil A%
ary &1 A1 AT F qrg-arg | F I ¥
& wgar afew & ofes & a9 o
¥z @ g fr o ot @ o ong At
"qTOFT FFRSE M ¥ foad anefefew
Ioi fraer g, wre ¥&T fir wglweT &
FrearaT & fam wae §8 af e
fawer gi, fomw gfaax amfer ofw
A1 o g & e @ e
qre-qiw fawat # Fdate $1 wr g, o
arae T 1 B faww W oaft g §
wad " ag g fr aw g qex ot A
& M dfmT g am ar FuT qrEl o
WIAT 8, AW W 9T g | g wiasy
1 famar @ 1 y@ w1 AT Ag oy oqw @
T TR W A &1 fesar g el
IOFT saTeqr #1 (¥ W H gAry gy
AAGAFT FY FTH FT 7 0 FAQT e
g% w Ag W A7 8% | ITH o A
amar 7 93, #1€ g8 fax o &5 o
o) T v IR 7, wefAT wed AR
aqrg s F1 3@ A @9 § o wafer
aft ¥ 9% § w9 ¥ grmy syfes @
o Ay Agl 2 @y | wefeg 8 o
e g 6 dvgew arfes wri ol | o
sfwar & #% § o0 qearaw € war
EFT O, gHET IWH I Af G Witk
@ IR W qgerneT Aq§r) &
sferaa arel % s wgY wgar o F qgd
e e & Ao
§ ot ¥ & fedt #Y e i 1 wTe
TR W) § ¥ T qgwenn §, &
T #1% AT fena g g, W
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agt & 1 Iy o ger famn O AR W@
warg arfes g, ¥fe s arfam 7 @)
M 3§ o s fasdr sifge < sfrsst
ITHY ST Y, A AR WA §Y

o} etarem ¥ (sfegre) « @A
g, At T SR A A gy I
T g 5 wem welt g Ad
wHE T T AT e § 6 e
Y AT qrAETd AE §

Wt geew e gF ar g, Afew
W &t am &1

&t Wlamow ¥\ IR w1 fE
famme & a@ @ a8 wwa am@m 2
E T R § ogw & 9
A AN T | gy A@ I AAALT
wrfge 1

Fod W W A fagrd
arrdt ¥ wft fe 10 Wi w1 wEaw i
Reie frwar § fr dge afcarc & &g
ag gwafraa §, 9% o gguw &

Q% AT qTeq ¢ AudiEr §

=t wlarem #ud : AU AN TG
) wfig s¥i s w gwww
frar W TR WIE e afare o
it 3w wrnaw frar | e T ag gt
f& w10 it guww & W =T wrEwr
g &) gt W T s
wrear 1 g frw € ) Ao e § e awi
q< st =few ar €f 9 fearma
a1 fedz gt AT wfag

Fog @ o fes ae WA SR
¥ T IEi agi Wi § =i AR, @
W YT & e qrR, Wi N S é
for ¥ ot sfnraer sfes & sy
W Jah wRE fer mr ) el T
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& F4et F1 fawiw gor, se fraw
frar & AR wt fol & @, 9a® aEEE
ag A § f& wem ¥ A @ AR
IgF gA-d & | F qwwAr g fy g
w§ wifeeg 75 &

AT qgE 7 w5 $HET & 9
gEat 7 fraiw & wawe awa fear 3
fm I azal ¥ waWg e fear @
i fas 10 sfama #¥w ¥ fear @,
wafs arft ek fragl & IR @19 w7
faar &1

et ara ag & f& qmoarg & aw-
a0 & wraew 7 A A A A faa
fear @ sud = FEr @ fe o) gewe
gu & 3% A1 mae a@ Ad § WX AR
wfezwrew & 1| @7 g @S F) 2W\T gU
¥ ware & fr aoere wwd #t o fdé
ag ok amwa § o A efesrg & W
Zad #0 &Y € o T R

ot efe wm: g it wToE aTEA
g

st @arom ¥WA : oF T WR AR
s # § s aw< gw agt 9T ifefaywe
daw ) fempum &0 § @ & 0 g
% 7w g grr | ag g aww qfa-
T wH amw wie Ofadew §
ard ol A fedw H wgA A1 A
safe § N wmw ¥ ag dw ot &)
A Y Nt dwwr faor § ok R
oF St ¥ ST 3% Ag g

T A FE A AT A S 1 o
FRY A AL ww oy R aw &
s ¥ fadewt arifefes fas & ar
g #3waiiz foad # fas sfeweer=
w1 Y § FT ST 9FaT § | afy aw
A, wgrk ¥ arwT 3 A W gar wa
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fir fevsiar-ardy av fesfard, < I&d
o & 7 fecatar ar faat ot g€ &, Foadt
T FTH WG FA F A0S @A § |

st TrWrEaTe @ed (9EAT) AT
fewmtar Mt AT A AT E

ot waem ¥wd : G5 feoly A
grafFT REA qrelt @ ag QA 2
g srafaga @, dvmar & ar A @
aga & &l Y g e E fr 3R arw
s fectmr adf &, foult +Y & Afaw
fepe ot ¥ ad-a? folt Wi fecmranfaai
¥ %l vureT WY FT4 B FA T Frfaw
awd gy # | wrafawa 77 WX dvaar &
arEe ayf afefedz adf far &) o
F1 & fag aew@ drgar F AR,
sfamr A AN 21 aFAr Hag A AT g
a7 ggfa wew ¢ | fowt ag ara g @@t
WA FT TIAT £, A% ATOTEAT AT AT
dra aff 21 fedqwdz & wm & fag,
wrd 7Y aufa & faw, wgeam & 3gq
aEET § Wty t@ W e § 3T
frers w392t § 50 aT@ & *4 F) TOUA
FT GFAT & |

Wl & g & wgr fF a@R
afafs a1 qravge wfafa 6, N F
At £) afefy oY, gy 9 fagg faar 2,
ar fed¥e &Y @, ged arx wa A€ ZED
foii et wr wfafad ¥ s F
HIEEHAr 7§

SHRI H. N. MUKERJEE (Calcutta-
North-Bast) : Mr. Chairman, Tam afraid I
have followe! this debate with a sense of
distress as well as of a certain disgust because
when I expected that we should discuss on
this occasion the great expectations which
the country has had of the CSIR, an
organisation  which, in some respects. has
failed us so that the late Prof, J. B. S.
Haldane nicknamed it ‘Council for the

Suppression of Independent Research’, I
wished we would have some serious
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discussion ; but instead of that, T found when
it began, particularly when my friends who
decorate this side of the House to my left
went on talking in the most disparaging
terms about a Committee set up not by
ourselves—] do not know if we could
demean ourselves by condemning a com-
mittee which we appoint ourselves -but by
the President of the CSIR, and that Com-
mittee, and particularly its  highly
distinguished Chairman had come in for a
kind of obloquy of which any decent body
of representatives of the people should have
been ashamed. 1 say this because 1 notice
continuously in this House a lack of a sense
of proportion and propriety in regard to
almost everything we discuss,

The Sarkar Committee includes not only
some seven Members of this House, but
also four eminent scientists whose opinion
on the matters discussed in this interin
report should at least carry as much weight
as the unioformed opinion, I must say, of
members of this House. 1 have known Mr.
Justice Sarkar since 1936 when [ joined the
High Court Bar at Calcutta and have found
hima person who reached the highest
judicial ollice in the country and yet retain-
ing a certain upostentatious charactler and &
fearlessness of quality which we should
cherish, But we find, on the contrary, this
House upbraiding him and the Committee
of which he happens to have been the
leader. Members of Parliament have their
honour ; I have been told so many times.
We have all bezn listening to that sort of
thing. The honour of Mr. Madhu Limaye
aod Mr, Samar Guha is very important,
Of course il is imporiant. But the booour
of other persons who are not here to defend
themselves is just as important, if not more
important, than the honour of the Limayes
and Guhas of creation, They are here to
dofend themselves any time they are attacked.
But here thzy get up and say all kinds of
things about persons who are not here at
all to defend themselves and I am very
upcertain about the kind of defence which is
going to be put up by the Government.
The position becomes complicated because
of the pusillanimous character of the Govern-
ment which at the time when the Sarkar
Committee was being castigated in terms
which I shudder even to contemplate, kept
quiet and nothing was said about it. I do
not uaderstand so maoy of these things
which go on.
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My ftlend Mr. Atal Bibarl Vajpayee the feelings of Justice Sarkar and his non-

whom we all appreciate for his sterling
qualities told us that it was mot a working
paper but a draft. There is controversy
over whether it was a working paper or a
draft. I discover that Members of Parliament
who have signed a note of dissent to this
interim report ase themselves signatories to a
statement which was unanimously adopted
in a meeting of the committee where they
say it was a working paper. What do I do
nbout it ? Mr. Sunderlal Bhandari, as gonl
& Jun Sangh leader as Mr. Vajpayee, was, [
am told, a participant in a resolution which
says that It was a working paper and not a
draft. T st. .ld also like to ask Mr. Vajpayee
under whose graceful chairmanship 1 have
had the privilege and pleasure of serving on
the Public Accounts Committes this ques-
tion. T have everv respect for him. [ should
like to know from him : would any Member
of the PAC or any pailiamentary committee
let out to the public a draft of the committee
and after that appear before the public as a
paragon of virtue s against the other people
concerned 7 1 do not understand this kind of
unsavoury business. I am always ready and
willing to believe when anybody disavows
the least little idea of communalism ; I am
reiidy to believe my friend Mr. Vajpavee
when he told us a little while ago thut there
was nothing communal about this talk
because Dr. Zaheer happened to be a Muslim
by birth and Dr. Atma Ram happened to be
& Hindu by birth. I wish 1 could take it at
its face value. 1 have noticed in this
Parliament—unfortunately T do happen to be
somewhere about in this Parliament for
quite & long time—and 1 have seen the
vendetta against Dr. Hussain Zaheer ever
since the days when Mr. Chagla was the
Minister of the Education. Therefore, 1 do
not understand why this kind of thing goes
oo and why this kind of thing is allowed to
pass muster.

As I sald earller, the Sarkar Committes
includes apart from Members of Parliament
who can defend themselves in their own
way, four eminent scientists whose opinion
in these matters should carry at least as
much weight as the opinion of largely
uninformed Members of Parliament. [ also
repeat that the Sarkar Committee was not
set up by Parliament but by the President of
the C.S.LR. Therefore 1 can imagine that

Parliamentary colleagues are likely to be.
Most of us in Parliamsnt may get ioured to
all sorts of things and we develop the hide
of the rhinoceros becawse of the kind of
attack which w= have to resist from time to
time. But other people are not like that.
They do not have that kind of a hide
developsd. Therefore 1 do not koow what
they are going to feel about it when the
kind of allegation which was made against
the Sarkar Committee was made in this
House by people who are supposed to be
amoug the most accomplished Parliamen-
tarians in this country, then 1 wonder how
the reaction of Mr. Justice Sarkar is likely
to be. The Committee’s findings can be
contestzd on their merits but the Committee
has every right to defend Itself sgainst the
slander of having beco pressurised by the
Prime Minbister into changing its report, I
would ask you, if you were the Chairman of
the Committee, and you were told when the
Committee was in the process of continulng
i's work, an interim report was a product
of certain changes being brought about by
the pressurisation of the Prime Minister or
whoever else, what would have been the
kind of reaction that you would show. We
do not seem to think of all that sort of
thing. We think of the honour of Members
of Parliament like those Members who were
“holding the House to ransom™ a litlle
whil= ago, to quote the words of the Deputy
Speaker who was in the Chair at that
particular point of time, (/nserruption)

MR. CHAIRMAN : Order, order.

SHRI H. N. MUKERIJEE : I am pot
yielding. It was absolutely incumbent on the
Committee at the point of time when that
kind of charge was made oagainst them in
Parliament, it was absolutely incumbent on
them to come out with the rebuttal of it and
they did come out with a unanimous resolu-
tion to which all the Note of Dissent
signatories were parties, to which all the
four emioent scientists of this country were
parties. This is exactly what happened.
Therefore. I feel that what we are dolng—I
cannot go into the details of the matter—is
not correct. I find that this is a very judicial
document.

I ¢~ rot find it a very adequate document.
1t has rot gone comprobemsively Inlo many
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matters, but it says so openly, it says at
the end of it, that after all so many com-
plaints have been put up before the
Committee that it recommends an officer
independent of the CSIR should be selected
by the Government of India to enquire into
these complaints. It tells us also about the
committees of selection which were
appointed from time to time in regard 1o
certaln jobs when they had to be filled, and
those committees did their job. We
remember also that scientists in this country
have their self-respect. Let us pot expect
scientists to apply for any footling little job ;
those scientists who are specialists in their
subjects would claim that they should be
invited by Government on Government's
own behalf, That is why perhaps occasion-
ally selections have to be made not out of
the list of applicants because some people
would not have even cared to apply for
and kind of job. They have their pride as
scientists and that is a kind of thing which
must have happened from time to time.

to say that 1 have
pothing against Dr. Atma Ram. I have
known him personally though not too
intimately. I have respect for him thkat is
his due. But | discover—and I do not mind
referring to it because Mr. Vajpayee also
referred to it—in this pamphlet written by
Shri Arjun Arora and Shri M. A. Khan,
both Members of Parliament, somrthing
which shows that something is very wrong.
My friend Shri Vajpayee’s Committee—the
PAC—has produced s 122nd report and in
it, it has made observations in regard to the
CSIR which have to be looked into properly:
properly speaking, I hope the Government
does apply it> mind to that sort of thing. In
this pamphlet, points are brought out which
show that between the present Director-
General of the CSIR and the Government
of the day, if the Government is represented
actually by the Prime Minister and the
formulation of views that she makes from
time to time, there Is a dichotomy, a
contradiction. While th: Prime Minisier
wants a kind of scientific development which
would like this country to be self-reliant,
while the Prime Minister wants fundamental
research with a view also 1o the development
of practical patterns of achievement in
technology, while the Prime Minister wants
to go ahead with the public sector in mind
as a basic factor, as the sector which com-
mands the heights of the ¢conomy and the

1 would also like
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life of this country, Dr. Atma Ram, on the
other hand, does not wish for that sort of
thing. Me wants to get the know-how from
abroad. He wants to follow the policy of
adaptation of scientific and technological
knowledge from clsewhere and he goes about
making speeches from time tn time which
show that his sympathies are entirely with
the public sector, (/nterruption) 1 find, for
example, a quotation given, which shows
that Prof. Satyen Bose, Natlonal Professor,
“expressed himsell against the import of
know-how from other countrles and Dr.
Atma Ram favoured a larger inflow of
foreign know-how for technical development.
I do not want to go into this matter in any
detail.

It is very unfair to Dr, Atma Ram; it
is unfair to the scientific community, if we
discuss these things In this House, with
impunity, thiogs may continue to be said
about scicntists : it has got to be stopped.
With impunity things have been sald about
Sarkar Committee. That has got to be
stopped. Parliament ought to make amends.
The Government of this country should
make amends and the Prime Minister, as
President, and the Bducation Minister as
Vice-President, of the Councll of Scientiflc
and Industrial Research, should answer the
guestious raised in this pamphlet, about the
contradiction of views as between the
Government of the day, and the Director
General, and because of this contradiction,
the suspicion arises that there are other
interests at work ; and because of that,
when we find the composition, the political
characterisation of the members who signed
the note of dissent, we begin to suspect as
if the vendetia against Dr. Zaheer is mixed
up with the vendetta against the public
sector and agaiost independent scientific
activity, 1 hate to refer to individual cases.
I know some of these scientists who are con-
cerned. I know how they have their pride. I
koow also how their pride is sought to be
bioken by the apparatus of bureaucracy which
has grown io this country. If Parliament also
assists the apparatus of uureaucracy in
breaking the pride and spirit of our
scientists, surely CSIR would justify ths
pame given to it by Prof, J. B. S, Haldane :
“Council for the Suppression of Inde-
pendent Research.”

We want the CSIR to develop. When
Mr. Chou Ep-lai came to this country, he
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was asked what impressed him most, and he
said, the Natiooal Physical Laboratory and
the Mational Discipline Scheme. Both are
gning down the drain and that is why China
sends a satellite into space, while we sulk
and shout and do nothing about it. That
is the measure of the difference between
the two countries, which has taken place
because of our inability to follow up scienti-
fic work, whose foundations were laid when
the great chain of National Laborato ries
were set up. Now this attack on our
scientists—4 of them are represented on this
committee — this attack on  indipendent
members of the judiciary who have held
the highest office in the country and this
attack on whoever goes against certain
pettiest of petty partisan interests s
symptomatic of something which Parl:ament
should spurn with the contempt it deserves,
I do hope that the Government has the
gumplion to come forward with some
courage in defence of the Sarkar Committee
and the way it has tried 10 work, in defence
of the whole tribe of independent scientists,
in defence of the idea that we shall ger the
CSIR to work properly for the sake of the
country, Follow up the recommendations
of the PAC before you and you will see
the results 1 am scry [ cannot go imo
any details, bu! the kind of thing said here
wanted a sort of rebuttal. [ do not no how
much the Government will do or not do in
this matter.

SHRI G. VISWANATHAN (Wandiwash):

Sir, in the discussion on the CSIR, it is
unfortunate to find in this Hous members
taking sides either in favour of a certain
gentleman or another. We have seen in this
House American lobby and anti American
lobby, but I am surprised to see that there
is a Zahcer lobby and anti Zaheer lobby, a
pro-Sarkar lobby and unti-Sarkar lubby.
CSIR is already in & muddle and 1 request
hen, members not to meake it worse by
extending their political influence into the
scientific laboratories. Dr. C. V. Raman is
s0 disgusted with the working of the
laboratories that he says :

“Central research laboratories are
modern Taj Mahals with wonderful
architecture which are nothing but
mausoleums housing useless and dead
spparatuses.”
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Instead of discussing, after two and a
balf decades of CSIR, its achievements and
glory, we are discussing the conduct and
misconduct, regularities and irregularities of
CSIR. It is unfortunete that such a situa-
tion should exist in this country. 1 do not
want to go into details of the allegations
and counter-allegations. The allegation has
been made that the Prime Minister brought
pressure on the working of the Sarkar
Committee. So long as the member of the
Sarkar Committee do not say that pressure
was brought upon them, I do not believe it
whoever may say it. At the same time, |
want to point out what 4 members of
Parliament have said in their mioute of
dissent :

“Several facts which strongly suggest
that Cr. Zaheer may have unduly
favoured his earlier associates from the
RRL, Hyderabad have been either
completely omitted or mentioned very
casually ™

By and large, the Commiltee have done a
very good job. But my only complaint
against the Committee is that at the conclus-
ion they have tried either to soft-pedal the
issues or water down serious irregula-
rities and violations of the rules and
regulations and bye-laws. No doubi, they
have pointed out these things in the Report.
1 will come 10 that later on.

The Committce have concentrated their
attention mainly on certain issues. For
cxample, they devoted much time on the
appointment of Dr, Zaheer as the Director-
General of CSIR. The allegation was that
at the time of his eppcintment he was 61
years' old and so his appoiniment was
against the rules and regulations of CSIR.
What does the Committee say about it ?

“According to the CSIR, the Govern-
ment of India rules on the subject are
applicable 0 the officers of the CSIR
by virtue of Bye-law 75,b). The various
decisions taken bv the Governing Bedy
and the President, CSIR since 1956
regarding the age of superapmuation
and grant of extension involved departure
from the Government’s rules on the
subject.”

This clearly shows that there were violation
and the Committee puts into the dock all
the Prime Ministers starting from Pandit
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Jawaharlal Nebhru up to Shrimati Indira
Gandhi and Minister starting from Professor
Humayun Kobir up to Dr. V., K.R. V.
Rao,

DR. V.K. R. V. RAO: The Com-
mittee's report does mot cover the period

beyond 1963. 1 became Education Minister
only in 1969,

SHRI G. VISWANATHAN : Then I
exlcude Dr. Rao.

What do the Government rules say
about the age of superannuation or
apppoiniment  after retirement 7 The

relevant portion of fundamental rule 56(cc)
says :

“...a workmano referred to in clause
(b) or a ministerial government servant
referred to i clause (c) may be granted
extension ol service under very special
circumstances, to be recorded in writing,
after he attains the age of sixty years
with the sanction of the appropriate
authority.”

Deliberately or otherwise, this Government
rule regarding the age of superspbnuation or
appointment after retirement has been
violated hy the CSIR ; whether it was done
by the Governing Body, Vice-President,
President or the Director-Geperal is im-
material, According to CSIR, they accept
that there was a mistake. But, what does
the Committee say ? The Committee
says :

“Dr, Zaheer's appointment ss the
Director Genersl was a valid appoimt-
ment becavse the Government rules do
not preclude the appointment or ex-
tensions beyond the age of 60 years and
his appoiniment was approved by the
Government.”™

If the Government rules say that extension
beyond sixty years of age should be in very
special circumstances where the reasons
should be recorded in writing, it is common
sence that nnbody should be appointed il
he is above 60 years of age. 1 do not know
how Justice Sarkar and the members of the
Committee missed this polat.

SHRI NAMBIAR : In that case, the
presen. Director-General should also retire,
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SHRI G. VISWANATHAN: From
Dr. Bhainagar to Dr. Atma Ram, whoever
it is, if his age is above 60, it is a violation.
-S0, 1 thiak this conclusion of the Committee
is against common sense,

Regarding the general allegations, the
Committee says on page 127 :

“The Commitiec have noted that in
several cases out of about 270 cases
studied by them, the CSIR have not
followed their rules and regulations,
It is not suggested that violation of the
1ules has been mala fide ; it may have
happened because the authorities lost
sight of the rules. In some cases,
departures were made from the rules
because of a beliefl™*

I underline the word ‘beliel’

“that the existing
defective.”

1f the CSIR felt thac the rules or bye-laws
were defective, they should bave come for-
ward for the amendment of the bye-laws

instead of deliberately violating them. Not
only that, the Committee says :
“.. posts were created to provide
higher pay to the existing incumbents.”
These are not my inventions ; 1 am reading
from the report : .
‘*  posts were kept vacant fur a long
time. . "
of course, with a motive.

tules  were

‘Posts were transferred from enpe
Labor.tory to another."

1 find from this report instead of trans-
ferring the person from one laboratory to
another the post was transferred from one
laboratory to another to provide him another
important job.

Regarding advertisernents, ail posts should
have been advertised according to bye-law
58 but the Committee did not follow it. This
was to suit the convenience of CSIR. This
particular bye-law was amended in 1963,
According to bye-law 82 it should have been
approved by Government of India but it was
pot dore immediately but approved on
3.6-1965. 1n the mean time CSIR took ad-
vaniage of this and acted on it without the
Government's approval. What is the defence
of D G. 7 He says in bis evidence that not
ooly be but even his predecessors did ne}
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follow this bye-law. It docs not exonerate
him. It means even the previous D.G's.
should be called before lnquiry Commitice
whether he is Dr. Bhatnegar or Prof.
Thacker,

Regarding the qualifications prescribed in
the advertisements, several shortcomings
bhave been found by the Committes, I
quote :

“...lower qualifications were prescribed
for higher posts and higher qualifications
for lower posts,”

Then regarding the preparation of panels
to go before the Selection Committee the
D. G. was able to influence and omissions
and additions were done according to the
whims and fancies of the D. G. I quote :
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“In a few cases the screening of appli-
cations was made in such a manner that
a particular candidate emerged as an
obvious choice.”

What does it mean ? Is it not a charge
against the mismanagenient of CSIR ? Names
were put up for consideration of Selection
Committee without even consulting the em-
ployer. 1 quote :

*The inclusion of such names gave an
unreal picture of tha.number of candi-
dates available for coosideration. In
effect the field of choice remained limited
even though it looked wide.”

Not only that : even regarding the con-
stitution and operation of the Selection Com=
mittees 1 find in a particular case—it has
already been quoted by Mr. Koushik—that
the D. G. omitted three names from the
Selection Committee, The names omitted
were Dr. P, S. Lokapathan, Dr, Atma Ram
and Dr. Kape. When the Committee asked,
“why did you omit these names™, he said,
“In order to have more progressive and for-
ward looking people, I bave omitted these
names.,” I do not think he is a competent
person to decide whether one is a forward
looking man or a reactionary.

Further, a Selection Committee consti-
tuted for one post made selection for an-
other post and even for post which did not
exist. For favouritism and nepotism the
shining example is the casc of Baldeo Singh,
I want to deal with another important case,
that is, of Mr. Suri, The allegation was that
even ihough private consultancy was not
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aliowed for him he went on continving any-
how private consultancy. He applied for it
and the Railway Board which is the pareat
body did not approve of it and rejected. In
spite of it CSIR allowed it and he continued
1o practise, The Commitiee says :

“If at all there is anywhere it lies on
CSIR and not on Mr, Suri.”

Igoorance of law is no excuse. Every
Government servant ought to know that his
parent body must permit but both are in the
docks and both shouid be punished.

Even in the case of classification where
they have nothing to do with scientists they
are called scientists. 1 quote :

“Out of 245 posts siudied by the
Committee they have come to the con-
clusion that 116 posts, that is, around
479, should not have been designated as
scientific or technical,”

They have been designated as technical.

To give an example, posts in depart-
ments concerned with  purchase, stores,
publicity, publications, lbrary, information,
extension services etc., elc,, were given scien-
tific designations., Taking this as n qualifi-
cation, out of 50 crores of people in the
country 25 crores can be called scientisis.

The Commitiee have made ceriain re-
commendations. In one 1ecommendation it
says that since the Vice-President is not able
to devote most of his time in the selection
commiitees, he should appoint an eminent
person to preside over the selection of
directors and other candidates. Again, sug-
gestions have been made that these labora-
tories should be given to the concerned
ministries or that they should be disbanded
or something like that. Various newspapers
have made many suggestions, My suggestion
is that since the Committee is already work-
ing on it and bas to produce ihe other part
of its ieport, ict us not do anything pow
and wait for the second part of the
report.

Since s0 many allegations bave been
made and have partially been accepted by the
Committee also, Dr. Zaheer, who is working
as Chairman of the Nastional Research
Development Corporetion, has to be relieved
of this post.
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THE PRIME MINISTER, MINISTER
OF FINANCE. MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
I had no intention of speaking but since Shri
Vajpayee and some others have made various
allegations against me I should like to say
a few words.

Firstly, we all know that thc progiess of
our country ard the well-being of our people
are largely dependent on the progress of
Indian science and also on the well-being
and the feellng of involvement of Indian
scientists in the great tasks which face our
country., Therefore India’s future cannot be
divorced from the future of Indian science.

We ure discussing today a wvery serious
matter. We should discuss it without any
prejudice or bias. Unfortunately, I do see
traces of prejudice in this discussion. Various,
rather intemperate and umfoitunate, allega-
tioos have besn made. As Prof. Mukerjec
said a while ago, some of us have become
thickskioned because we have got used to
these bareless allegations thrust on us day
after day, but this does not, therefore, give
any more credence to those allegations.

1 would, first of all, like to deal with
myself and would like to deny categorically
that 1 put any pressure on the Chairman or
apy member of the Committee, that I sent
any message to them or that I met any of
them. Of couise, 1 may have met one or two
Members of Parlisrment duriog this period
but not concerning this business. If they
met me, they did not mention anything about
the meetings of this Commitice. So far as |
am concerned, certainly there was no direct
or indirect message for me, nor did 1 even
know what the Commitlee was doing until I
received the final report.

Allegations have also been made about
the integrity and impertiality of the Chair-
man and indirectly against the Committee as
a whole. Prof. Mukerjee spoke just now
about his personal knowledge of Justice
Sarkar.

SHRI MADHU LIMAYE : That is irre-
levant. Let us go by the action, the report
of the Committee,

SHRIMATI INDIRA GANDHI : You
are perfectly entitled to bave your views and
the hon, Member, Shri Hiren Mukerjes, is
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entitled to his views. I am at this moment
referring to something which he said, 1 was
going to say that I myself did not know
Justice Sarkar except that I may have met
him on one or two formal occasions, But
certainly his reputation in his sphere of acti-
vity has been an exceedingly high one. Also,
his work, whether it was in the Supreme
Court or wherever he has functioned, has
ope which has upheld the dignity of the
whole Indian judiciary. Therefore I am very
sorry that such insinuations were mede. I
think that it was right of the members of
the Comittee 10 say something about it.

The hon. Member took objection to this.
1 think, the members of the Committee did
not object to criticism of the work of the
Comittee. It is the right of Parliament to
have such a discussion, aad to criticise but
not to doubt the integrity or the pyna fides
of a person. Therefore, I think, the members
of the Committee were perfectly within thelr
rights when they expressed their own great
respect for Justice Sarkar and complets faith
in his impartiality and detachment. I should
like to re-affirm the Government’s respect for
him aod also their regacd for his impartiality
and the manner in which he has dealt with
an extremely difficult tesk in the public
interest and has approached it without
bias.

This is evident in the Report which does
not hesitate to meation every relovant fact,
whether favourable or unfavourable. 1 am
sorry that instead of appreciating the Com-
mitlee’s objectivity, some hon. Members
seem to have cspoused factionalisrn, which
unfortunately, has prevailed in the CSILR.
1 have no hesitation in admitting that all
is not well with the CS.I.R All has not
been well with the C.S.I.R. That is why this
Committee had to be appointed. We are fully
aware that much needs to be done, Although
this factiopalism is regrettable, as I have
said on a previous occasion, this is not an
exclusive]ly Indian monopoly. It is every-
where amongst scientists (Jnrerruprion.)

it ofw o : argw G & fF

wererE s o § @0 oy
ET g

et e it : & oreterd Tt
Lo &

1 am just saying, let us see things in
their perspective, Sclentists are aleo buman
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beings. This is what I am trying to say. We
should not think that only other people can
quarrel and disagree and that soicatists be-
long to another species and are above that
sort of thing. Although we greatly respect
their work, which is wvery essential for
modern life, they are also human beings and
they also suffer from emotions, rivalries and
s0 on which other human beings have.

Hon. Members will recall a bitter, an
almost vicious, personal, cootroversy between
Oppenheimer and Teller in U.S.A. and ulso
the British scientific row between Lindeman
(later Lord Cherwell) and Sir Henry Tizard,
the Chairman of the Aeronautical Rescarch
Committee.

SHRI SAMAR GUHA : That was oo a
big policy matter, not on appointments, it
was on whether Hydrogen Bomb showd be
made or not and Di. Oppenheimer opposed
Hydrogen Bomb  (/nrerruption.)

SHRIMATI INDIRA GANDHI : I am
not at all eocouraging that.  Although
appointmeants and so on have come in, that
is not the whole of the story. There are
differences in outlook and differences in the
methods of working and so on.

The Members of the Sarkar Committee
included eminent Members of Parliament and
also some of our most distinguished scien-
tists, Hon, Members are aware that the
M.P's, who were in this Committee were not
drawn from a single political party, but they
reprosented a wide range of opinion in both
Houses of Parllament. The scientific members
were alio chosen from different disciplines
and institutions aod they are all renowned
figures in the interoational scientific commu-
nity. Two of them are Fellows of Royal
Soclety. The Government have taken parti-
cular care to exclude anyone conbected, in
any way, with the C.8.LR. or with its govern.
ing body.

The Committee of Enquiry bave shifted
a vast mass of documentary eyidénce and re-
presentations both from C.S.LR. employees
and others and they had personal discussions
with many people. As hon. Members know—
1 think, this is where Prof. Samar Guba got
confused—the Committee have recommended
that an officer independent of the C.5.LK.
thould be appointed to look into the allega-
wons and t0 make a thorough investigation
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into such of the complaiots as disclosed a
prima facle case as a resuit of preliminary
examination. The Government accept this
recommendation and propose to implement
it speedily. This is what we have accepted
and pol a separate committee enquiry as
Prof. Samar Guha thought, When we formed
this Ccmmittee, it was not the jatention
either of the Coverninent or ol Parliament
that Justice Sarkar or the Committee should
wasle their time o the pegalive pursuit of
wilch-hunting. Some witch-huuting we had
witnessed earlier on in various debates In
both Houses,

17.50 hrs.
{Mr. Deputy-Speaker in the Chalr)

The Committee’s terms of references
were framed in @ constructive spirit and so
far as I remember, nobody ever prolested
that these terms were inadequate or contrary
to the general sense of the House.

The re-organization of Indian scieace is a
very serious matter. We have to make
every effort to enthuse our scizntists by creat-
ing an atmosphere which is congenial to
scientific pursuits. We must oot do or :ay
anything which may demoralise them. We
can certainly discuss their work bul not their
individual histories. Our purpose in appoint-
ing the Sakar Committee was to improve
the CSIR, not to destory it, to find a way in
which talent, creativity and initiative could
be allowed to flourish, mot 1o strangle
them, to give our scientists, young and
old, a genuine ense of participation in
India’s progress, not to alienate or frrgment
them further. These larger considerations
formed the basis of the Commitiee’s terms
of reference and will, 1 pretume, form the
focus of their recommendations in Pari 11 of
their report which is still awaited.

There was a dissentinn note but it was
confined to 8 of the 270 cases which were
examined by the Committee In all other
cases lhe Committee’'s recommendations
were unanimous. Where the Commitiee have
recorded an adverse verdict, the Goveroment
propose to fnstitute the necessary inguiry.
1 can assure the House that the Government
are acutely comscious oi the problems and
frastrations of our scientists. Some of these
arc world wide problems like the brain drain
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which affecis even advanccd countries such
as England and Germany. Some of them
are peculiar to India and stem from the
hierarchical consciousness which Is so deeply
ingrained in our society. There are others
which derive from the imposition of patterns
of general administration oa fhe eatirely
different requirements of scientific admini-
stration.

The Hon. Member who spoke just
before me spoke about certain rules. Now,
I do not say that we should hreak rules
But I do think that we should have different
rules for scientists,

SOME HON MEMBERS :
rules,

SHRIMATI INDIRA GANDHI : That
is whv the whole matter has been gone into.
I am not defending CSIR. As | said, | am
myself deeply conscious of all that was
wrong ard still is wrong. The Committee
is going into this and at our level, we are
ourselves trying to look into the matter and
see how we can help the scientific community
to work together. T mention this because
the question of age and so on were raised.
Well, generally, I am not in favour of giving
extensiors and so on. But there are cases
where a rerson with some special knowledge
or experience mayv be more helpful.  Another
thing is that many of these young men who
are disappointed here and do not fit in with
our rules or whatever terms we have put in,
go abroad and get very fine jobs, not merely
junior jobs, some of them are put in charpe
of the whole department. So there must be
something wrong here where we arée unable
to fit thess young psople, and the same people
do well elsewhere They are not 1ejects.
They do not takec some low down jobs. They
get excellent posts and responsible jobs
abroad, 1 know a number of cases like this
to which my atteation has been drawn.

All this ‘hows that human beings are
such, that no ma*ter how much you try to
have an egalitarian society, some kind of a
hierarchy does grow up. To-day. scientific
work comes in one of the top strata, if not
the top class, in the most countries
but, unfortunately not in our own. This
may bc one of the reasons why our young

. brilliant scientists feel discouraged. We must
certainly see how we can help to change
this sitvation and make it more congenial for
them,

Change the
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I have nothing against our older scientists
who have dens brilliaat wark, excelleat work.
But, the world of science is constantly
changing and advancing, Therefore we have
to see that the younger people are not shut
off and that they get ample opportunities fror
expressing themselves and working freely.

Whatever constructive suggestions Hon.
Members may make are always welcome.
But we should resist the tcptation of reck-
le:s criticism and sweeping condemnation of
an institution such as tha C.S..LR. Becausc,
while it has had many defects, it has also
got notable achievements to its credit and In
varying degree, each onec of its laboratorles
has made a distinctive contribution to our
progress in the last two decades.

Our endeavour should be to fuoction in
such a way that we invigorate and strengthen
all that is good in it for the common benefit
of our people.
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SHRIMATI INDIRA GANDHI : Since
_Sh:l Madhu Limaye raised the point. may I
| say that we do take into sccount the Minu'e

of Dissent, even before...

Motion Re. Comm. of

SHRI RABI RAY : Evidence also ?

SHRIMATI INDIRA GANDHI :
Government certainly cannot go into all the
evidence but if something very relevant is
there...

SHRI NAMBIAR : rose—

MR. DEPUTY-SPEAKER : Now, Dr.
Sushila Nayar made a special request as she
has to go. If you are not in a particular
hurry, I wil' :all vou after her.

SHRI NAMBIAR : 1 have all respect
for Dr. Nayar. Another Member of the
party had already spoken : she is the second
speaker from her party. 1 am the first
speaker from my party. Nobody Irom my
parly has spoken so far. 1 must get my
chance. 1 am prepared 1o sit here till
12 O'clock. But, I must get my right

MR. DEPUTY-SPEAKER : 1
aliow you presently. Dr, Sushila Mayar.

will

DR. SUSHILA NAYAR (Jhansi): |
am thankful to you for giving me the time
and I ,am thankful to Mr, Nambiar for
agreeing to let me have a chance now in
view of the fact that I have to go away very
soon. Otherwise 1 would have taken my
chance after everybody has spoken.

Sir, I wish to say with full sense of
responsibility that what all of us are con-
cerned with here in this House, is not
destructive criticism, Our  views are not
motivated by any feeling of ill-will towards
any individual and there is mo wish to be
little the scientific work dons in our country.
The whole debate, on the other hand, is
motivated to create a sense: of confidence, a
sense of security, amongst our scientists.
And, we, the respresentatives of the people
are here to see that things go on ia a way
and affairs are so conducied, that proper
methods are followed, so that every thing is
above suspicion.

18.00 brs,

Sir, it is weli known that there is an
accute dissatisfaction, amongst the sclentists
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in this country. Why ? 1 agree with the
Prime Minister that the rules for selection of
scientists should be different from the ordi-
nary rules for other services. But, once
those rules are made, it is very necessary and
it is very important that those rules are
followed and the rules are not changed for
the sake of individuals, I can very well
understand that a bright young scientist is
groomed for a higher responsibility, It is
the people with whom a young scicotist is
warking who are far more aware of the
potential, of the capabilities of that scientist,
than anybody clse, 1 can also understand
that a senior post is kept in abeyance till the
junior man is groomed up for the higher
post, provided there is nobody who s fit and
compentent and capable of fllling that higher
post at that particular time. 1 think it is
n:cessary that either there should be a clear-
cut policy that they are going to fill up
certain posts by promotion or there should
be a clear-cut policy that posts will be adver-
tised and pending the advertisement, no parti-
cular selections will be made.

It is stated that there were only elght or
ten posts for which there is a note of dissent.
It is not the number of posts on which there
is & note of dissent that matters. It is the
fact that there is a note of dissent. And
that note of dissent has clearly brought out
the irrerularities that have been committed
which aic the causes of concern for the
Members of Parliament,

It was stated how Shri Suri was allowed
consultancy rights for a long period against
the rules and regulations. At the same
time, there is anotber case of Shri M, S,
Krishoa wherein though he was considered
the most suitable person but because he
asked for some limited consultancy, his
name was pot even forwarded (o the
Selection Committee. This type of double
standards upsets the scientists. = Either there
should be no consultancy for anybody or it
should be allowed on an even basis and
nobody should be rejectcd because that
person wants ceitain consultuncy rights.

It is said that the Committee has, by
and large, given & unanimous report Troe,
But, the Committee have themselves said
that on some occasions posts were created to
provide higher pay to the existing incum-
bents. Then they bave said that in some
other cases, posts wer kept vacant fnrllon,
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time or they were filled up despite the fact
that the purposes for which they were created
vid not exist. This is in the unanimous
report of the Committee,

Then, the Committee gave instances
where qualifications prescribed 1n the adver-
tisements werec not adhered to and they
were changed for certain persons. On page
131, the Committes stated :

‘For instance, for two out of three
posts of Senior Scicntific Officers (Grade
I) advertised for the Structural Engioee-
ring Research Centre, Roorkee, in 1967,
the essential qualification was a First=
Ciass Degree in Civil Eogincering
whereas tor the remaioing  post, it was
“good qualifications wn Civil Enginee-
fiu“
Why for same type of posts, the qualification
was a First Class degree in Civil Engineeriog
for two and for onc post it was good
qualification in civil engincering 7 It s
something thai 1s extremery difficult to under-
stand,

Then, they say :

“The Commitiee have come across
instances where, in the same advertise-
ment and lor posts in the same Institute,
lower qualifications were preseribed for
higher pos s and higher gualifications for
lower psts.”

These ate things that ure difficult to under-
stand and accept and naturally, they are the
sources of considerable  dissatisfaction
amongst the scientists in the country.

It is most unfortunate that Dr Husain
Zaheer happens to bc a Muslim and Dr.
Atma Ram happens to be a Hindu and it has
given an opporlunily to people 1o bring
communlism ioto this whole affair. 1 have
great respect and regard or both these
eminent scientists of our country.,

1 feel that it is a grave injustice 1o them
as well as o L€ vauwn w tiuok vl wem in
terms of Hindus and Muslims. l[uerc 1s no
such thing as Hiodu science and Muslim
science, Scicpce is science and scientists
are scientists. In the undivided Pubjab, we
used to have at the railway stations Hindu
pauni and Muslim paani. The type of talk
that some of my friends have indulged in
when they tried to bring in communalism
iolv this affair 1s remuniscent of those
vntortuoate days. Similarly, he autacks
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made on scientists who are not present here
to defend themselves are deplorable, and
similarly also, the attacks on judges and
eminent people are equally deplorable, and
we should not indulge in them. At the
same lime, if there are certain things that
distress us, certain irregularities that have
come to our noticy, we should bring them
to light but in a temperate and sober
language.

It is saud that the draft report was a
working paper. 1 do hope that the Educa.
tion Minister will clarily this position. Was
it @ draft report 7 Was it circulated to the
members of the Commitiee as draft report 7
Or was it a workiog paper 7 Working paper
and draft report, we all know, are completely
different things. We want a ciarification oo
this.

I find that while some of the detalls
might have heen omitted, the charges of
irtegularitics have been included in the repart
that has been given by the committee in a
sober and temperate language, 3o that there it
no denying by anybody that certain irregulari
ties have taken place in the methods of selec-
tion, in the methods of filliog up of posts ele.
I think we should think about this and get to
the boitom of it,  Our object Is to iry and
improve the situation and create a climate
in which sc’ence can flourish in this coontry.
For that purpose, it is necessary that every-
one is absolutely certain that things are
above board and there is no hanky-panky
anywhere.

It is very unfortunate that some bon.
Members tried to bring in the ideology of
public sector and private sector etc. into
this debate. The CS I R wes created not
only 10 help the public sector with techono-
logical researches but also to help the private
sector, In fact, some of the pilot plaots set
up by the C S I R, 1 know, were taken over
by the private sector, and some others that
were not so wvery remunerative, were nof
taken up by the private sector. I mysell
have been one of those who have pleaded
that the public sector should take up some
of those pilot plants which produced
small amounts of certain chemirals and
certain reagents that are necssary for
research workers, although they are not
remunerative and the private sector is, there.
fore, not interested in them. Therefore, it
is important to bear in mind that th: work
of the CS 1R is of interest to all techno-
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lo.yinthemumrrandtonllnm in the
country,”  irrespective ‘of whethér’ it is
exploited by the private or'the public sector.
Let us accept it that "the private sector will
come forward only when they can make
profits and the public sector has to come
forward in more remunecrative projects in
the interests of science. Therefore, let us
not introduce this™ controversy of ideolcgy
into this and try 1o abuse our scientists by
saying that one is in‘erested in the privaie
sector and the other i+ interested in the
public sector. They are intc.ested in stience
and tech .ology and that is all. Tn-v are
interested in science and they are inter2sted
in seeing that the products of their researches
are utilised fur 1he good of the country and
for the progress of the country.

Shri H. N. Mukerjee took very strong
ohjection to the f«ct that the report had
leaked out. When a draft report is circulated
end some 20 or 25 copies are prep - red,
depending upon the number of members of
the committee and sent out, it is, natural
and it is very ecasv for that report ts get
into the hands of others So, we should
not be surprised at that ; particularlv when
we know that several hon Members have
brought confidential files of the Gowvernment
of India and quoted from them here in this
House. How can we say that the draft
report should not have got out or should not
be discusced by those who have actcess
to it,

Then this question. of trying to bring out
a contradiction of views beiween the IPrime
Mipister and (he present Director General
of the CS1R, was a very unfortunate
thing. The D G is under the Prime
Mimnister. e hus to obay the orders of the
Piime Minister.  How can he say or do
things contradictory ‘to the ’rime Ministe:"s
views 7 But so far as | am concerned [ do
not sec any contradiction in what was stated.
The Prime Mnister says she wanis self-
relianee. " Of couise, we all wani ot in the
scicnific field. At the same tlime, self-
reliance does not mean that we should try,
experiments and discov.r cach and cvery
process for ourselves. 1 have seen & small
thing in the Commiundy Development, what
is known as smuokdless (hoow. 1 found In
every State thcy werc maikng experimunts
for building u *mokeless chopla Whereas in
Gandhiji's Ashram a thuy called Magan
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Choola was discovered 50 year ago on which
efe could cook without smoke nuisance.
But bére was this rescarch going on which
there was a good deal ol' waste of our energy
and resources,

Therefore. if the D G says that we
should take technology and adapt it, what is
wrong about it ? Japan has made tremen-
dous progress on this very basis. They got
certain prototypes, certain fdeas ; they have
improved upoh’ them aud built upon them.
Therefore, for anyone to suggest that there is
a contradiction in these two ideas or
ideolagies, Is completely wrong and beside
the point.

May | come to one or two constructive
suggestions 7 1 would like to command, as
other members have done, the recommenda-
tions of the P A C for the consideration of
Government, Moreover, it is true that
irregularities have been committed. Scien-
tists arc not necessarily the best administra-
tors and to expect them to know all the
rules and regulations is to expect too much,
They should have somebody under them who
knows and points out these rules and
regulations and they should have the humi-

lity to accept the advice of these non-
technical adminisirators who are there to
help them.

1 agree it is not right
lerminology Lo posts in the purchase and
stores  deoartments, But  non scientific
administrative assistance should be available
to the DG and he should have the good
sense to go by that advice and not ignore it
it in a haphazard manner.

to give scientific

Straightforward, true, hooest and
complete presentation of all the facts before
the select committees is essentiai. Even
after following all the rules, it is possible to
select those whom the D G thinks most
suitab'e without giving any oppor tunity to
anyone for complaints of any kind.

Finally. it 1the former Qirutur Genperal,
Dr. Husain Zaheer has ' made some mistakes
or ircegularities, occorred during  his ' ténure,
I do not sec why we should go aftér his
blood. I would find fault with the Presitent
and Vice-President of tne "CS1R. Were
they sleeping T Why did they not look into
these things ? 1 know all the repmlll come
to'the Piesident and Vice-President. They
should go through them, If they bad dooe
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80 in,_ this case, they would haye discovered
that these things had bappened. But they
have no time, If they bave no tme. If
they bave no time, why do they want to
stay on this job ? Why not give it to sone-
body who is interested and bas the time 10
go into these matters ? The time has come
when the CSIR work should be taken
more seriously that treating it as a part-time
job by the President and Vice-President, as
bas been the case in the past.

SHRI NAMBIAR : We have got to
look into the circumsianiis and conditions
under which the Commitiec was sppointed.

One of the purposes v.as to look into the

allegations brought to the potice of Parla-
ment and also to review the overall function-
ingof the CSI R It is wrong to say that
we are here to look into complaints of
appointment during the last several years
There were allegations about 245 appoint-
ments. These allegations were brought in
the Rajya Sibha and repeated here. Then
this Commiitee was formed, but the other
question of review of overall functioning of
the Council also came in.

When we are looking into the repori, we
should keep this in view and sec what is the
purpose of our discussion. whether what was
done previously bv way of appoiniments is
1o be rectiied or those people should be
dismissed or otherwise dealt with.

That is not the question. Unfortunately
some Members have brought the debate to
such a low level that they thought that it
was the business of Parliement to Icok into
the appointments of persons in the Council.
The Prime Minister has just pow stated
that there is a difference of oplnion in the
Council about ihe approach. 1 want io
koow what it 18, I wenr to  draw the
attention of the House to this matter. There
can be two approaches, One approach is
to build up self reliance in the country and
develop the country through our scicotists
and technologists. There is the other
approach which was mentlooed just now by
the bop. lady Member. She was quotiog
something about chimeny smoke or some-
thing like that. Why do you want fo go in
for the imported know-how. 1 have no
objection, we can import whatéver we want
even locomotives as we are doing. That is
a different point. If you always go im for
itoported know-bow, there is no stresg
on self reliance and building up our

Comm.of VAISAKHA 29, 1892 (SAKA)

Inguiry CSIR) 310
own  scientific cadres. He is not a
compelent Directar General if he is of
the view that know-how and techono-
logy should be imported from outside or
borrowed from outside. I submit with all
tespect to him that in that case he is unfit
to hold the post. 1 do not care for the
oame, But [ have got & gquotation of what
the Director Gereral has said  “Professor
Setoen Bose. national Professor expressed
himsell ogainst the import of the know-how
from  other countries, Dr, Atma Ram, the
Director General of the C. S. 1. R. favoured
the inflow of foreign know-how for techoical
development. “This is what the Ecomom.c
fimes reported on 2nd Aprii, 1970. What
is his attitude 7 Does he  agree with the
policy mccepled by this Pailiament ? [
wan' the hen, Education Minister to tell us
what he thinks about it becuase in reply tu
one hon, Member he said that all these
things happened before he became the
Education Minister. Now he is holding
that port-folio.  He tinds that the Director
General is talking some what differently from
whal hes becn accepted by us. Tierefore
the i-suc has to be clinched. The hon.
Minister must state his view. He must tell
us whether there is difference between the
Prim~ Minis‘er and the Educatio Minister
and the Director General in this matier or
whether there is any linc-up between the
Education Minister and the Director General
on the one side and the Prime Minister on
the other side | want that to be decided
because what is involved is the future and

the well-being of the country. We want
screutific  technology tv  develop in our
country  Many hon. Member referred to

sppointments of Mr, Datar here or Baldev
Singh there. If ihose appoiniments are
wrong dismis those people. We have nol
much time to think in 1erms of individual
employees” in every public underiaking an
il we have no other husiness. As Professor
Mukerjee has said if a scientist is required
for a particular. research work and If you
advertise the post a compe(nt scientist may
not,apply. To say.that he was appointed
without en advertisemen’ iy 0o a'gument at
all. We are ocunceined with building up
our scientific taleot ig tnis country of fifiy
crores of people.. It is a big sub-continent.
Yoy .cannot olject to appointment of
sientiss who arc  lpund fit and say the
administrative fule 95 or 73 was yot sirictly
adhered (0, ms il they were cluss 111 or IV
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cn ployees. When Mr. Viswanathan was
sreaking 1 intervened and asked what is
tho qualification of the present incumbent
in the post of the Director General. The
report says when he was appointed the
Government knew that within five years he
would go beyond sixty and will reach upto
gixty four. It was the Cabinet Commitiee
that decided it and accepted him, He was
formerly in the Glass Reserch Laboratory
»s its director. What has that glass research
got to do with scientific research here is a
different point. Even granting it, he was
shown favouritism at the 1ime of his
sppointment. That is my contestion,
because, 1 should like to make my humble
submission that 1 have gone through the
qualifications his qualifications do not suit
the post of Director-Geperal of the CSIR,
However, I submit that the gentleman who
§s now occupying the post had started
trouble also in the initial stages of the
appointnient, That does not go well with
him for the post that he occupies. For the
first pine months he did not reccive his
salary on the ground that he was not put
on a per with a Secretary of the Ministry.
A Director-General posted in Delhi, and
who had been working in a glass research
laboratory some where in Celcutia, started
striking against the very Government which
sppointed him, saying *'| do not receive
my salury since I am not placed on a par
with a Sccretary of a Ministry”* This is
job-hurting. 1f I were to do somcthing in
tte Government, 1 would have asked him
to quit the next day. Why 7 Because '‘you
start with a strike. You have to head a
scientific research organisation 1n this
country and you come and say you would
not receive your salary unless yon arc placed
on & pur with a Secretary to the Govern-
ment of India.” Io the report, it is said
that he was unable to receive his salary as
il sal :ry was not paid to him. This sort of
appreach by the dignitaries who are to  head
scientific research will mot do. 1 wanta
ttrough overhaul of scientific research
institutions. 1 want not only the present
incumbent, the Director-General, to explain
to the pation about his behaviour like this ;
1 want cvery other siaff member nat onaly
Class 11T and Class 1V people but the top
Exceutive heads and the scientisis to rise
equel to their 1ask. If we have got scentists
worll: the naree, with » certain record, take
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them in We do not grudge paying them
Rs. 2,000 or more.

SHRI SAMAR GUHA : Mr, Ayyangar
was an ordinary M. Sc. Do you treat hifa
as a genius for which the law can be
violated 7 Mary cases are there,

SHRI NAMBIAR :
leave things to somebody. If they were not
good, you or 1 cen write to the hom.
Minister that such and such appointment
is wrong. But why should it be the genesis
for an ingiurv and why should a Committee
after giving their findings undergo this kind
of an agony 7 Why should a retired Chiefl
Justice be called in to enquire whether 245
people were properly appointed or not ? Is
it worth 7

We are not lo

SHRI SAMAR GUHA :
policy.

It is personnel

SHRI NAMBIAR :
in any way. But I want tc peoin. out one
main thing. That is about the policy to be
followed in future in respect of the CSIR.
That must be gwven the main consideration.
If a report is given by a Commitiee, and
that report is not satisfactory 1o me, can I
begin to tear it into pieces and take one
sentence here and annthsr sentence there,
point oul sume appointment liere and zome
appointment there and ask whether these
appointments are made properly or pot ?
Is this the way our Pariiament should be
have? 1t is its job ? Therefore. about the
policy for sppointment of the scientists, the
method of advertisement has to be given up
and for that purpose, the Director General
must be a person of high calibre, not of
the calibre or the type that we have today
unfortupately. 1 may be excused for being
a little frank, because the scientific research
institutes must giow. Scientists may come
and go. Dr. Zabeer came and went, Shai
Atma Ram in the same way will have to
go ; otherwise also, age will have to take
him away. Anybody will have to go. But
research must continue and research must
Erow,

I know the brain drain is there and
many of our boys are not working in India.
But the CSIR must be in a position lo
enthuse them apd say, "“We will encourage
you” It is not a question of salary., I

We can argue it
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have discussed this question with many
engineers and scientists. They all say it
is mot a question of salary that counts.
“We “pow that il we go abioad we will get
much bette: salary. We do not worry about
the salary. But we want to have recognition
of what we do. We do not want to be
bullied, nor to be subjected to enquiries
by the CBL" It should not be as if, if the
CSIR hierarchy likes some persons, they
will be put into so many committees an.
they will be encouraged, and those whom
they do not like will be asked to submit
before the C.B. 1. and face so many
enquiries.

This ncpotism aond factionalism, as the
Prime Minister said, mus! be ended. But
the Prime Minister should not try 10 cscape
under Lhe guise that scentists are also
quarrelling like other people. This is not
8 quarrel between scientists. There is
politics behind 1t, namely, that this country
of more than 50 crores of people should not
have our own know-how and we must be
subservient to a foreign country foi our
scientific development, There are two
opinions on every issue in this country, We
are seeing ditlerences of opinlon every day
with regard to import and export, foodgrain
policy, agriculture policy, industrial policy
and so on. In scicnce, dirty politics has
come inlo sce thut we ure made subservient
to a foreign power. It will do harm to our
country, Therefore, the whole working has
to be reviewed. Let us wait for the second
report. 1 would request the committes 1o
go through the specches made in this House
before they write the second report. They
must also know thut there aie genuine
people in this Parliament who want CSIR
to flourish. We are not here for spoils or
a littlke bit of crumbs., There are some
people who want crumbs, posts and promo-
tions. But we want the CSIR 1o flourish.
It is for that purpose that we want the
commiltee o go into the whole thing and
do a good job.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Sir, [ share the views of
Mr, Nambier that we should reply upon
ourselves and go forward in the field of
scicotific research relying upon our own
capacity, He was sorry that our speeches
related to a few appointments whereas the
whole field of science, like entire space is
still before us. But uaforiunately, the
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minister, whom T congratulate, placed before
us for discussion only a report aboul posts
and therefore we ha.e nothing else to speak
excepting posts. So, Mr. Nambiar will
kindly excusc us.

A lew days sgo. I put a question whether
rumours that are published in newspapers
about two reports were correct or mnot,
whether there was & previous report from
which certain passages were removed when
the report was tinalised. The Minister was
good enough to =ay on 'st May thatitis
not correct that there wus a draft, but thers
was a working paper described as a draft
report. Itisa new method of answering
questions, This paper was considered by the
commiitec &« number of times and in the
light of discussions, the final draft was

approved. But whether it is o working
paper or not would be seen frem this
paragraph 6.2 :

“Fucts relating to tbe appointments of
these officers as guthered from the fies
made available to the committee are set
out below.”

This is from the su-called working paper.
If it was & working paper, then the lunguage
is not appropriaie because it says :

“The fazts relating to the appointment
of these officcrs as gathered trom the
files made availuble to the Commitiee
are set out below.”

That is all what I want to say. Therefore, it
is quite clear toat it was intended (o be the
draft repori but because there was discussion
in the dewspapers this distinction between
tweedledum and (weedledee in being made.

The Prime Minister was guod eoough to
say that we must give a chance to our young
scientists. All of us want to. We are all
sorry for the brain diain ; the scientists are
going away. But it is nearly some months,
four to ninc months, since five Directors
have sent their resignations. Why are the
resignations not accepted 7 VWhen I put an
interpollation an answer was given on the
1st May that they were considering them.
Then I asked another question ;: are ihere
not qualified acientists in our pool of
scientists to replace those who have effered
their resignations or are we sufferiug from
want of alent 7 Of course, there was mno
adeyuate answer for that, But these
resignations have ool been sccepted at all.
Naturally, people who are still cut or who
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are expecting. promotion are getting frostrated.
In fact, if one inan who should get a job
does not get it, ten others are frustrated and
they say that this is the kind of thing which
is happening in this country. Therefore, I
woy)d request the Minister to look into the
question and ses whether they can sccept
these resignations or they caonot accept
them In any case, things should mnot be
kept in suspended animation. The subordi-
nates do not exactly koow whether their
officers will continue there tomoriow or not
and, therefore, whether they should take
their orders or wnot. Thercfore, in the
interest of good administration it is quite
necessary that some declsion should be
taken.

The Draft Report, the so-called working
paper, discloses oue thing. Several thiogs
have been already adverted to by the speakers
whao preceded e und, therefore, 1 shall not
tread that ground. 1 am referring only 10
paragraph 6.43 in Chapter VI of the so-
called working paper, where it is stated :

“The post of Director was not adver-
tised. It was stated in reply to Lok

Sabha question No. 1761 dated 23rd

December, 1964 that the vacancy was

widely  publicised According to the

information received from the CSIR, the

post was not advertised/potified o1

publicised in any manner.”

This is in the so-called working paper, draft
report. Why should this not find a place in
the fipal reports | can refer 10 so many
paragraphs—pargs 6.39, 6.40, 641, 6 42, €.43,
6.44 and 6.55 in Chapter VI, all relating to
facis which are ¢mitted in the final report,
No wonder there was s0 much controversy
in the newspapers and there were reports
that some lacts were suppressed or were not
fairly stated.. It is stated even in the
Miputes of Dissent that all the facis were
not fairly stated.

There was the criticism that it was done
under pressure. Probably, that is not correct,
1 do not think the Prime ‘Minister is the
type of person to pressurise the Chairman of
a Committee, particularly when he happens
to be a retired Supreme Court Judge of the
standing which he has. Also, I do not
think shy has ever esov time to do such
things, as she has other work to nttend _Inl

ow chapter 11 of the rt summ;
anfhi: greal numbeér of &Ruf? the ﬁl
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number of ommissions, the great number of
violations and all these things T tuke up
paragraph 2 which was modified :

“We expect a record of research work
which is unquestionably recogriseo by
the peers of scientific community and is
manifestly of & much higher oider than
this is for a FH.D. But however the
Commmittee said it is all right, The
Committe: was not aware of any express
rules, regulations or bye-law prescribing
a degree in science or technology as an
essential gqualification for the scientific
technical posts under the CSIR.”

Mr. Deputy Speaker, you will see with
regarJ to the posts of CSIR the Commitiee
says that thev are oot aware of any express
rule, regulation or byec-law prescribiog a
degree ur diploma in science. Now, in the
same chapter paras 7,8 9,10, 12, and
several other paras all contain great indict-
ments—"rule faulty’ it wa< not advertired,
‘interview not done properly’ etc. 1 would
like the Minister to go through these. Then
he will find the reason why this complaint is
made. The final report is not a fair surmary
of the original report or warking paper as it
is describzd. Therefore, 1 believe with the
Prime Mipister that we are discussing a very
serious matier and that we should not do
apything to denigrate the CSIR. Much
money has been spent on it. Several big
people buve held offices and, 1 helieve, in
future it has go' a greal role to play when
we ere expanding our economy on the basis
of self-reliance particularly in the scientific
fieJd. We are now living in o world around
which.science is developing by leaps and
bounds and we cerfainly want our scientific
institpiicns 1o be manned by gvod peopls,
by able pecple, by devoled people .and where
nepetism, favouritism and jobbery co not
find ecy place. It is Dot a quesiion af
politics. Unforturately, when a report js
placed for discussion and the report contains
several things, about johs and the way it
was managed by the ex. DG, nutumally
speeches are concenirate! rn that, but that
should not ¢reste thg  impression. thet .this
Parliamep) is going inta petty-fogging matters,
Thg, Parliament alsp kpows . that. we hawg to
dewslop our sciencs apd .we haye to give .a
greay place to, gur scientists, and_ in fadl e
future of Igdip gepends upon_ the scientific
advance which we make in the near future.
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Our object when we dumss these things,
when we show all these violations of rules
and administration, is to see that the
scientists who are engaged there, the scien-
tists who expect a place in it and the
students who wish to become future
scientists should all have a better idea of
scientific instructions. They should not have
a frustration that scientific institutions and
the biggest institutions in India are all hot-
beds of jobbsry or nepotism The discus-
sion today will have, I believe, very good
tonic effect upon the institution and what
has been said aga'nst Dr. Zaheer will be a
guidance for those who are in charge of the
institution and those who will herexfier man
the institution. Now, it is a lesson to those
scieatists who, unfortunately, are placed io
the posts of adminisiration as to how 1o
behiive, how to adjust their scientific pursuit
together with these administrative responsi-
bilitiss. The administrative responsibility,
unfortunately, cannot be divorced evan from
the biggest of scientists once they are
placzd ‘at the top of administration. But
it is necessary that they should draw some
lessons from whar has happeired, und let not
the Minister feel, from the speeches from
this side, that the speakers have got any
bitter feelings towards one officer or another.
All that we want is that we should take a
lesson from what has happsoed so far and
hereafter s=¢ that these institutions are
manned better, run better and administered
better, and also they should be in a position
to command the respect of everybody in
this country. Thank you, Sir.

W} aTg T (TAR)
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DR. V. K. R. V. RAO: Sir, I do not
envy myself my task, but it has been made
very much simpler and easier by the inter-
vention of the Prime ![inister, who is the
Presideat of the CSIR, and also by ths
general feeling that T have got that what
Members of Parliament” are interested in s
not 80 much any witchhunting or laying the
blame on A or B or C or going into persona-
lities The impression that I gathered- I
hope, | am right in this impression —was
that they were conzerned with the fact that
something was wrong with the CSIR, which
was admitted and which, in fact, was stated
by the Prime Minister herself in her capacity
as the President of the CSIR. I sensed in
the House the feeling that something has
got to be done to set things right. I would
like to take the debate on rhat particular
note,

I do not think it will be appropriate for
me to go inlo the details of the various
cascs which have been cited before this
House. 1 do not have before me the evi-
deace. 1 have listened with great respect to
the points of possible inconsist=ncies or
otherwise which have been drawn attention
to by hon. Members of this House. But I
do not think it will be appropriate for me -
quite honestly, I do oot feel confident —that
1 should sit in judgment on these individial
cowes. They tave been examined by
committee presided over by a very distin-
guished jurist of this land, who has brought
to bear t» his tatk of chairing this committee
impartiality, objectivity and a great deal of
hard work. He has been assisted by
Members, who embraced all shades of
opinion in Parllament-—it is npot that they
hive been drawn from one particular section
or another—whom we know and for whom
we have got respect, On the top of that
the Commitiee also included 8 number of
very distinguished scientists, some of whom
are men of international reputation and have
in fact, received the award of membership of
the Roysl Society.

This committes weat inte the whole
question. As far'ss 1” can ‘see they took,
what | would call, & copstructive view, a
ldrge vizw of the whole matter rather than a
very small view by going into each individus
cast and finding fauit. Ilo other words,
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broadly I would say that they bave pot been
functioning bureaucratically. 1 mean no
offence 10 burcaucrats, I think, bureaucracy
is an essential part of administration when
there are 8 large oumber of people. But
while I recognise the incscapable necessity of
bureaucracy in any organisation, with which
I am familiar now for some time oot only
as & Minister but as an educational
administrator myself, the  burcaucratic
approach always means you go literally for
Tules and regulations, you gel very excited
when a particular rule has been violated and
you do not go into the motivations behind
the failure of a particulur sule and auy kind
of backgrc ... | which nught have been there
and which might have justifivd breaking or
not acting up to a particular rule or other-
wise. There is, 1 think, such a thing as
bureaucratic approach and there is sucha
thing .8 & broader approsch, 1 am one of
those people who believe in the broader
approach as compar.d to bureaucratic
approach. [ do noat question the bureau.
cratic apparatus which has got to exist. Bot,
I think, when a person occupics a high
office, whether hs is a Minister or the
members who constitute a very importani
committee, who are there nol merely to go
into personal allegations as to who has been
favoured and who has not becn favoured but
also to go into the fundamental task of
looking into the whole subject of the
C.5 L.LR. on which Members pointed out a
great deal from both sides of the House

SHRI SAMAR GUHA : But, unfortu-
nately, in Part I of the Report, therc was a
paiticular reference of personnel policy.
Therefore, Part II will relatc to general
policy matters  The point of reference was
mainly to the personnel policy with regard to
appointments and other things.

DR. VK. R. V. RAO: 1am a little
sorry. Prof. Samar Guha is a very persisient
persons and you cannot divert him from the
objective s=t vut for himsell. Tbough I was
trying to do so, I was not good enough in
that. I yield and I admit it is Dot s0 casy
to tackle Prof. Samar Guha.

What I was really tryivg to say was
that what has happened. Take even the
minority report. Let us take the majority
report and the minority report. By and
large, the controversy is about a serics
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of  appointments, 89  appointments,
associated with the name of the ex-Director
General because he happened 1o be the
Director of the Laboratory in Hyderabad
and these people had some connection either
in the present or in the past with the
laboratory. This has been the subject of
controversy between the minute of dissent
and the majority report. There is no other
controversy. The only controversy 15 about
these 8-9 appointments on which a number
of things have been stated in the majority
reporl and in the minouty report. 1 have
got a complete analysis of what the majority
report has said and what the minority report
has suid and so on.

If you read the last paragraph of the
minute of dissent, paragraph 17, you wiil
find—1 quote :

“We uare making these observations
with the hope that av least in future the
appoinl:ng authorities of CSIR will bear
in mind the dictum that JUSTICE should
not only be done but appear 1o be
done.'”

1 ugree with it. You will find that, broadly
speaking, while there might have been
niistakes here and there—I am not sayiog no
mistake has been made; 1 am not saying
every rule was observed both in spirit and
lettsr—us 1 told you before, 1 think, when
we arc dealing with the scicntific matters,
when we are dealing with the expansion of
scientific research, there is mo question
whether Dr. Zaheer favoured this man or
that man. The majority report gives the
verdict and the minority report also expresses
an opinion. I koew Dr. Zaheer personally
when I was a Member of the Plaoning
Commission and he was activaicd by the
desire 10 take Indian scienufic research
forward in the direction of establisbing 1o
this country a self-reliant technology. I
remember he held a very big conference and
he summoned industrialists from various
paris of the country. In this 3-days con-
ference, it was discussed how in different
ficlds, in diffcrent subjects, we could
undertake research which willl be oriented
tow= '; industry and which will lead to self-
relianc.. in our tecbnology. | must say that
the worl: that Dr. Zaheer started is being
followed both in letter and spirit by Dr.
Atma T'am, the present Director-General. If
any hon, Member wunts to know, I can give
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him proof as to how much follow-up
discussions have been held by the present
Director.General with various representatives
of industry and how meetings have been
held, how ideas have been exchanged and
how the same policy which emerged for the
purpose of establishing a self-reliant
technology is also now being followed
by the present Director-General. There-
fore, when I said what, Dr. Guha got
up and rightly said that the whole thing
is unfortunate. I am not ignorant of that
fact. I wus very much aware of it. What
I wanted to say is that the CSIR is wvery
important. Everythiog is not all right with
the CSIR and there has been a lot of
denigration, lot of public controversy, lot of
factiopalism, issue of press statements and
I dare not ray lobbving in Parliament
because thcy may bring me under breach of
privilege or something. 1 am such ao
ignorant of man of the rules of and regula-
tions of the House that I am scared that if
T suy something, I may be perhaps hauled
up for breach of privilege. What sort of
things has happened ? | am a scientist, I
also call myself a scientist though my
scientific colleagues will not grant me that
title because I om only an economist. I am
not a physicist or chemist or metallurgist, [
am at least a social scientirt, As a scientist
I very much regrefted the Prime Minister
knows much mure than anybody else in this
House —how much [ have regretted the kinds
of things that have been happsning, how
unhappy | have been feeling at the kinds of
things because it docs not fit in with my
bone, it does not fit in with my structure,
and I have dealt with academic matters in
all my life. 1 had been a Professor, I have
founded an institution. I had been Vice-
Chancellor. Even to-day I am proud to call
mysell a member of the academic profession.
I am a class-conscious teacher. 1 am a
class-canscious scientist. 1 don't say class-
conscious cx~ept in 27 intellcctual sease,
Unlike many other friends, the only class
that I recognize iy teachers and sclentists, 1
have been unhappy at the way things are
happening aod I do not want to proceed
further in the matter. AN that I wanted
to do in this particular debate is: let us
take it out of this..(/arerruptions) After
all, even the miniority report has not  said,
‘Throw thesc follows cut'. The mioority
report has not seid, ‘Find so—and- so guilty
. and condemn him'. They expressed their
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differenee with the majority. The majority
has taken one view aod the minority has
taken andther view. Therefore, they differed
on what should be the assessment that
should be made about Dr. Zaheer. The
minority has not sald, ‘Condemn so-and-to
and take action against those who have been
appointed’.

From the point of view of future
scientific research from the point of view
of putting science on a proper footing in this
country, this report has come all right. In
regard to various other complaints and so on
the Prime Minister has already announced
on the floor of the House that we have
accepied the recommendation of the
Committee. We will appoint an officer
independent of the CSIR. He will not be
from my Education Ministry. I have already
told the Prime Mipister that [ cannot have
him from the Education Ministry because
the Secretary of the Department of Sclentific
Research is the Director-General of the
CSIR and you cannot have one Department
of the Minlstry sitting in judgement on the
work of another Department. Therefore, we
will have an officer of independent status
who will go into the wvarious allegations
made by the personnel of the various
laboratories and various things including, [
suppose, the point which my hon. friend, Mr.
Samar Guha, referred to. All these will be
gone into in detail and examined.

In this meeting 1 would ke to send out
from this House o feeling to the sclentific
world that while we in the Parliament are
of course a little distressed at the kind of
things that have been happening, but as the
Prime Minister ssid—we are not going to
defend what is happening in the c.untry—
but theee things are happening in the
scientific world, it isa fact Sometimes we
forget that scientists sometimus can be more
excitable—I dare oot look at Prof. Samar
Guha—sometimes we forget the fact that
scientists can’ be more excitable than non-
scientists.

AN HON. MEMBER : Like professors.

DR. V.K. R. V. RAO : 1 myself know
it. Ia the World Statistical Congress session
in Washington held 20 years ago. 1 know
that one person who was chairing the
session walked out because somebady came
to read & paper which was opposed to his
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particular peint 1 know a great deal about
this. When the Prime Minister ‘said that,
it was not in justification. She said : let us
have a sort of broad human liberal approach.
There may be faults. There may be faults
of personalities. There may be faulls of
human failings 'We want scientists. We
want to ge! the best out of themm. We want
to encourage them, We want to slimulate
them because it is from the scientist, as far
as I can se¢ as an economist, if this country
is within the end of this century going to
come any way near ths staadard of living of
even 1the least developed among the
developed countrics, we cannot do it merely
on capital and labour. We have not got
enough capital and our labour is not
sufficiently trainzd and skilled. We must
have science and we must have technology
and we must have the scientist. That is the
reason why the Prime Minister took that
line and I am in full agreement with her. 1
am sure the House will agree with both of
us. Let vs agree to take a broad view of
these things and let us not go into a'l the
small things. Let us forget about this.

MAY 19

But, as far as the future is concerned, a
point which Mr. Tenneti Viswanathan and
some other Memnbers raised, 1 think, the
House will bz glad to know that the
Commitice has unanimously recommended a
series of measures, measures which will meet
all the ecriticisms as far as the future is
concerncd, There must be proper selection
committees. Also, I am very glad, Mr.
Deputy Speaker, when they recommended
that the Vice-President need not sit in the
selection committecs, [ have to sit ina
number of selection committees, for sciens
tists, for depuly directors, directors and so
on and I do take the task rather seriously,
and therefore, I was very glad when it was
suggested that an eminent scientist should be
asked to preside ovar the selection committee
meetings and that the Vice-President need
not be trouble,

Apart from that recommendation, they
have recommended that advertisement must
be there; they have recommended that
qualifications must be mentioned ; they have
said, therc should be no tansfer of posts
from laboratory to laboratory ; they have
mentioned that there must be a proper
reclassification of pcsts, somebody must go
into thoroughly and bave these reclassifica-
tion of posts,
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These recommendations were unanimous
Somehow in this battle about this lobby and
that lobby, this man aod that man, pro-
this or anti-this, we have lost sight of the
most important contribution of the Sarkar
Committee. Those are the constructive
suggestions and recommendations which they
have made for the working of the organi-
sations of the CSIR which, T have no doubt,
if implemented, would go a long way in
creating conditions for better results beiog
achieved from th: CS.I.LR. and not lead to
the kind of dismal conclusion which I think
my hon. friend Mr, Hiren Mukerjee pointed
out, who sometimes gets carried off—I
sometimes get carried off mysell with the
flow of eloquence. He is much better, Sir,
because his language is much chaster mine,
but yet thure is this habit, and if we start,
sometimes the words carry us away.

Sir, there is no question of anybody
being burried : there is no question of
suppression of science or hurial of science,
The CSIR is a body which has Indian
scientists, Indian laboratories, I have met
many of them. I have gone to the labora-
tories; T have been in the Selection
Committees ; I have discussed very many
things with them. T am highly impressed
by the wealth of talent that we have got,
Somehow we have not yet got the key to
make all that scientific talent which is
potential become real.  Somehow we are not
able to convert all that scientific talent into
bread and buttsr, machinery and equipment,
increased rate of growth etc,

This is the problem with which we are
concerned and the recommendations made
by the Sarkar Committee are recommenda-
tions which—I am pleased to announce on
the floor of the House in the name of the
President of the CS.I.LR.—we accept, Sir,
we accept all the recommendations. Apart
from the independent officer, we accept the
recommendations regarding reclassification
of all existing posts, recommendations
regarding minimum  qualifications being
prescribed, and we also accept the recom-
mend tion regarding non-trasfer of posts
from laboratory to laboratory and between
laboratory and headquarters. And we accept
all the recommendations regarding scrutiny
for creation of new posts and selection
procedures and such modifications of the
rules and by-laws as are required will be
made by the C.S.LR.
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I would like this House to end this
debate not on the note f which particular
person has done harm. | very much regret
some of the statements made from my side
of the House. [ very much regret them.
About the Committee of enguiry, I have not
the ghost of & doubt in my mind that Dr.
Atma Ram will be the first person to accept
such a committee of enquiry to investigate
or go into this. What [ want to say is this,
that some kind of a smoke scre:n has been

created over this. The hon. Member
referred to certain pamphlet,
AN HON. MEMBER : What is that

pamphlet ?

DR. V. K. R, V. RAO ; From various
sides they were quoting ; | have not seen it.

SHRI NAMBIAR :
you, Sir.  (larerrupiion)

I will give it to

DR V.K.R. V. RAO :
give it to me.

You need not

SHRI NAMBIAR :
1 want you to read, Sir.
document. Please read it.

It is a thing which
It is a very good

DR.V.K.R. V. RAO: I koow Mr.
Anandan Nambiar very well and he is a
good friend of mine. He need not take toe
trouble. We have come to a sad stage [ a
leading Member of the Communist (Marxist)
party has to give me a Memorandum written
by two Members of my political party.

1 do not have to take it from him. 1
sball get copy myself ; 1 shall get it from
my party. I dc not waot Shri Nambiar's
intervention here,

19.G0 brs.

SHR] NAMBIAR + It is worthreading.
DR V.K.R.V..RAO: I know it.
What I want to say is this that I bave read
some of the statements of Dr. Atma Ram as
also the statements of Professor Blackest. 1
also know something of this particular sub-
ject on Science and Technology for purposes
of economic development. | am prepared
to say this that 1 do not mind how much
I am accused. I am also prepared to make
a categorical statement that I have done some
reading as a developmental economist for the

work, 1 should not, keep on the - job.
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last twenty or twenty-five yoars and il you
say that the ectire research must be on new
things and that we should not accept any-
thing which has been done outside or that
we should re-discover everything which has
been done outside and we should re-manu-
facture and refabricate things that have
been done outside, I cannot accept.
(Inrerruption)

SHRI NAMBIAR :
fool to say that.

Nobody will be a

DR. V. K. R. V.RAO : I did oot say
that you said so. But, why are you putting
a cap on yourselfl.

SHRI NAMBIAR :
like that.

You don't imagine

DR.V.K.R. V. RAO: Don'"t put on
caps which do not belong to you.

SHRI INDRAJIT GUPTA : Don't
get excited like Professor Guha. Please
keep cool.

DR. V.K R. V. RAO: Mr. Gupta

koows very well that I am as cool as he is
at the particular moment. He knows
this. What 1 wanted to say was this.
Sometimes an imprestion is created that
there is some rift. And Shri Nambiar esks
ine *Is there some gang-up—Prime Minister
on one side and the Vice-President on the
other side " Another thing which shocked
me was this. Hs asked ‘Is thare a rift with
the Director General and Education Minister
on the one side and the Prime Minister on
the other 7 I shall convey the remarks of
my han. friend to th: Prime Minlster. And
it is open to the I’rime Minister to do what
she likes. 1 do mot know if she is impresspd
by the reasoning of my friend, the hon.
Member from (he Commupist Party. But
I wan* to say that the C.SLR. tries to do
both kinds of research actually. The com-
plaint has been that there has been

_mot _enough liaison between the . sclence

If 1 may say,
do not find

somebody
time to
I do
not wan! to keep on the job in the CSIR.
at all, I can tell you hooestly that 1 have

and industry.
said that if I

_put in more work on the C.S.IR files and
. prablems than anything ¢lse

In lact it has
pccupigd . something like 35 to 36% of my
working time¢ and I have tried my begt.
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In lact 1 camc with great enthusiasm ; 1
have been tryinpg my best to restore that
kind of scientific confidence. We talk of
younger people. 1 have been saying that
there should be an Academic Council in the
National Laboratories. 1 have becn saying
that the young scientists and the old
scientists should meet and discuss scientific
_ problems and I have been saying that there
should te representation of scientists on the
Executive Council and the laboratories. I
have been saying that the director of the
laboratory should be the Vice-Chairman of
) the Executive Council ; I have also been
saying that there should be much greater
liasion bet.cen the university departments
} and the laboratories and theie should be
frequent interchange of personnel. [ want a
very big, a very close and intimate liaison
between industry and science.

As a matter of fact, I have also appoint-
ed a Commiltee under the Chairmanship of
Shri Venkataraman of the Planning Com-
mission to examine the whole guestion of
how we can bring about relationship between
these two in an intimate way. They have
taken up three or four industries and they
are making concrete recommendations.

1 can tell this House, that to some
extent, my freedom to do anythings has been
chrcumscribed (a) because T am not  the
ultimate authority and (b) because of the
Sarkar Committee. The Sarkar Commitiee
has been entrusted with the tisk of recognis-
ing the whole thing. | made a statement
that 1 called all the directors and made a
number of sugges'iony which were very much
welcomed. Tt appeared in the papers. There
was an enquiry from the Sarkar Committee,
“We would like to have the minutes of the
meeting.” In fact the minutes of the meeting
was sent to the Sarker Committee. 1 want
to have the final report of the Sarkar Com-
mittee, Because of this, the whole of the
reorganisation of th: CS LR, is held up.

SHRI RABI RAY : When will
final report come ?

the

DR. V. K. R. V. RAO : | do not know.
You should ask the Members of the House
who belong to this Committee. 1 do not
have the jurisdiction and I do oot have the
report of the Committes. Sir. the House
will be ijntercsted to know that the report

MAY 19,

197 Inguiry (CSIR) kY’ |

of the Committee was nol even sent to me,
Not only that.

SHRI RABI RAY :
report,

That was the first

DR. V. K. R. V. RAO: It was sent to
the President and not to me. The House
will also be interested to know that the
resolution was signed by the acting
Chairman, Shri Akbar Ali Khan when 1
made an enquiry from that Committee as to
what are their comments on it.

The reply did oot come to me. 1 read
about it in the newspapers. Therefore, let
not my hon, friends ask me to do these
things. As far as | koow, as Minister in
charge, 1 bope...

SHRI NAMBIAR : Now, It is very
clear that there is a rift between the vice-
president and the president.

DR. V. K. R. V. RAO: I amsure my
hon, friend would be prepared to sec
differences cropping up between the vice-
president and the president. Unfortunately,
the ruling Congress Party does not intend
to oblige the Communist Party (Marxist).
We have got contidence in ourselves. The
wishful thinking ol my hon. friend is not
going to help him.

All that | want to say is that we are
waiting for the final report of the committee,
because we want to reorganise the CSIR
as quickly 33 possible, and we want to
democratise it, and we want to give much
more freedom and nitiative not only to the
directors yls-g-vls the headquariers, but we
want to give a lot of freedom and a lot of
sense of participaticn and stimulated the
genius and ability of the younger sclentists
in these laboratories, and we are to wait for
all this till we get the recommendations.

In view of the various remarks that I
have made, I hope the House will not press
this problem of getting into the details of
the report. So much time was speot on
whether it was a working paper or a draft
repotl. Surely, Sir, you have served on
many committees and you know very well
the viri.us stages through wbich a report
goes. So, what does it matter whether it
vas a wuirking paper or a draft report 7 All
that w¢ are copoerned with is the final
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report. 1 must say quite categorically that
it was very unfortunate, | am sure po
Member really meant it, if any suggestion
was made that pressure w.s brought on this
committee. 1 know my hon. frierd Shri
Indrajit Gupta: it is not wvery easy to
bring pressure on him. He is as difficult
as  Professor Guha. when it comes to
bringing intellectual pressure...

SHRI SAMAR GUHA_ : | had never
used the word ‘pressure’.

DR. V. K. R, V. RAO: The hon.
Member was a member of the committee
himself.

What 1 want to say is that Mr. Justice
Sarkar is not the type of person on whom
pressure could be brought. 1 know he is
thin and slim and he does not look very
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ftrong, but | can assure you that he ir the
last person on whom any pressure can beh
brought. TYhese are things which were
said in the heat of the moment. I want
this House to agree with me that
what we want is implementation of the
recommendations of the Sarkar Committee,
expedition of the receipt of the second part
of the Sarkar Committee’s report and a vote
of confidence by this House in our young
scientists In our laboratories and our giving
them a message that we want them to go
ahead and help the country towards self-
reliance.

19.08 hrs.
The Lok Sabha then adjourned il Eleven

of the Clock on Wednesday, May 20, 1970/
Vaisakha 30, 1892 (Sakaj.

Prinwed at Afasbdesy Printers, 0 Darys Gun). Delbi-6-



